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LOK SABHA DEBATES

LOK SABHA

Tuesday, May 10, 1988/ Vaisakha
20, 1910 (Saka)

The Lok Sabha me:t at Eleven of the Clock.

[MR. SPEAKER in the Chair)

ORAL ANSWERS TO QUESTIONS

[English)

Computerised Telephone

*1021. SHRIK RAMACHANDRA
REDDY : Will the Minister of COMMU-
NICATIONS be pleased to state :

(a) whether a computerised telephone
that helps the blind has been developed and
if so, the details thereof;

(b) whe'her such telephone will be given
priority in place of car telephone project;
and

(c) if not, the reasons thereof ?

THE MINISTER OF ENERGY AND
MINISTER  OF COMMUNICATIONS
(SHRI VASANT SATHE) : (a) No, Sir.

(b) Does not arise.

(c) Does not arise.

2

SHRI K. RAMACHANDRA REDDY :
Mr. Speaker, Sir, the answer of the Minis-
ter is very unhelpful. Now this is a device
which belps the blind people 10 operate.
There are a number of blind people in our
country, I thiok, their number is estima‘ed
to be around ten million in our country. If
this device is developed by India, it can
provide work for a number of blind people.

So, I would like to know whether there
are any foreign countries which have deve-
Joped this device and are using it. Or, is
there any other method whereby the blind
people can operate ?

SHRI VASANT SATHE : Sir, pow in
the introduction of push-button telephone
system the system 1s that the central number,
that is, five, will have a  raised dot on it
so that even a blind person can identify the
numbers. It will be easier just as you know,
in the typewriter, a blind person with Braille
type of thing can operate  Similarly, in the
push-butten, it will be easier for a blind
person to identify the numbers and dial.

In addition to this, for re-dialling also,
he doesn’t have to do again aad again.
There is-last button. If he gets an engaged
tone, he will disengage and push that Jast
button Then, it goes on re-dialling till he
gets ap answer, These innovations are al-
ready introduced in the push-button system.
Blind persons would be able to operate it
without any difficulty.

SHRI K. RAMACHANDRA REDDY:
Is there any practical difficulty for you in
introducing the computerised telephone
system in our country ? If it is working in
some other countries, what is the difficulty
for the Government ?

You are trying to spend a lot of amount
for introducing the car telephones. lnstead



3 Oral Answers

of car telephones, wby don’t you go in for
introducing the computerised telephone sys-
tem so that it may help the blind people to
operate it ? Why don’t you make some
efforts ?

SHRI VASANT SATHE: As I said,
we are making this effort-computerised tele-
phones not ouly for the blind but for others
also, There are now techniques which are
coming, where memory is put into the tele-
phone. Whatever numbers you want to
dial, the telephone itself will go on dialling.
So, it is not only for the blind. We are
not aware here whether there are anv  tele-
phones, computerised telephones, exclusively
meant for the blind anywhere but as 1 ex-
plained, our own push button system and
other telephones that we are evolving would
be useful for the blind as well. | am telling
vou that at the present stage, we have intro-
duced push button system which has that
raised dot which will be helpful for the
blind.

SHRI UTTAM RATHOD : 1 think the
intention of the questioner is to find out the
possibility of employment for the blind
people. Now, there are blind people who
are working on the switch boards. May |
know whether it would be possible for them
to have adapted telephones being produced
in our country which can be easily cperated
by the blind pecpie ?

SHRI VASANT SATHE : I thiok this
push button system and the redialling system
will help the blind also to operate eusiiy,
even from employment point of view.

Increase in duration of ATR and
TV Programmes

-+

*1022.
SHRI YASHWANTRAO
GADAKH PATIL :

Will the Minister of INFORMATION
AND BROADCASTING be pleased to
state :

(a) whether there is a proposal to in-
crease the duration of the A.ILR. and T V.
programmes acd make them practically
round the clock programmes;
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(b) if so, the details thereof; and

(c) whether the additional expenditure
involved in implementation of the scheme
bas been considered ?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRI S. KRISHNA
KUMAR): (@) to (c). Considering the
heavy expenditare involved in obtaining of
technical equipment and setting up of traps-
mitters and recrmitment of additional staff,
it is not possible immediately to have AIR
and TV programmes round-the clock. How-
ever, enhancement of AIR broadcast and
Doordarshan telecast time progressively is
under  the active consideration  of
Governoment.

[Translation)

SHRI RAM PYARE PANIKA : Mr.
Speaker, Sir, this i1s correct that the T.V.
programmes caonot be telecast round the
clock due to lack of resources. But, Sir,
there are various countries in the world
where this is being done. Io our country
also, 1n the neczr future the production,
centres are going 10 be increased from the
present «3 1o 48, Keeping this in mind,
will the Hon. Minister assure the House
that as soon as the number of these centres
is increased to 48, he will ot only provide
T.V. signal facilities in farflung areas but
also increase the duration of telecast time ? If
24 hours transmnsion is not possible, he
should try to increase the transmission time
to the extent possible.

MR SPEAKER : You put the question.

SHRI RAM PYARE PANIKA : Because
there is a wide gap between the breakfast
T.V. and evening transmission.

[English)

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND MINISTER OF
INFORMATION AND BROADCASTING
(SHRI H K.L. BHAGAT) :1 can under-
stand the anxiety of the Hon. Member and
his question talks of two things. The first
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is that he says that we should be able to
give TV sigoals to farflung areas and the
second is to increase the telecast time. So
far as giving TV sigaals to farflung areas is
concerned, the problem of hardware e¢xpan-
sioa is under our very active consideratioa.
We are trying to expedite the mplementa-
tion of the scheme sanctioned under the
Seventh Plan Scheme. As | said the other
day, we are actively exploring the possibility
of mobilising the resources from our Minis-
try for gstting equipments so that we could
have mors TV transmitters of various cate-
gories, particularly, to cover the farflung
areas, distant areas, border areas and tribal
areas. I canassure the Hon. Member that
within a year or two, the TV service which
is existing today will be far more increased
in bardware area and many of the areas
wi'l bz covered. It reguaires trained person-
nel; it requires TV transmitters; it requires
so many things. I can assure the Hon.
Member that we are looking into that with
seriousness which it deserves  He is right
in saying that in certain countries, there is
round the clock telecast. Buat we cannot
compare with those couatries, some of which
are very small countries and they began
long ago. As far as the TV expansion in
this couwatry is concerned, while I would
realdily conce je that the TV requirements of
this couatry, with its dimensions, size,
various prodlens, developmant, culture,
history, are not adequats, yet, TV expin-
s10n 1n this country has been the fastest in
the world; | am not saying it was in a short
time, but we had the expansion and we are
going for further expaasion.

As far as the increase in the telecast time
is concerned, I cannot give an assurance
that withia this specific time we shall be able
to go in for looger duration telecast, but we
are working gradually and we will bave to
phase it out. We want to incrzass the tele-
cast time in the case of national and regional
channels. We are actively considering it.
Even today I bad a meeting and we will
announce after some time the gradual in-
crease in the telecast time,

[Translation)

SHRI RAM PYARE PANIKA : Mr.
Speaker, Sir, 1 agree with the Hon. Minister
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that the speed with which T.V. has expanded
in our country for the last 4-5 years is
miraculous and it is a very good thing. The
policy of the Government is that this pro-
gramme will be given priority in the tribal
areas and in the hilly areas. But ip spite of
Government’s directions, no proper action
is being taken on this., When Hon. Shri
Sathe was *he Broadcasting Minister, he had
stated in his written reply that Chaupan
Renukut area fulfilled the norms set by
Government of India and this facility would
soon be extended there. But this facility
has not been provided there so far. 1 want
to know whether the imbalance created in
the expansion of T.V. will be removed and
further, whether in some backward areas
which lack other facilities, the facility of
T.V. centre wiil be provided ? Will the hilly
areas and the tribal areas be given a priority
as per the policy of the Government ?

[English]

SHRI H.K L BHAGAT : Firstly, with
all respect, 1 would tell the Hon. Member
that the perceatage of population cov.red in
the case of UP is more then the national
average., The reason is that when last time
we went in for expansion, I gave you an
assurance that we were giving the best possi-
ble attention to the remaining areas not only
of UP, but all parts of the country. But
if you ask me about particular areas, 1 can
give you the details about station; we are
going to have. This is a continuous pro-
cess. But I would say that the criteria that
we had kept at one time with regard to
special expansion was that towns with a
population of a lakh and above would be
covered. Now we are covering other areas.
1 have already said that we are giving atten-
tion to tribal areas, far-flung arcas and dis-
tant areas, It is not that these areas are
not being at'‘ended. Lots of tribal areas,
hilly areas and distant areas are covered.
There is no discrimination If there is any
discrimination, 1 assure you that it is going
to be in their favour.

SHRI ABDUL GHAFOOR : Is there
any scheme for introduction of TV for the
blind men, as my friend just ‘now said that
there is a scheme in telecommunication for
the blinds ? Have you got any scheme for
the blind men ?
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SHRI H.K.L. BHAGAT : 1 also read it
in the newspapers. 1 think, I have to learn
certain things from my Hon. friend, techno-
logy and others, If I could have it, I would
not mind.

(Translation]

MR. SPEAKER
foresighted.

: He has become too

[English)

SHR1 SAIFUDDIN CHOWDHURY :
At a npumber of places, we have got the
second channel, but we do not know what 1s
telecast on the second channel There is a
long standing demand that the second
channel of TV be handed over to the Siate
Government so that proper eoverage is
given to the local culture and thereby we
strengthen the unity of the country. Are
you going to accept it ?

SHRI1 H K.L. BHAGAT : He is an Hon.
Member and very young. [ would say with
great affection for him that we have answer-
ed it earlier also that we do not consider it
Proper... _ (In‘erruptions).

I can get into the details. At the moment
I can give him an assurance that for the pur-
pose for which he is talking, i.e. giving local
programmes on local culture, with local
thrust and all that, we are going to improve
the Second Channel. Certainly in the Com-
mittees, etc. the local view point shall be
taken while improviog the Second Channel.

LPG Coupections in Gujarat

*1023. SHRI RANJIT SINGH
GAEKWAD : Will the Minister of PETRO-
LEUM AND NATURAL GAS be pleased
to state :

(8) the pumber of LPG connection,
allotted in Gujarat as cn 31 Decem:er,
1987 and the district-wise waiting list for
LPG connections in the State as op above
date; and

{b) tbe year-wise allotment of LPG
connections during the last (hree years in
Gujarat and when the exisung waiting list
for LPG conoections is likely to be wiped
out fully 7
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THE MINISTER OF STATE OF THE
MINISTRY OF PETROLEUM AND
NATURAL GAS (SHRI BRAHMA DUTT):
(a) As on December 31, 1987, there
were about 13,63 lakh LPG consumers in
the State of Gujarat. Districtwise waiting
list is given in the Statement below.

(b) The total number of LPG connec-
tions released in Gujarat during the years
1985-86, 1986-87 and 1987-88 were
1.78 lakbs, 1.95 lakhs and 1.39 lakhs
respectively. New LPG coppections will
continue to be released by the oil -industry
all over the country, including in Gujarat,
in a phased manner under its annual
programme for enrolment of customers,
subject to augmentation in availability of
LPG and bottling capacity.

Statement

No. of persons
on waiting list
for LPG
connections
(as on 31.12.87)

Name of the District

1. Ahmedabad — 1,13,648
2. Baroda —_ 47,846
3. Bharuch — 12,012
4. Gandhinagar — 10,419
5. Mehsana - 33,197
6. Panchmahal — 12,998
7. Kheda —_ 19,821
8. Surat —_ 80,245
9. Valsad —_ 12,676
10. Rojkot —_ 37,794
11. Kutch —_ 3,118
12. Amreli —_— 3,068
13. Bhavnagar —_ 24,956
14. Jamnagar _— 3,716
1§, Surendranagar — 1,149
16. Junagadh - 16,208
17. Sabarkantha — 3,400
18. Banaskantha —_ 5,804

Total : 4,60,374
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SHRI RANJIT SINGH GAEKWAD :
Sir, In Gujarat the housewife is using gas
for cooking purposes and as you can see
from the answer given, there is a long
waiting list. I would like to know whether
the Government would give preference to
this project so that the housewife can be
helped in this connection.

SHRI BRAHMA DUTT : Sir, the
backlog in March, 1988 was 1.4 per cent
in Gujarat while all over the country it was
2.2 per cent which is much higher. We
are taking steps, we are increasing the
bottling capacity in Gujarat, so that in new
marketing plan we can include some new
more areas and eorol more customers.

SHRI RANJIT SINGH GAEKWAD :
Sir, the price factor is also a major issue.
With the risiog prices of all commodities
and then the increased price of LPG gas
the housewife, the house holder finds it
difficult to make through his meal. I would
like to know if the Government is taking
steps to keep the prices low so that
the housewife does not find it difficult.

SHRI BRAHMA DUTT : We have not
increased the price of LPG. We are sub-
sidising to the extent possible and we do not
have any proposal to increase the price.

DR. G. VIJAYA RAMA RAO:
Mr. Speaker, Sir, in our country we have
got huge cylinder maonufacturing capacity
and we make lakbs of cylinders in our
country. A number of cylinder making
units in our country are lying idle and they
are waiting for orders. Similarly, we got
plenty of LPG available in our country.
There is only one problem and that is
with regard to the Bottling Plants in our
country. So, I would like to ask from
the Hon. Miaister the number of bottling
plants working in our country, whether
they able to meet the demand and, if pot,
the immediate proposal and plans from the
Government side to meet the demand.

SHRI BRAHMA DUTT : Sir, the total
availability of LPG in 1987-88 was
1590000 metric tonnes and we had to
import 155000 metric tonnes. That makes
a total of 1745000 metric tonnes. But at
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present our attempt is to supply LPG cylin-
ders to the towns having a population of
20,000 and above. Now, the number of
existing bottling plants ip the country is
about 55 and 49 more are being commis-
sioned under phase III to be completed by
the end of 1989. We are also making
attempts to increase the availability of LPG.
It is now being extracted at Bajira; we
propose to extract it at Bijapur and later on
at Auraiya.

DR. G. VDAYA RAMA RAO: What
about the bottling plants ?

SHR! BRAHMA DUTT : The bottling
plants are coming up in the third phase.
We are already working on the fourth pbase
also. It will go according to the availability.

[Transiation)

Telex facility in District Headquarters
in Uttar Pradesh

*3025. SHRI HARISH RAWAT : Will
the Minister of COMMUNICATIONS be
pleased to state :

(a) the names of the district headquarters
in Uttar Pradesh where telex facility is
proposed to be provided during 1988-89;

(b) whether Almora and Pithoragarh
districts of the said State will also be linked
with this service during the current year;

(c) if so, by what time; and

(d) if not, the time by which this
facility is proposed to be provided at these
places ?

(English)

THE MINISTER OF ENERGY AND
MINISTER OF COMMUNICATIONS
(SHRI VASANT SATHE): (a) to (d). A
statement is given below.
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Statement

(a) Mirzapur and Mathura (Rampur
already provided).

(b) No, Sir.

(c) Does not arise.

(d) At present there is no firm demand
at Almora and Pithoragarh. Telex
facilities at these places will be
planned as and when minimum
demand of four subscribers comes up.

[Translation)

SHRI HARISH RAWAT : Mr. Speaker,
Sir, Uttar Pradesh is a very backward in
the field of tele communication. Utrtar
Pradesh has the least number of district
headquarters which are connected with the
telex service. How many district headquarters
are you going to cooncect with the telex service
this year ? In this context, will you bear
it in mind that in Uttar Pradesh the number
of district headquarters possessing telex
service is the least.

SHRI VASANT SATHE : It is incorrect
that in Uttar Pradesh the number of district
headquarters connected with telex service is
minimum. Telex faciluy bas been provided
in 18 districts of Uttar Pradesh which
include districts of Agra, Aligarh, Allahabad,
Barreilly, Debradon, Faizabad, Ghaziabad,
Gorakhpur, Jhansi, Kanpur, Lucknow,
Moradabad, Meerut, Muzaffarnagar, Raiba-
reilly, Saharanpur, Sitapur aod Varanasi.
Notional telex has been provided in Shah-
jabaopur, Haridwar and Rampur. We
provide the facility of notional telex provided
a demand of at least 4 te'ex connections is
made. In districts where you want this
facility, you manage the demand of at least
four telex connections and we will provide
them this telex facility.

SHRI HARISH RAWAT : I thaok the
Hon. Minpister for his kind gesture and
expect the same from him in future too.
Will the Hon. Minister provide telex facili-
ties in hilly areas by slightly relaxing the
norm from four to two as has been done
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witp regard to other facilities provided
there ?

SHRI VASANT SATHE : It has been
reduced from forty to four.

MR. SPEAKER : Lest it should oot
reduced less than one.

SHRI HARISH RAWAT : This bhas
been done for all,
SHRI VASANT SATHE: It will be

extremely difficult to accept your request for
two.

(English]
Manufactures of Tractors

*1028. SHRI JAGANNATH PATT-
NAIK : Will the Minister of INDUSTRY
be pleased to state :

(a) whether there is a proposal under
consideration of Government to manufacture
in collaboration with certain firms, a cheaper
type of tractor which will be within the reach
of common farmer; and

(b) if so, the details thereof ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF INDUSTRIAL DEVE-
LOPMENT IN THE MINISTRY OF
INDUSTRY (SHRI M. ARUNACHALAM) -

(a) No Sir.

(b) Does pot arise.

SHRI JAGANNATH PATINAIK : Sir,
this is no answer at all, You know very well
that now the agriculturists are secking
tractors with specialised functions and
especially having better fuel efficient engines.
Apart from the 1§ per cent excise duty,
because of the bloating cost of steel and
tyrzs. the price of a tractor has increased by
20 per cent. Keeping all these factors in
view, I would like to know whether the
Government thinks if bpecessary to update
the technology to meet the new require-
ments,
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SHRI M. ARUNACHALAM : As far
as the tractor industry in India is concerned,
our technology is in no way infericr to that
of any of the advanced countries. Our mapu-
facturers have been upgrading their techno-
logy. Since 1984, Government have allowed
import of technology both for new modeis
as well as for the upgradation of engines of
the major manufacturers like the Escorts,
Mahindra and Mahindra and HMT.

SHRI JAGANNATH PATTNAIK : May
1 know from the Hon Minister the progress
made about the proposal for the manufacture
of combined agricultural tractors and harves-
tors 7 A high-level discussion was there for
a joint collaboration with the USSR. What
is the progress in that regard ?

SHRI M. ARUNACHALAM : There
is no such prc posal pending, as far as the
Government 1~ concerped. But all the manu-
facturers of tractors are permitied to manu-
facture any r: nge of tractors within their
licenced capacity.

SHRI V. SOBHANADREESWARA
RAO: Gradually, now, due to several
reasons in the agricultural secter, even in the
remote villages, the farmers are going in for
the tractors In fact, many a time, they are
compelled because of certain economic con-
ditions which are quite different from the
situation which was prevalent some decades
back But we find the scepario is usually of
big tractors, ~uch as, £5 HP., 60 H.P,
45 H.P, and so on.

I would like to know from the Hon.
Mimster as many of the farmers are small
and marginal farmers, lower-middle class
farmers—whether the Government wiil take
more effective steps for the production of
tractors of smaller Horse Power capacity, such
as 25 H.P.or 2¢ H.P, or something like
that, and that the rates of these tractors
should be within the reach of the lower-
middle class farmers by giving some relief
on the tax structure which are imposed on
these tractors and also on the implements,
like row cultivation, inter-cultivation and so
on ? Many a time, for cotton and some
other crops which ave planted in rows, the
inter-cultivation can be done by the imple-

]
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ments. Many of these implements are now
being put to use in Japan and Phillipine.
Like that, where there are some holdinges,
will the Government produce on a larger
scale and make available to the lower-middle
class farmers of this country, similar types
of equipments ?

SHR! M. ARUNACHALAM : Most of
the leading manufacturers are manufacturing
small tractors of 25 H.P., that is 1800 cc.
and below, Itis about 32 per cent of the
total production in the country.

With a view to bring the tractors within
the reach of the common farmers, tractors
of 1800 cc and below are fully exempted
from the levy of Excise Duties.

Small tractors of below 1800 cc engine
capacity are commanding about 32 per cent
of the market today. I hope the Hon.
Member may be...

SHRI V. SOBHANADREESWARA
RAO : Siill the rates are high. They should
be further brought down. You give some
concessions.

THE MINISTER OF INDUSTRY
(SHRI J. VENGAL RAOQ) : Complete
Excise Duty upto 1800 cc was exempted.

DR. KRUPASINDHU BHOI : Tbhe
Minister had received a paper from the Sec-
ratary that below 1800 cc, they are exemp-
ting fuily the Excise and Customs Duties 1
am hasppy about that. But it is not being
implemented as yet. So basing on the main
question of my Hon. friend Shri Pattnaik
which he has 2sked—the new design para-
meters of fuel efficient machines which are
now prevalent in Japan and Philhpines and
its cost will be much lower—]1 would like to
know whether the Minister is going to agree
to the proposal of any public sector or
private sector to accept the double entry of
Excise and Customs Duties and the other
taxes from the ancillary parts.

They are charging the Excise and Customs
Duties and other taxes and at the same time,
after the crops are on the rows, they are
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charging the same Excise apd Customs
Dauties and other taxes, such as Sales Tax,
which are there in different States. 1 would
like to know, whether you are going to take
cognizance of it,

There is 8 feeling in the minds of the
farmers that the Department of Industry is
giving a stepmotherly treatment to the causes
of the farmers. For convincing the farmers.
whether the Minister will take a bold step
by taking cognizance of Mr. Rao’s suggestion
of exempting duties on less than 25 H.P.
tractors in all fairness and the rate should
be within the reach of the farmers vis-a-vis
foreign technology.

SHRI J. VENGAL RAO: The answer
to this question is this. In the last year’s
budget, the exemption was given upto
1200 cc. engine tractors That means upto
25 HP. That benefit is going to them.
(Interruptions)

DR. KRUPASINDHU BHOI : What
was the cost last year; and what is it now ?
You can give this information, so that the
House may know. We are laymen.

MR. SPEAKER : He is talking about
the excise duty, and not about the price.

SHRI J. VENGAL RAO: About the
demand in our country, according to the
7th Plan projections, it is 95,000 tractors.
Our licensed capacity is 1,95 000, Our
installed capacity is 1,15,000 for tractors.
(Interruptions).

DR. KRUPASINDHU BHOI: 1 have
oot asked for that I have asked about the
rates and prices.

MR. SPEAKER : He was asking about
the excise duty.

(Interruptions)

Arbitrary bigh prices of drugs fixed
by Drug Companies

*1029. PROF. K.V. THOMAS : Will
the Minister of INDUSTRY be pleased to
to state:
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(8) whether Government issned Drugs
(Prices control) Order in 1979 and several
companies got stay orders;

(b) if so, the number of cases pending
final decision from the courts;

(c¢) whether these companies still conti-
nue to charge arbitrarily fixed high prices for
drugs; and

(d) whether these companies are exempt
from payment of income tax on profits
earned due to differences in Government
price and company price ?

THE MINISTER OF INDUSTRY (SHRI
J. VENGAL RAO) : (a) to (d). A statement
is given below :

Statement

(a) Some companies had obtained stay
orders from various courts against prices
fixed for some of their drugs under DPCO,
1979.

(b) and (c). There Writ peititions filed
by M/s. Warner Hindustan, M/s. Parke
Davis and M/s, Pfizer are stil pending deci-
sion from the Bombay High Court. In other
three cases concerning M/s Sandoz (India)
Ltd.. M/s Abbott Labs. and M/s Pfizer Ltd.,
appeals filed by the Government against the
judgement of Bombay High Court dated
6.4. 1987 are still pending final decision
The concerned companies are charging their
own prices for the formulations involved due
to stay granted by the Bombay High Clourt,

(d) The Ministry is not aware of any
such exemption being allowed by the Income
Tax Authorities.

PROF. K. V. THOMAS: The multi-
national and big companies who manufacture
drugs in this country are exploiting the poor
people. The price of drugs is unilaterally
fixed by these companies at a very exorbizant
rate. Whenever Government tries to control
these companies, they get shelter either in
the High Courts or in the Supreme Court.
They are worse than the terrorists,
If the terrorists are killing people, these
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big companies are exploiting millions
of our poor people who find it very difficult
to get two square meals a day. So, my ques-
tion to the Minister is; what strong steps will
be taken by Government to see that these
companies are under the full control of
Government, and that the prices are fixed,
not by these big multi-national companies,
but by Government which has given them
licence for production ?

SHRI J. VENGAL RAOQ : Against the
Government orders, 18 multi-national com-
panies really got stays orders from various
courts in the country; and 13 stay orders
were vacated by the Supreme Court. In
respect of five companies, six cases are pend-
ing in the Bombay High Court. Thirteen
companies actually have to repay the prices
they have collected during the stay period;
they have to refund to the Government,
They must deposit with the Government,
according to the Supreme Court. An amount
of Rs. 13-crores-odd is due from all these
13 companies. The amount recovered tiil
pow is nearly Rs. 4 crores; I think we will
recover the remaiaing amount also. Six cases
are still pending in the Bombay High
Court.

PROF. K. Y. THOMAS : ] am very
sorry to state that the Government is at the
mercy of these multi-national companies. At
any stage, Government in unable to control
these companies. Government have mention-
ed in the statement that the concerned
companies are charging their own prices on
the formulations involved. So, Government
should take special interest to see that the
cases which are pending in the High Courts
or the Supreme Court are settled immediately;
and G: vernment should give special instruc-
tions. So, my question to the Government
is whether immediate steps will be taken,
and instructions given to our own lawyers
in the Supreme Court and the High Courts.
Similarly, will Government take up any other
legislation, whatever legislation is needed, so
that these companies are controlled by
Government ? We should not be at the
mercy of these companies.

SHRI J. VENGAL RAO: According to
the latest DPCO, the Government has a
right to fix any price for the drugs. We can
bring it to the category two also, What to
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do ? These companies approached the High
Court and the Hon. retired Chief Justice
Chennappa Reddy give a judgement in 13
cases. Now we are recovering the amount.
The judgement was given in favour of six
compznies by the Bombay High Court. Now
our appeal is pending before a larger Bench.
What can we do in such cases ?

(Translation)

SHRI RAJ KUMAR RAI : Mr. Speaker,
Sir. in this regard I bad made a special
ment.on on 6th November, 1987 and the
Hon Minister had given following reply on
2nd March, 1988.

[English]

“Early action is beipg taken to revise
the price of medicines as per the
provisions of DPCO, 1987"

[Translation)

Orders were issued in 1980-1981 for fixing
the pricé with the companies, It is pot
known as to how the companies with the
connivance of the Government could succeed
in shelving the implementation of the direc-
tions with regard to prices by making the
matter subjudice in the Supreme Court. In
1987, the Supreme Court somehow gave
orders that recovery should be made and
implementation too should be done within
a period of 2 montbs and 14 days. The
Government stated ip this House that it
would be done soon, but what is the cause
of delay ? What steps the Government is
proposed to take for the recovery of over-
charges which is being practised by the
companies from its consumers ? What punis-
ment the Government is proposed to award
to the officials responsible for this ?

[English}

SHRI J. VENGAL RAO: As I have
mentioned, in the case of 13 compan’es, the
stay order was vacaled by the Supreme
Court. All these companies have approxi-
mately to pay Rs. 13 and odd crores. We
have already recovered nearly Rs. 4 crores.
We have appointed special officers and other
staff and they are checking their accounts
and they will collect the amount as early as
possible,
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[Translation)

SHRI RAM BHAGAT PASWAN : The
Hon. Minister has mentioned only those
companies which got the stay orders from
the High Court and the Supreme Court, but
has left out the companies which are charging
the maximuom price from the general public,
Recently 13 companies in Delhi, which in-
clude Gratus Pharma and Ranbaxy etc. have
been chargesheeted for overcharging and for
manufacturing sub-standard drugs. I want
to know from the Hon. Minister whether
any l=gal action has been taken against such
companies which are found to be indulged in
overcharging as also manufacturing sub-
standard medicines ? If so, would you kindly
state the number of cases in which court
verdicts were given in favour of the Govern-
ment and the companies ?

[English)

SHRI J. VENGAL RAO: I have al-
ready mentioned that out of 18 companies,
the stay order in the case of 13 companies
was vacated. But we are collecting the
amount. Six cases are pending in the Bombay
High Court. A single judge Bench gave a
judgement in favour of Six companies. Now
an appeal is pending before the Bench.

SHR1 SURESH KURUP : It is common
knowledge that the most important reason
for the bigh prices of drugs especially the
life saving drugs 1s the use of brand name
and the high pressure of salesmanship of the
multinationals and they are also protected by
a trade mark. Mapy western countries do
not permit the use of a trade mark for drugs.
If yon insist that generic name should be
used for these medicines and then they will
not be given protection for a trade mark,
automatically the prices of these drugs will
come down. This is one of the most important
recommendations of the Hathi Committee
also. Bangladesh bas followed their recom-
mendations and adopted the Report of the
Hathi Committee. They do not permit the
use of brand name in their country and we
are not implementing the important recom-
mendation of the Hathi Committee. Would
the government ipsist on the use of generic
name for these medicines ?
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SHRI J. VENGAL RAO:1 will send
the information to the Hon. Member. The
information is not readily available.

SHRI BASUDEB ACHARIA : What is
this ?

MR. SPEAKER : He will send the
information.

SHRI SURESH KURUP : Thisis a
long standing request of the people. The
Hathi Committee has recommended this.
(Interruptions),

SHRI BASUDEB ACHARIA: Your
new drug policy contains this

SHRI J. VENGAL RAO : 1 am request-

* ing you. Kindly see the question and see the

supplementary.

MR. SPEAKER : You will get it. 1 will
get you the answer, Do not worry.

(Interruptions)

MR. SPEAKER : Shri Digvijay Sinh.
—Absent.

Dr. Venkatesh—Absent.

[7Translation)

What bhas happend to him ever since,
accompanied him in the delegation ?

{Eaglish)

I shall have to take more care nexi time.
Shri Bhattam Sriramamurty.

SHRI SAIFUDDIN CHOWDHURY
Was he also with you ?

MR. SPEAKER : Shri Murlidhar Mane.
What is all this happening ?

Shri S. M. Guraddi—Absent.

SHRI S. B. SIDNAL : He is here.
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Crude Oil price
4
®1034. SHRI S. B. SIDNAL :
SHRI S. M. GURADDI :

Wili the Minister of PETROLEUM
AND NATURAL GAS be pleased to state :

(a) whether the Oil and Natural Gas
Commission has suggested to Government
that the price paid to it for oil production
be increased in commercial interest;

(b) if so, the main points put forward
by the Qil and Natural Gas Commission;

(c) whether Government have considered
the proposal; and

(d) if so, to what extent Government
are likely to increase the production price
to be paid to the Qil and Natural Gas
Commission ?

THE MINISTER OF STATE OF THE
MINISTRY OF PETROLEUM AND
NATURAL GAS (SHR( BRAHMA DUTT) :
(a) to (d). A Statement is given below.

Statement

(a) to (d). ONGC has asked for an up-
ward revision ip the price of crude oil
produced by it for reasons like payment of
higher sales tax on account of increase in
crude price, increased interest payments on
loans taken to meet free foreign exchange
requirements, losses incurred due to foreign
exchange rate fluctuations, lower rate of
crude transportation rates, expenses incurred
between 7980-81 and 3-9-1986 on account
of Pour Point Depressant, increasing cost
of work Over operations, adoption of water
injection methods, Pollution Control, oil
exploration and storage of crude in tankers,
etc.

The current price paid to the ONGC
for the crude oil adequately covers their
cost and other expenses leaving eoough
surpluses and the Government do not

propose to revise the crude price at this
stage.
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SHRI S. B, SIDNAL : Of late, the cost
of production of oil in this country has
been going up. The ONGC has proposed
that, to meet the increased cost of produc-
tion, there may be an increase in the rates
to meet the costs like increased rate on loans
and other things. 1s it a fact that the
Government has proposed to increase the
rate of the oil ? If so, to what extent ?

SHRI BRAHMA DUTT : There is no
proposal before the Government to raise
the price of crude oil produced in the
country, or of oil products.

SHRI S. B. SIDNAL : In the last part
of the answer it is mentioned that the
current price paid to the ONGC for the
crude oil adequately covers their cost and
other expenses. But it is learnt that it does
not meet the cost of production and it has
to be subsidised by at least a minimum of
Rs. 100 or 120 crores. That is why the
Chairman has proposed increase to meet
the cost of production. That is why I am
asking if it is a fact. If at all, how much
is going to be the increase ? If a proposal
to increase is there I want to know if it is
going to affect the consumers’® interests in
the country.

SBRI BRAHMA DUTT : I have already
submitted that we do not propose to increase
the price of crude oil and to load the con-
sumer with extra burden.

[Translation)
MR. SPEAKER : Do you want an

increase ?

Rates of LPG cylinders

*1035. SHRI PRAKASH V. PATIL:
Will the Minister of PETROLEUM AND
NATURAL GAS be pleased to state :

(a) whether the price of LPG cylinders
is not uniform throughout the country;

(b) if so, the reasons for not supplying
them at uniform price;
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(c) whether the petroleum producing
States like Mabarashtra, Gujarat, Assam
etc. are likely to give some concession in
rates to the consumers; and

(d) if so, the details thereof ?

THE MINISTER OF STATE OF THE
MINISTRY OF PETROLEUM AND
NATURAL GAS (SHRI BRAHMA DUTI):
(a) to {d). A Statement is given below.

Statement

(a) and (b). The ex-storage point price
of LPG at refinery locations is upiform
throughout the country. However it is not
possible to sell it at a uniform retail price
as the retail selling prices vary from place
to place due to differing freight element,
sales tax and other local levies.

(c) and (d). Government are not aware
of any such proposals.

{Translation)

SHRI PRAKASH V. PATIL: Mr.
Speaker, Sir, an agreement was made regard-
ing the supply of gas through pipe line in
Bombay with the help of Bombay Gas
Company, Maharashtra Government and
Petroleum Corporation. Besides, there is a
network of old pipe line in Bombay. I would
like to know from the Hon. Minister as to
what progress has been made in that regard
and what is your plan in this regard ?

SHRI BRAHMA DUTT : Mr. Speaker,
Sir, in fact this is not related to the main
question but since the Hon. Member wants
to koow, therefore, I would like to tell him
that the Maharashtra Govcroment bhad mad:
& demand of additiona! gas from us. W
had agreed to give the same. Now the
issue lies between the Maharashtra Govern-
ment and the Bombay Gas Company.

SHRI PRAKASH V. PATIL: Mr.
Speaker, Sir, Will the Hon’ble Minister
state that whether there is aoy proposal to
set up gas agencies in small towns by chang-
iog the old norms of giving gas agencics,
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keeping in view the increase in the avail-
ability of gas.

SHRI BRAHMA DUTT: What the
Hon’ble Member meant by the terms gas
and L.P.G., there is a slight difference
beiween them. 1 bave already mentioned
about L.P.G. in my reply to the earlier
question. Keeping in view the present
availability, we intend to cover the towns
with a population of 20,000. But, besides,
we are increasing the avilability of L.P.G. As
it increases, it will become possible to supply
the L.P.G. in more towns. (/nterruptions)

SHRIMAT]I USHA THAKKAR : Mr.
Speaker, Sir, 1 want to know from the
Hon. Minister whether he is copsideritg to
give some subsidy on each cylinder and
whether supply of gas through pipe line is
also under coonsideration ?

SHR1 BRAHMA DUTT : We have not
increased the price of gas cylinder.

SHRIMATI USHA THAKKAR : Please
also tell as so how much subsidy are you
giving one cylinder ?

SHRI BRAHMA DUIT : Approxi-
mately more than one thousand rupees on
one metric tonne.

SHRIMATI USHA THAKKAR : Please
also tell us about Gujarat ?

SHRI BRAHMA DUTT: In Gujarat,
we are giving in Baroda. We are also giviog
it in Surat and we will increase it as per the
availability of more gas.

Target of reserve accretion of ONGC

{English)

*10316. SHRIMATI KISHORI SINHA :
Will the Minister of PETROLEUM AND
NATURAL GAS be pleased to state :

{a) whether the Oil and Natural Gas
Commission is well on the way to achieve
the Seventh Plan target of adding 970
million tonnes of 0il reserve accretion;
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(b) if so, the details thereof;

(c) the quantity of oil and gas added
by the Oil and Natural Gas Commission
during 1987-88 towards its target of reserve
accretion;

(d) whether the larger accretion would
enable crude production to be raised sub-
stantially; and

(e) if so, the details thereof ?

THE MINISTER OF STATE OF THE
MINISTRY OF PETROLEUM AND
NATURAL GAS (SHRI BRAHMA DUTT):
(a) to (). A statement is given below.

Statement

(a) and (b). ONGC have added geologi-
cal reserves of about 820 million tonnes
of oil and oil equivalent of gas during the
first three years of the Seventh Plan as
against a target of 970 million tonnes.

(c) The addition of geological reserves
by ONGC during 1987 has been pro-
visionally estimated as about 300 million
tonnes of oil and 112 million tonnes of oil
equivalent of gas.

(d) Accretion of recoverable reserves of
crude oil would enable increases in the crude
production.

(e) The exact details of crude production
during the Eighth Plan period would be
available only after the finalisation of the
Eighth Five ¥ear Plan.

SHRIMATI KISHORI SINHA : Mr.
Speaker Sir, I would like the Hon, Minister
to be eloquent on this point. 1 would like
to know whsther ONGC (Oil and Natural
Gas Commission) is constrained by lack of
resources due to same price being paid to it
from 1983 onwards as stated by ONGC
Chairman Col, S.P, Wahi at Madras on
May 7 ? If so, what step is proposed to be
taken to help the ONGC?
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SHRI BRAHMA DUTT : Sir, ONGC
does not require any help. They are quite
competent. They have got their own capa-
city to raise internal resources. I do not
think they require them. In fact, they sup-
port our activities.

SHRIMATI KISHOR1 SINHA : Sir, I
would like to know whether any exploration
has been made in Gangetic basin in Bihsr
and if so, with what result ?

SHRI BRAHMA DUTT : Sir, the Hon.
Member has asked about Gapgetic basin.
This comzs under the third category of our
basins, where no bydro carbons are present.
We are yet to establish if they can be reco-
vered on commercial basis. We bave start-
ed drilling and we are surveying it also. But,
we are concentrating in those areas where
we have stabilised recoverable reserves. We
can develop them easily.

MR. SPEAKER : Shri Narayan Choubey
— = Absent
Shri Ram Dhan
e -- Absent
Shri Balwant Singh

Ramoowalia
~ ...Absent

Shri Sarfaraz Ahmed

Shri K. Mohandas
.es---Absent

Shri Nityananda Misra
«se - . Absent

MR. SPEAKER :
second round.

Now, 1 will bave

Shri Syed Shahabuddia
Shri Subbash Yadav

Shri Prakash Chandra

Dr. B.L. Shailesh

Shri Digvijay Sinh

Dr, V. Venkatesh

Shri Bhattam Sriramamurty
Shri Muralidhar Mane

Shri Narayan Choubey

(Interruptions)
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SHRIMATI GEETA MUKHERIEE :
Shri Narayan Choubey is courting arrest
against Industrial Disputes Bill. _.
(Interruptions)

MR. SPEAKER : Who is courting arrest ?

SHRIMATI GEETA MUKHERIJEE
Shri Narayan Choubey. (Inrerruptions)

MR. SPEAKER : Is it voluntary arrest ?

AN HON. MEMBER : Voluntary arrest.
(Interruptions)

PROF. MADHU DANDAVATE (Raja-
pur) : At this age, why should he resort to
courting ? ... .(Interruptions)

MR. SPEAKER : We must do something
about it. (laterruptions)

MR. SPEAKER : Shri Ram Dhan

Shri Balwant Singh
Ramoowalia

Shri Sarfaraz Ahmad
Shri K. Mobandas
Shri Nityananda Misra
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WRITTEN ANSWERS TO
QUESTIONS

[English]

Models of passenger
automobiles

*1024. SHRI SYED SHAHABUDDIN :
Will the Minister of INDUSTRY be pleased
to state :

(a) the particulars of the existing models
of passenger automobiles being manufactur-
ed in the couptry with the number of units
produced, year-wise, of each model during
the last three years;

(b) the element of foreign collaboration,
technical or financial, in each case;

(c) whether any of these models have
been indigenously designed; and

{d) whether considering the economy of
scale, itis proposed to discourage further
proliferation of models ?

THE MINISTER OF INDUSTRY
(SHRI J. VENGAL RAO): (a) to (c). A
statement is given below.

(d) This will be considered as a part of
the new automobile policy.
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A-oit spent by ONGC on exploration
of ol and gas In Andbra Pradesh
and Rajasthan

#*1026. SHRI SUBHASH YADAV :
SHRI PRAKASH CHANDRA :

Will the Minister of PETROLEUM
AND NATURAL GAS be pleased to state :

(a) the estimated amount spent so far
by the Oil and Natural Gas Commission On
the exploration work for oil and gas in
Andhra Pradesh and Rajasthan.

(b) the pumber of wells in Andhra
Pradesh and Rajasthan where oil and gas
has been struck; and

(c) the amount likely to be spent by the
O.N.G.C. during 1988-89 17

THE MINISTER OF STATE OF THE
MINISTRY OF PETROLEUM AND

NATURAL GAS (SHRI BRAHMA DUTT) :

(a) The amouat spent by ONGC on explo-
ratory drilling in Andhra Pradesh and Rajas-
than till 31.3.1987 is about Rs. 160 crores
and about Rs. 43 crores respectively.

(b) In Andhra Pradesh,a total of 12

wells have been proved to be oil/gas bearing .

In Rajasthan, gas has been struck in 8 wells.

(c) The estimated amount to be spent by
ONGC in Aodhra Pradesh and Rajasthan
during 1988-89 is about Rs. 79 crores and
abount Rs. 32 crores respectively.

Colgate Palmolive (India) Ltd.

*1027. DR B.L. SHAILESH : Wil
the Minister of INDUSTRY be pleased to
state :

(a) whether the Director-General of In-
vestigation has found Colgate Palmolive
(India) Ltd. indulging in the restrictive trade
practice of tie-up_ attracting the provisions
of the Monopnlies and Restrictive Trade
Practices Act, 1969; and
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(b) if so, the details thereof and the
action taken or being taken agalnst the
Company ?

THE MINISTER OF [INDUSTRY
(SHRI J. VENGAL RAO); (n) and (b). As
per the relevant provisions of the MRTP
Act, 1969, the MRTP Commission has, on
the basis of the Preliminary Investigation,
Report of the Director-General of Investiga-
tion & Registration, instituted an enquiry
agains M/s Colgate Palmolive (India) Limited,
Bombay, for indulging in a restrictive trade
practice of tie-up sale of other articles with
Colgate Dental Powder and Dental Cream,
with a view to promoting tbe sale of slow
moving items,

Electricity from tidal waves in
Galf of Kutch

*1030. SHRI DIGVIJAY SINH : Will
the Minister of ENERGY be pleased to
state :

(a) the total investment made in the pro-
ject to generate electricity from tida! waves
in the Gulf of Kutch;

(b) what is the level of completion and
how much more investment needs to be
made; and

(c) when this project will be completed
and how much electricity will be generated ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF POWER IN THE
MINISTRY OF ENERGY (SHRIMATI
SUSHILA ROHTAGI) : (a) to (c). Govern-
ment bave sanctioned an amount of
Rs. 531.22 lakhs for investigations and stu-
dies for the preparation of a techno-econo-
mic feasibility report for the tidal power
project in the Gulf of Kutch. An amount
of about Rs. 392 lakhs had been spent till
the end of March, 1988.

The draft report on the techno-econo-
mic feasibility study has been completed by
the Central E'ectricity Authority. The CEA
have estimated that the total expenditure on
the techno-economic feasibility study will not
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exceed the sanctioned amount of Rs. 531.22
lakhs.

The proposed project can be implement-
ed after an investment decision and detail-
ing of the design and construction features,
The construction period is expected to be
about seven years The project envisages
installation of about 900 MW capacity at an
estimated cost of about Rs 1310 crores.
The annual generation of electricity is ex-
pected to be about 1690 million units.

Modern telephone systems for
remote towns

#1031, DR V VENKATESH : Will
the Minister of COMMUNICATIONS be
pleased to state :

(a) whether modern telephone systems
for remote towns are going to be introduced
in the country; and

(b) if so, the details thereof ?

THE MINISTER OF ENERGY AND
MINISTER OF COMMUNICATIONS
(SHRI VASANT SATHE) : (a) Yes Sir, but
the allotment of electronic exchanges is sub-
ject to existence of adequate demand aand
availability of equipment.

(b) 1t is proposed to introduce duri
1580 be. uring

1. 500 units of 64 line Minj ILT,

2. 350 units of 128 port C-DOT
RAX,

3. 20 units of 512-port ILTs,

4. 30 units of ESAX,

FICCI seminar on recession

*1032. SHRI BHATTAM SRIRAMA-
MAURTY : Will the Minister of INDUS-
TRY be pleased to state :

(a) whether Government are aware that
the Federation of Indian Chambers of

VAISAKHA 20, 1910 (SAKA)

Written Answers k7

Commerce and Industry recently held a
Seminar on the theme of recession and com-
plained that for the last two years business
in Textiles and Engineering has been facing

recession;

(b) whether it has also been estimated
that about 60 per cent of the companies
would incur losses next year because of
unsatisfactory position on power front and
also due to drought; and

(c) the reaction of Government on the
same ?

THE MINISTER OF INDUSTRY
(SHRI J. VENGAL RAO) : (a) to (c).
Federation of Indian Chamber of Commerce
and Industry held a workshop in November,
1987 on ‘‘Are we Heading for Recession’.
The paper has not given any estimate that
60 per cent of the companies would iocar
losses next year due to unsatisfactory posi-
tion on power front and also due to drought.

Regarding the Textiles and Engineering
Sector, the index of industrial production as
compiled by CSO showed a growth of 15.9
per cent in Engineering sector and 13.7
per cent in Textile Sector during April-
December 1587 as compared to 7.9 per cent
and (—) 4.3 per cent respectively in the
corresponding period of last year,

Cost of supply vessels

*1033. SHRI MURLIDHAR MANE :
Will the Minister of PETROLEUM AND
NATURAL GAS be pleased to state :

(a) the cost of various supply vessels of
the Oil and Natural Gas Commission at the
time of purchase, which are said to be tied
up in various harbours;

(b) the total number of such vessels for
supply and their role now;

(c) the role suggested for them in view
of the total failure of the Oil and Nataral
Gas Commission to operate them; and
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(d) the annual loss in terms of interest
and depreciation from this venture of the
Oil and Natural Gas Commission ?

THE MINISTER OF STATE OF THE
MINISTRY OF PETROLEUM AND

NATURAL GAS (SHRI BRAHMA DUTT):

(a), (b) and (d). The 32 offshore supply
vessels purchased by the ONGC, at prices
ranging from Rs, 1.57 crores to Rs. 6.89
crores, during the period 1976-87, are pro-
viding active services to its offshore installa-
tions/d rilling rigs. ONGC has not suffered
any loss due to the acquisition of these
vessels,

(c) Does not arise.

Establishment of telecommuni-
cation district at Kharagpur

*1037. SHRI NARAYAN CHOUBEY :
Will the Minister of COMMUNICATIONS
be pleased to state :

(a) when did Government establish tele-
communication district, Kharagpur in West
Bengal;

(b) whether this telecommunication
district functions not from Kharagpur but
from Calcutta; if so, the reasons thereof;

(c) whether Government have acquired
a plot of land from the Railways at Kharag-
pur to establish the telecommunication dis-
trict office; if so, when; and

(d) when the construction work of this
office will start and the target date of start-
ing office from Kharagpur ?

THE MINISTER OF ENERGY AND
MINISTFR  OF COMMUNICATIONS
(SHRI VASANT SATHE): (a) Telecom.
District for Kharagpur Secondary Switching
Area (SSA) was established with effect from
1.4.1987.

(b) Yes, Sir. The office of Telecome.
District Engineer is functioning with head-
quarters at Calcutta for the present due to
some admipistrative reasons.

{c) Yes, Sir. The department acquired
land from Railways in 1985.
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(d) The building is likely to come up by
1991-92. The office of Telecome District
Eogincer can start functioning with head-
quarters at Kharagpur scmetime in 1992,
However, in the meantime efforts are being
made to find out a suitable accommodation
on rent at Kharagpur to shift the office,

[Translation)

Delay in supply of LPG Cylinders

*1038. SHRI RAM DHAN:
SHR1 BALWANT SINGH

RAMOOWALIA :

Will the Miister of PETROLEUM
AND NATURAL GAS be pleased to
state :

(a) whether the guidelines issued to
LPG dealers in metropolitan cities in regard
to refilling of gas cylinders for domestic use
are also applicable to the LPG dealers in
other small cities and townss of the
country;

(b) if so, the reasons for which con-
sumers in small cities and towns have to
wait for refills for fortpights and montbs
together;

(c) whether Goverpment propose 10
issue clear instructions to all the LPG
dealers to supply refills to consumers within
a specified period;

(d) if so, the details thereof; and
(¢) if not, the reasons therefor ?

THE MINISTER OF STATE OF THE
MINISTRY OF PETROLEUM AND
NATURAL GAS (SHRI BRAHMA
DUTT) : (a) Yes, Sir;

{b) A backlog in supply of LPG
refills had temporarily developed during
recept few months in several parts of the
country, on account of shortfall in the bulk
availability of LPG, apart from movement,
industrial relations and other operational
constraints. Efforts are being made to
maximise indigenous LPG production snd
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also augment supplies through imports to
the extent feasible. The situation is being
closely monitored by the oil industry with
a view to ensuriog regular LPG supplies to
the consumers.

(c) and (d) Under normal circumstances
LPG distributors are under instructions
to deliver LPG refills within 24 hours of
booking.

(e) Does not arise in view of (c) and
(d) above.

Ongoing projects of Damodar Valley
Corporation

*1039. SHRI SARFARAZ AHMAD :
Will the Mipister of ENERGY be pleased
to state :

(@) the pames of the projects out of
vanious on going projects of Damodar Valley
Corporat.on which have been delayed or are
betng delayed due to suspension of work by
the contractors;

(b) the total loss likely to be suffered
by the Corporation due to this delay; and

() the
thereto ?

reaction of Government

THE MINISTER OF STATE IN THE
DEPARTMENT OF POWER IN THE
MINISTRY OF ENERGY (SHRIMATI
SUSHILA ROHTAGI) : (a) Out of tour
power generation projects under execuiion
by the Damodar Valley Corporation the
work on two units of the Bokaro ‘B’ Stage-
11 Project has been delayed due to the

suspension of work by M/s. ACC Babcock
Ltd.

(b)and (c). The loss likely to be
suffered by the Corporation can be assessed
when the units have been completed.
Measures are being taken to revive M(s

ABL,
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Registration of Producers and Directors
with Doordarshan for T.V,
serials

*1040. SHRI K. MOHANDAS : Will
the Minister of INFORMATION AND
BROADCASTING be pleased to state :

(a) the names of members of the
Sclection Board for scrutinising the
applications of producers and directors to be
registered with Doordarshan for producing
serials and other programmes;

(b) whether there is any member from
the Southern region on this Selection Board;
and

(c) the number of producers and
directors from the South who have applied
for registration with Doordarshan ?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND MINISTER OF
INFORMATION AND BROADCASTING
(SHRI H.K.L. BHAGAT) : The information
is given below ad seriatim :

(a) The members of the Selection Board
are :

Non-official members

1. Shri B.K. Karanjia, Rditor,
‘‘Screen”.

2. Shri Hrishikesh Mukherjee,
Eminent Film Director.

3.  Shri Dilip Sircar, Ex-President,
Eastern India Motion Pictures
Association,

4. ShriL.V. Prasad, President, Motion
Pictures Association of South India
(Sbri Prasad later opted out on the
ground of ill health),

5. Shti M. Shamim, Special Cor-
respondent, Times of Jodia.
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6. Smt. Mira Mozoomdar, former
Deputy Director General,
Doordarshan.

Official members

1. Shri B.K. Zutshi, Joint Secretary,
Ministry of Information and
Broadcasting ... Chairman

2. Shri Shiv Sharma, Additional
Director Geaeral, Doordarshap.

3. Smt. Urmila Gupta, Executive
Director. Directorate of  Film
Festival.

4. Shri V.B. Chandra, Chief Pro-
ducer, Films Division,

(b) Shri L.V. Prasad, President, Motion
Pictures Association of South India was
included as member of the Board; but
be opted cut later on tbe ground of ill
health.

(c) The total number of applications
received was 5'20. A region-wise record
is not maintained by Doordarshan.

Industrial growth of Orissa

*#1041. SHRI NITYANANDA MISRA :
Will the Mibister of INDUSTRY be pleased
to state :

(a) whether the industrial growth rate
of Orissa compates favourably with the all
India level;

(b) if not, what are the deficiencies;

(c) whether State Government of
Orissa has sought assistance from Un vn
Government to get over the sagging in us-
trial growth in the State; and

(d) if so, the reaction of Ua.on Govern-
ment in this regard ?

THE MINISTER OF INDUSTRY
(SHRIJ. VENGAL R10): (a) and (b).
Central Statistical Orgapisation does not
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compile Statewise Index of Industrial Pro-
duction. However on all-India basis, the
rate of Industrial growth was 8.7 per cent
during April-January 1987-88 as against
7.8 per cent in the corresponding period of
the previous year.

(c) aod (d). From time to time State
Goveroments do take up issues relating to
industrial promotion with Central Govern-
ment which are given utmost attention by the
Central Government., In order to promote
industrialisation in Orissa, § out of 13
districts have been declared as industrially
backward aod given various incentives.
During the three years 1985-87, 74 letters
of intent have been issued to the State.
Further, 102 units have been registered
under the Scheme for delicensed industries
initiated in 1985,

Faulty estimates for power projects

10290. SHRI SHARAD DIGHE:
Will the Minpister of ENERGY be pleased to
state

a) whether it has been brought to the
notice of Government that the final project
costs of State Electricity Boards (SEBs) are
invariably in excess of the estimates originally
approved by the Planming Commission and
the Central Electricity Authonity (CEA) by
a margin of 108 per cent to 300 per ceny
and

(b) if so, the reasons for these excesses
and the steps taken to remedy the faulty
estimates ?

TBE MINISTER OF STATE IN THE
DEPARTMENT OF POWER IN THE
MIN.SskY OF ENERGY (SHRIMATI
SUS 'I1 A ROHTAGD : (a) and (b). The
iof nmaticn  is being collected and will be
laid on the Table of the House.

Import of AH Salt

10291. SHRI C.K. KUPPUSWAMY:

Will the Minister of INDUSTRY be pleased
to state :

(2) whether Government have evaluated
the effect of allowing import of AH Salt op
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the capacity utilisation of caprolactum plants
of GSFC, FACT and project of ESIDC;

(b) if so, the details thereof; and

(© how Government propose to protect
these plants ip the public sector ?

THE MINISTER OF INDUSTRY
(SHRI J. VENGAL RAO): (a to(c).
The present consumption of AB Salt 13
negligible and the requirement is totally met
through imports, The present fevel .of
import of AH Salt will not have any major
effect on the capacity utilisation of the
Caprolactam plants.

Coal Deposits

10292. SHRI R.M. BHOYE: Will
the Minister of ENERGY be pleased to
state :

(a) whether Governmcnt are making
efforts to find out the coal deposits in the
country;

(b) if so, the details regardiog the steps
taken to explore the areas and the anticipated
reserves of coal found; and

(c) when itis likely to be possible to
exploit the coal commercially ?

TBE MINISTER OF STATE IN THE
DEPARTMENT OF COAL IN THE
MINISTRY OF ENERGY (SHRI C. K.
JAFFAR SHARIEF) : (a) and (b). Yes,
Sir Regional exploration for locating coal
deposits 1n the country is carried out by
the Geological Survey of India which is
8 cootinuous process. Based on these
explorations, detailed exploration is taken
up by Central Mine Planning aand Design
Institute, Ranchi alongwith the Mineral
Exploration Corporation Limited and other
drilling agencies for mine planning purposes.
The state-wise details of cumulative coal
reserves, as per assessrent made by GSI, as
on 1/1/88 are given below :
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(Cumulative Reserves in million

fonnes)

State 1987

(a) Andhra Pradesh 10435.50
(b) Arupachal Pradesh 90.23
(c) Assam 280.03
(d) Bihar 57570.90
(¢) Madhya Pradesh 26852.93
(f) Maharashtra 5075.40
(8) Meghalaya 458.94
(h) Nagaland 12.05
(i) Orissa 39662.83
(j) West Bengal 30021.74
170460.54

(c) Coal production in the country is
always planped to rceet the present demand
and the anticipated fotuse demand, A broad
coalfield-wise production profile has been
drawn up to exploit the coal resources
matching the demand of the country, With
the execution of these plans, it is expected
to achieve production of 212 million tonpes
of coal in 1989-90, 325.00 million tonnes
in 1994-95 and 417.00 million tonaes in
1999-2000.

Misuse of lines by Telecom. Staff

10293. PROF. MADHU DANDAVATE ;
Will the Mibister of COMMUNICATIONS
be pleascd to state :

(a) whether the subscribers bar the STD
facility due to inflated and incosrect bills
arisiog from the reported misuse of lines by
Telecom. Staff; and

(b) if so, the steps taken to stop such
misuse in the interest of kecping the ‘Link to
the world’ open ?

THE MINISTER OF ENERGY AND
MINISTER OF COMMUNICATIONS
(SHRI VASANT SATHE) : (s) No, Sir.
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(b) The following preventive measures
are being taken to safeguard the interests of
the subscribers against misuse of lines, if
any :—

1. Raising and locking of Distribution
points and also locking of cabinets/
pillars/meter rooms.

2. Use of Multi Line Observation
Bquipment to observe selected
lines.

3. Use of Automatic Message Accoun-
ting Bquipment to provide item-
wise bills,

4. Transfer of STD conaections to
STD barred division on request.

5. Periodical testing of meters.

6. Provision of fortnightly meter
readings to subscribers on reguest.

Memorandum of Understanding
between Government and
Natiopal Thermal Power
Corporation

10294. SHRI H. B. PATIL : Will the
Minister of ENERGY be pleased to state :

(a) whether Government aond the
National Thermal Power Corporation have
recently signed a memorandum of under-
standing for 1988-89; and

(b) if so, the details thereof ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF POWER IN THE
MINISTRY OF ENERGY (SHRIMATI
SUSHILA ROHTAGI): (a) and (b). The
Memorandum of Understandiog (MOU)
for 1988-89 concluded recently between
the Government and the National Thermal
Power Corporation (NTPC) sets out the
targsts to be achieved by the Corporation
during the year and the action to be taken
by Government to facilitate achievement
of the targets. The MOU provides, inter
alia, that the NTPC would, during the year,
commission an additional capacity of 1420
MW, generate a total of 28000 million
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units of energy, achieve a turnover of Rs.
1226.51 crores, carn a profit (before tax)
of Rs. 200.59 crores and make a total
investment of Rs. 2185.34¢ crores on various
schemes.

Supply of electricity to remote Tribal
villages in Madhya Pradesh

10295. SHRI PARASRAM BHARD-
WAJ : Will the Minister of ENERGY be
pleased to state :

(a) whether there is any proposal under
consideration of Government to supply
electricity to the remote tribal villages on
priority basis, particularly in the State of
Madhya Pradesh;

(b) if so, the number of tribal villages
which aYe proposed to be electrified in
different districts of Madhya Pradesh during
the Seventh Five Year Plan; and

(c) the number of tribal villages in
various districts which have been electrified
so far during the current Five Year Plan ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF POWER IN THE
MINISTRY OF ENERGY (SHRIMATI
SUSHILA ROHTAGI): (a) to (c). In
Madhya Pradesh, there are 26,825 tribal
villages out of which 15796 tribal villages
bave been electrified upto 31.8.88., For
speedy electrification of tribal villages in
tHe country, funds are routed through Rural
Blectrification Corporation to the State
Electricity Boards on softer terms and condi-
tions of loan assistance under Minimum
Needs Programme. During the current plan,
47170 tribal villages have been electrified upto
31.3.1988.

Establishment of upits fo foreign
countries by Indian drug
manufacturers

10296. SHRI AMARSINH RATHAWA :
Will the Minister of INDUSTRY be pleased
to state :

(a) whether some Indian drug manuface
turers are planping to establish their units in
foreign countries;
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(b) if 8o, the pames of the units and
the names of the countries where they will
establish their units and on what terms and
conditions;

(¢) whether Union Government have
given the clearance; and

(d) if so, on what conditions?

VAISAKHA 20, 1910 (SAKA)
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THB MINISTER ~OF INDUSTRY
(SHRI J. VENGAL RAO) : (a) Yes, Sir.

(b) to (d). Government have approved
three proposals which are yet to be imple-
mented. The names of the parties, countries
and the majn terms and conditions are given
below in the statement.

On a proposal from M/s. Ranbaxy
Laboratories, Government have yet takea
decision.
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Tastallatlon of local Public Call Offices
at local Post Offices

10297. PROF. NARAIN CHAND
PARASHAR : Will the Minister of COM-
MUNICATIONS be pleased to state :

(a) whether any instructions have been
issued by the Department of Telecommunpi-
cations to the Telecom. circles and other
subordinate field offices for the installation
of at least one local Public Call Office at
the local Post Office without this facility.
at the time of installation of a new exchange;

(b) if so, the details in this regard
and whether it has been implemented by
the field offices at the time of the installa-
tion of new rural exchanges alongwith details
thereof for Himachal Pradesh for the vear
1987-88; and

(c) if not, the reasons therefor and
whether it would be ensured that the Jocal
Public Call Offices are instalied before the
installation work in the new exchanges is
completed ?

THE MINISTER OF ENERGY AND
MINISTER OF COMMUNICATIONS
(SHRT VASANT SATHE): (a) No such
instructions have been issued by the Depart-
ment.

(b) Does not arise.

(c) There is no such proposal with the
Department at present.

Optima} u { | ation of compressed
patural gas

10208, SHRI SANAT KUMAR
MANDAL : Will the Minister of PETRO-
LEUM AND NATURAL GAS be pleased
to state :

(a) whether the Oil and Natural Gas
Commission has made any head-way in
optimal utilisation of compressed natural gas
(CNG) in the transport sector and conducted
any trials;

{b) if so, the outcome thereof;
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) (c) the likely saving to result from
switch-over to CNG for every 100 kms for
a diesel driven truck; and

(d) the likely foreign exchange savings
from the usage of CNG by replacement of
gasoline or diesel run vehicles ?

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM AND
NATURAL GAS (SHRI RAFIQUE
ALAM): (a) to (d). The usage of com-
pressed patural gas .CNG), as an automotive
fuel for the substitution of diesel/petrol
bhas been taken up by ONGC on an experi-
mental basis at their various operational
centres, viz, Bombay, Rajamundry (AP},
Gujarat and Tripura. The saving likely to
arise from the switch-over to CNG can
be estimated only after detailed experimenta-
tion is completed.

Opening of new Post Offices in Tripura

10299, SHRI AJOY BISWAS: Will
the Minister of COMMUNICATIONS be
pleased to state the names of the towns and
villages in Tiipura where pew post offices
were  opened dunng 1987-88 and tho<e
likely to be opened during 19t 8-89 ?

THE MINISTER OF ENERGY AND
MINISTER OF COMMUNICATIONS
(SHR1 VASANT SATHE): Post offices
have been opened at the following places ip
Tripura during 1987-88.

(i) Ratia

(i) Paschim Chandrapur.
(iii) Kakripur.

(iv) Paharpur.

Post offices are proposed to be opened
at tte following places during 1988-99.

(i) Barmura gas thermal project.

(ii) Bhati Sonaimuri.
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LPG facility in Orissa

10300. SHRI LAKSHMAN MALLICK :
Will the Minister of PETROLEUM AND
NATURAL GAS be pleased to state :

(a) the number and names of the towns/
cities of Orissa where LPG facility has been
provided till date; and

(b) ths number of towns where such
facility is likely to be provided during the
remainiog period of the Seventh Five Year
Plan ?

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM AND
NATURAL GAS (SHRI RAFIQUE
ALAM): (a) As oo 31.3 1983, the oil
industry was marketing LPG through 62
distributorships at the following locations in
Orissa :
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18. Koraput Koraput
19. Kendrapara Cuttack
20. Paradip C;lttack
21. Phulbani Phulbani
22. Pari Puri

23. Rayagada Koraput
24. Rourkela Sundargarh
25. Rajgangpur Sundargarh
26. Sambalpur Sambalpur
27. Sunabeda Koraput
28. Titlagarh Bolangir
29. Anandpur Keonjhar
30. Parlekhemundi Ganjam
31. Bbavanipatna Kalahandi
32. Sundargarh Sundargarh
33 Barbil Keonjhar
34. Angul Dhenkanal
35. Jharsuguda Sambalpur
36. Paradeep Cuttack
37. Birmitrapur Sundargarh
38. Bhanjanagar Ganjam
39. Zinkpagar Sundargarh
40. Jajpur Road Cuttack

Name of the District
town/city
1. Aska Ganjam
2. Bhadrak Baleshwar
3. Bargarh Sambalpur
4. Balugoan Solangir
5. Baleshwar Baleshwar
6. Baripada Mayurbhanj
7. Berhampur Ganjam
8 Bolangir Bolangir
9. Bhubaneswar Pari
10. Brajrajnagar Sambalpur
11. Burla Sambalpur
12. Chatrapur Ganjam
13. Cuttack Cuttack
14, Dhenkanpal Dhenkanal
15. Jatoi Puri
16. Jeypore Koraput
17. Keorjbargarh Keonjhar

(b) Upto the Marketing Plans 1987-88,
the oil industry has planned to set up 21
more LPG distributorships in Orissa.

New Post Offices opened in Kerala

10301. SHRI SURESH KURUP:
Will the Minister of COMMUNICATIONS
be pleased to state the names of the towns
and villages in Kerala where new post offices
were opened during 1987-88 ?

THE MINISTER OF ENERGY AND
MINISTER OF COMMUNICATIONS
(SHRI VASANT SATHE) : The information
is furnished in the statemont given below,
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Statement

(Annexure)

KERALA CIRCLE
Statement of new Post Offices opened during 1987-88.

1. Kadakkal

3. Kottankara

5. Karikuzhi

7. Ummannoor

9. Kadakkal
11. Peringala
13. Paruthipaaly
15. Kattumpuram
17. Kunnatbukal
19. Piravanthoor
21, Perumala
23. Anchal
25. Arakkulam
27. Poonjar (Thekkekar)
29. Valayam

31. Kulukklur
33. Chengarottu

2. Ayroopara

4. Ittiva

6. Kulathupuzha
8. Vilappil

10. Chavara South (ThekkumbLagom)
12. Pavithreswaram

14. Ayroor-Varkala

16. Pramadam

18. Kulathupuzha
20, West-Kallada

22. Ranni-Perinad
24. Randamada
26. Vepgoor-West
28. Veongoor-East
30. Poolacode
32. Pariyaram
34. Manjalur

Note :  All the above post offices have been opened in rural areas. No new post office
was opened during the year in urban areas.

Manufacture of biscuits

10302. SHRI CHINTAMANI JENA :
Will the Minister of INDUSTRY be pleased
to state :

(a) whether Government have called
upon the biscuit manufacturers in the country
to eosure high standards of quality, broad-
base product range and make streni.us
efforts to reserve the declining trend in
exports;

(b) whether it has aiso be:n decided to
consider the suggestion of the Iodustry for
the supply of biscuits under Government’s
putrition feeding progiamme if the industry
could ensure the requisite calorie and protein
standards withio the approved unit cost;

-

(c) whether the federation President has
pleaded for cash compensatory support for
the differential between domestic and inter-
national prices of the major inputs like
wheat flour, sugar and packaging paper so
as to boost exporis from the present low
levels of 800 tonpes per annum; and

(d) if so, the progress made so far by
Government after haviog a dialogue with
the biscuit manufacturers ?

THE MINISTER OF STATE IN
THE DEPARTMENT OF INDUS1RIAL
DEVELOPMENT IN THE MINISTRY OF

INDUSTRY (SHRI M, ARUNACHALAM) :
(a) Yes, Sir.

(b) For inclusion of low cost and
nutritive biscuits in the outrition feeding
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programme, the Industry will have to
approach Department of Women and Child
Development in the Ministry of Human
Resource Development which is adminis-
tratively responsible for providing supple-
mentary nutrition to children, pregonant
women and nursing mothers.

(c) and (d). Government have come
across newspaper reports regarding the plea
of the Federation of Biscuit Manufacturers
of India for cash compensatory support for
the differential between the domestic and
international prices of major inputs. Ministry
of Commerce have however stated that
export of biscuits already attracts cash
compensatory support at the rate of 10 per
cent of the FOB value and that no request
has been received for revision of the exist-
ing rate.

Public Sector Enterprise receiving Gold
Citation Grade Award of British
Safety Council, London

10303, SHRI MULLAPPALLY RAMA-
CHANDRAN : Will the Minister of
INDUSTRY be pleased to state :

(a) whether any public sector enterprise
has been selected for the Gold Citation
Grade Award for 1987 instituted by the
British Safety Council, London; and

(b) if so, the details thereof ?

THE MINISTER OF INDUSTRY (SHR1
J. VENGAL RAO) : (a) and (b). As per
available 1nformation the Hardwar Unit of
Bharat Heavy EBlectricals Limited was select-
ed for the Gold Citation Grade Award for
the year 1987 1nstituted by British Safety
Council, Londoa.

Opening of new Post Offices in
West Bengal

10104. SHRI PURNA CHANDRA
MALIK : Will the Minister of COMMUNI-
CATIONS be pleased to state the names of
the towns and villages in West Bengal where
new post offices were opened during 1987-
88 and those likely to be opened during
}988-89 7
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THE MINISTER OF ENERGY AND
MINISTER OF COMMUNICATIONS
(SHRI VASANT SATHE): The informa-
tion is furnished in the statement given
below.

Statement
WEST BENGAL

New Post Offices opened during
1987-88

Part-1
North 24 Parganas

Mashyampur
Chandpur

Purba Atapur
Ghatibara
Kbbhanika

Paschim Parghumti
Boaldah

Gobila
Kuamarkbola

Nataberia
Gaipur

Kanchanpara
Dakshim Korakati
Bhagyamantapur
Noapara Madhabpar
Kharua Chandpur

Midnapore

Golebazar

Uttaroral

Dumuria Sirisbani
Kendugari
Rangamatia
Hiradihi

Kalija

Siromoni
Pathartoria
Baaopukuria

Amdai
BErgoda—Sijua
Jayanti Narayan Chock
Radba Cbandanpor®
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South 24 Pargavas
Kalikatala
Bhagar Chaltaberia
Ktishnamati
Khojkhidir
Tenulia
Madhyamanirtat
Pukurberia
Ghazirmahal Chitamari
Pailanhat
Pranballavpur

Nadia

Iswarchand: .pur
Chandanpur

Maurshidabad
Chowrigacha
Raja Rampur
Monirampur
Khosbaspur
Salinda
Rejinagar

Midaapore
*Dakshin Changra Chowk

Mayachar
Teghari
Motilal-chak
Naynan
Junebani
Noon-Handa

Nochipur

Bankura
Chakaltoria
Kanuri

Howrak
Uls

Purnlle
Chhotosogen

MAY 10, 1988 Written Answers
Cooch-Bebar
Dakim Chowakheti
Manpsai
Uttar Andaman Phulbari
Jha! Jhali

Purbasitalkuti
Baradhopep Chatra
Bara Chokirbas
Nathuatari
Paschim Satali
Birpara Alipurduar
Brojer Kuthi
Beluk Dabari
Uttarparo Kata
Rasik Bill
Uttarfalimanirio

Bardwan

Charmanik Nagar
Akra
Ibrambad Sonadanga

Panjoa
Nuni

Birbhum
Gorola
Joykrishnapur

Uttarbanagram

Jalpaigeri
Madbya Rangali Bazar
Nabanagar
Vivekananda Pally
Madhya Kherbari

Malda
Motiharpur
Taherpur
Batinbanga
Abhil
Jabra

60
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West Dinajpur Darjeeling
Joredighi Sindipong
Nilgambhir
Baratakigram Midoapore
Tangal Bilpara Palchui
Kaldigihi Islampur
Simalia Sardiha Rly. stn. Colony
Kburka Ajodhyanagar
WEST BENGAL Jamitya
Post Offices likely to be opened Gobradaa
during 1988-89 Mirzanagar
Part-II Burarihat
Cooch Bihar Salika Garhachak
Bargashipur
Madhya Kaljani
Tiadaha West Dinajpur
Purba Gopalpur Bhaispitta
Bilshi Bhagbatipur
Cooch Bihar Purba Belbari
Bhandijalas Kamdebbati
East Sakgn bala Rajuha
Rakhalmari Dudhi Kotbari

Purba Khalisamari
Uttar Ambari
Dakslin Kamayakhaguri

Malda

South Kadamtala

Sikarpur Hatinda

Sankos T.E Mabakalbona

Kartik Choupati Baluachara

Nowada

Birbhum Parbatidanga

Khopa Kbati Mohana

Chhote Turigram

Bankora

Dwaranda Rampur

Mahespur Brindabanpur Barsal
Dharampur Ranga
Palita Bardwan
Jalpaiguri Begut
Panisala Purulia
Mantadari
Totopara Pathakdih

(This list is not final. Proposals in respect of areas not covered in the list may sho’ be

considered.)
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Regional jmbalance

10305. SHRI BHATTAM SRIRAMA-
MURTY : Will tbe Minister of INDUS-
TRY be pleased to state :

(8) whether Government have taken
any steps to avoid and reduce the regional
imbalance among the States through dis-
persal of major industries in different States
to the extent possible;

(b) the detalls of investments so far
made in various States on account of various
heavy industries etc.;

(c) the details of various other industries
both medium and major in different States
which are still pending consideration by
Union Government; and

(d) what are the various industries in
respect of which letters of intent were given
by Union Government and the industries pot
started so far ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF INDUSTRIAL DEVE-
LOPMENT IN THE MINISTRY OF
INDUSTRY (SHRI M. ARUNACHALAM):
(a) and (b). Yes, Sir. Apart from using the
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licensing mechanism to direct investments
for setting up industries in backward areas,
a number of fiscal and financial incentives
are also given for development of back-
ward areas thereby reducing the regional
imbalances.

During the period 1985 to 1988 (upto
March), a total of 2159 industrial licences
(including 721 Carry-on-Business licences)
were granted under the provisions of Indus-
tries (Development and Regulation) Act for
setting up of various types of industries.
State-wise break-up of these industrial
licences is given below in the statement-1,
Information regarding actual investments
made in industries set up in different States
is pot centrally maintained in the Ministry
of Industry.

(c) Statement-II is given below.

(d) Scheduled Industry wise break-up
of letters of intent granted during the period
1985 to 1988 (upto March, 1988) is given
below in the statement-1II. Since it generally
takes about 3 to 4 years for an industrial
project to fructify, the various projects for
which these letters of intent have been
1ssued would presently be at different stages
of implementation,

Statement-1

State-wise break-up of Industrial Licences Issued during the years 1985, 1986,
1987 and 1988 (upto March)

State/Union Territory

No. of industrial licences issued

1985 1986 1987 1988 (upto
March)
1. Andaman & Nicobar Islands 2 1 -_ -_
2. Aandbra Pradesh 70 40 38 5
3. Arunachal Pradesh 6 1 1 -
4. Assam 12 5 3 _—
§. Bibar 20 9 9 —
6. Chandigarh 6 2 2 -
7. Dadra & Nagar Havell 2 1 2 1
8. Delhi 7 10 11 4
9. Goa 4 2 7 —_
10. Daman & Diu - — 1 —
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1 2 3 4 5
11. Gujarat 69 86 49 10
12. Haryana 46 36 25 6
13. Himachal Pradesh 12 9 3 —_—
14. Jammu & Kashmir 6 4 4 —_
15. Karnataka 69 42 45 4
16. Kerala 24 13 7 _
17. Lakshdweep —_— —_ — —_
18. Madhya Pradesh 39 34 18 3
19. Maharashtra 134 96 86 23
20. Manipur —_ —_— —_— —
21. Meghalaya —_— 2 — —_
22. Mizoram _— —_ —_ —_
23. Nagaland —_— 1 —_
24. Orissa 25 12 8 —_
25. Pondicherry 12 2 1 -_—
26. Punjab 72 37 19 6
27. Rajasthan 38 19 16 3
28. Sikkim — d 1 -_
29. Tamil Nadu 177 61 41 3
30. Tripura - —_ —_ 1
31. Uttar Pradesh 79 69 40 9
32. West Bengal 51 21 25 é
33. State not indicated/
More than one State 3 4 9 —_
Total : 985 618 472 84

Statement-II

State-wise break-up of Industrial Licence applications being processed in the
Secretariat for Industrial Approvals, Mimstry of Industry, as on 5 5.1988

Name of the State/U.T.

Number of Applications

1 2
Andhra Pradesh 64
Assam 7
Bihar 17
Dadra & Nagar Haveli 3
Daman & Diuu 1
Gujarat 51
Goa

19

Haryana
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1 2
Himachal Pradesh 24
Jammu & Kashmir 11
Karnataka 40
Kerala 10
Madhya Pradesh 57
Mabharashtra 103
Meghalaya 1
Orissa 10
Pondicherry 6
Punjab 46
Rajasthan 27
Sikkim 1
Tamil Nadu 43
Tripura 2
Uttar Pradesh 106
West Bengal 24
More than one State 14
Total 692
Statement-I11
Scheduled industry wise break-up of letters of intent issued during the years
1985, 1986. 1987 & 1988 (upto March)
No. of Letters of 1ntent issued during
Scheduled Industry 1985 1986 1987 1988 (upto
March)
1 2 3 4 5 6
1. Metallurgical Ind. 244 149 129 13
2. Fuels 3 1 — 2
3. Boilers & Steam Generating Plants 1 2 -— _—
4. Pame Movers (other than
electrical equipments) 4 3 —_ 1
5. Electrical Equipment 295 254 203 21
6. Telecommunications 175 49 22 10
7. Transportation 73 19 17 3
8. Industrial Machinery 53 22 2459 5
9. Machine Tools 14 1 3 1
10. Agricultural Machinery - — .« - —
11. Earth Moving Machinery 3 2 2 —
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1 2 3 4 5 6
12. Misc. Mech. & Engg. Inds. 63 31 26 4
13. Commercial Office & household
equipments 21 9 4 2
14. Medical & Surgical Appliances 3 5 9 1
15. Industrial Instrument 23 8 11 2
16. Scientific Instrument 2 —_— s —
17. Mathematical, Surveying &
Drawing Instruments _ - —_ —
18. PFertilizers 15 7 5 —_
19. Chemicals (other than fertilizers) 180 216 169 26
20. Photographic Raw Film & Paper — 2 — —
21. Dye-Stuffs —_ 1 3 —_
22. Drugs & Pharmaceuticals 48 46 35 7
23. Textiles (incl. those dyed or
otherwise processed) 87 132 82 13
24. Paper & Pulp (incl. Paper products) 20 15 13 2
25. Sugar 2 1 55 14
26. Fermentation Inds. 2 1 4 —_—
27. Food Processing Inds. 20 29 63 9
28. Veg. Oils & Vapaspati 16 25 16 4
29. Soaps, Cosmetics & Toilet
Preparations 3 4 3 —_—
30. Rubber Goods 18 8 13 3
31. Leatber, Leather Goods & Pickers 18 10 36 1
32. Glue & Gelatin 1 1 — -
33. Glass 9 7 3 —_—
34. Ceramics 11 15 2 1
35. Cement & Gypsum products 17 3] 24 2
36. Timber products 8 13 6 2
37. Defence Industries —_ — — —
38. Misc, Industries 5 11 11 1
Total 1457 1130 989 150

Opening of new post offices and
telegraph offices

10306. SHRI MATILAL HANSDA :
Will the Miaisier of COMMUNICATIONS
be pleased to state the number of post
offices and telegraph offices proposed to be
opened in the country daring 1988-89,
State-wise ?

THE MINISTER OF ENERGY AND
MINISTER OF COMMUNICATIONS

(SHRI VASANT SATHE) : Post Offices—==
3,000 new post offices nave been provided
for in Aonual Plan 1988-89. The tentative
targets State-wise are farnished below in
Statement 1.

Telegraph Offices—15178 telegraph offices
arc planned to be opened during the year
1988-89. State-wise details are forniShed
below in Statement Ii,
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Apnus) Plan 1988-89
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Tentative State-wise targets for opening of new Post Offices

State/Union Territories

.

Number of new Post Offices proposed to be opened (Plan)

Rural Branch Departmental sub-offices in Project
offices areas/Developing areas

1. Andhra Pradesh 150 5

2, Assam 230 4

3. Bihar 225 5

4. Gujarat 100 5

5. Haryana 30 5

6. Himachal Pradesh 75 3

7. Jammu & Kashmir 775 2

8. Karnataka 100 5

9. Kerala 7s 5

10. Madhya Pradesh 230 s
11. Mabarashtra 230 (]
12. Manipur 30 2
13. Meghalaya 30 1
14. Nagaland 20 1
15. Orissa 175 ]
16. Punjab 50 2
17. Rajasthan 175 5
18. Sikkim 25 2
19. Tamil Nadu 125 5
20, Tripura 30 2
21. Uttar Pradesh 278 5
22. West Bengal 165 5
23. Andman & Nicobar Islands 15 2
24. Arunachal Pradesh 30 2
25, Chandigarh —_ 2
26. Dadar & Nagar Haveli 110 1
27. Delhi 10 3
28. Goa 30 2
29. Lakshadweep 5 1
30. Mizoram 28 1
31. Pondicberry s 1
Total : 2750 100

Nots : The Annual P.an provides for 3,000 new post offices. The balance of 150 post
offices will be allocated after a mid-year review to be taken up in October 1988,
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Statement II

List of number of Telegraph Offices planned
to be opened during the year 1988-89,
State-wise

Sl. Name of State No. of Telegraph

VAISAKHA 20, 1910 (SAKA)

No. Offices,
1. Andhra Pradesh 12
2. Assam 66
3. Bihar 133
4. Gujarat 125
5. Jammu & Kashmir $6
6. Haryana 71
7. Himachal Pradesh 27
8. Karnataka 151
9. Kerala ' —_

10. Madhya Pradesh 328

11. Mabarashtra 149

12, New Delhi —_

13. Orissa 75

14. Pupjab 60

15. Rajasthan 30

16. Tamilnadu 25

17, Tripura 12

18. Uttar Pradesh 178

19. West Bengal 74

20. Sikim 3

2]1. Andman & Nicobar 3

Total : 1578

Improvement in pablic telephones
system

10307, SHRI D. P. JADEJA : Will
the Minister of COMMUNICATIONS be
pleased to state :

(a) the number of public telephones
proposed to be installed in Gujarat in
1988;

Written Answer 4

(b) whether it is a fact that a very small
oumber of telephones are to be installed
country-wide in 1988;

{c) the steps are being taken to improve
public telephones system all over the
country; and

(d) whether any scheme has been drawn
up for this purpose ?

THE MINISTER OF ENERGY AND
MINISTER OF COMMUNICATIONS
(SHRI VASANT SATHE) : (a) About 1000
public telephones are expected to be installed
during 1988-89.

(b) No, Sir. More than 5000 local
public telephones and 2400 ling distance
public telephones are expected to be installed
in the whole country during 1988-89,

(c) and (d). In order to improve the
performance of public telephones following
steps bave been taken :

(i) Daily testing and checking of public
telephones;

(ii) Development and use of improved
version of pay phone instruments;

(iii) Better performance of internal and

external equipment of telephone
exchanges.

Revision ln rates of calls from Public
Cal] Offices

10308. SHRI P, M. SAYEED: Will
the Minsiter of COMMUNICATIONS be
pleased to state :

(a) whether the rates for making calis
from the Public Call Offices (PCO) have
since been revised in Delhi;

(b) whether the telepbone  authorities
bave necessary instructions to the pablic call

office users in this regard either on the booths
or otherwise;
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(c) the total number of PCOs in Delhi
and also of those which provide direct dial-
ling trunk call facility, separately;

(d) whether any complaints have been
received for not giving information to the
public regarding the revised rates and conse-
quently losing 50 paise coins by inpumer-
able persons; and

(¢) whether necessary action has since
been taken in this regard ?

THE MINISTER OF ENERGY AND
MINISTER OF COMMUNICATIONS
(SHRI VASANT SATHE) : (a) Rates for
calls from public telephones have been revis-
ed through-out the country, including in
Delhi.

(b) No, Sir. Instructions regarding
revised tariff for use of two 50 paise coins
bave been affixed on face panel as well as
pear the slot at the public telepbones.

(¢) There are 4926 Public Telephones
(as on 1.4.1988) io Delhi. Of the above,
24 Public Telephones provide STD/ISD
call facilities.

(&) Some complaints regarding revised
instructions not being displayed on public
telepbones came to notice. It was found
that sticker on the face panel displaying
revised instructions had been removed by
some unscrupulous persons in some of the
booths, though the stickets near the coin-

slot were intact.

(e) Steps have been taken to get the
revised instructions written near the coin-slot
of the public telephones.

Masufacture of Chemicals

10309. SHRI BIMALKANTI GHOSH :
Will the Minister of INDUSTRY be pleased
to state :

(@) the percentage of Chemioals indi-
genously maoufactured out of total require-
ment;
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(b) whether Government are aware that
due to shortage of chemicals, the quality of
research in, the country is affected; and

(c) if so, the steps Government propose
to take in this regard ?

THE MINISTER OF INDUSTRY
(SHRI J. VENGAL RAO): (a) Since
there is a large number of Chemicals, it is
not possible to indicate the precise percentage
but it can be said that today, the country
has sufficient installed capacity to largely
meet the demand of most of the basic chemi-
cals. In fact, the country is exporting
cbemicals including agro chemicals and dyes
stuffs to a number of countries.

(b) No. Sir. Facilities exist for import
of those chemicals not available ip the
country.

() Does not arise.

M/s. Jindal Aleminium Limited,
Bangalore

10310. SHRI RAMASHRAY PRASAD
SINGH : Will the Minister of INDUSTRY
be pleased to state :

(a) whether the Monopolies and Restric-
tive Trade Practices Commission has institut-
ed an enquiry against M/s. Jindal
Aluminium Ltd., Bangalore for misleading
advertisements in regard to their products,
etc.;

(b) if so, the details thereof; and

(c) the action taken

company ?

against the

THE MINISTER OF STATE IN THE
DEPARTMENT OF INDUSTRIAL DEVE-
LOPMENT IN THE MINISTRY OF
INDUSTRY (SHRI M. ARUNACHALAM):
(a) to (c). As per the provisions of the
MRTP Act, 1969 rclating to unfair trade
practices, the M R.T.P, Commission has
instituted an enquiry against M/s. Jindal
Aluminium Limited for issuing 8 misleading
advertisement to the effect that the irrigation
system made by them is the best and also
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for making a false representation to the
public stating that the company uses only
IS1 marked extruded aluminium pipes which
are seamless and possess higher strength fo
withstand high pressure among other pro-
perties.

The Commission is empowered to take
further appropriate action in the matter as
per the relevant provisions of the said
Act.

Payment to contractors by Neyveli
Ligoite Corporation

10311. SHRI H.G. RAMULU: Will
the Minister of ENERGY be pleased to
state :

(a) the total amount paid to different
contractors either foreign or Icdian who have
been engaged by the Neyveli Lignite Corpo-
ration Limited, Neyveli, Tamil Nadu till
31 March 1988 and who were awarded
various contracts projects in the year 1986
alongwith the names of the parties;

(b) whether any amount is due from
the contractors towards discharge of their
carlier liabilities to the Neyveli Lignite
Corporation; and

(c) 1if so, the details thereof ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF COAL IN THE
MINISTRY QF ENERGY (SHRIC. K.
JAFFAR SHARIEF) ! (a) Following are
the names of different contractors, both
foreign and Indian, who were awarded
various project contracts by the Neyvell
Lignite Corporation during the year 1986.
The total amount paid to them upto
31.3.1988 was Rs. 116, 86, 65, 138.53
and DMs 1,81 ,%2,500.
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S. No. Name of the Contractor

1. M/s. Unitorn Ltd., Haryana
2. M/s. Keltron, Trivandrum
3 M/s. Furnase AD 2 and Foundry
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M/s. L & T Ltd.

M/s. Ouality Decor

M/s. Rangasamy

M/s. Syndicate Engg. Corporation

. M/s. Hindustan Steel Work
Constriction.

9. M/s. Rathna and Company
10. M/s. Babu Engg Corporation
11. Shri M. Govindarajan
12. M/s Krupp Industrics
13. M/s, Buckau Wolf Ltd., Pune
14. M/s. Best and Crompton
15. M/s. HBP/Bombay
16. M/s. E.E.Co /Madras
17. Sri K. M. Arumugham

® N w e

18. M/s. Maharastra Electronics

19. M/s. Indian Telephone Industries,
Madras.

20. M/s. Jyothi Ltd., Baroda

21. M/s. Bharat Heavy Electricals Ltd.

22, M/s EVT, West Germany

23, M/s. MAN-GHH, West Germany
24, M/s. WMI, Madras.

(b) No, Sir.

(c) Does not arise.

Acquisition of Land for Maithon njl
Panochet Reservoirs in Bibar

10312 SHRI GURUDAS KAMAT:
Will the Minister of ENERGY be pleased to

state :

(a) whether Goverament of West Bengal
bas approached Union Government and
Government of Bibar to acquire additional
land in order to increase the capacity of
the Maithon and Panchet reservoirs in Bibar
for control of floods in the State; and

(b) if so, the specific steps taken by
Government in this regard ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF POWER IN THR
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MINISTRY OF ENERGY (SHRIMATI
SUSHILA ROHTAGI): (a) and (b). An
agreement signed by the Chief Ministers
of Bihar and West Bengal on 19th July,
1978, provided, inter-alia, for acquisition
of the remaining reservoir lands within
Maithon reservoir between RL 495 and
RL 500 and within Panchet reservoir
between RL 425 and RL 4485, primarily for
flood moderation. A committec was appoin-
ted to study the effects of that proposal
on the mining of coal in the area and to
recommend suitable ways and means for
solving the problems resulting therefrom.
The Committee has since submitted its
report. The recommendations made by the
Committee are under evaluation in consulta-
tion with the concerned Ministries/Depart-
ments.

Application of Section 630 of the
Companies Act,

10313. DR. CHANDRA SHEKHAR
TRIPATHI: Will the Minister of INDUS-
TRY be pleased to refer to the reply given
on 19 April, 1988 to Unstarred Question
No. 7436 regarding Supreme Court judge-
ment regarding Section 630 of Companies
Act and state :

(a) whether any complaints have been
received by the Company Law Board after
the Supreme Cocurt’s recent judgement
regarding the active connivance of some
big companies in New Delbi and Bombay
with their erstwhile employees in not getting
back the residential accommodation taken
on lease by these Companies for their use
and settling their dues before handing over
possession of the houses which continue
to be occupied by them and the Companies
baving failed to invoke Section 630 of the
Companies Act, 1956 in such cases;

(b) if so, the details thereof; and

(c) the action being taken by Govern-
ment to discipline these Companies ?

THE MINISTER OF STATE IN
THE DEPARTMENT OF INDUSTRIAL
DEVELOPMENT IN THE MINISTRY OF
INDUSTRY (SHRI M. ARUNA-
CHALAM) : (a) to (c}. Informatiou is
being collected and will be laid on the Table
of the House,
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Posts lylng vacant at AIR Statlon
and Doordarshan Kendra,
Hyderabad

10314. SHRI V. TULSIRAM: Will
the Minister of INFORMATION AND
BROADCASTING be pleased to state :

(a) Whether a large number of reserved
posts for Scheduled Castes and Scheduled
Tribes are lying vacant at All India Radio
Station and Doordarshan Kendra, Hyderabad
for a long time;

(b) if so, the details thereof and the
reasons therefor; and

(c) the steps being taken to fill up these
vacancies ?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND MINISTER OF
INFORMATION AND BROADCASTING
(SHRI H.K.L. BHAGAT) : (a) to (c).
Reservation rosters for Group ‘A’ and ‘B’
posts are maintained on all India basis and
not Station/Kendra-wise.

In All India Radio, Hyderabad, no
posts reserved for Scheduled Castes and
Scheduled Tribes for which the roster is
locally maintained are lying vacant. In
Doordarshan Kendra Hyderabad, however,
the following reserved posts are lying

vacant :

Designation of Reserved for

the post Scheduled Scheduled
Castes Tribes

1. Technician 2 2

2. Clerk Grade 11 — 1

3. Helper — 1

The posts of Technician could not be
filled up either because the Staff Selection
Commission/Employment  Exchange failed
to nominate suitable candidates or because
the candidates nominated did not join.
The vacancies have again been notified.

Pre-appointment formalities are under
process for sclected candidates against
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vacancies for the post of Clerk Grade II
and Helper, which arose only in 1988.

Reorganisation of Vigllance vnits in
Public Sector Undertakings

10315. SHRI SAMBHAIJI RAO
KAKADE :

SHRI E. AYYAPU REDDY :

Will the Minister of INDUSTRY be
pleased to state :

(a) whether Government have taken
note of the observations made by Central
Vigilance Commission in its report for 1986
of inadequacy of attention given to vigilance
work in public undertakings;

(b) whether Government have taken
steps to reorganise the vigilance ubnits in
these public sector undertakings; and

(¢c) if so, the details thereof ?

THE M:INISTER OF INDUSTRY
(SHRI J. VENGAL RAO)- (a) to (c.
Yes, Sir. Various steps have been taken to
strengthen the wvigi'ance arrangements in
Public Sector Undertakings. The Chief
Vigilance Officer will report directly to the
Chief Executive of the Public Sector Under-
taking. In view of the great difficulties
experienced by the Public Sector Under-
takings in filling up the post of Chief Vigi-
lance Officers in Public Scctor Undertakings,
certain facilities were extended recently
to the Chief Vigilance Officers, namely,
(1) Designating the CVOs in Schedule ‘A’
and ‘B’ companies as Executive Directors
(Vigilance); 12) Tne CVOs are also being
treated as ‘’'key cfficials” and accommodation
is provided accordingly. (3} Staff car facili-
ties are alo prov'ded for official duties
including pick-up and drop at residences as a
special cate.

Vigilance cases in Public Sector
Eatcrprises

103'6. SHRI E. AYYAPU REDDY :
Will the Minister of INDUSTRY be pleased
to state :

(a) whether the Bureau of Public
Enterprises has issned instructions that in
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fature vigilance cases of only Board Level
appointees of public sector enterprises need
be referred to the Central Vigilance Commis-
sion for advice and that in respect of
appointee below Board Level no reference
is needed by Central Vigilance Commission;

(b) if so whether the Central Vigilance

Commission has agreed to the above
proposal; and
(c) whether the Central Vigilance

Commission bhas stated that the above
change in the policy wosuld lead to a big
set back in tackling of corruption in public
sector undertakings ?

THE MINISTER OF INDUSTRY
(SHRI J. VENGAL RAO): (2 to (o).
Yes, Sir. The Bureau of Public Enterprises
has issued instructions to Public Sector
Undertakings stating that referenpce to
Central Vigilance Commission may be made
only in regard to such vigilance cases Which
pertain to Board Level appointees in view
of the fact that Goveroment is the appoint-
ing authority for Board Level posts. Such
references need not be made for below
Board Level appointees.

In amplification of this circular, Depart-
ment of Personnel and Traiping have
clarified that the jurisdiction of the Central
Vigilance Commission in respect of general
powers of prevention of corruption and
supervision, direction and monitoring of
vigilance work in the public sector »nter-
prises including below Board level appoin-
tees will contirue as before. Consultations
with Central Vigilance Commission with
respect to vigilance enquiries/disciplinary
proceedings will be necessary ooly for
Board Level appointees. The Central
Vigilance Commission has not written to
Bureau of Public Enterprises seeking reconsi-
deration of Government decision in this .
regard.

Establishment of Oil Related Institutions
in Assam

10317. PROF. PARAG CHALIHA:
Will the Minister of PETROLEUM AND
NATURAL GAS be pleased to state :
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(a) whether a number of oil fields were
found and exploited at Sibsagar in Assam
by the Oil and Natural Gas Commission
during the drilling operations in 1956;

(b) if so, the reasons why the ONGC
did not set up any related institution of
national standing at Sibsagar :

(¢) whether the Indian Oil Corporation
Ltd which started with refining of crude
oil from Assam, set up any functional
institution of All India importance in
Assam;

(d) if so, the details thereof; and

(e} if not, the reasons therefor ?

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM AND
NATURAL GAS (SHRI RAFIQUE
ALAM): (a) and (b). ONGC siarted
geo-scientific  surveys in various parts of
Assam in 1957, drilling operations in 1959
and production operation in 196€. Since
then, survey, drilling and production
activities by ONGC in Assam are
continuing

ONGC has already decided to set up
an institute of Bio-Technology and Geo-
Tectonic Studies (INBIGS) in Jorbat in
Assam,

(c) and (d). Two refineries of 10C
located -at Digboi and Guwahati are proces-
sing Assam crude oil The following staps
have been taken to promote oil industry in
Assam at natioral level.

(i Crnde D stillation vnit at Gauhati
Reninery has been modernised in
Dec., 1986 at the cost of Rs 6 87
crores to imprave product pattern
and reduce fuel and loss.

(i) Peasibil ty Report for modernisation
of Digboi Refirery at an estimated
cost of Rs. 172.07 crores is also
under consideration of the Govern-
ment.

(iii) The

refineries at Digboi and
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Gauhati have well equipped labora-
tories for carrying out testing of
refinery product streams, certifica-
tion of finished products, monitor-
ing the quality of effluent discharge
etc.

(iv) The refineries at Digboi and
Gauhati have well equipped
training centres for imparting
training to the employees in various
fields of refining/operation manage-
ment.

(¢) Does not arise.

Linking of hydel projects and thermal
plants for producing cheaper
Enpergy

10318, SHRI THAMPAN THOMAS:
Will tte Minister of ENERGY be pleased to
state

(a) the cost of different types of electri-
city produced in India;

(b) whether the mix of hydro electric
and thermal plants electricity is cheaper;

(c) if so, whether there is any proposal
for linking hydro electric and thermel plants
to produce cheaper energy under the Central
Sector Scheme; and

(d) if so, the details thereof ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF POWER IN THE
MINISTRY OF ENERGY (SHRIMATI
SUSHILA ROHTAG]I): (a) and (b). Based
on the cost estimates of projects recently
cleared by the Central Electricity Authority
and the information available for utilities for
1985-86 the average cost of generation of
electricity has been estimated as follows ;=

As in Based om Projects
1985-86  recently cleared

(Paise per unit)

44.05 50-85
Hydel 9.53 35-65

Thermal
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Electricity generated by atomic power plants
was sold to State Electricity Boards at rates
varying from 40.31 to 45.37 paise per unit
on 1.1.1988.

(c) and (d). Both hydel and thermal
projects are being taken up in the Central
Sector. Power from Central Sector projects
is supplied in bulk to the State Electricity
Boards at mutually agreed rates.

[Translation)

Supply of under weight cylinders in
Roorkee Deoband and Hardwar

10319. SHRI RAM SINGH : Will the
MINISTER OF PETROLEUM AND
NATURAL GAS be pleased 10 state :

(a) whether gas consumers have conti-
nously been lodging complaints against gas
agenctes in Roorkee, Dzoband and Hardwar
regarding less quantity of gas in the
cvlinders;

(b) wh:ther lesser quantity of gas has
bezn found 1o cylinders during thetr chacking
10 Roorkee;

(c) if so, the action taken thereon;

(d) whether complaints in this regard
have been lodged against some gas agencics
in Hardwar; and

(e) 1if so, the outcome of the inquiries
concluded into the matter ?

THE DEPUTY MINISTER IN THE®
MINISTRY OF PETROLEUM AND
NATURAL GAS (SHRI RAFIQUE
ALAM) : (a) No, Sir;

(b) and (c). Some cylinder were reported
to be under-weight on checking. Two
cmployees of M/s. Roorkee Gas Service
were taken into custody aand subsequently
released, on bail;

(d) No, Sir;

(e) Does not arire in view of (d) above.

VAISAKHA 20, 1910 (SAKA)

Written Answers 86
[English]

Spuriaus LPG Regulotors

*10320. SHRIMATI PRABHAWATI
GUPTA : Will the Minister of PETRO-
LEUM AND NATURAL GAS be pleased
to state :

(a) whether it is a fact that spurious
LPG regulators are being sold 1n the market;

(b) if so, the steps taken by the Govern-
ment to check the sale of such regulators;

(c) the pumber of persons arrested and
prosecuted in this regard; and

(d) the steps taken by Government to
wdara people against using spurious regula-
tors ?

THE DEPUTY MINISTER IN THR
MINISTRY OF PETROLEUM AND NATU-
RAL GAS (SHRI RAFIQUE ALAM): (a)
The possibility of spuricus LPG regulators
being sold in the market by some unscru-
pulous elements cannot be ruled out;

(b) It is obligatory for all manufacturers
of LPG regulators to obtain prior approval
from 1he Chief Controller of Explosives;

(c) The details of any persons arrested
and prosecuted in this regard are not main-
tained by the oil industry;

(d) The consumers are advised by the
oil companies to make use of company-loan~
ed regulators only.

Manpower in Coal India Limited

10321. SHRI BALASAHEB VIKHE
PATIL : Will the Minister of ENERGY be
pleased to state :

(a) whether there is surplus manpower
in the Coal India Limited; and

(b) if so, the details thereof and the
estimated cost of the surplus manpower pes

day ?
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THE MINISTER OF STATE IN THE
DEPARTMENT OF COAL IN THE
MINISTRY OF ENERGY (SHRI C.XK.
JAFFAR SHARIEF) : (a) and (b). There is
no accurate estimate of surplus manpower
in Coal India, though at times it has been
estimated that there are about 50 thousand
surplus workers. If that is so, the cost of
the surplus manpower will be around Rs.
1.10 crores per day,

Construction of Twin Tower Project
at Laxmi Nagar, Delhi

10322. SHRI UTTAM RATHOD:
Will the Minister of INDUSTRY be pleased
to state :

(a) whether any private architect has
been appointed for the design and construc-
tion of the Twin Tower Project at Laxmi
Nagar, Delhi;

(b) whether open tenders were invited
before awarding the work;

(o) if so, when and if not, the reasons
thereof;

(d) whether it is a fact that the respon-
sibility of cost and quality coatrol and super-
vision of the project has been entrusted to
the privated architect;

(e) whether this in accordance with
Government’s policy regarding supervision of
projects involving public funds; and

(f) if so, the details thereof ?

THE MINISTER OF INDUSTRY
(SHRI J. YENGAL RAO) : (a) Yes, Sir.

(b) and (c). M/s Bhardwaj & Bhardwa:
Associates were appcinted by SCOPE as
the architects for the Twin Tower Project as
the firm had already been appo.nted by the
Dethi Developmen: Authority as  architects
for the Laxmi Naguar District Centre of which
the Twina Tower I:ioject is a part. . The
appointment was made :n order to facilitate
design co-ordination between the Twin

_Tower Project and the rest of the District
~ Centre as the building is to conform to man-
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datory design controls laid down by Delhi
Development Authority.

(d) to (f). SCOPE has full authority to
accept or reject the recommendations made
by the architects. The responsibility for
building management control, quality and
cost control is entirely with SCOPE. Natio-
nal Industrial Development Corporation has
been appointed as Project Co-ordinator to
assist SCOPE in these functions. SCOPE is
also employing test checking agencies such
as National Council for Cement and Build-
ing Materials, Sri Ram Test House, IIT,
Delhi, etc to ensure that quality does not
suffer,

Tour of the Chairman, ONGC
to USA and Switzerland

10323. SHRIMATI N.P. JHANSI]
LAKSHMI : Will the Minister of PETRO-
LEUM AND NATURAL GAS be pleased to
state :

(a) whether the Chairman, Oil and
Natural Gas Commission wvisited USA and
Switzerland in September, 1987 and Febru-
ary, 1988;

(b) if so, the main purpose of the visit
and whether any report has becn submitted
to Government; and

{(c) the names of officers who accom-
panied the Chairman ?

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM & NATU-
RAL CGAS (SHR1 RAFIQUE ALAM) : (a)
and ‘b). The Cbairman, ONGC, has visit-
ed USA in February 1988 to participate in
Offshore Mechanics and Arctic Engineering
(OMAE) Conference is Houston on Febru-
ary 7, 1988, wisited Research Centres of
Chevion and Texaco at Houston, World
Bank at Washington and bad dissussions
with Corporate Manager of Chevion at Sao
Franscisco.

(¢) Chairman, ONGC was not accom-
panied by any ope.
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Reservation Rules

10324. SHRI ANADI CHARAN
DAS : Will the Minister of INDUSTRY be
pleased to state :

(a) whether the reservation rules are
being followed in favour of Seheduled Caste
and Scheduled Tribe candidates in recruit-
ment and departmental promotions 1n his
Miuaistry/Departments,

(b) if so, the total strength of employees,
category-wise as on 1 Aprl, 1985 and 31
March, 1988 and the pumber of SCs and
STs among them;

{c) the numbzr of posts dereserved dur-
ing the last three years and the reasons
therefor:

(d) whether any complaints have been
received during the last three years about
discriminations and deprivation of SCs and
STs io promotion and their supersessions by
their juoniors; and

(e) the action Government have taken 1n
the matter ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF INDUSTRIAL DEVE-
LOPMENT IN THE MINISTRY OF IN-
DUSTRY (SHRI M. ARUNACHALAM) :
(a) to (). Ioformation is beimng collected
and will be laid on the Table of the House.

Allotment of LPG Agencies to
SC/ST persons against general
quota

10325. SHRI RAM BHAGAT PAS-
WAN : Wil the Mimister of PETROLEUM
AND NATURAL GAS be pleased to state :

(a) the number of the persons belong-
ing to Scheduled Castes and Scheduled
Tribes who have applied for the gas distribu-
torship agencies agaipst the general quota
during the last three years;

(b) whether there is any ban on giving
gas distributorship agencies to the persons
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belonging to the Scheduled Castes and Sche-
duled Tribes against general quota even
though they fulfil the eligibility conditions
therefor; and

(c¢) if not, the reasons for mot allotting
the gas agencies to the persons belonging to
the Scheduled Castes and Scheduled Tribes
against the general quota ?

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM AND
NATURAL GAS (SHRI RAFIQUE
ALAM) : (a) Tbe Statistics in this regard
are not maintained by the Oil Industry;

(b) No, Sir;

(c) Does not arise in view of (b) above.

Telecast of programmes to edu-
cate younger generation

10326. SHRI H.N. NANJE GOWDA :
Will the Minister of INFORMATION AND
BROADCASTING be pleased to state :

(a) whether Prime Minister has empbasis-

ed for educating the younger generation
through TV;

{b) whether Government are taking any
steps 10 this regard; and

(c) if so, the details thereof ?

THE MINISTER OF PARLIAMENTRY
AFFAIRS AND MINISTER OF INFOR-
MATION AND BROADCASTING (SHRI
H.K.L. BHAGAT) : (a) to (c). The Prime
Minister has been cmpbasising the need for
Doordarshan for educating the younger
generation about the history and nature of
freedom struggle. He also advised Doordar-
shan to encourage youth to involve themsel-
ves in national development, The direc«
tions of the Prime Minister are being incor-
porated in different programmes '’ of
Doordarshan.
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Prodncﬁqn and demand of petro-
goods by 2000 A.D.

10327. DR. KRUPASINDHU BHOI :
Will the Minister of PETROLEUM AND
NANURAL GAS be pleased to state :

(a) whether Governmeat bave made any
estimate of the demand of petro-goods in
the country by 2000 AD;

(b) if so, the details thereof;

(c) the expected production of petro-
goods by 2000 AD; and

(d) the various measures adopted and
plans drawn to meet the demand of petro-
goods by 2000 AD ?

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM AND
NATURAL GAS (SHRI RAFIQUE
ALAM) : (a) and (b) : A recent study has
estimated the demand of petrolcum products
in the country by 2000 AD io the range of
90 to 95 million tonnes.

(¢) The production of petroleum pro-
ducts on the basis of existing refining capa-
city and tho capacity already planned/appro-
ved in the country by 2000 AD is estimated
at around 59 million tonoes.

(d) Steps to meet that demand through
maximisation of indigenous production of
crude, augmentation of refining capacity as
well as through import of crude and products
will continue to be made as hitherto through
suitable provisions in the Five Year and
Anpual Plans,

[Translation)
Amendments to MRTP Act

10328. SHRI SHANTI DHARIWAL:
Will the Minister of INDUSTRY be pleased
to refer to the reply given on 8 March, 1988
to Unstarred Question No. 2135 regarding
study conducted by FICCI on the working
of MRTP Act and state :
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(a) whether Government bave taken a
a final decision to amend the Monopolies
aad Restrictive Trade Practices Act, 1969;

(b) if so, the details thereof; and

(c) if not, the reasons therefor ?

THE MINISTER OF STATE IN THR
DEPARTMENT OF INDUSTRIAL DEVE-
LOPMENT IN THE MINISTRY OF IN-
DUSTRY (SHRI M. ARUNACHALAM):
(a) to (c). Some proposalis for the amend-
ment of the MRTP Act are still under con-
sideration of the Government,

Pilferage of petrol, diesel, kero-
sene, bitumen and gas cylinders

10329. SHRI MANVENDRA SINGH :
Will the Minister of PETROLEUM AND
NATURAL GAS be pleased to state :

(a) whether Government are awarc of the
large scale pilferage of petrol, diesel, kero-
sene oil, bitumen and gas cylinders ip the
oil refineries;

(b) if so, the details of the cases detect-
ed during the last three years and the action
taken thereon; and

(c) the steps taken or proposed to be
taken to check such pilferages in future ?

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM AND
NATURAL GAS (SHRI RAFIQUE
ALAM) : (a) No, Sir,

(b) and (c). Do not arise.

(English)

LPG Agencies in Apdbra Pradesh

10330. SHRI C. SAMBU : Will the
Minister of PETROLEUM AND NATURAL
GAS be pleased to state the names of the
places in Andbra Pradesh where pew LPQ
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agencies were allotted during the year 1987-
88, category-wise ?

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM AND
NATURAL GAS (SHRI RAFIQUE ALAM) :
The oil industry awarded 8 LPG distributor-
ships at the following places in Andhra
Pradesh during 1987-88 :

St Name of thc Category
No. Location
7. Hyderabad/Secunderabad LG
2. Adilabad ST
3. Urvakonda OP
4. Jadcberla UG
5. Bhainsa UG
6. Shrihankotta Govt,
Project
7. Xurneol PH
8. Hyderabad/Secunderabad
(U.A) nC

(UG- Unemployed Graduates/Un-
employed Engineering Graduates

ST—Scheduled Tribes
OP—Oren

PH — Physically Haodicapped etc.
DC—Defence Category

ONGC contracts to companies having
retired officers in their employ

10331. SHRI C. JANGA REDDY :
DR, A. K PATEL:

Will the Mipister of PETROLEUM
AND NATURAL GAS be pleased to state !

(a) whether a number of scnior ofﬁc'ers
of the Oil and Natural Gas Commission
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after the retirement from the Commission
have got employment in private Indian and
foreign companies on huge salaries; if so,
the names of such companies;

(b) whether any of these companies got
any contracts or orders from or for the Oil
and Natural Gas Commission during the
financial year 1987-88; and

(c) if so,
or orders ?

tte details of 1hese coertracts

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM AND
NATURAL GAS (SHRI RAFIQUE
ALAM): (a) to (c) The information is
being collected and shall be laid op the table
of the Sabha

Setting up of a petrochemical complex
in Krishna Godavari Basin

10332 SHRI V., SOBHANADREE-
SWARA RAO: Will the Minister of
INDUSTRY be pleased to state :

(a) whether there is any proposal under
consideration of Governmert to set up a
petrochemical complex in Krishna-Godavari
Basin where huge reserves of Natural Gas
as well as Petroleum are established;

(b) if so, the details thereof; and

(c) if not, whether Government now
propose to formulate 3 proposal to make
good use of these reserves ?

THE MINISTFR OF INDUSTRY
{SHR1 J. VENGAL RAO,: (a)to {c). The
presently available oil and gas ip the Knshna
Godavari Basin do pot permit the setting
up of a Refinery and Petrochemical Com-
plex based on C;/Cg from this gas in this
region

Leather industrial units

10333 SHRI N. DENNIS : Will the
Minister of [INDUSTRY be pleased to state :
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(a) the places where leather industrial
units are located, State-wise;

(b) whether modernisation of these
industrial units has been undertaken by the
* private sector; and

(c) the places where public undertakings
in leather industry are located and the items
they produce ?

THE MINISTER OF STATE IN
THE DEPARTMENT OF INDUSTRIAL
DEVELOPMENT IN THE MINISTRY OF

INDUSTRY (SHRI M. ARUNACHALAM) :

(a) The leather units are located almost in

all States of the country. However, the
details of places where such units are concen-
trated are given below in the statement,

(b) Yes, Sir; the industry has witnessed
substantial modernisation in the past decade.

() The two public sector undertakings
of the Central Government are Tannery and
Foctwear Company (TAFCO) at Kanpur
and Bharat Leather Corporation (BLC) at
Agra. TAFCO manufactures leather and
leather footwear while BLC manufactures
wooden shoe lasts, snake skin products and
leather footwear.

Statement

Statement showing places where leather industrial units are concentrated

SI. No. Name of the State

Names of the places in the State

1. Tamil Nadu

Uttar Pradesh

Punjab

Maharashtra

Madhya Pradesh

West Bengal :
Andhra Pradesh

Karnataka

.

s won

N o

Ma-ras, Ranipet, Ambur, Vaniyambadi, Erode,
Dindigul, Trichy.

Kanpur, Agra, Lucknow, Unnao.

Jullundur, Chandigarh.

Bombay, Kolhapur, Aurangabad.

Dewas.

Calcutta,

Warrangal, Hyderabad.

Banpgalore.

Voltage flactuations in vse of wind
eoergy for power gemeration

10334. SHRI VIJAY N. PATIL : Will
the Minister of ENERGY be pleased to
state .

(2) whether Government bave noted
wide voltage fuctuations in States like
Mabharashtra, Madhya Pradesh and Orissa,
using wind energy for power generation:

(b) if s0, the reasons for wide voltage
fluctuations in the use of wind energy;

(c) whether Government have instructed
State Governments to involve State Electri-
city Boards to ensure a stable grid by
connecting Wind Power Energy Stations with
other type of power stations; and

(d) if so, the steps Government propose
10 keep grid conditions in good state for
wind epcrgy units remaining vnaffected ?

THE MINISTER OF ENERGY AND
MINISTER OF COMMUNICATIONS
(SHRI VASANT SATHE): (a) Grid dis-
turbances, including voltage and frequency
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fluctuations, have been noted occasionally
in Orissa and Maharashtra, which have
occasionally affected the demonstration
wind farm projects in these States. However,
in Tamil Nadu and Gujarat the grid condi-
tions have been satisfactory, and power
production from the demonstration wind
farm projects in these States has been most
encouraging.

(b) The reasons for grid fluctuations
have been the existence of multiple varying
loads on the conpecting feeders, and grid
power disturbances.

(c) and (d). The State Electricity Boards,
who have been associated with planning
and execution, have been advised to ensure
stable grids at the wind farm locations,
and to extend dedicated HT lines from the
wind farms to the sub-stations.

Telecast of advertisements of foods of
poor nutritional value

10335. SHRI C. MADHAYV REDDI:
Will the Minister of INFORMATION AND
BROADCASTING be pleased to state :

(a) whether Government are aware that
the advertisements in respect of foods of
poor nutritional value and high costs in
fancy packs are telecast on television to lure
the consumers:

(b) whether it 1s proposed to issue
any new guidelines on such advertisements;

(c) whether it is also proposed to bring
out programmes explaining nutritional value
of natural foods and junk foods suitably;

(d) whether Government propose 10
enlist services of consumer groups, especially
those involved in health and putrition
spheres; and

(e) if so, the details of such organisa-
tions, if any, enlisted for this purpose ?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND MINISTER OF
INFORMATION AND BROADCASTING
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(SHRI H. K. L. BHAGAT) : (a) Advertis-
ing on Doordarshan is a legitimate means
for marketing of products and services.
Advertisements for telecast are accepted
strictly in accordance with the Code for
Commercial Advertising on Doordarshan.
While accepting advertisements of food
articles, it is also ensured that these conform
inter alia with the provisions in the “Preven-
tion of Food Adulteration Act, 1954" and
the ‘‘Consumer Protection Act, 1986”.

(b) Does not arise.

(c) to (e). Programmes of this nature are
telecast by Doordarshan in which represen-
tatives of consumer forums also participate.
However, there is no scheme of enlisting
consumer groups with Doordarshan,

Sickness in paper industry

10326. SHRI BANWARI LAL
PUROHIT :
PROF. RAMAKRISHNA
MORE :
SHRI VIJAY KUMAR
YADAY :

Will the Minister of INDUSTRY be
pleased to state :

(a) whether it is a fact that due to
shrinking profits and persisting stagnation,
sOme medium and big paper mills are facing
closure;

(b) if so, the reaction of Union Govern-
ment in this regard;

(c) the steps Government propose to
take to provide relief to the paper industry
in the country; and

(d) Goverpment policy initiated to fore-
stall a crisis of sickness by overtaking the
entire paper industry ?

THE MINISTER OF STATE FOR
INDUSTRIAL DEVELOPMENT IN THE
MINISTRY OF INDUSTRY (SHRI M.
ARUNACHALAM) : \a) Although tbhe
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paper industry has been complaining of
declining profits and stagnation of demand,
there is no definite indication of any medium
and large paper mills facing closure on
account of these reasons.

(b) The paper industry is confronted
with the problems of availability of cellulosic
raw materials, shortage of power and coal
and technological obsolescence. The overall
performance of the Indostry in terms of
capacity build-up and production is consider-
ed to be satisfactory. The installed capacity
of the industry has gone up from 24 lakh
tonnes in 1984-85 to 28 51 lakh tonnes at
the beginning of 1988. The production of
paper and paperboard which was 13.70 lakh
tonnes in 1984 has also gone up to 16.80
lakb tonnes (estimated) at the end of
1987.

(c) and (d). Various reliefs and conces-
sions bave been extended in recent years to
enable the paper industry in general to im-
prove its capacity utilisation and financial
viability. 1o the Budget proposals for 1988-
89, a reduction of Rs. 100 per tonne in
excise duty applicable to small paper mills
and a reduction of Rs. 300 per tonnc in the
case of other mills using non-conventional
raw materials has been appounced. The
problems of paper industry are kept in view
while formulating policies and programmes :
for the development of the industiy. from
time to time.

Setting ap of Industries in Kalahardi
district of Orissa

10337. SHRI BRAJA MOHAN
MOHANTY : Will the Minister of INDUS-
TRY be pleaced to state:

‘a} whether Kalahandi district of Orissa
bhas been declared a non-industry district;
and

(b) if so, whether any industry has been

or is proposed to be established in that
district ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF INDUSTRIAL DEVE-
LOPMENT IN THE MINISTRY OF
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INDUSTRY (SHRIM ARUNACHALAM):
(a) and (b). No, Sir. As there was a
medium scale industry existing in Kalabandi,
it was not identified as No Industry District.
During the last three years one usit viz.
M/s. Orissa Vegetable Oils Complex Ltd.,
has been granted DGTD regisiration for
manufacture of fatty acid, glycerine and
soap at Kisingha.

Calcium Carbide Plant at Rairangpur
in Orissa

10338. SHBRIMATI JAYANTI PAT-
NAIK : Will the Minister of INDUSTRY
be pleased to state :

{a) whether the establishment of the
Calcium Carbide plant at Rairapgpur in
Orissa has been delayed ;

(b) if so, the reasons therefor; and

(c) the <teps taken to expedite the setting
up of the above plant ?

THE MINISTER OF INDUSTRY
(SHR! J VENGAL RAO): (a) and (b).
M/s. Indian Carbide & Chemicals Limited,
Calcutta, who are establishing the Calcium
Carbide plant at Rairasgpur in Orissa, have
informed their project has been delayed due
to paucity of funds ansing out of Jate flcat-
ing of equity shares issue for the public, be-
cause of the depression in the share market.

(c) According to the company, the
financial institutions, who were approact ed
for term loan to meet the over run cost,
have just sanctioned the same. Further, they
are expediting disbursement of funds from
promoters also and they expect to complete
the project 'n about three months time after
the required funds are received.

Committee on sharing of unallocated
power among States

10339. SHRI RAM BAHADUR
SINGH : Will the Minister of ENERGY te
plcased to state .

(a) whether Government have appointed
a committee to go into the question of shar-
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ing of unallocated power from the Central
Sector power stations among the States;

(b) whether the sub-committee has

completed its report; and

(c) if so, the recommendations of the
sub-committee ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF POWER IN THE
MINISTRY OF ENERGY (SHRIMATI
SUSHILA ROHTAGI) : (a) to (c). No,
Sir. However, the question of reserving a
portion of the electricity gererated at Central
Power Stations for supply to Central Public
Sector Undertakings, primarily in the core
sector, has been referred for counsideration
to a Committee on which the State Electri-
city Boards are represented and which has
not yet submitted its report.

Improvements in old thermal power
plants

10740 SHRI SATYENDRA NARA-
YAN SINHA : Will the Minister of
ENERGY be pleased to state :

(a) whether the Central Electricity
Authority bas planoned to bring about
improvements by fitting new parts, wherever
necessary, in several c¢ld thermal power
plants to raise their Plant Load Factor
(PLF) or to extend their life;

VAISAKHA 20, 1910 (SAKA)
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(b) if so, the details thereof; and

(c) whether this is proposed to be done
with indigenous expertise only ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF POWER IN THE
MINISTRY OF ENERGY (SHRIMATI
SNSHILA ROHTAGI): (a) Yes, Sir.

(b) In order to improve the performance
of existing thermal power stations, a Centrally
sponsored Renovation and Modernisation
Programme 1s being implemented with a
Ceotrai Loan component of Rs, 500 crores
at 34 thermal power stations in the country
comprising 162 thermal geoerating units
aggregating to a capacity of 13475 MW.
The power station-wise details of the R & M
schemes is given below in the statement.

(c) Indigenous expertise is being utilised
for renovation and modernisation of thermal
ger erating units manufactured in the country.
However, for imported thermal gencrating
upits where indigenous knowhow is not avai-
lable 1n the country, assistence from the
origrnal foreign suppliers is being sought. In
cases where imported technology has become
obsolete and modern indigenous technology
in available, deployment of the same is
insisted as far as possible.
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Import of tyres

10341. SHRI KAMAL NATH : Will
the Minister of INDUSTRY be pleased to
state :

(a) whether the All India Tyre Dezalers
Federation has submitted a memorandum
requesting that tyre dealers should also be
allowed to import tyres under the recently
announced scheme for import of tyres under
Open General Licence Scheme;

(b) if so, the details thereof; and

(c) the action taken/proposed to be
taken in the matter ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF INDUSTRIAL DEVE-
LOPMENT IN THE MINISTRY OF IN-
DUSTRY (S3Rl1 M. ARUNACHALAM) :
(a) Yes, Sir.

(b) and c). Government do not copsi-
der 1t necessary at thic stage to enlarge the
scope of the scheme for import of certain
categories of bus and truck tyres wunder
OGL.

Evalvation of Capital Pruiects

10342. SHRI G S. BASAVARAJU :
S {RIMATI BASAVA-
RAJESWARI :

Will the Minister of INDUSTRY bte
pleased to state :

(a) whether a new model for evaluating
capital projects has been developed by the
Indian economists;

(b) if so, the main features of the same;

{c) to what extent this new technique
~ill be wuseful in the financial institutions
and offices; and

(d) whether this new model scheme has
been started ?
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THE MINISTER OF STATE IN THE
DEPARTMENT OF INDUSTRIAL DEVE-
LOPEMENT IN THE MINISTRY OF IN-
DUSTRY (SHR1 M. ARUNACHALAM):
(a) We are not aware of developmeont of a
new model for evaluation of capital projects
by Indian economist.

(b) to (d). Do not arise.

Import bill of Bharat Heavy
Electricals Limijted

10343. DR. A.K. PATEL : Will the
Minister of INDUSTRY be pleased to
state :

(a) the total import bill of the Bharat
Heavy Electricals Limited (including taxes
and Import duties etc.) for each of the last
three years in comparison to the total mate-
rial cost and annual production during this
period;

(b) the total profit/loss carned by the
Bharat Heavy Electricals Limited while exe-
cuting physical export orders in foreign
countries during the last three years with
details of the export orders;

(c) the details of each such contract,
where the BHEL has lost more than Rs.
100 lakhs indicating the country/project
contract value in rupees, year of award
completion period as per contract, actual
contract completion period and total loss in
rupees ?

(d) whether the BHEL psid agency
commission to third parties for the above
contracts; and

(e) 1f so, the amount and the percentage
of cost paid as agency commission by the
BHEL 1n each such case ?

THE MINISTER OF INDUSTRY
(SHRI ). VENGAL RAO): (a) The
details are given below
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1984-85 1985-86 1986-87

Import Bill
(Rs. crores)
Import Bill as

percentage of 61 59 57
total material

520 579 608

cost
Import Bill as

percentage of 33 32 29
total produc-
tion

() to (¢). The information is being
collected and will be laid on the Table of the
House.

Loss incurred by Cycle Corpors-
tion of India

10344. SHRIMATI VYJAYANTHI-
MALA BALI : Will the Minister of INDUS-
TRY be pleased to state.

(a) the total amount of loss incurred
so far by the Cscle Corporation of lodia
since its take-over; and

(b) whether Government bave worked
out any plan to make it a viable unit ?

THE MINISTER OF INDUSTRY
(SHRI J. VENGAL RAO) : (&) Th: total
amount of loss incutred by the Cycle Cor-
poration of India sioce its take-over is
about Rs. 50 crores.

(b) Government has been extending
finaoncial assistance to the company on a
yearly basis such as plan and non-plan
losps for modernisation, replacement of
mechinery and working capital needs, in-
crease in baok credit backed by Govern-
ment guarantes, etc.

Per Capita investment ia public
sector in Kerala

-§0345. SHRI T. BASHEER : Will the
Minister of INDUSTRY be pleased to
statp :
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(a) whether any study has been made
regarding the per capita investment in
public sector by Union Government in
Kerala under the Fifth and Sixth Five Year
Plans and

(b' if so, the details thereof ?

THE MINISTER OF INDUSTRY
(SHRI ). VENGAL RAO): (a)and (b).
The per capita investment in terms of Gross
Block in the Centisl public sector enter-
prises in Kerala during the 5th and the 6th
Five Year Plans was Rs. 85 and Rs. 160
respectively.

Collaborative projects between
Conl India Limited and Central
Fuel Research Institute

10346. SHRI SOMNATH RATH :
Will the Minister of ENERGY be pleased to
state :

(a) the names of the collaborative pro-
jects between the Coal India Limited and
the Central Fuel Research lpstitute to up-
grade the performance of the coal washeries;

(b) whether all the projects are progress-
ing s per schedule; and

(c) if so, the details thereof ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF COAL IN THE
MINISTRY OF ENERGY (SHRI CK.
JAFFAR SHARIEF) : (a) to (c). For up-
gradation of the performance of coal
washeries, Coal India Limited took up
following projects in collaboration with
Central Fuel Research Institute during
the year 87-88 :

(i) Yocorporation of Oleo-flotation
process of CFRI in the 20 TPH
Pilot Plant in the slurry circuit of
Sudamdih Washery;

(ii) Stabilisation of Flotation circuit of
Sudsmdib Washery;
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(iiij) Wasbability Iavestigations oo com-
posite feed coals of Bhojudibh and
Sudamdih washeries.

Of these 3 projects, 2 have already been
completed end the third is progressing as
Scheduled.

[Transiation)

Industries set vp under Rural
Industrial Programme in
Uttar Pradesh

10347. SHRI AKHTAR HASAN :
Will the Minister of INDUSTRY be pleased
to state :

(a) the number of industries set up fo
far in Uttar Pradesh under the Rural Indus-
trial Programme;

(b) the district wise number of industries
set up so far;

{c) the other new programmes proposed
to be launched by Union Goveroment under
the Rural Industrial Programmes;

(d) the reasons for not making any pro-
gress in Kairana, under Rural Industrial
Programme; and

‘e) the names of the industries proposed
to be set up by Union Government in future
in UP, particularly in Kairana ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF INDUSTRIAL DEVE-
LOPMENT IN THE MINISTRY OF IN-
DUSTRY (SHRI M. ARUNACHALAM) :
(a) to (¢). Setting up and promotion of in-
dustrics in Rursl Sector primarily fslls
within the responsibility of State Govern-
mepts. The Cen ral Govt., however, sup-
plements the efforis of State Governments
by supportive measures. The services render-
ed by District Industries Centres and the
programmes taken up under the aegisof
Kbadi and Village Industries Commission
cover all the districts of U.P.

Kbadi & Village Industries Commission
(KVIC) bas undertsken development of
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Kbadi and 22 village industries upder its
pormal programmes in  U.P, Besides, it has
also undertaking intensive development of
Kb. di & Village Industries under Integiated
Rural Development Piogramme (IRDP) in
U.P. in two sclected districts of Rai Bareli
and Sultanpur., A list of district-wise num-
ber of Khadi and Village Industries set up
so fer in U.P, under normal programme of
KVIC is given below in Statement-1.

The Khadi and Village Industries Com-
mission Act has been amended recently ex-
panding the scope of village industries.
Accordingly, KVIC has identified 33 new
irdustries for premction from this year.
The list of such industries is given below in
statement-1I. KVIC prepares plans State-
wise. State KVI Boards through districts
village industries officers imrplement KVI
programmes in their respective districts and
blocks and extend financial assistance to the
individuels.

Statement-1

District-wise no. of Industries set up
so farin Uttar P-adesh under normal
programme of KVIC

S. No. Name of the No. of Indus-
District tries set up
1. Agra 17
2. Aligarh 15
3. Allahabad 18
4. Almora 11
5. Azamgarh 11
6. Baraich 14
7. Ballia 11
8. Banda 15
9. Bara Banki 10
10. Bareilly 16
11. Basti 13
12. Bijnor 18
13. Budaun 13
14. Bulandshahr 16
15. Chamoli 7
16. Dehra Dun 18
17. Deoria 11
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1 2 3
18. Etah 19
19. Etawah 9
20. Faizabad 18
21. Farrukhabad 11
22. Fathehpur 12
23. Garhwal 9
24. Ghaziabad 14
25. Gazipur 12
26. Gonda 13
27. Gorakhpur 11
28. Hamirpur 14
29. Hardoi 11
30. Jalaun 10
31. Jaunpur 10
32. Jhansi 15
33. Kanpur (Rural) 17
34. Kaopur (Urban) 6
3s. Kheri 8
36. Lalitpur 11
37. Lucknow 16
38. Mainpuri 14
39. Mathura 16
40. Meerut 16
41. Mirzapur 14
42. Moradabad 13
43. Muzaﬂ'ammr 15
44, Nainital 17
45, Pilibhit 14
46. Pithoragarh 8
47. Pratapgarh 15
48. Raibareli 17
49. Saharanpur 14
5 0, Shabjahanput 12
S1. R.mbut 15
32. - Sitapur 13
53. Sultaspur 13
54. Tebsi Garhwal 11
55. Unnao 13
56. Uttar Kashi 8
57. Varanasi 18
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Statement-11
New Industries identified for 1988-89
Group-I Mineral based industry

1. Stooe cutting, crushing, carviog and
engraving for Temples and
Buildings.

2. Utility articles made out of
stone.

Group-II Forest based industry

3. Manufacture of paper cups, plates,
bags and other paper containers.

4. Manufacture of exercise books,
book binding, envelop-making,
register-making including all other
stationery items made out O
paper.

5. Khus tattis and broom makiog.

6. Collection, processing and packing
of Forest Produce.

7. Photo framing.
Group-IIT Agro based and food industry

8. Pithwork, manufacture of Pith,
Mats and Garlands etc.

9. Cashew processing.

10. Leaf cup making.

Group-1V Polymer apd chemical based
industry

11. Products out of Rexin, PVC etc.

12. Horn and bone including ivory
products.

13. Candle, camphor and sealing wax
making.

Group-V Engineering and non-conveational
energy

14. Manufacture of paper pins, clips,
safety pins, stove pins etc.

15. Manufacture of decorative bulbs,
bottles, glass etc.

16. Umbrella assembling.
17. Solar and Wind energy implements.
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18. Manufacture of handmade utensils
out of brass,

19. Manufacture of handmade utepsils
out of copper.

20. Manufacture of handmade utensils
out of bell-metal,

21. Other articles made out of brass,
copper and bell-metal.

22. Production of radios.

23. Production of cassette players
whether or not fitted with radios.

24. Production of cassettee recorder
whetuer or not fitted with radios.

25. Production of Voltage stabilizers.

Group-VI Textile industry (excluding khadi)

26. Hosiery.

27. Tailoripg and preparation of
readymade garments.

28. Fishing nets out of Nylon/Cotton
by hand.

Group-VII Service industry

29. Laundry.
30. Barber.
31. Plumbing.

32. Servicing of electrical wiriog and
electronic domestic appliances and
equipments.

33. Repair of Diesel Engines, Pump
Sets etc.

[English)
LPG emergency cell in Bangalore

10348, SHRI V.S. KRISHNA
IYER : Will the Minister of PETROLEUM
AND NATURAL GAS be pleased to
state *

(a) whether there is any emergency cell
to attend to LPG complaints in Bangalore
city; and
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(b)Y if not, whether Government will
take steps to set up a separate emergency
cell to attend to LPG cormr plaints snd speedy
redressal of the same ?

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM AND
NATURAL GAS (SHRI RAFIQE ALAM) :
(a) and (b). No, Sir. However, an
Emergeocy Service Cell is likely to be set
up shortly at Bangalore to cater to LPG
consumers of all the Oil Companies.

lostallation of electropic digital
exchapges in remote areas

10349. SHRI BHADRESWAR
TANTI : Will the Minister of COM-
MUNICATIONS be pleased to state :

(a) whether el.ctronic digital exchanges
are going to be installed in the remote
areas of the country;

(b) the places where these exchanges
have been opened;

(c) whetber quality of telephone system
has shown improvement by such exchanges;
and

(d) if so, the details thereof ?

THE MINISTER OF ENERGY AND
MINISTER OF COMMUNICATIONS
(SHRI VASANT SATHE) : (a) Yes Sir.

(b) 128 Port C-DOT RAX have been
opened in the country as under :
1. Kittur (Karnataka)

These filed trial
units

2. Churhut (M.P.)

3. Vodogur
4. Kalyanur > Karnataka State
5. Bothamengla J

(¢} Yes, Sir.

(d) Electronic exchanges do not have
any movinog Part and so are more reliable
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and less liable to faults.
Group dialling and
Sobscriber dialling.

These enable
ultimately National

[Translation)

Siogle pipe conpections to SC/ST
bastis in Chambal Division of
Madhya Pradesh

10350. SHRI KAMMODILAL JATAV :
Will the Minister of ENERGY be pleased to
state :

(a) the villageswise SC/ST bastis in
Chambal Division of Madhya Pradesh
wbere single pipe conuections have been
provided during tbe last three years;
and

(b) the number of persons belonging to
the said categories in whose bhouses these
connections ¢ re still to be provided and the
time by which these connections are likely to
be provided ?

THE MINISTER OF STATE IN THE
DEPARTMENT QF POWER IN THE
MINISTRY OF ENERGY (SHRIMATI
SUSHILA ROHTAGI): (s) and (b).
Madhya Pradesh Electricity Board is pro-
viding single point  connection in
bouses inhabited by Scheduled
Castes[Scheduled Tribes.  Priority  for
providing such connections is decided by the
State Authorities. According to reports
received from Madhya Pradesh Electricity
Board, single point connection on conces-
sional rates have been given to 48,460 and
77,558 consumers belonging to the weaker
scctions of the society and scheduled castes
and scheduled tribes, during 1985-86 snd
1986-87 respectively. 40,000 such con-
nections were proposed to be piovided during
1987-88.

TV Transmission centre, Bbhopal

10351. SHRI RAJ KUMAR RAI:
Will the Minister of INFORMATION AND
BROADCASTING be pleased to refer to
the reply given on 29 February, 1988 to
Unstarred Question No. 1042 regarding
sctting up of TV relay centres in Uttar
Pradesh and Madhya Pradesh and state :
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(a) the area in kilometres being covered
by Bbopal T.V. Traosmission centre;

(b) whether it is a fact thst people of
Ganj Basauda, Seronj and Lateri-Kurwai
tehsils do not receive clear pictures from
this  transmitter even after iostalling
boosters;

(c) if so, the steps being taken to
1emedy the situstion; and

(d) the time by which people of these
arcas will start receiving clear pictures ?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND MINISTER OF
INFORMATION AND BROADCASTING
(SHRI H K.L. BHAGAT) : (a) The High
Power (10 KW) TV Transmitter in Bhopal
provides service to an area of about 42,300
Sq. kms.

(b) As Ganj Basauda,
Lateri-Kurwai fall in the fringe of the
service area of the Bhopal transmitter,
therefore only weak TV signals are received
at these places.

Seronj and

(c) and (d). Strengthening of the TV
service in the area would depend upon
availability of resources in the future plaos
of TV expansion,

[English)]
Energlsation of pump sets

10352. SHRI VAKKOM PURUSHOT-
HAMAN : Will the Minister of ENERGY
be pleased to state :

(a) the number of agricultural pumpsets
energised by the Rural Electrification Cor-
poration throughout the country upto the
financial year 1987-88;

(b) whether a special programme was
undertaken by the Corporation to provide
more agricultural pumpsets in the drought
affected States;

(c) if so, the number of pumpsets set
up under the special programme throughout
the country; and
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(d) the number of pumpsets energised
in Kerala by the Corporation so far under
the usual annual programme and the special
drought relief programme separately ?

THE MINISTER OF STATE IN THE
DEPAKTMENT OF POWER IN THE
MINISTRY OF ENERGY (SHRIMATI
SUSHILA ROHTAGI): (a) Under the
REC financed projects, 31.42 lakh (Pro-
visional) agricultural pumpsets have been
energised in the country upto 31 3.1988.

(b) Yes Sir.

(c) During the drought period from
August-November, 1987, about 2.27 lakhs
agricultural pumpsets were completed/
energised 1n 12 drought affected states.

(d) During 1987-88, 13,304 agricul-
tural pumpsets (provisional) have been
energised in Kerala under REC programme
of which 2812 pumpsets were energised
during the drought period August-November
1987.

Activities carried eat by Directorate
of Film Festival

10353. PROF.P. J. KURIEN: Wi
the Minister of INFORMATION AND
BROADCASTING be pleased to state :

(a) the details of the activities carried
out by the Directorate of Film Festivals
during 198°-88;

(b) the total expenditure incurred on
such activities;

(c) whether the officials of this organisa
tion visit foreign countries in the discharge
of their official duties;

(d) if so, the number of visits abroad
by each of its officers with their rank during
the last three years together with the amount
of foreign exchange spent on each such
visits; and

(e) the details of the benefits accrued
from such visits ?
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THE MINISTER OF PARLIAMEN-
TARY AFFAJRS AND MINISTER OF
INFORMATION AND BROADCASTING
(SHRI H. K. L BHAGAT): (a) and (b).
During the year 198 7-8 8 the Directorate of
Film Festivals carried out the following
activities and spent Rs 136 ©°2 lakhs
thereon

1. National Film Festival

2. National Panorama Selection

3. Festivals of foreiga fitms in India
4,  Festivals of Indian films abroad

5 International Film Festival in India
(Filmotsav)

6. Festivals of India in USSR and
Festivals of USSR in India

7.  Festival of India in Sweden
2.  Festival of 1ndia n Japan

9. Special Film expositions in Ipdia
and abroac.

10. Participation in  Foreign Film

festivals

(¢) and {d). Yes, Sir. Such visits are
in discharge of official duties Details thereof
during the last three years and the expendi-
ture in terms of foreign exchange on ecach
visit are indicated 1n the Statement given
below

{e) Since most of the film events handled
by the Directorate of Film Festivals are a
part of cultural excharge programmes
between India and other countries, participa-
tion of deleg-tes from Directorate of Film
Festival is npecessary for organisaticpal
reasons also It is difficult to quantify
benefits from these visits. But these do help
n establishing contacts with film personali-
ties of other countries for the purposes
of inviting them and their movies to India
on various occasions like International Film
Festival etc.
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Vacant post in Industry Ministry

10354. SHRIMATI BASAVA-
RAJESWARI :
SHRI YASHWANTRAO
GADAKH PATIL :

Will the Minister of INDUSTRY be
pleased to state :

(a) whether it 1s a fact that a number
of posts are lying vacant in his Munistry
with the result major decisions are being
delayed;

(b) if so, the details thereof;

(c) the time by which the vacant posts
are likely to be filled up; and

(d) whether any alternate arrangements
have been made to dispose of the important
cases on which the policy decisions are to
be taken without furcher delay ?

THE MINISTER OF STATE IN
THE DEPARTMENT OF INDUSTRIAL
DEVELOPMENT IN THE MINISTRY OF
INDUSTRY (SHRI M. ARUNACHALAM) :
(a) to (d). No, Sir. It is pot true that major
decisions are being delayed as a result of
ceriain vacant posts in the Ministry of
Industry, since alternative arrangements are
always immediately made for the smooth
functioning of the decision making machinery
of the Government. Necessary action for
filling up the vacant posts, as per the
prescrived procedure, has already been
initiated.

LPG agencies to SC/ST

10355. SHRI K. PRADHANI : Wil
the Mipister of PETROLEUM AND NATU-
RAL GAS be pleased to state ;

(a) whether Government have allotted
LPG agencies to Scheduled Caste and
Scheduled Tribe persons;

(b) whether the reservation quota for
them has been filled completely;
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(cj if not, the extent of short fall and
the reasons therefor; and

(d) the number of LPG agencics allotted
during the last three years to Scheduled Caste
and Scheduled Tribe persons, separately ?

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM AND
NATURAL GAS (SHRI RAFIQUE ALAM) :
(a) Yes, Sir.

(b) and (c). There is a reservation of
25 per cent for Scheduled Castes and
Scheduled Tribes in the alotment of LPG
distributorships on industry basis in each
State. Marketing Plans for award of LPG
distributorships are drawn up annually and
out of the distributorships thus planned,
25 per cent are earmarked for the persons
belonging to SC/ST. Any sbortfall in a
particular Marketing Plan is made up in
subsequent plans.

(d) The oil industry has allotted 182
and 56 LPG distributorships respectively
for persons belonging to the Scheduled Castes
and the Scheduled Tribes during the last
three yea’s.

[Tran.larion)

Cement factories in Rajasthan

10356. PROF. NIRMALA KUMARI
SHAKTAWAT : Will the Minister of
INDUSTRY be pleased to state :

(a) the number of cement factories in
Rajasthan for which licences bhave been given
and the names of the places where these
factories will be set up;

(b) whether it is a fact that a large
quantity of lime stone is available in Rajas-
than which can be exported after meeting
the country’s requirements; and

(c¢) if so, whether Government propose
to set up a cement factory in the public
sector in Rejasthan ?

THE MINISTER OF STATE IN
THE DEPARTMENT OF INDUSTRIAL
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DEVELOPMENT IN THE MINISTRY OF
INDUSTRY (SHRI M. ARUNACHALAM) :
(a) Details of Industrial Licences issued
for the manufacture of cement in the State
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of Rajasthan during the last three years
which are under implementation are given
below :

Sl Name of the unit Location Capacity
No.
1. M/s. Sudarshan Cement Limited, Teb : Anu Road 66,000 MT
Jaipur Dist < Sarohi
2. Hindustan Sugar Mills Limited, Teh : Mavli 8 LTA
Bombay Distt : Udaipur (after expansion)
3. M/s. Nihon Nirman Cement Gotan 80,009
Ltd. Jaipur Dist : Nagpur (white cement)
4. JK Synthetics Ltd. Nimbahera 15.4 LTA
(after substantial
expansion)

(b) According to the National Council
for Cement end Building Materials, the
different categories of reserves of cement
grade limestone in the State of Rajasthan
are as under :

—Measured . 7°¢.8 milhion tonnes
—-Indicated . 2054.7 million tonnes
—Inferred . 5024 million tonoes

Export of limestone depends on other factors
such as 1ts export potential, cost of produc-
tion, economics of transport. etc.

(c) There is no proposal to set up a
cement factory in central pubhic ssctor in
Rajasthan during the Seventh Plan penod.

[English)

LPG agency at Khammam in
Andhbra Pradesh

10357. SHRI MANIK REDDY : Will
the Minister of PETROLEUM AND NATU-
RAL GAS be pleased 1o state :

(a) whether there is apy plan to allot
new LPG agencies in Khummam district of
Andhra Pradesh: and

{b) if so, the details of places and the
time by which these agencies are likely to
be commussicned ?

THE DUFPUTY MINISTER IN THE
MINISTRY OF PETROLEUM AND
NATURAL GAS SHRI RAFIQUE ALAM):
(a) No, Sir.

(b) Does not arise in view of (a) above.

(Translation)

Production o Woollen Khadi by Khadi
and Village Industries Commission

10358. SHRI VIRDHI CHANDER
JAIN : Will the Minister of INDUSTRY
be pleased to state :

(a) whetber the Khadi and Village
Industries Commis< on can help in solving
the unemployment problem permanently by
promoting production of woollen Khadi in
Barmer, Jaisalmer, B.kaner and Jodbpur,
the most backward districts in Rajasthan;

(b) if so, full details in this rega:d;



131 Written Answers

(c) whether the Commission proposes
to undertake the promotion of any other
rural industry in these areas in addition to
woollen khadi; and

(d) if so, the details thereof ?

THE MINISTER OF STATE IN
THE DEPARTMENT OF INDUSTRIAL
DEVELOPMENT IN THE MINISTRY OF
INDUSTRY (SHRI M, ARUNACHALAM) ;
(@) and (b). Khadi and Village Industries
Commission has constituted a desert com-
mittee to prepare a comprehensive plan for
development of khadi including woollen
khadi and some village industries on pcrma-
nent basis in the drought prone districts of
Jodbpur, Barmer, Jaisalmer and Bikaner in
Rajasthan so as to provide employment to
the artisans in the area. In addition to the
normal programme of KVIC, a scheme for
providing additional employment to 28 000
persons in these districts has been prepared
under woollen khadi production programme
for the years 1987-88 and 1988 89. An
amount of Rs. 169.4 lakhs was released
during 1387-88 for these programmes.

(c) and (d). Various industries program-
mes, viz. processing of cereals and pulses,
non-edible oils and soap, carpentry, black-
smithy, lime industry, manufacture of
aluminium utensils, leather, village oil,
pottery, agarbatti making and bio-gas are
presently being implemented in Jodhpur,
Bikaner, Barmer and Jaisalmer districts of
Rajasthan in addition to woollen khadi.
An amount of Rs. 40.68 lakhs has been
allocated for development of processing of
cereals, non-edible oils and soap, carpentry,
blacksmithy, manufacture of aluminium
utensils and lime industry through State
KVI Board for setting up 249 wvillage
industries unite in these districts.

[English)

Purchase of plant and machinery
by ECL

10359. SHRI AJIT KUMAR SAHA :
Will the Minister of ENERGY be pleased
to state :
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(a) the total investment made upto the
end of 1984-85 on the purchase of plant
and machinery by the Eastern Coalfields
Limited to build up pool plant capacity;

(b) whether the number of machines
actually working has been much lower than
the number of machines available with ECL
for the last three years;

(c) whether these machines included
shovels, scrappers, dumpers and dozers;

(d) whether either the machines were
under utilised due to infrastructure being
incommensurate all these years or machines
being sub-standard or mis-matched due to
wrong specification; and

(e) 1f so, the action taken by Govern-
ment in this regard ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF COAL IN THE
MINISTRY OF ENERGY (SHRI C. K.
JAFFAR SHARIEF) : (a) The total invest-
ment made upto the end of 1984-85 on
the purchase of plant and machinery by
the Eastern Coalfield Ltd. to build up pool
plant capacity 1s of the order of Rs. 503.18
crores.

(t) The position of number of machines
on roll and actually working during the last
three years is indicated 1n the statement
g'ven below.

(c) Yes, Sir.

(d) The main reasons for under-utilisa-
tion of machinery were inadequacy of repair
and maintenance facilities, the machinery
selected being unable to perform in the
given geo-mining conditions, scattered and
small pature of deposits, and problems
associated with land acquisition, industrial
relations and erratic power supply.

(e) Corrective measures to improve
utilisation of equipment have been suggested
by Government and the ECL have been
directed to adopt them.
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Statement

The position of number of machines on roll and actually working in ECL during the year
1985-86, 1986-87 and 1987-88

1985-86 1986-87 1987-88
—_— - .
Equipment On Roll Working On Roll Working On Roll  Working
Shovel 55 48 59 52 68 61
Dumper 271 193 323 223 337 227
Dozer 104 71 98 63 97 63
Scrapper 38 22 38 23 38 18
Blast Hole Drills 43 32 42 33 44 36
Coal Cutting Machine 408 255 382 252 350 245
Coal Drills 1342 886 1431 898 1444 957
Shearer 5 2 6 3 6 2
Heatiog Machine 9 5 9 6 18 8
Side Discharge Loader —_ —_ 25 16 27 17
[Translation) (¢) whether Scheduled Castes/Scheduled

Representation of Scheduled Castes/
Scheduled Tribes oa Boards of
Public Sector Undertakings/
Autonomous Institutions

10360. SHRI R. P. SUMAN: Will
the Minister of INDUSTRY be pleased to
state :

(a) the total number of public sector
undertakings/autonomous institutions under
his Ministry alongwith the details of names
and addresses thereof:

names of the departments/
these headed by the
to Scheduled Castes/
alongwith full details

(b) the
institutions out of
persons belonging
Scheduled Tribes
thereof;

(c) the number of members of Scheduled
Castes/Scheduled Tribes representing in the
advisory committec/board of each of the
aforesaid institutions;

(d) the reasons of non-inclusion and
under-representation, if any, of such
members on the boards/committees as ment-
tioned in part (c) above: and

Tribes will be duly represented
board./committees to be
future ?

on the
constituted in

THE MINISTER OF INDUSTRY
(SHRI1 J. VENGAL RAO): (a) to (e).
Information is being collected and will be
laid on the Table of the House to the extent
available,

[English)

Corruption cases in Mining and Allied
Machinery Corporation Limited

10361. SHRI GADADHAR SAHA:
Will the Minister of INDUSTRY be pleased
to state :

(a) the number of corruption cases
detected in the Mining and Allied Machinery
Corporation  Limited, Durgapur (West
Bengal) during the last three years;

(b) out of these how many cases have
been referred to CBI and how many are
being dealt with by MAMC's own vigilance
department;
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(c) whether it is a fact that a serious
corruption case after beiog detected at
construction site of Bokaro Power Plant has
not been referred to CBI;

(d) whether any assessment has been
made to determine the amount of losses
incurred due to corruption during 1984-85,
1985-86, 1986-87 and 1987-88;

(e) whether it is a fact that the cases
of corruption are increasing leading to loss
to the Corporation; and

(f) if so, the action Union Government
propose to take to deal with the corruption
cases firmly ?

THE MINISTER OF INDUSTRY
(SHRI J. VENGAL RAO): (a) and (b).
The number of corruption cases detected in
MAMC during the last three years is 29,
Out of this, 7 cases are being dealt with by
CBI and 22 cases by the company’s own
Vigilance Department.

(c) Action has been initiated against
the concerned employees who have been
placed under suspension and departmental
enquiry instituted.

(d) Yes, Sir.

(e) and (f). On the whole there has been
a decline in the total number of such cases
in 1986 and 1587 as compared with 1983
and 1984.

-

Financial Restructuring of Mining and
Allied Machinery Corporation Limited

10362. DR. SUDHIR ROY : Will the
Mibister of INDUSTRY be pleased to state ;

(a) whether Government have taken
any action for financia! restructuring of the
Mining and Allied Machinery Corporation
Limited, Durgapur, West Bengal;

(b) whether the commitnent made in
respect of financial assistance arising out of
financial restructuring Corporation has been
complied with;
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(c) whether the Company is still con-
fronted with bad liquidity position and is
suffering due to dearth of working capital;
and

(d) if so, the reasons therefor ?

THE MINISTER OF INDUSTRY
(SHRI ). VENGAL RAO): (a) and (b).
Yes, Sir. Financial restructuring has been
effected inclusive of elements, such as, writing
down capital, write off of interest, mora-
torium on repayment of loans and non-plan
loan assistance etc.

(c) and (d). The company is facing
liquidity problems because of increase in
prices of inputs, cancellation/deferment of
certain export orders, increase in wages and
salaries, stoppage of production due to strike
in November/December, 1987 etc.

Collaboration Agreements of Mining
and Allied Mackinery Corporation
Limited

10263. SHRIMATI BIBHA GHOSH
GOSWAMI : Will the Minister of
INDUSTRY be pleased to state :

(a) the number of collaboration agree-
ments concluded with foreign companies in-
cluding multinationals during the last five
years by the Mining and Alljed Machinery
Corporation Limited, Durgapur, particularly
for the items of mining machipery, coal
wasbery and bulk material handling plant
along with the names of the companies and
the name of the countries, the items supplied
by the company through import to be sup-
plied ¢ the customer by MAMC in terms of
valu: during last five years, year-wise;

(b) whether the collaboration agree-
ment includes provision of gradual indigeni-
sation, if so, whether the pace of indigenisa-
tion in respect of foreign technology and
expertise in the area of produocts for which
collaboration agreement concluded in general
and longwall mining machinery, coal was-
hery and material handling plant in parti-
cular has been progressing satisfactorily to
attain self-sufficiency; and
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(c) whether the Mining and Allied
Machinery Corporation Limited is haviog
necessary infrastructural facilities including
R&D in existence?

THE MINISTER OF INDUSTRY
(SHRI J. VENGAL RAO) : (a) A state-
ment is given below.
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(b) The indigenisation programme of
the company is in tune with the requirement
of Phased Manufacturing Programme as
determined by the Government taking into
account the size and periodicity of orders
received from the user sector.

(c) The infrastructural facilities are
adequate and these are strengthened as and
when need arises.

Statement

The list of collaboration agreements concluded with foreign companies and the completing
components imparted year-wise for the last five years are shown below :—-

S. Item Collaboration with Completing components (CKD imported in value)
No. in lakhs
1983-84 84-85 85-86 86-87 87-88

1 2 3 4 5 6 7 8
1. Manufacture M/s. Mannesman

of equipment Demag Baumas-

. & system for chinen

open cast Lauchhammer

mining and (MDBL) West

bulk handling  Germany.

equipments, DM 12.5 —_ 0.3 5.32 —
2. Manufacture M/s. PHB Vereini-

of skip N gle Mashinen-

Cage insta- fabriken AG

llation in West Germany.

Mines.

(Rajpura/

Dariba). —_ 1.17 0.07 0.04 —
3. Supply of M/s. KHD Humboldt

Engg. for Wedag AG West

Ramgarh Coal Germany.

Preparation

Plant. DM 1.64 —_ 0.68 48.29 —
4. Manufacture M]/s. Dowty Min-

of powered ing Epuipment Pound

Roof Supports. Ltd., UK. 1.91 1.73 1719 — 0.9
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1 2 3 4 s 6 7 8
5.  Manufacture M/s. Amderson

of Ranging , Strathclyde PLC.

Drum Shearers U.K. Pound

(AB-16) 0.21 0.25 16.49 — 10.94
6. Supply of M/s. DOSCO

knowhow for Overseas Enggg.

Road Headers Ltd. UK, Pound

7.01 2.01 13.3% 5.93 —

Dint Headers.

Closure of Mahabir Opencast Project
Under EC.L.

1\0364. SHRI SATYAGOPAL
MISRA : Will the Minister of ENERGY
be pleased to state :

(a) whether the Mahabir Opencast
Project under the Eastern Coalficlds Limited
was closed in the year 1979;

(b) if so, whether the machinery pur-
chased for this project ata substantial cost
could be utilised in other projects;

(c) if not, the reasons therefor;

(d) the extent of loss suffered by the
company due to failure of this project;
‘and

(¢) whether any responsibility has
been fixed and if so, the details of action
taken in this regard?

THE MINISTER OF STATE IN THE
DEPARTMENT OF COAL IN THE
MINISTRY OF ENERGY (SHRI C.K.
JAFFAR SHARIEF): (a) Yes, Sir.

(b) Yes, Sir.
(©) Does not arise.
(d and (e) Mahabir Opencast Pro-

lect started in 1975-76, had to be closed in
1979-80 after incurring total capital expen-

diture of Rs. 18.28 crores due to very
adverse geo-mining conditions. Loss due
to the closure of this project has been
negligible. Out of a total investment of
Rs. 18.28 crores, plant-machinery, furniture,
vehicles etc. of Mahabir Opencast Project
amounting to Rs. 18.21 crores have beea
utilised for other projects. Only Rs.67,000/-
spent on mine development and land
acquisition has gone un-utilised partially as
about 5 lakh tonnes of coal was extracted
l'gcfore the closure of the project.

No individual has been found to be
responsible for the losses due to the closure
of the project as per the investigation
report.

Low power TV transmitters at
Osmanabad

10365. SHRI ARVIND TULSHI
KAMBLE : Will the Minister of INFOR-
MATION AND BROADCASTING be
pleased to state :

(a) the number of low power transmit-
ters to be installed in Maharashtra in neat
future;

(b) whether Government propose to
install a low power transmitter at
Osmanabad also; and

(c) ifso, the progress made ih this
regard?
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THE MINISTER OF PARLIAMENT-
ARY AFFAIRS AND MINISTER OF
INFORMATION AND BROADCASTING
(SHRI H.K.L. BHAGAT) (a) and (b)
Three low power (100 W) TV transmitters
(including one at Osmanabad) and two TV
transposers are envisaged to be set up in
Maharashtra during the remainder part of
the Seventb Plan period.

(¢) TV service was originally envisaged
to be provided to Osmanabad (as also to a
number of other places in the country) by
shifting an existing transmitter on its
replacement by a high power TV transmit-
ter under the Seventh Plan. Under this
arrangement, it would have been possible
to install the transmitter at Osmanabad and
at other such locations ooly towards the end
of the Seventh Plan period. However,
taking note of the need for extending TV
service to Osn arabad and other such loca-
tions earlier tl'ap could have been possible
under the =a‘oresaid arrangement, a new
scheme has been recently included, in the
Seventh Plan f Doordarshan for purchase
of additional transmitters for installation at
these places  Orders for the required equip-
ment have been pliced on the manufacturers
and site for the proposed TV transmitter at
Osmanabad has been taken over.

[Translation]

Opening of Post Offices in Uttar
Pradesh

10366. SHRI NIRMAL KHATTRI :
Will the Minister of COMMUNICATIONS
be pleased to state :

(a) the pumber of post offices opened
in Uttar Pradesh during the Seventh Five
Year Plan period;

(b) the norms laid down for opening
the post offices;

(c) the number of past offices proposed
to be opeped in each district of Uttar
Pradesh during the remaining period of
current Five Year Plan; and
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(d) the names of places in Faizabad
and Barabanki districts of Uttar Pradesh
where post offices have been opened during
the years 1985, 1986, 1987 and upto
March, 1988?

THE MINISTER OF ENERGY AND
MINISTER OF COMMUNICATIONS :
SHRI VASANT SATHE) : (a) 334.

(b) The information is furnished in the
statement given below.

(c) The district-wise targets bave not
yet been finalised.

(d) During the period 1-4-1985 to
31-3-1988 five npew post offices were
opened in Faizabad district and 17 in
Barabanki district. The names of these
post offices are being ascertained and will be
laid on the Table of the House.

Statement

Liberalised guidelines for opening of Post
Offices in rural areas introduced with effect
from 19-11-1587,

{. Having regard to the Seventh Plan
target of 6,000 new post offices in the
rural sector, bulk of which has to be
achieved during the remaining two Annual
Plans 1988-89 and 1989-90, the Postal
Services Board have decided that proposals
for opening of branch post offices in rural
areas will henceforth be regulated according
to the following guidelines.

(i) A group of villages constituting a
single gram panchayat will be
eligible for a post office provided
that (a) the aggregate population
group of villages is not less than
3000 in normal rural areas and
1500 in Hilly, backward and
tribal areas and (b) there is no
other post office within the group.

(ii) The post office will normally be
opened at the headquarter village
of the gram panchayat, If such a
village fails within 3 kms. of an
existing post office, the post office
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may be opened in another suitable
village within the same gram
panchayat which fulfills the dis-
tance condition,

(iii) The 3 kms. restriction can be
relaxed in  hilly areas in cases
where such relaxation is warranted
by special circumstances.

(iv) The minimum anticipated revenue
will be 331% of the cost in normal
rural areas and 15 per cent of the
cost in hilly, tribal and backward
areas.

2. Classification of hilly, backward and
tribal areas will be made according to the
following criteria :

Hilly areas :

(i) *‘Special Category States”, namely,

Himachal Pradesh, Jammu &
Kashmir, Manipur, Meghalaya,
Nagaland, Tripura, Sikkim,

Arunachal Pradesh & Mizoram.

(ii) Districts/Blocks/Talukas in other
States or Upion Territories identi-
fied by the Planning Commission
as hill areas for purposes of Hill
Areas Development Programme
(HADP).

Tribal areas :

(i) States/Union  Territories which
have tribal population exceeding
50 per cent of the total population
namely, Arunachal Pradesh, Dadra
and Nagar Haveli, Lakshadweep,
Nagaland, Meghalaya, and
Mizoram.

(ii) Districts/Blocks/Sub divisions/Teh-
sils/Villages in other States/Union
Territories Identified Tribal Deve-
lopment Programme (ITDP).

Backward areas ;

(iii) Areas identified by the State
Government for implementation of
the Backward Areas Development
Programme under the Seventh Plan
(Village and Small Indusiries
sector),
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In view of the continuing ban on crea-
‘tion of posts, proposals for opening of new
branch offices will be submitted by the
Department of Posts to the Ministry of
Finance for grant of exemption.

3. Instructions have been issued to all
Heads of Circles to consult Hon’ble
Members of Parliament in regard to opening
of new post offices and give due and urgent
consideration to proposals recommended by
them in the light of the aforestated norms.*

Allotment of Sheds in Mongolpuri
and Industrial Plots in Narela
by DSIDC

10367. SHRI RAM RATAN RAM:
Will the Minister of INDUSTRY be pleased
to state :

(a) whether Delhi State Industrial
Development Corporation (DSIDC) invited
applications in 1987 for allotment of sheds
(S F.S.) in Mongolpuri and industria! plots
in Narela;

(b) whether reservation for Scheduled
Castes/Scheduled Tribes was made for both
the places;

(c) whether 15 per cent reservation was
made for Scheduled Castes/Scheduled Tribes
in Mongolpuri;

(d) whether there was no reservation
for Scheduled Castes/Scheduled Tribes for
Narela but persons belonging to Scheduled
Castes Tribe have also applied;

(e) the reasons for not making reserva-
tions for Narela when such a reservations
was made for Mongolpuri;

(f) the number of applications received
for these places, separately and number of
applications received from Scheduled Castes/
Scheduled Tribes separately;

(g) whether allotment will be made to
Scheduled Castes/Scheduled Tribes people
on priority basis; and
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(b) if so, the details in this regard?

THE MINISTER OF STATE IN THE
DEPARTMENT OF INDUSTRIAL
DEVELOPMENT IN THE MINISTRY OF
INDUSTRY (SHRI M. ARUNACHALAM):
(@) Yes, Sir.

(b) and (c). No, Sir. The reservation
for Scheduled Castes/Scheduled Tribes to
the extent of 15 per cent was made only in
the scheme of allotment of sheds at Mongol-
puri.

(d) Yes, Sir.

(e) The Narela Industrial Complex is a
project being undertaken by the DSIDC as
a developing agency of the Delhi Adminis-
tration. While deciding the allotment
policy for the project, the reservations for
any category was pot kept by the FExecutive
Council of Delhi Administration because
only high-tech. industries were proposed to
be established in the area.

(f) The number of applications received
is as under :—

Total SC ST

Mangolpuri 58 1 —

Narela Indl. Complex 3470 47 2
@ snd (h). Delhi Administration is
seized of the matter.

[English]

Shut down of Cachar Plant of Hindustan
Paper Corporation Limited

10368. SHRI SUDARSAN DAS :
Will the Minister of INDUSTRY be pleased
to state :

(a) wether the Hindustan Paper Cor-
poration Limited situated at Panchgram,
Cachar, Assam due to go on commercial
operation from 1 April, 1988 had declared
‘shut down' on 4 March, 1988;

(b) if so, the reasons thereof;

(c) whether six or more very costly
slectric magors have been missing from the
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restricted mill area of the Hindustan Paper
Corporation Limited;

(d) if so, the details thereof; and

(e) the action tasken to trace out the
missing electric motors?

THE MINISTER OF INDUSTRY
(SHRI J. VENGAL RAQ): (a) and
(b). The production had to be stopped due
to break-down in Continuous Digester.

(c) to (e). Six numbers of electric
motors valued at approximately Rs.50,000/-
only were found missing from their installed
positions in the respective plants during the
month of March, 1988. The matter was
reported to C.1 S.F. posted at the plant and
a FIR has been lodged with the local police.

Cement Import

10369. SHRI SRIBALLAV PANI-
GRAHI : Will the Minister of INDUSTRY
be pleased to state :

(a) whether Government are importing
cement;

(b) if so, the pames of the countries
and other details indicating quantity and
value of cement imported during the last
three years; and

(c) to what extent the import of cement
has an effect oo domestic production of
cement ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF INDUSTRIAL DEVE-
LOPMENT IN THE MINISTRY OF IN-
DUSTRY (SHRI M. ARUNACHALAM) :
(a) In view of easy availability of cement,
no fresh import has been authorised by the
Government since the financial year 1986-87
except for certain special varieties of cement
to meet specific demands from particular end
user. Against the decision to import 5 lakh
tonnes in 1985-86, bulk of it was imported
that same year and the balance during
1986-87,
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{b) The details of cement imported duriog the last 3 years through the STC who were

the canalising agency, arc as under :

Year Quantity Value Country
(tonnes) (Rs.)
(i) Ordinary Portland Cement (OPC) :

1985-86 3.29 lakh 24.82 crores Poland, GDR, DPRK, Czecho-
slovakia, Romania.

1986-87 1.77 lakh 10.34 crores Indodesia, DPRK, Czechoslova=
kia, Poland.

1987-88 —_ Nil -’ —_

(1) Rapid Hardening Portland Cement (RHPC)

1985-86 450 7.65 lakh Japan, U.K.

1986-87 537.500 10.17 lakh Japan, U.K., West Germany

1987-88 582 25.76 lakh Japan, U.K., West Germany

(Provisional)

() Import of cement, presently being
confined to special varieties only has no
adverse effect on the domestic production.

[Translation)

Cases of employees pending with
K.V.I1C.

10370. SHRIMATI VIDYAVATI
CHATURVEDI : Will the Minister of
INDUSTRY be pleased to state :

() the rumber of cases of the employees
of the Khadi and Village Industries"Commis-
sion and its sales centres pending with the
Commission for decisions;

(b) the time since when these cases are
pending with .it;

(c) whether the Commissicn has taken

any cffective action on the cases pending;
and

(d) if so, the details in this regard ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF INDUSTRIAL DEVE-
LOPMENT IN THE MINISTRY OF IN-
DUSTRY (SHRI M. ARUNACHALAM) :
(a) to (d). The information is being collected
and will be laid on the Table of the
House.

[English)
World Bank assistance to ONGC

10371. SHRI RADHAKANTA
DIGAL : Will the Minister of PETRO-
LEUM AND NATURAL GAS be pleased
to state :

(a) whetber the Oil and Natural Gas
Commission has sought World Bank

assistance for implementing some of its
‘projects;

(b) if so, the names of the projects for
which the ONGC has sought assistance; and
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(c) the details of the funds provided by
the World Bank to the ONGC for imple-
menting those projects ?

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM AND
NATURAL GAS (SHRI RAFIQUE
ALAM) : (a) Yes, Sir,

(b) and (c). The names of the projects
and the amount of World Baok Loans are as
under :

Name of the Amount of World
Project Bank Loan
(US $ Million)
(i) Krishna-Godavari 165.5

Exploration Project

(ii) South Bassein Gas 139 3
Development
Project

(iii) Cambay Basin 242.5
Petroleum Project

(iv) Western Gas Deve- 295.0

lopment Project

Production of crude oil by OIL

10372. SHRI SRIKANTA DATTA
NARASIMHARAJA WADIYAR : Will the
Minister of PETROLEUM AND NATURAL
GAS be pleased to state :

(a) whether the crude oil production of
the Oil India Ltd. declined in 1986-87 and
1987-88;

(b) if so, the reasons therefor;

(c) the target set for ths year 1988-89;
and

(d) the effective steps taken or proposed
to be taken by the Oil India Ltd. to increase
crude oil production in 1988-89 and
thereafter ?

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM AND NA-
TURAL GAS (SHRI RAFIQUE ALAM) :
(a) Yes, Sir.
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(b) The reasons for decline in produc-
tion of crude oil can be attributed mainly to
the following factors :

(i) frequent bandhs and strikes and
general disturbed industrial climate
in the North Easiern region.

(ii) unanticipated reservoir and produc-
tion problems in Jorajan oil
fields.

(iii) reduced production from ageing oil
fields of Oil India Limited (OIL).

(iv) inadequate gas compression faci~
lities.

(v) delay in delivery and commissioning
problems with BHEL drilling
rigs.

(c) and (d). The steps taken/being taken
by OIL to meet the revised target of 2.75
MTs of crude oil production in 1988-89
include :

(i) augmentation of gas compression
facilities.

(i) optimisation of artificial lift opera-
tions,

(iii) optimisation of surface handling
facilities.

(iv) accelerated workover operations
through Man-management contract.

(v) well stimulation by hydroulic frac-
turing.

(vi) prioritisation of development drilling
programme for satellite fields,

(vii) remedial action in Jorajan oilfields.

Popularity of Hindi TV programmes
in non-Hindi speaking areas

10373. SHRI P. A. ANTONY : Will
the Minister of INFORMATION AND
BROADCASTING be pleased to state ;

(a) whether any survey has been made
about the popularity of Hindi television
programmes jn non-Hindi speakiog areas;
and
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(b) if so, the details of the findings of
these surveys ?

THE MINISTER OF PARLIA-
MENTARY AFFAIRS AND MINISTER
OF INFORMATION AND BROAD-
CASTING (SHRI H.K.L. BHAGAT):
(a) No, Sir.

(b) Does pot arise.

Central Pablic Sector investment in
Sikkim

10374, SHRIMATI D K. BHANDARI :
Will the Minister of INDUSTRY be pleased
to refer to the reply given on 5.4.1988 to
Unstarred Question No. 5702 regarding
Central Public Sector Investment and state :

(a) whether it is a fact that peither any
ipvestment has been made so far in public
sector in Sikkim nor it is proposed to be
made duriog the Seventh Five Year Plan;

(b) if so, the reasons thercfor; and

(c) the steps Government propose to
take in this regard ?

THE MINISTER OF INDUSTRY
(SHRI J. VENGAL RAO): (a) Investment
in terms of gross block of the public sector
units located in Sikkim amousted to
Rs. 0.55 crores as on 31.3.1987. There
is no separate provision for public sector
units for Sikkim in the industry and mineral
sector in the Seventh Five Year Plan.

() and (c). Investment decision of
Central Government industrial and commei-
cial undertakings are mainly based on techno-
economic considerations.
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Purchase of woollen dress materials
by BHEL ‘

10375. DR. V. VENKATESH : Will
the Minister of INDUSTRY be pleased to
state :

(a) whether the Bharat Heavy Electricals
Limited, Hardwar/Delhi has purchased a
good quantity of woollen dress materials
during 1987-88 for its staff/workers
uniform;

(b) if so, the details thereof indicating
the total guantity of purchase, rate per
metre, total amount paid to the selling upit
and the name of tbe selling unit,

(¢) whether any complaint about its
quality has been received; and

(d) when the next purchase of the same
kind of material is likely to be made ?

THE MINISTER OF INDUSTRY
(SHRI J. VENGAL RAO): (a) About
36,000 metres of woollen dress material was
purchased by BHEL units at Hardwar and
Delhi for supply of uniforms to the staff/
workers.

(b) The details are given below in the
statement.

(c) The dress material has been accepted
by the staff/workers ard by and large
there have becen no complaints about the
quality.

(d) As per the policy of the Company,
woollen dress is to be provided to atten-
darts, sweepers, drivers, etc., once in two
years,
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Statement
BHEL Unit  Quantity Rate Amount Source of purchase
1. Hardwar 35000 M Rs. 106/M Rs. 36.78 lakbs M/s. British India
(Approx.) (Approx.) Corpn., Kaspur (A
Govt, of India Enter-
prises)
2. Delhi 940 M Rs. 138.50/M Rs. 1.30 lakhs M/s. Shree Woollen
(Approx.) (Approx.) Agency, Delbi. Autho-

rised agents of M/s.
Dhariwal Woollen

Mills (A Govt. of
India Enterprises)

No Obijection Certificate from DDA
for Electric connections at
business sites

10376. SHRI PRAKASH CHANDRA :
DR. KRUPASINDHU BHOI :

Will the Minister of ENERGY be
pleased to state :

(a) whether it is necessary to produce
“No Objection Certificate” from the Delhi
Development Authority to get electric
coopections at business sites allotted by
them;

(b) whether Government are aware that
“Punjabi Bagh, New Delhi zonal office of
DESU has provided electricity connections
at business sites without 'N.O.C. from
DDA;

(c) whether some cases are peading
with them for want of N.O.C. from D.D.A.
for a long time; and

(d) if so, the reasons of discrimination
for basic amenities ?

THE MINISTER OF STATB IN THE
DEPARTMENT OF POWER IN THB
MINISTRY OF ENERGY (SHRIMATI
SUSHILA ROHTAGI) : (a) and (b).
According to DESU, non-domestic lighting
connections are provided on the business

sites allotted by the DDA on the basis of
the certificate of entitlement for electricity
issued by the DDA or on the basis of
allotment/possession letter. However, where
a prospective consumer is not in a position
to furnish such documentary proofs, a no
objection certificate of the DDA is insisted
upon for giving the connections. In the
approved commercial areas such connections
are sanctioned with reference to the land use !

(c) No, Sir.

(d) Does not arise, in view of the
answer to a and b above.

Deposit Insurance Fund

10377. PROF. MADHU DANDA-
VATE : Will the Minister of INDUSTRY
be pleased to state :

(a) whether it is a fact that many
private sector companies bave failed to
honour their commitments to pay interest
and honour timely refunds of deposits;
and

(b) if so, whether Government propose
to set up ‘‘Deposit Insurance Fund” to
protect the interests of small depositors ? -

THE MINISTER OF STATE IN THE
DEPARTMENT OF INDUSTRIAL
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DEVELOPMENT IN THE MINISTRY OF
INDUSTRY (SHRI M. ARUNACHALAM):
(a) Government has received complaints
regarding failure of certain companies to
repay deposits on the date of maturity with
interest.

(b) There is no such proposal.

Frequency of ‘““Chitramala” programme

10378. SHRI K. MOHANDAS : Will
thr Minister of INFORMATION AND
BROADCASTING be pleased to state :

(a) whether the frequency of *“Chitra-
mala” programme has been decreased;

(b) if so, the reasons for reducicg its
frequency; and

(c) whether the frequency will be
increased in view of its popularity ?

THE MINISTER OF PARLIA-
MENTARY AFFAIRS AND MINISTER
OF INFORMATION AND BROADCAST-
ING (SHR1 H. K. L. BHAGAT): (a)
There has been no decrease in the frequency
of telecast of Chitramala programme for the
last about three years.

(b) Does not arise.

(c) At
proposal.

present, there i8 no such

Setting up of electronic exchange
at Una in Himachal Pradesh

10379. PROF. NARAIN CHAND
PARASHAR : Will the Minister of COM-
MUNICATIONS be pleased to state :

(a) tbe latest progress in the setting up
of an Electronic Exchange (NEAX) at Una
io Himacha! Pradesh and the introduction of
STD between Una and Shimla as on date;
and

(b) the likely date by which the ex-
change would be installed and the STD in-
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troduced alongwith estimated cost of the
project ?

THE MINISTER OF ENERGY AND
MINISTER OF COMMUNICATIONS
(SHR1 VASANT SATHE): (a) The build-
ing is nearing completion and electrical work
is in progress. STD will be introduced
after automatisation of the existing exchange.

(b) The exchange is likeiy to be commis-
sioned during 1988-89 and STD planned
during 1989-90. The cost of project esti-
mate for installation of NEAX exchange
along with provision of STD is Rs. 32.5
lakhs approximately.

Setting up of Newsprint Factory

10380. PROF. NARAIN CHAND
PARASHAR : Will the Minister of INDUS-
TRY be pleased to refer to reply given on
20 October 1982 to unstarred Que:tion
No. 2748 regarding cancellation of licence
of Newsprint Factory at Neilla is H P. and
state :

(a) whether any other party/bLsinness
House has since approached Union Govern-
ment for industrial licence for the setting up
of a newsprint factory at Neilla in Bilaspur
district of Himachal Pradesh;

(b) if so, the details thereof; and

(c) if not, whether Government propose
to set up the factory in public sector ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF INDUSTRIAL DEVE-
LOPMENT IN THE MINISTRY OF IN-
DUSTRY (SHRI M. ARUNACHALAM) ;
(a) No, Sir,

(b) Does not arise.

(c) At present there is no proposal to
set up any newsprint factory in Central
Public Sector at Neilla in Bilaspur District
of Himachal Pradesh.
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World Bank loan for renovation
of thermal and hydel projects

10381. SHRI YASHWANTRAO
GADAKH PATIL : Will the Minister of
ENERGY be pleased to state :

(a) whether the Power Finance Corpora-
tion is considering to seek World Bank loan
for renovation of thermal and hydel projects;

(b) if so, the details thereof;

(c) whether the Corporation has drawn
up priority areas for assistance; and

(d) if so, the details thereof ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF POWER IN THE
MINISTRY OF ENERGY (SHRIMATI
SUSHILA ROHTAGI) : (a) and (b). Power
Finance Corporation has pot yet submitted
any proposal for seeking assistance from the
World Bank for financing renovation of
thermal and hydel projects.

(c) and (d). The priority areas for assis-
tance identified bv the Corporation, include
among others, such thermal/bydel projects
which can be commissioned early in the
Vilith Plan, renovation and modernisation
of power plants and schemes for augmenta-
tion and improvement of the transmission
and distribution network.

Telecast of regional feature films
by De)hi Doordarshan

10382. SHRI R.M. BHOYE : Will
the Minister of INFORMATION AND
BROADCASTING be pleased to state :

(a) whether Government propose to
telecast regional feature films on Delhi
Doordarshan with Hindi subtitles; and

(b) if not, the reasons therefor ?

THE MINISTER OF PARLIAMENTRY
AFFAIRS AND MINISTER OF INFOR-
MATION AND BROADCASTING (SHRI

VAISAKHA 20, 1910 (SAKA)

Written Answers 158

H.K.L. BHAGAT) : (a) and (b). No, Sir.
All regional language feature films telecast
on Delhi Doordarshan are offered to Door-
darshan for telecast by the producers/TV
right holders. The prints of the films with
sub-titles are also supplied by them. The
producers go in for sub-titling in English
with a view not only to telecast on Door-
darshan but also to meet the needs for in-
ternational circulation,

A gist of the film, however, is given in
Hindi by the announcer before telecast,

Public telephone system costing
less than Rs, 2,000/

10383. SHRI LAKSHMAN MALLICK :
Will the Minister of COMMUNICATIONS
be pleased to state :

(a) whether a public telephone system
that costs less than Rs. 2,000/- is the Diwali
gift the Indian Telephone Industries Limited
has decided to present to the nation; and

(b) if so, the details thereof ?

THE MINISTER OF ENERGY AND
MINISTER OF COMMUNICATIONS
(SHR1 VASANT SATHE) : (a) No, Sir.

(b) Does not arise.

Stock of Molasses and Alcobel in
sugar mills jo Uttar Pradesh

10384. DR. B. L. SHAILESH : Will
the Minister of INDUSTRY be pleased to
state :

(a) whether a glut situation is likely to
develop in Uttar Pradesh for alcohol and
molasses in the domestic market during the
current alcohol year as a result of huge
stocks piling up with the sugar mills;

(b) if so, whether there is any proposal
under consideration of Government for
authorisiog more export of alcohol; an‘p
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(c) if not, how it is proposed to meet
the situation ?

THE MINISTER OF INDUSTRY
(SHRI J. VENGAL RAO) : (a) Government
have received reports about heavy surpluses
of Molasses and Alcohol in the sugar facto-
ries and distilleries.

(b) and (c) Export of Alcohol will be
permitted to the extent there is net overall
surplus in the country and the exports are
viable,

Transportation of crude in North-
Eastern region

10385. SHRI MULLAPPALLY RAMA-
CHANDRAN : Will the Minister of PETRO-
LEUM AND NATURAL GAS bz pleased
to state :

(a) whether any representations have
received been by his Ministry from the
Oil and Natural Gas Commission for help
to improve the transportation of crude in
the North-Eastern region;

(b) whether difficulties in transportation
of crude has caused increased import of
crude oil during 1986 and 1987;

(c) if so, the details of imports made
on this account during the above period;

(d) what steps have been taken to im-
prove transportation of crude in the North-
EBastern region; and

(e) the existing production capacity of
the ONGC and the corresponding transporta-
tion and refining capacity ?

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM AND
NATURAL GAS (SHRI RAFIQUE
ALAM) : (8) ONGC had written to the
Government regarding pipeline expansion in
the North Eastern Region.

(b) and (c). The capacity of the crude
p'peline in the North Eastern Region is con-
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sidered sufficient to take care of the present
level of production. Therefore, the question
of increased imports due tq, pipeline cons-
traint during 1986 and 1987 do not arise.

(d) Oil India Limited is in the process
of augmenting the capacity of the main
crude pipeline in Assam to 5.5 MTPA,
Action has also been initiated for further
expansion of the pipeline capacity to match
the increase in production in future,

(e) The production of crude oil by
ONGC and Oil India Limited in the Eastern
region during 1987-88 was 2.75 and 2.45
million tonnes respectively. The main
crude Dpipeline in Assam has an instalied
capacity of 5.2 million tonnes, An addi-
tional 0.5 million toones is also being
transported to Digboi Refinery through a
separate pipeline. The capacity of the
Eastern Regi.n refineries is 6 million tonnes.

Clearance of projects in
Andbra Pradesh

1038+, SHRI BHATTAM SRI-
RAMAMURTY :

SHRI V, TULSIRAM :

Will the Minister of INDUSTRY be to
pleased to state :

(a) the number and other details of in-
dustrial projects frcm Andhra Pradesh
which were cleared during the last two
years;

(b) the number of industries which are
awaiting sanction and budgetary support
from Union Government; and

(c) the industries which are likely to be
set up in Andhra Pradesh with Non.resident
Indians participation, with World Bank
assistance and with foreign techaical colla-
boration separately ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF INDUSTRIAL DEVE-
LOPMENT IN THE MINISTRY OF IN-
DUSTRY (SHRI M. ARUNACHALAM):
(a) 223 letters of intent were issued during
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the calendar year 1986 and 1987 for setting
up of various industries enumerated in the
First Schedule of the Industries (Develop-
ment and Regulation) Act, 1951. 167 of
these letters of intent were granted for
setting up of ‘New Undertakings’, 32 for
Manufacture of New Articles’, 22 for carry-
ing out ‘Substantial Bxpansion® in the exis-
ting undertakings and 2 for ‘New Article/
Substantial Expansion’.

(b) Ason 5.5.88, 64 industrial licence
applications received from various under-
takings/parties for setting up of units in
Andhra Pradesh were being processed in
the Secretariat for Industrial Approvals in
the Ministry of 1ndustry,

(c) Duriog 1986 and 1987, 19 letters
of intent/SIA Registrations bave been issued
to non-sesident Indians for setting up new
industrial units in the State of Andhra
Pradesh. These approvals are for manpu-
facture of particle board, disposable baby
daipers, dot matrix printers, non-impact
printers, cotton/synthetic/balended textile
yarn, BOPP, mini-computers/micro proces-
sor based systems, modems, PVC floor tiles
etc, It is difficult to indicate the details of
projects that might be set up in the State
with World Bapk assistance/foreign techni-
cal collaboration, as such details are not
maintained centrally.

Drilling in Krishna Godavari Basin

10387. SHRI BHATTAM SRI-
RAMAMURTY : Will the Minister of
PETROLEUM AND NATURAL GAS be
pleased to state :

(a) whether only five rigs are presently
working in the Krishna-Godavari basin and
that only eight onshore wells yiclded ges out
of 17 wells drilled so far;

(b) when was the work relating to the
linking of Narasapur 3 and 5 and Razole 1
and 2 wells with total capacity of 1.4 lakh
cubic metres per day was expected to be
completed;

(c) whether there is a hope to find depo-
site of oil in Kaikallur near Vijayawada as
-good as that produced in Ankaleshwar wells;
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(d) the amounts so far speot and pro-
posed to be spent in the above basin;

(e) the details of the incentives so far
offered to the consumers; and

(f) whether the price of gas at Rs. 900/-
per 1000 cubic metre is proposed to be
reduced ?

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM AND
NATURAL GAS (SHRI RAFIQUE
ALAM) : (a) Presently five rigs arc working
in onland and two rigs in offshore areas of
Krishna-Godavari basino.

Ount of 32 wells drilled in onshore, only
13 have proved to be hydrocarbon bearing
(gas 12 aod oil 1).

(b) The work is likely to be completed
by June, 1988.

(c) The Kaikalur prospect, where oil
has already been discovered, is still at the
exploratory stage. The potential of the
prospect will be known only after it is fully
delineated.

{(d) Upto 31st March, 1987, an amount
of about Rs. 600 crores has been spent in
the basin. The provision for 1987-38 (RE)
was Rs. 96.32 crores. Durirg current
year, it is proposed to spend Rs. 88.78
crores.

(¢) As against the gas price of Rs. 1400+
taxes per thousard cubic metres, consumers
in this basin -bave been offered, the incen-
tive of concessional price of Rs. 900 -+ taxes,
per thousand cubic metres, for initial two
years period of contract.

(f) No, Sir.

Power sitaation in Northern Region

10388. SHRI P M. SAYEED : Will
the Minister of ENERGY be pleased to
state ;
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(a) whether Government bave received
some protest note protest note from the
regional board of the All India Manufac-
turers Organisation (AIMO) regarding dete-
riorating power situation in the Northern
region; and

(b) if so, whether board has made cer-
tain suggestion in this regard and if so, the
details thereof ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF POWER IN THE
MINISTRY OF ENERGY (SHRIMATI
SUSHILA ROHTAGI) : (a) and (b) The
All India Manpufacturers Orgapisation had
issuzd a press release on 9.2.1988 about
the power shortage in the Northern Region,
particularly in Delhi and Haryapa. The
AIMO bad suggested, ioter alia, thata
nuclear power station may be set up io
Haryana keeping in view the long term
power n:eds in the Region.

Assessment of power generation

10389. SHRI BHATYTAM SRI-
RAMAMURTY : Will the Minister of
ENERGY be pleased to state ;

(@) whether Government have assessed
the power deficit in the country and the
efficient use of power by iodustries to :ave

over 6 per cent of the same through such
usage;

(b) if so, the assessment made thereof
and the measures proposed to bridge the pap
between the demand and supply;

{c) the steps taken to reduce the cost
of power generation, transmission losses and
transportation costs;

(d) whether the State Electricity Boards
are able to help the statutory returns of 3
per cent on expensive equipment used for
generation and transmission-distribution; and

(e) if not, the reasons therefor ?
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THE MINISTER OF STATE IN THE
DEPARTMENT OF POWER IN THE
MINJSTRY OF ENERGY (SHRIMATI®
SUSHILA ROHTAGI): (a) to (c). An assess-
ment has been made of the power deficit in
tbe country. For 1988-89 the overall
power deficit in the country is anticipated
to the order of 8.7%. Efficient use of power
by the industrial sector, on the long rum, is
expected, to yield asaving of over 6% in
energy consumption.

2. Steps being taken on a continued
basis viz., expediting commissioning of new
capacity, optimum utilisation of existing
capacity, implementation of centrally spon-
sored Renovation and Modernisation Pro-
gramme for thermal stations, reduction in
Transmission and Distribution losses, im-
plementation ¢f demand management and
energy conservation measures are expected
to bridge the gap between powerlenergy
availability and demand.

3. Tmproved production and overall
productivity of various activities in power
generation, transmission and  distribution
through measures indicated above is expect-
ed to result in cost reduction of power in
generation, trantmission and distribution
areas.

(d) and (e). The rate of return earned
by SEBs in 1985-86 inclusive of subsidy,
if any. taken into account in the Accounts,
of the Board ond worked out on the carital
base as stipulated in the Electricity (Supply)

Act, 1948 (as amended) is shown in the
Statement below. The SEBs of Andhra
Pradesh, Gujarat, Himachal Pradesh, Karna-
taka, Kerala, Madhya Pradesh, Tamil
Nadu and Meghalaya show rate of return
exceeding 3% surplus of the net fixed assets
at the beginning of the year as stipulated in
the Blectricity (Supply) Act.

As per the Action Plan submitted by the
State Electricity Boards it is expected that
mostly all the Statg Electricity Boards will
achieve 3% svrplus by the end of 19§9-90.
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Statement

Rate of Return
(Percentage- 1985-1986)

(Rs. in crores)

S. No. SEBs Rate of Return Sudsidy provided
in the Afc
1. Andhra Pradesh 3.7 24.0
2. Bihar (tnn* 50,6
3. Gujarat 3.5 107.7
4, Haryana (5.6)* 20.0
5. Himachal Pradesh 19.4 -
6. Karnataka 7.8 33.6
7. Kerala 7.8 —
8. Madhya Pradesh 4.3 64.6
9. Mabharashtra 2.8 102.4
i0. Orissa a.n* 12.5
11. Punjab 1.6 124.5
12. Rajasthan 3.4)* 15.0
13. Tamil Nadu 8.3 210.8
14. Uttar Pradesh (18%) 0.2 198.2
15. West Bengal (10%) 3.2)* 20.9
16. Assam (41.8)* 249
17. Meghalaya 3.0 —_
Total 1.4 1009.10
Rate of return on capital base as prescribed Electricity (Supply) Act.
*Figure given in brackets are deficits,
[Translation) (b) if so, the details in this regard;

Procurement policy of Maha-
pagar Telephone Nigam

Limited
13390. SHRI BALWANT SINGH
RAMOOWALIA Will the Minister of

COMMUNICATIONS be pleascd to state :

(a) whether the attention of Goveran-
ment has been drawn to the news item
captioned ‘‘Plea for proper procurement
policy of M T.N L.” appearing in *‘The
Hindustan Times’® dated 24 February,
1988;

(c) whether Government propose to
take some effective steps in this regard; and

(d) if not, the reasons therefor ?

THE MINISTER OF ENERGY AND
MINISTER OF COMMUNICATIONS
(SHRI VASANT SATHE) : (a) Yes, Sir.

(b) to (d). Government find nothing
wrong with the policy of procurement of
stores by Mahanagar Telephone Nigam
through competitive tenders and awarding
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the contracts as per laid down procedures to
suppliers taking into account rates quoted,
quality and their capability to supply the
stores in time. Asregards, the tender for
supply of copper coated steel drop wire, it
wag a developmental order since the techno-
logy for this type of drop wire.was to be
developed first before supply. Therefore,
the supplier took time to supply the requir-
ed stores have been placed on any Noida
firm, for supply of drop wire accessories.

{Englishl

Setting up of power stations
with modern technology

10391, SHRI PRAKASH V. PATIL :
Will the Minister of ENERGY be pleased to
state :

(a) whether it is a fact that Tatas have
set up 8 S MW power station with a modern
technology where coal with 60 per cent ash
content will be used ;

(b) if so, the reaction of Government
thereon; and

(c) whether Government propose to set
up more power stations with this or any
other better technology where the vast ash
content high reserves which are not fully
used could be utilised and more power
generated ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF POWER IN THE
MINISTRY OF ENERGY (SHRIMATI
SUSHILA ROHTAGI) : (a) to (c). M/s.
Tata Iron and Steel Company have set up a
10 MW captive power unit at Dhanbad to
operate on coal with ash content upto
60 percent. The unit is based on fluidised
bed technology, which has also been selec: -
ed by some State Flectricity Boards and
public sector undertakings for power gene-
ration using high ash coals.

Closure of Bombgy plaot of Union
Carbide Irdia L¢d

10392, SHRI BHATTAM SRI-
RAMAMURTY : Will the Minister of
INDUSTRY be pleased to state :
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(a) the reasons for the closure of the
Bombay plant of Union Carbide India
Limited;

(b) whether Government of Maharash-
tra has directed to relocate the plant outside
Bombay as it is engaged in hazardous
chemical operations; and

(c) if so, what is the present position ?

THE MINISTER OF INDUSTRY
(SHRI J. VENGAL RAO) : (a) to (c). The
Government of Maharashtra advised M/s
Union Carbide India Ltd. in October 1985
that their Chambur plant had been identified
as one of the hazardous units and they were
asked to relocate this facility.

In April 1986 there was a shut-down
of the plant to carry-out normal maintenance
work etc, Subsequently the company gave
notice for the closure of this unit under the
Industrial Disputes Act, 1947 but the same
was rejected by the Government of
Mabarashtra in public interest.

Construction of Tehri Project by
Soviet Union (USSR)

10393. DR. B. L. SHAILESH : Will
the Minister of ENERGY be pleased to
state :

(a) whether the Soviet Union has agreed
to take up the construction of the Tebri
Project on the Bhagirathi and Bhilangana
rivers flowing from the Himalayas;
and

(b) if so, whether Government will give
a re-thinking to this project ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF POWER IN THE
MINISTRY OF ENERGY (SHRIMATI
SUSHILA ROHTAGTI) : (a) Yes, Sir.

(b) No, Sir. There has been no reason
necessitating a rethinking on this Project,
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Allotment of petrol pumps

10394, SHRI RAMASHRAY
PRASAD SINGH: Will the Minister of
PETROLEUM AND NATURAL GAS be
pleased to state :

(a) whether oil companies obtain No
Objection Certificate and Storagg licence for
installation of petrol pumps after the dealers

are appointed aond land is acquired by
them;

(b) whether in case the company fails
to get the N.O.C. etc. or the land is acquired
by Government in the public interest after
the appointment of a dealer, he is allowed
to purchase aonother site or an a'tersative
dealership is given to compensate bim;

(c) if so, the details thereof; and
(d) if not, the reasons therefor ?

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM AND
NATURAL GAS (SHRI RAFIQUE
ALAM): (a) The oil companies issue a
Letter of Intent to the candidate recomm-
ended the Oil Selection Board; this candidate
has to arraoge a site whereas the application
for grant of “No Objection Certificate’ and
Storage Licence is normally made by the oil
company on behalf of the LOI holder;

(b) and (c). la case the Oil Company
is unable to obtain NOC for the site, the
Selected Candidate is given an opportunity
to arrange an alternative site. In a case
where after obtaining NOC and prior to
commissioning of the dcalership, the land
is acquired by the Government for
any reason, the Oil Company concerned
pormally allows the candidate to arrange a
suitable alternative site within the same
location for development of the dealership.

If the land is acquired after the appoint-
ment/commissioning of the dealership by
a Government authority, resitement of the
dealership at alternative location within the
same¢ town, in accordance with the pro-~
gedures laid dowa in this regard by the oil
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industry, can be cobnsidered by the oil
company concerned;

(d) Does not arisein view of (b) and
(c) above.

Phased delicensipg of Industries

10395. SHRI P. M. SAYEED : Wil
the Minister of INDUSTRY be pleased to
state :

(a) whether his_ attention bhas been
invited to the paper prepared by the Federa-
tion of Indian Chambers of Commerce and
Industry (FICCI) entitled, *‘Towards efficient
production” which contains suggestions for
radical policy changes in industry;

(b) the roaction of Government thereto,
particularly to the suggestions penliniggto
‘phased delicensing’ of industries;

(c) whether Government have plans to
ensure modernisation of industrics, schemes
for technology upgradation of all industries
and provision for foreign collaboration and
acquisition of technology; and

(d) if so, the details thereof ?

THE MINISTER OF STATEIN THR
DEPARTMENT OF INDUSTRIAL
DEVELOPMENT IN THE MINISTIRY.OF,
INDUSTRY (SHRI M. ARUNACHAL AM):
(a) Yes, Sir.

(b) Delicensing of industries as &
measure of liberalisation of licgnsing palicy
and procedures is a contiBuous process,
More industries will be delicensed as and,
when it is considered feasible.

(c) and (d). A scheme of simplified
procedure for endorsement of increased
capacity upto 49% of the licensed capacity,
arising out of modernisation, replacement
or renovation of plant and machinery is
already in operation from Jaouary 1986.
Where induction of modern foreign
techinology is considered essential in national
interest, foreign technical and fimancisl
collaborations are permitted more freely. =
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Upgradation of artists jn AIR

10396. SHRI UTTAM RATHOD:
Will the Minister of INFORMATION AND
BROADCASTING be pleased to state :

(a) the number of artists (musicians) of
AIR who were upgraded by the Director
General, A.LLR. under his discretionary
powers during the last two years;

(b) if so, the details thereof; and

() what were the recommendations of
the Music Audition Board after assessing the
performance in the above cases ?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND MINISTER OF
INFORMATION AND BROADCASTING
(SHRI H.K.L. BHAGAT): (a) and (b).
The Director General, All India Radio has
the discretion to upgrade ap artist whose
performance is considered to be of outstan-
ding quality and above the standard expected
of an artist in that grade. During the last
two years this discretionary power has been
exercised by the Director General, All
India Radio to upgrade 3 artists.

(c) The recommendation of the Music
Audition Board in respect of two artists was
that they were not fit for upgradation and in
the third case that the artist should be
weeded out.

Subsidised Import

10397. PROF. K.V. THOMAS : Will
the Minister of INDUSTRY be pleased
to state :

(a) whethér domestic industries face
competition due to subsidised imports;
and

(b) if 80, the details thereof and action
taken/proposed to be taken in this ragard ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF INDUSTRIAL
DEVELOPMENT IN THE MINISTRY OF
INDUSTRY(SHRI M ARUNACHALAM )
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(a) It is presumed that the reference is to
import of capital goods with which the
Ministry of Industry is concerned. C.LF.
cost of capital goods are not subsidised by
the Ministry of Industry. However the
interest of domestic industries are safeguarded
through the mechanism of indigenous cleara-
nce and tariff structure.

(b) Does not arise.

Indian Convention Promotion
Bureau

10398. . SHRI S. B. SIDNAL : Wil
the Minister of INDUSTRY be pleased to
state :

(a) whether the Indian Convention
Promotion Bureau has been formed with the
assistance of the travel industry and Tourism
Department to promote international con-
ventions in the country;

(b) if so, the other main features of
this body;

(c) the date by which this body is
likely to submit its report; and

(d) the details of tbe international
convertions that will be encouraged in our
country ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF INDUSTRIAL
DEVELOPMENT IN THE MINISTRY OF
INDUSTRY (SHRI M. ARUNACHALAM):
(a) Yes, Sir. As reported by the Depart-
ment of Tourism, the main objectives of
India Convention Promotion Bureau are :

(i) To promote India asa venue for
international conference.

(ii) To provide the data bank on the
conference industry.

(iii) To project India through extensive
advertising and publicity as a great
conference destination.

(iv) To encourage executives in India
to learn about conference manage-
ment through various seminars,
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(v) To seck affiliation with other world
bodies having simijlar aims and
objectives .

3
\

(b) Othber salient features are three
categories of mem bership :

Cagegory ‘A’: Would comprise the
Department of Tourism, Government of
India, National Air Carriers, . Hoteliers,
Travel Agencies, Tour Operators, Interna-
tional Congress Centres and any other
organisation duly approved by the Depart-
ment of Tourism, Government of India.

Category 'B’ :  Would comprise—State
Tourism Development Corporations, Airport
authorities, Trade Fair Authority of India,
etc.

Category ‘C’: Would comprise—Travel
Agents Associastion of lndia, Indian Associa-
tion of Tour Cperators, Federatiop of Hotels
and Restaurant Acsociations of India duly
approved by Government of India.

(c) India Convention Promotion Bureau
has not been asked to submit any report.
However, from time to time, they are expec-
ted to advise the Muinistry of Tourism on
measures which need to be taken to promote
India as a destination for international
conferences.

(d) Conference/convention segment has
emerged as an important conpoment of inter-
national tourism. Conference delegates are big
spenders. Itis expzcted that the setting up
of India Convention Promotion Bureau would
bring in more conferences to India.

Coal output target

10399, SHRI S. M. GURADDI:
Will the Minister of ENERGY be pleased
to state :

(a) whether coal output target has been
fix*d for the year 1988-89;

(b) if so, the target fixed for 1988-
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(c) to what extent it will be more than
the target set in 1987-88;

(d) tbe total target achieved daring
1987-88; and

(¢) what cfforts are being made to
improved the target in 1988-89 ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF COAL IN THE
MINISTRY OF ENERGY (SHRI C. K.
JAFFAR SHARIEF) : (a) Yes, Sir.

(b) Target of coal production for the
year 1985-89 is 196.28 million tonnes.

(c) The traget for the year 1988-89
is higher, as compared to the target for the
yesr 19%7-88, by 12.78 million tonnes
which reprecents about 7 per cent rise.

(d) Actual production of coal during
the year 1687-%8 was of the order of
179.75 million tonnes against a target of
183.50 miilion tonnes.

(¢} The ta-get for the year 1988-89
represen's a growth of more than 9 per cent
over the actual production of coal during
the year 1987-88.

New power stations in Southern States

10400. SHRI P. M. SAYEED : Will
the Minister of ENERGY be pleased to
state :

(a) whether Government have received
some suggestions from the Central Electricity
Authority for givirg priority to the Southern
States in respect of new power stations;

(b if so, the reasons therefor;

(¢} the reaction of Government to these
suggestions; and

(d) the time by which a decision is
likely to be taken in this regard ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF POWER IN THE
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MINISTRY OF BNERGY (SHRIMATI
SUSHILA ROHTAGI): (a) to (d). The
States in Southern Region have already
‘arnesred their hyydel resources to a large
extent. The lignite resources available in
Tamil Nadu are also being utilised to the
maximum exteat possible. To further in-
crease the availability of power projects
with a total capacity of about 2371 MW
will be inducted in the Southern Region in
the remaining two years of the Seventh Plan.
The sanctioned/ongoing capacity under
implementation in the Region for giving
bepefits in the Fighth and Ninth Plan
periods is about 6503 MW. This includes
the setting up of an Atomic Power Station
at Kaiga in Karnataka.

Ashok Paper Mills

‘10401, SHRI SYED SHAHABUD-
DIN : Will the Minister of INDUSTRY be
pleased to state :

(a) whether the Ashok Paper Mills unit
at Darbhanga remains closed;

(b) whether it is a fact that a public
assurance had been given in 1984 that the
‘unit would resume production soon;

(c) whether it is also a fact that there
is no formal lock oat or strike;

(d) if so, the reasons for the continued
discontinuance of production; and

(e) the steps taken for early resumption
of production ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF INDUSTRIAL
DEVELOPMENT IN THE MINISTRY
OF INDUSTRY (SHRI M. ARUNA-
CHALAM): (a) to (e). Ashok Paper
‘Mills bas two units, onc st Jogighopa,
Assam gnd the other at Rameshwarnagar,
Bihar. The units are lyiog closed from
March, 198 3:and October, 1982 respectively,
on account of problems relating to finance,
management, raw material, power avail-

' wbility,” ifsfrastructural constraints etc. On a
referenoe mude by the Company, the Board
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for Industrial and Financial Reconstruction
had declared Ashok Paper Mills as a Sick
Industrial Company in terms of the Sick
Industrial Companies (Special Provisions)
Act, 1985, and has initiated necessary
proceedings under the Act.

The Financial Institutions have commis-
sioned a report on the division of assets
and liabilities of Jogighopa and Rameshwar-
nagar units. Reports on the revival and
rehabilitation of the two units have also
been commissioned by the respective State
Governments. Consultations  with State
Governments have not yet concluded.

(Translation)

TV transmitters in Ranikhet and
Kaasaoi

10402. SHRI HARISH RAWAT : Will
the Minister of INFORMATION AND
BROADCASTING be pleased to state :

(a) whether Government have received
complaints in regard to the delay in setting
up of low power TV transmission centres in
Ranikhet and Kausani; and

(b) if so, the reasons for delay in setting
up of these centres and the remedial
measures being taken in this regard ?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND MINISTER OF
INFORMATION AND BROADCASTING
(SHRI H K. L. BHAGAT): (a) Requests
have been received from time to time for
early installation and commissioning of TV
transmitters at Ranikhet and Kausani.

(b) The Seventh Plan of Doordarshan
provides, inter alia, for the estsblishment
of a number of TV tcansmitters, These are
being set up in a phased manner depending
upon the annual allocation of plan resources,
availability of the required equipment and
infrastructural facilities at various places.
Installation and commissioning of the TV
transmitters st Ranikhet gnd Kausani is also
governed by these factors.



177 Written Answers

Setting up of colour film unit in
Almora, Uttar Pradesh

10303. SHRI HARISH RAWAT : Will
the Minister of INDUSTRY be pleased to
state @

(a) whether Government have asked the
Hindustan Photo Films Manufacturing
Company Ltd. to explore the possibilities
of setting up a project for the production
of colour films in Almora district in Uttar
Pradesh with the assistance of State
Government;

(b) whether talks have been held with
State Government in this regard;

(c) if so, the details thereof; and

(d) if not, the steps being taken to start
the work of setting up a colour film unit in
this district in 1988 ?

THE MINISTER OF INDUSTRY
(SHRI J. VENGAL RAO) : (a) to (). In
1981 a letter of intent was granted to
Hindustan Photo Films Manufacturing
Company Limited for setting up a Project
for the manufacture of colour films. Due
to financial constraints, the project could
pot be taken up in the 7th Plan and the
letter of intent lapsed in 1986.

(d) A letter of intent has, however, been
granted to the Pradeshiya Industrial and
Investment Corporation of U.P. (PICUP)
to set up a project for the manufacture of
cine films, industrial and medical films,
photographic paper and graphic and other
films in Almora District of U.P.

New power profects in Uttar Pradesh

10404. SHRI HARISH RAWAT : Will
the Minister of ENERGY be pleased to
state :

(a) whether there is any proposal for
setting up some new power projects in
Uttar Pradesh during the Seventh Five Year
Plan;
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(b) if so, the names of such power
projects;

(c) whether these projects also include
Dhauliganga Phase-1 Hydel Power Project;
and

(d) if not, the reasons for delay in the
implementation of this project and the
remedial steps taken by Government in this
regard ?

THE MINISTER OF STATE IN THR
DEPARTMENT OF POWER IN THE
MINISTRY OF ENERGY (SHRIMATI
SUSHILA ROHTAGI) : (a) and (b). The
following power projects in Uttar Pradesh
are targetted for commissioning during the
remaining period of the 7th Five Year
Plan :

SI. No. Name of the Project

State Sector

1. Unchahar Thermal Station Units 1-2

2. Tanda Thermal Station Units 2-4

3. Maperi Bhali Hydel Project Stage 11.

Central Sector

1. Auriya Combined Cycle Gas

Turbines.

2. Narora Atomic Power Plant.

(c) and (d). Dhauliganga Hydro Electric
Project (Stage 1) has been found to be
techno-economically in order by the Central
Electricity Authority. The scheme will be
formally cleared by the CEA and considered
for sanction subject to clearances from the
environmental and defence angles and
compliance with the provisions of Section
29 of the Electricity (Supply) Act. However,
pre-construction activities op the project arg
going ahead,
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Central Public Sector Undertakings
in Uttar Pradesh

104905. SHRI HARISH RAWAT : Will
the Minister of INDUSTRY be pleased tc
state :

(a) the names of Central Public Sector
Undertakings in Uttar Pradesh; and
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(b) the total number of employees
working in each of those undertakings ?

THE MINISTER OF INDUSTRY
(SHRI VENGAL RAO): (a) and (b). The
pnames of Central Public Sector Undertakings
with their registered offices located in Uttar
Pradesh and the total number of employees
working in each of these as on 31.3.1987
are given below in the statement.

Statement

Sl. No. Enterprises No. of employees
1. Oil and Natural Gas Commission 43349
2. Scooters India Ltd. 3161
3. Bharat Pumps and Compressors Ltd. 1979
4. NTC (Uttar Pradesh) Ltd. 19161
5. The Elgin Mills Company Ltd. 11329
6. Triveni Structurals Ltd. 2084
7. The British India Corporation Ltd. 7455
8. Artificial Limbs Mfg. Corpn. of India Ltd 574
U.P. Drugs and Pharmaceuticals Company Ltd. 372
10. Indian Medicines Pharmaceuticals Corpn. Ltd. 110
11. National Handlooms Development Corpn. Ltd 128
12. Brushware Limited 6t
13. Bharat Yantra Nigam Ltd. 1
14. Cawnpore Textiles Ltd. 3114
15. Bharat Leather Corporation Ltd. 208
2359

16. Tannery and Footwear Corpn. of India Ltd.

[English]
Setting up of Paper MiNs in Orissa

10406, SHRI JAGANNATH
PATNAIK : Will the Minister of INDUSTRY
be pleased to state ©

(a) whetber the State Government
of Orissa bas approached Union Govern-
ment for setting up more paper mills

. in that State during the Seventh Five Year

Plan period ;

(b) if s0, the details thereof; and

(c) the action taken/proposed to be
taken in the matter ?

THE MINISTER OF STATE IN
THE DEPARTMENT OF INDUSTRIAL
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OF INDUSTRY {SHRI1 M.
ARUNACHALAM) : (a) No specific pro-
posal has been received from the Gevern-
ment of Orissa for setting up more paper mills
in the State during the Seventh Five Year
Plan Period based on forest raw materials.
Moreover, manufacture of writing, printiog
and wrapping paper from agricultural
residues, wastes hand bagasse has been de-
licensed.

(b) and (). Do not arise.

Improvements in Telepbone System
in Kerala

10407. PROF. K. V. THOMAS : Wil
the Minister of COMMUNICATIONS be
pleased to state the improvements proposed
to be made in the telephone system in
Kerala during the coming five years ?

THE MINISTER OF ENERGY AND
MINISTER OF COMMUNICATIONS
(SHRI VASANT SATHE): The services
of the present telecom systems in Kerala
Circle are being monitored und:r Mission-
Better Communications, For improvement
of the services, following objectives have
been set :—

(i) To reduce fault rate
(ii) To improve call success rate
(iii) To improve manual trunk service

(iv) To improve Directory Inquiry

service
(v) To improve special services
Action plan for improvement of all
those targets consists of :

(i) Customer orientation training to
staff

(i) Replacement of worn out electro-
mechagical exchanges

(iti) Replacement of old telephone

instruments
(iv) Cleaniog up and Jocking of DPs

(v) Replacement of fault prone over-
head lines
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(vi) Replacement of fault prone cables

(vii) Replacement of worn out drop
wires, N

Kerala Circle has proposed following
development plans during the coming five
years :—

(i) Automatisation of all remainiog
mapnual exchanges in Kerala

(ii) Expansion of MAX-1 exchange in

Quilon, Kalassery, Palghat,
Trichur, Tellicherry and Cannanore,

(ili) Commissioning of E-10B exchanges
at Trivapdrum, Quilon Changansa-
chenny, Kottayam, Kanjikuzhi,
Gandhinagar, Ernakulsm, Trichur,
Alagappansgar, Cherpu, Ollur,
Kunnamkulam, Guruvayour, Cali-
cut, Chowghat, Cannanorc and
Balipatom.

(1v) New crossbar exchanges proposed
to be commissioned at Kasaragod,
Kayamkulam, Tiruvalla, Palsi,
Allappey, Kanjirapally, Shertallai,
Thodupuzha, Parur, Chalakudy,
Tirur.

(v) It has been proposed to have
optical fibre system between
Palghat-Trivandrum.

(vi) Some of the MAX-III exchanges
are proposed to be expanded by
Digital ILT and clectronic ex-
changes of medium size.

(vii) Al the inhabited Hexogons in
Kerala Circle are proposed to be
covered by telephone facility.

Central Salt Cess

10408. SHRI DIGVIJAY SINH :
Will the Minister of INDUSTRY be pleased
to state :

(a) the total receipts from the Central
Salt Cess, State-wise ; and

(b) the total administrative cost involved
in the collection of the Cess ?

THE MINISTER OF STATE IN
THE DEPARTMENT OF INDUS-



183 o+ Written Answers

\

TRIAL DEVELOPMENT IN THE
MINISTRY OF INDUSTRY (SHRI M.
ARUNACHALAM) : (a) and (b). Salt
producing States/UTs in the country have
been divided into 5 regions for administra-
tive purpose. Each region covers more than
on¢ salt producing State/UT. Data regard-
ing receipts from the Central Salt Cess and
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administrative cost involved in the collection
of the cess is maintained region-wise.
State-wise figures are not available.

Requisite information regarding total
receipts from the Central Salt Cess and total
administrative cost involved in the collection
of cess is indicated in the enclosed statements
1 and 1I given below.
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Pablic sector units running in iosses

10409. DR. V. VENKATESH : Will
thoe Minister of INDUSTRY be pleased to
state :

(a) the names of the public sector units,
the performance of which was not satisfactory
and were running in losses during 1986-87
and 1987-88; and

(b) whether any measures have been
taken to check this trend ?

THE MINISTER OF INDUSTRY (SHRI
J. VENGAL RAO): (a) Names of the
public sector units which have suffered losses
during 1986-87 are given at page 8 of
Volume-I of Public Enterprises Survey,
1986-87 laid on the Table for the House on
25th February, 1988. Annual Accounts for
the financial year 1987-88 of the public
enterprises arc yet to be finalised.

(b) The details of the steps taken by the
Government to improve the working of the
public sector undertakings are given at page
179 of Volume-1 of the Public Enterprises
Survey 1986-87 piaced on the Table of the
House on 25th February, 1988.

Hike in prices of coal

10410. DR, V. VENKATESH : Will
the Minister of ENERGY be pleased to
state -

(a) whether Government are consider-
ing another hike in the prices of coal; and

(b) if so, the reasons therefor ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF COAL IN THE MINIS-
TRY OF ENERGY (SHRI CK. JAFFAR
SHARIEF): (a) Government is presently
not considering sanction of any increase in
the pit head prices of coal to Coal India
Limited,

(b) Does not arise.
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Development of Western Oil and
Gas fields

10411. SHRI MURLIDHAR MANE :
Will the the Minister of PETROLEUM AND
NATURAL GAS be pleased to state :

(a) whether the Oil and Natural Gas
Commission (ONGC) has plans for develop-
ment of western offshore oil and gas fields;

(b) whether the ONGC invited tenders
for the development of Western Offshore
Integrated Development Project, gas lift
schemes in porth and south Bombay High,
Heera gas process platforms and Heera-Uran
oil and gas pipelines;

(c) if so, the details thereof;

(d) whether any company has been
selected for this purpose;

(e) if so, the details of its name, order
value, project completion schedule scope of
work involved and benefits to the ONGC in
terms of increase in production; and

(f) the expenditure involved in each of
the above projects and tentative dates when
they are likely to be completed ?

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM AND NA-
TURAL GAS (SHR! RAFIQUE ALAM):
(a) and{b). Yes, Sir.

(c) The details are as under :

1. Western offshore integrated Development
Project :

(a) Procurement of Line-pipes;

(b) Bombay High to Heera Trunk
pipeline and associated facilities.

(c) Oil and gas booster comples in
Heera field.

(d) Bombay High to Hazira trunk pipe-
line via Paaona and associgted
facilitjes,
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2. Gas lift schemes for Bombay High
field :

(a) Gas Lift Pacilities—Phase-1
(Bombay High North).

(b) Gas Lift Facilities—Phase-1I
(Bombay High South)

{(c) Gas Process Complex for Bombay
High field.

3. Development of Heera Field (Phase-11) :
(a) Heera Process Complex.
(b) Heera-Uran trunk pipeline.

{d) aad (c). No, Sir.

(f) (i) Western Offshore Integrated
Development Project (WOIDP)
estimated cost of Rs. §.3.84
crores. Expected completicn 3

years after approval of Govern-
ment,

(ii) Gas Lift Bombay High Ncrth
and South estimated cost Rs.
561.30 crores, Expected comple-
tion by November, 1990.

(iii) Development of Heera Phase-11

—estimated cost Rs. 662.02
crores. Expected completion
March, 1990.

Modernisation of Industries

10412. SHRI MURLIDHAR MANE:

Will the Minister of INDUSTRY be pleased
to state : '

(a) whether Government have assigned
priorities to industries for the purpose of
modernisation;

(b) if so, the catezorisation of indus-
tries accordinagly and the criteria followed
io making the categorisation;

(c) whether the industries accorded
immediate priority for modernisation would
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be able to face competition in international
market; and

(d) if so, the steps taken or contempla-
ted in this regard ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF INDUSTRIAL DEVE-
LOPMENT IN THE MINISTRY OF IN-
DUSTRY (SHRI M. ARUNACHALAM):
(2) to (d). From time to time, certain in-
industries are selected for modernisation pro-
gramme taking into account various factors
including the state of indigenous technology,
the need for improving quality and competi-
tiveness, During 1987-8%8, a special pro-
gramme of technological upgradation was
launched and the following capital goods
industries were selected :

‘“Machine Tools, Power Generating
Eauipment, Castings and Forgings,
Szlected ipdustrial Machinery items
and Electrical Equipment”.

In the Budget for 1988-89, in order to
promote competitiveness and exports conces-
sional duty for import of capital goods has
been announced in respect of the following
industries :

‘‘Bicycle, Leather, Woollen, Silk, Tea,
Garment and Hosiery and Gem and
Jewellery”,

Ian addition, concessional import duty on
import of capital goods for the roller bearing
irdustry has also been granted in order to
improve quality and competitiveness.

Reserves of Oil and Gas in South
Bassein

10413, SHRI MURLIDHAR MANE:
Will the Minister of PETROLEUM AND
NATURAL GAS be pleased to state :

(a) the confirmed and unconfirmed re--
serves of natural gas and oil in South
Bassein;

(b) the time by which the supply of gas
is likely to begin from the South Bessein and
the plans for its utilisation:
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(¢) the names of the companies working
at present for the developmenc of South
Bassein aad construction of the pipeline to
bring gas to the shores and the value of
orders taken by cach of them and completion
schedule committed by them;

(d) the details of development planped
or proposed for South Bassein;

(e) the total cost of South Bassein deve-
lopment and the revised schedule for comple-
tion of the project; and

{f ) the amount of loans committed by
foreign countries for South Bassein in
development ?

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM AND NA-
TURAL GAS (SHRI RAFIQUE ALAM) :
(a) The balance recoverable reserves of
crude oil and natural gas in Bombay offshore,
which includes South Bassein fields, is about
330 mil'ion tonnes and 400 billion cubic
mztires respectively.

(o) Supply is expected to commence in
1988-89, Gas would be utilised mainly for
production of fertilizers and power.

() M/s. Snam Progetti of Italy have
been awarded the contract for development
work pertaining to Phase-Il of the South
Bassein gas fields and work is in progress.
The value of the coatract is US 8 1338.3
million, and scheduled date of completion is
March, 1989, Construction of pipeline to
bring the gas onshore has already been
completed.

(d) No further plans of developmeat of
South Bassein gas-fields are proposed, while
for tapping the crude oil from the South
Bassein fizid a scheme is under study by
ONGC.

(e) The total cost of the South Bassein
gas-fields developnent uad:rtaken in the two
phases is estimated at Rs. 991,59 crores,
The completion schedule for the entire
project is March 1989,
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(f) The following are the loans/credits
for the development of the South Bassein
gas-field committed by foreign countries :

1. Buyers credit US $§ 26.5 million,

2. Italian Government to Indian
Government soft loan US $ 40.00
million.

3. Kuwait fund, Kuwaity Dinnar 4.6
million.

Import of Crude Oil

174 4 SHRI MURLIDHAR MANE :
Will the Minister of PETROLEUM AND
NATURAL GAS be pleased to state :

(a) the value and quantity of crude oil
contracted for purchase and actually import-
ed on term contract and from spot market
saparately in 19R6-87;

(b) the value aad quaatity of crude oil
anJ sulphur imported from lraq and Libya
saparately during 19 °5-86, 1986-87 and
1987-88;

(c) the reasons for purchase of crude ail
on term contract basis at OPEC (Orgaanisa-
tion of Petroieum Exporting Countries)
prices when spot market oil is available at
lower prices;

(d) whether Government are facing any
problems in shipment of crude oil from the
Gulf due to Iran-Iraq war;

(e) if so, the steps being taken to meet
the problems; and

(f) the efforts wmade to push Indian
exports against crude oil purchases as counter
trade or otherwise in view of the weak oil
market conditioas abroad and the results
thereof ?

THE DBPUTY MINISTER IN THE
M NISTRY OF PETROLEUM AND NA-
TURAL GAS (SHRI RAFIQUE ALAM);
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(a) The value and quantity of crude oil
contracted for purchase and actually
imported on term contract during 1986-87
are mentioned below :

Quantity : In million tonnes

Value : Rs. /Crores

Contracted Actual

Value

1267.13**

Qry. Value Qry.
9.9 —_ 9.9*

The quantity and value of spot market

purchases during the year 1986-87 are about

5.9 million tonnes and Rs. 760** crores
sespectively.

(b) The value and quantity of crude oil

imported from Iraqg and Libya are indicated
below :

Quantity : Million tonnes

Value Rs. | Crores

1985-86 1986-87 1987-88
(Provisional)

— ——

Qty. Value Qty. Value Qty. Value

Iraq 1.9 475 2.6 362 2.1 365
Libya— _ —Nil—

The quantity and. value of Sulphur
imported from Iraq and Libya are given
below :

In tonnes

Quantity :

Value : Rs. [Crores

1985-86 1986-87 1987 88

— —

Qty. Value Qty. Value Qty. Value

Irmq — — 15000 2.34 15000 1.87
Libyga — — —Nil—

(c) Term contracts are resorted to for
long term security of supplies and also for
obtaining crude oils generally not available in
spot market,
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(d) and (e). No specific problems are
being faced in the shipment of oil in the
Gulf due to Iran Iraq war.

(f) Most of the term contracts have
trade linkages. On spot market purchases,
other things being equal, preference is given
to parties making proposals for counter
trade.

Includes a product swap of 0.3
million tonnes.

- Provisional estimates.

**  Provisional estimates.

Industrial growth of Maharashtra

10415. SHRI PRAKASH V. PATIL:
Will the Minister of INDUSTRY be plcased
to state :

(a) whether there has been a setback in
the sphere of industrial growth in Maha-
rashtra due to the closure of big mills
particularly the textiles and also the power-
looms duriog the last three years;

(b) if so, the extent of this decline as
compared to All India average;

(c) whether there has been a growth in
the sphere of small scale industries;

(d) if so; the extent thereof during the
last three years;

(¢) whether oo a balance the industrial
labo.r has been benefited and if so, the
de.ails thereof; and

(f ) if not, the losses suffered by them ?

THE MINISTER OF STATE IN THR
DEPARTMENT OF INDUSTRIAL NEVE-
LOPMENT IN THE MINISTRY OF IN-
DUSTRY (SHRI M. ARUNACHALAM) :
() to (d). CSO does not monitor statewise
industrial growth. Table below gives data
for industrial approvals for Maharashtra
State for the period 1984 to 1987 ;
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Year LOI Delicensed Regis-  Total
srations with SIA

1984 194 —_ 194

1985 211 151 362

1986 173 ) 2717 450

1987 137 217 354

This shows satisfactory trend in the

industrial growth of the State.

In so far as the growth in the Small
Scale Sector of Maharashtra is cocerned,
the number of SIDO units went up from
41040 in 1985 to 49927 in 1987 register-
ing an average annual growth of over 10 per
cent during this period.

(¢) and (f). The information is not
maintained by the Ministry of Industry.

Faults in Biogas Plants

104}16. SHRI PRAKASH V. PATIL :
Will the Minister of ENERGY be pleased
to state :

(a) whether the faults in biogas plants
are design defects or component defects; and

(b) if so, whether a better designed
plant will be evolved to make it work
trouble free ?

THE MINISTER OF ENERGY
AND MINISTER OF COMMUNICATIONS
(SHRI VASANT SATHE) : (a) The designs
of biogas plants beiog promoted under the
National Project for Biogas Development
are field worthy and souad. Faults in
biogas plants could arise due to improper
construction and operational techniques.

(b) Rescarch projects are in progress
as a part of continuing activity to develop
better and cheaper designs of biogas plants
a8 well as appliances,
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Natural gas as a Petrol substitute

10417. SHRIMATI KISHORI] SINHA :
Will the Minister of PETROLEUM AND
NATURAL GAS be pleased to state :

(a) whether Government have plans to
use patural gas available at low pressure as
a petro! substitute in internal combustion
engines;

(b) if so, whether apy experiments
bave been done in this regard; and

() if so, the current status of the
projects ?

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM AND
NATURAL GAS (SHRI RAFIQUE
ALAM). (a)to (). ONGC bave con-
ducted trials for use of compressed natural
gas (CNG) as an automotive fuel to replace
diesel/petrol at their operational centres in
Bombay, Rajahmundry (AP). Gujarat and
Tripura. This is a pilot study to examine
the sutiability and economic viability of this
alternative fuel in Indian conditions.

Price decontrol of tranqullisers, hypuotics
and sedatives

10418. SHRI RAM DHAN : Will the

Minister of INDUSTRY be pilcased to -
state :

(a) whether tranquillisers, hypnotics
and sedatives which were categorised as non-
assential and kept outside price control
under the Drug Policy 1978 aad the Drugs
(Prices Control) Order, 1979 bave been
brought under price control under the Drugs
(prices Control) Order, 1987; and

(b) if so, the reasons therefore ?

THE MINISTER OF INDUSTRY.
(SHR1 J. VENGAL RAO): (a) Some
tranquillisers, hypnotics and sedatives bave
been brought under price control under
DPCO, 1987, which were decontrolled under
DPCO, 1979.
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(b) These /Arugs were included in
scheduled IT DPCO, 1987 as per the

recommendafions of Kelkar Committee.

[Tmnslal}bu]
LPG cylinder at Rs, 2/-

'10419. SHRI RAM DHAN :

SHRI NITYANANDA MISRA

SHRI BALWANT SINGH
RAMOOWALIA :

SHRIMATI MADHUREE

SINGH :

SHRI BANWARI LAL

PUROHIT :

will the Minister of ENERGY be
pleased to state :

Energy Develop-

(a) whether the Delhi
gas from

ment Agency has invented a
cellulosic waste in Bakoli Energy Complex
which can be used as cooking gas and pro-
duced at a cost of only Rs, 2 per cylinder;

(b) if so, the details thereof; and

(c) the action plan chalked out to
extend the benefit of this scheme to the
consumers at large ?

THE MINISTER OF ENERGY
AND MINISTER OF COMMUNICATIONS
(SHRI VASANT SATHE): (a) The Delhi
Encrgy Development Agency has taken
up an experimental project which relates to
scientific, technicdl and engineering veri-
fication of a process, claimed to have been
developed by an individual for generation of
combustible fuel from cellulosic wastes,

(b) The project consists of raw material,
preparation and handling equipment, an
experimental reactor, a cleaning and cooling
train and flaring up arrangement, besides
firc safety arrangements in the initial phase
of the project. The equipment for conver-
sion of combustible fuel to electricity (dual
fuel generator set) will be added if and when
process parameters are verified and experi-
meatations completed. The process is claimed
to have been developed only for cellulosic
wastes, viz. cotton waste/willow dust.
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(c) The Government (Delbi Adminis-
tration) are meeting full cost of this experi-
mental project, and other necessary infras-
tructural facilities. The experiment will help
to determine whether the process claimed is
feasible or exploitable.

Maithon Gas Turbine Projects by
Damodar Valley Corporation

10420. SHRI SARFARAZ AHMAD :
Will the Minister of ENERGY be pleased to
state :

(a) the time by which the Maithon gas
turbine project which is under construction
by the Damodar Valley Corporation is likely
to be commissioned and the target date fixed
for its completion; and

(b) the reasons for delay in its cons-

truction ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF POWER IN THE
MINISTRY OF ENERGY (SHRIMATI
SUSHILA ROHTAG]) : (a) and (b)., As per
the original commussioning programme, the
first two units of Maithon Gas Turbine
Project (3 x 20 MW) under construction by
the Damodar Valley Corporation were
targetted for commissioniag durirg 1986-87
and the 3rd unit during 1987-88. Due to
the time taken in finalisation of Agreement
for loan with EXIM Bank of USA and
completion of formalities, for availing of
the loan, the starting of the work was
delayed. The first unit is expected to be
commissioned in July, 1958 and the second
and third Units in August, 1988.

[Evglish)

Introduction of better public telephone
system

10421, SHRINITYANANDA MISRA :
Will the Minister of COMMUNICATIONS
be pleased to state :

(a) whether the |Indian Telephone
Indusiries Limited has iotroduced a better
public telephone system which can be ins-
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talled at a very cheap cost but giving much
Improved performance than the present
system;

(b) if so, the main features of the
system;

(c) whether this will be made available
to rural areas also on a selective basis; and

(d) if so, whether all the States can
derive benefit out of it and if so, the plan
for Orissa, if any ?

THE MINISTER OF ENEBRGY AND
MINISTER OF COMMUNICATIONS
(SHRI VASANT SATHE) : (a) ITI Limited
is shortly laurching produ:ts such as
Electronic  Small  Automsatic Exchange.
C-DOT Rural Aut -matic Exchange, Inte-
grated Loca' Cum-Trunk Escharge (ILT)
ard Mini Integrated Leccal-com-Trunk
Exchange. The Derartment of Tele
communicatior s proposes to irtroduce 512-
port digital ILT and 64-port Mini ILT
Exchanges in their network. These ex-
changes are based on ITI design.

(b) The main features of 51i2-port
digital ILT and 64-port Mini ILT Exchanges
are as under :

(i) These exchanges are digital elec-
tronic excha oges;

(i) Facility to record the number of
cells made by each subscribers is
provided;

(iii) Group dialling facilities can be
provided.

(iv) Exchange is designed to be cx-‘
panded to 2048 lines,

(c) and (d). The Mini ILT exchange is
primarily to be vsed for rural areas. The
512 port exchange is intended to be used at
Group dialling centres for provisson of
group dialling facilites. In this way, it may
serve smaller exchanges in rural aress, The
proposal in respect of Mini ILT Exchange
for Orissa State is under finalisation among
others,
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Expansion of telephope facility in
Orissa

10422. SHRI NITYANANDA MISRA :
Will the Minister of COMMUNICATIONS
be pleased to state :

(a) whether any targets were fixed by
hs Mipistry under the S:venth Plan for the
expansion of telephone facilities in Orissa;

(b) if so, the details thereof both for
urban and rural sectors;

(c) the target achieved with reasons for
the slippage; and

(d) the steps being taken to make up the
lost progress ?

THE MINISTER OF ENERGY AND
MINISTER OF COMMUNICATIONS
(SHRI VASANT SATHE) : (a) Yes, Sir.

(b) Details are as follows :
Urban—3 new telephone exchanges.

Rural—'12 telephone exchanges and
450 Lobng Distance Public Telephones.

(¢) During the First three years of the
Plan (1985 to 19%8) 92 Telephone Ex-
chapges and 327 Long Distance Public
Telephones have been op2ned in rural areas
and 2 new telephone exchanges have been
opened in Urban areas of Orissa. The
balance of the Seventh Plan Target is likely
to be achieved during last two years of the
Plan (1988-89 and 1989-90).

(d) Does not arise in veiw of (c)
above.

LPG Agencies in Deihi

10423, SHRI C. SAMBU : Will the
Minister of PETROLEUM AND NATURAL
GAS be pleased to state :

(a) the names of the places in Delh
where new LPG agencies were opened
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commissioned during 1987-88 and their following locations which are at various

category-wise details; and stages of processing :
(b) the number and locations of new S. Name of the location
LPG agencies likely to be commissioned in No.
Delhi during 1988-89 ?
1. Geeta Colony
THE DEPUTY MINISTER IN THE 2. Bara Hind
MINISTRY OF PETROLEUM AND odu Rao
NATURAL GAS (SHRI RAFIQUE ALAM): 3. Green Park
(a) The oil industry has appointed 14 LPG
distributorships at the following locations in 4. RK. Puram
Delhi during 1987-88; the category thercof S. Pitampura
is indicated against each :
6. Kalkaji
S. Name of the Location Category V. Ajmeri Gate
No. 8. Yamuna Vihar
1. Kashmere Gate oP 9. Mayur Vihar (2 locations)
. 10. Dr. Mukherjee Nagar
2. Sukhdev Vihar (0} 4
11. Rohini (3 locations)
3. Jabangirpuri/3Subzi- Maodi/
Rana Pratap 12.  Badarpur
Marg UG 13. Motinagar/Karampura
4. lLlajpat Nagar SC 14. Patparganj (2 locations)
S. Karol Bagh UG 15. Gandhinagar (2 locations)
6. Mayur Vihar FE 16.  Palam
17. Vasa j hrauli 1 i
Y. Khaopur Sc asant Kunj/Mechrauli (3 locations)
: 18. Karol Kunj
8. Gandhi Nagar/Kailash 0
1 Cantt
Nagar FF . .
20. Alaknanda
9. Hari Nagar Govt. nominee
21. Shalimar Bagh
10. Rohini OoP
. 2, i
11. Daryaganj DC 2 Lakshminagar
12. Kirtinagar/Rameshnagar oP 23.  Rani Bagh
13. Gandhinagar sc 24. Paschimpuri
14. Alaknanda Govt. nominee 25. Daryaganj
26. Vishou Garden
(or= Najafgarh
27. ajafgar
UG =Unemployed Graduates Jalea
28. Bara Hindu Rao
SC=Scheduled Caste
29. Shakti Nagar
FF ==Freedom Fighters
30. Bawana
DC =Defencc Category)
31. Prashant Vihar
(b) Upto the Marketing Plans 1987-88, 32. Sri Ram Park -

the oil industry bas planned 10 set up 40
more LPG distributorships in Delhi at the 33, Sarita Vihar
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As various steps precede the actual
commissioning of a LPG distributorship, it
is not possible to indicate the exact time by
which these distributorships will be commis-
sioned.

Setting ap of telephone exchanges
in Hyderabad, Andbra Pradesh

10424. SHRI PRAKASH CHANDRA :
SHRI SRI HARI RAO :
SHRI M. RAGHUMA
REDDY :
SHRI MANIK REDDY :

Will the Minister of COMMUNICA-
TIONS be pleased to state :

(a) whether Government propose to set
up any new telephone exchanges and expand
the existing telephone exchanges in Yydera-
bad, Andhra Pradesh during the next three
years;

(b) if so, the details thereof together
with capacity likely to be expanded; and

(c) the financial implications thereof ?

THE MINISTER OF ENERGY AND
MINISTER OF COMMUNICATIONS
(SHR1 VASANT SATHE) : (a) Yes, Sir.

(b) and (c), Details of expansion plann-
ed alongwith financial implications year-wise
for next three years.

1988-89

(i) A 1,000 lines Electronic Remote

Line Unit (RLU) parented to
Secunderabad 1V has been com-
missioned at Rajendra Nagar on
23.4.88.
This expansion is part of 10,000
lines Electronic exchange at Secun-
derabad, the estimated cost of
which is Rs. 15.59 crores,

(ii) Following exchanges are likely to
be commissioned during remaining
part of 1988-89.

(a) 2,000 lines Electronic-Remote Line
Unit (RLU) at Saror parented to
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Secunderabad IV Electronic Ex-
change. This forms part of 10,000
fines at Secunderabad, the estimat-
ed cost being Rs. 15.59 crores.

(b) 3,000 lines expansion of Saifabad
Electronic Exchange. This forms
part of 6,000 lines expansion of
Electronic Exchange at Saifabad,
the estimated cost being Rs. 8.8%
crores.

() 1,000 lines expansion by way of
Electronic Line Cards. The esti-
mated cost being about Rs. 0.9
crores.

(d) 2,000 lines expansion of Crossbar
exchange Secunderabad III. The
estimated cost being Rs. 0.28
crores.

1989-90 Exchanges likely to be commission-
ed is as follows :

{a) 1,000 lines Electronic Remote Line
Unit (RLU) at Jeedi Matla parent-
ed to Secunderabad Electronic Ex-
change. The estimated cost being
about Rs. 1 crore.

1990-91 Exchanges likely to bs commission-
ed is as follows :

(a) 1,000 lipes Remote Line Unit
(RLU) Expansion each at Jubili
Hills and Chandarayangutta parent-
ed 10 Saifabad Electronic Exchange.
The estimated cost being Rs. 3.55
crores.

(b) 4,000 lines expansion by way of
Blectronic Line Cards. The esti-
mated cost being Rs. 3.60 crores.

Budgetary support to public
sector units

SHRI C. JANGA REDDY :
DR. A K. PATEL

10425.

Will the Minister of INDUSTRY be
pleased to state :

(a) whether attention of Government
has been drawn to the news item captioned
*‘No more funds for public sector” appear-
ig in “The Hindustan Times™ of 15th
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_Japuary, 1988 stating that budgetary sup-
port.for the public sector has been ruled out
as the budget can not any more bear the
added burden of sharing public sector losses;

(b) the names of the public sector units
which have suffered losses in each of the
last three years and the cumulative loss
suffered by each of them;

(c) the pames of units out of these
which will not be given budgetary support
and what alternative measured have been
adopted for them; and

(d) the names of units which have receiv-
ed budgetary support during 1987-88 and
the amount thereof;
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THE MINISTER OF INDUSTRY
(SHR1 J. VENGAL RAO) : (a) Budgetary
Support for the Public Sector Undertakings
has pot been ruled out,

(b) The names of the Public Sector
Undertakings which bave suffered losses in
each of the last three years and cumulative
loss suffered by each of them upto 31.3.87
are given in the statement given below.

(c) Does not arise in view of (a) above.

(d) The Anpual Accounts of the Public
Enterprises for the financial year 1987-88
are yet to be furnished.

Statement

(Rs. in crores)

SI. No. Name of Public Sector Undertaking

Cumulative loss as on

31.3.1987

1 2 3
1. Mishra Dhatu Nigam Ltd. 33.68
2. The Indian Jron & Steel Co. Ltd 476.94
3. Kudremukh Iron Ore Co. Ltd 214.27
4. Bharat Aluminium Co. Ltd. 333.23
s. Bbarat Gold Mines Ltd. 37.98
6. Hindustan Copper Ltd. 152.66
7. India Firebricks & Insulation Co. Ltd. 15.56
8. Bbarat Coking Coal Ltd. 875.86
9. Eastern Coalfields Ltd. 861.77
10. Cement Corpn. of India Ltd. NIL
1. The Fertilizer Corpn. of India Lid. 836.12
12. Hindustan Antibiotics Ltd. 37.59
13. Hindustan Salts Lid. 0.7¢
14. Iadian Drugs & Pharmaceuticals Ltd. 2126.43
15. Smith Stanistreet & Pharmaceuticals Ltd. 4.64
16. Hindustan Fertilizer Corpn. Ltd. 518.69
17. Maharashtra Antibiotics & Pharmaceuticals Ltd. 3.72
18. Ponjab Maize Products Ltd. 8.10
19. Bengal Immaunity Ltd. 100.21
20. Bengal Chemicals & Pharmaceuticals Ltd. 20.37

21. Braithwaite & Co, Ltd.

570.72
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22. Heavy Engineerieg Corpn. Ltd. 68.69
23. Jessop & Co. Ltd.

24. Bharat Process & Mechanical Engineers Ltd. 16.62
25.  Weighbird (India) Ltd. 3.84
26. Bharat Pumps & Compressors Ltd. 18.91
29. Biecco Lawrie Ltd. 25.67
28. National Instruments Ltd. 23.65
29.  Richardson & Cruddas (1972) Ltd. 21.86
30. Semi Conductor Complex Ltd. 13.94
31. Central Inland Water Transport Corpn. Ltd. 128.23
32. Cochin Shipyard Ltd. 65.19
33. Garden Reach Shipbuilders & Epgineers Ltd. 98.51
34. Hindustan Shipyard Ltd. 110.44
3s. Mazagon Dock Ltd, 56.07
36. Scooters India Ltd. 105.26
37. Cycle Corpn,. of India Ltd. 37.69
38. National Bicycle Corpn. of India Ltd. 24.67
a9, Nagaland Pulp & Paper Company Ltd. 92.50
40. Bharat Ophthalmic Glass Ltd. 33.11
41. The Mandya National Paper Milis Ltd. 27.00
42. Rehabilitation Industries Corpn. Ltd. 51.95
43. Tannery & Footwear Corpn. of lndia Ltd. 61.06
44. Hooghly Printing Company Ltd. 0.42
45. National Jute Manufacturing Corpo. Lid. 263.99
46. Hindustan Newsprint Ltd. 23.92
47. Tyre Corpn. of India Ltd. 24.73
48. State Farms Corpn. of India Ltd. 7.68
49, NTC (Dzlhi, Punjab & Rajasthan) Ltd. 66.72
50, NTC (Andbra Pradesh, Karnataka, Kerala & Mahe) Ltd, 93.80
St. NTC (Gujarat) Limited 77.83
52. NTC (Madhya Pradesh) Limited 123.44
53, NTC (Mabarashtra North) Limited 129.27
54 NTC (South Maharashtra) Limited 99.29
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58. NTC (Uttar Pradesh) Limited

56. NTC (West Bengal, Assam, Bihar & Orissa) Ltd.

51. The British India Corpa. Ltd.
58. The Elgin Mills Company Ltd.
59. The Cotton Corpn. of India Ltd.

60. North Eastern Handicrafts & Handloom

Development Corpn. Ltd.
61. Delhi Transport Corpa.
62. Hindustan Prefab Ltd.
63. Indian Road Counst. Corpn. Ltd.
64. Engineering Projects (India) Ltd.
65. Hotel Corpn. of India Ltd.

66. Artificial Limbs Mfg. Corpn. of India

108.35
191.38
60.66
51.54
118.89

1.20
863.50
6.65
39.80
168.65
13.18
14.00

Setting up of TV studio at
Vijayawada

10426. SHRI V. SOBHANADREES-
WARA RAO : Will the Munister of INFOR-
MATION AND BROADCASTING be
pleased to state :

(a) whether Government propose to set
up a TV studio at Vijayawada by the end of
Seventh Plan;

(b) whetber the land for the proposed
TV studio has since been acquired and
allocations made for the purpose; and

(c) if so, the details thereof and the
time by which the construction is hkely to
commence ?

THE MINISTER OF PARLIA M. -
TARY AFFAIRS AND MINISTER CF
INFORMATION AND BROADCASTING
(SHRI H.K.L. BHAGAT) : (a; Establish-
ment of a TV Studio Centre at Vijayawada is
included in the Seventh Plan of Doordarshan.

(b) and (c). A suitable site for the loca-
tign of the proposed TV studio has been

identified and an outlay of Rs. 87.00 lakhs
has been included in Doordarshan’s Anpual
Plan for 1988 89 for this project. The
lead time for completion of projects of this
Dalure is 3-4 years after commencement of
work at site.

Group dialling and STD facilities in
all exchanges in Krishna District
of Andhra Pradesh

10427. SHRI V. SOBHANADREES-
WARA RAO : Will the Minister of COM-
MUNICATIONS be pleased to state ;

(a) whether the Telecommunications
Dep.i nent has a proposal to coonect all
the exchanges in Krishna District in Andhra
Piccesh by group dialling and S.T.D.
facilities:

(b) if so, the details theseof; and

() the likely date by which this will be
accomplished ?

THE MINISTER OF ENERGY AND
MINISTER OF COMMUNICATIONS
(SHRI VASANT SATHE) ; (@) Yes, Sir.
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(b) and (¢). [I. STD—Vuyyuru is plan-
ned to be provided with STD facility dur-
ing the 7th plan period. 8 Exchanges in
Krishoa District bave already got this
facility.

Il. Group Dialling—11 group dialling
eentres covering all exchanges in the dis-
tricts on the basis of UFZ’s (Short distance
Charging Areas) system have been formed
for this purpose. 4 Group centres are al-
ready having group dialling facility while
the rest are proposed to have this facility
progressively during 7th/8th plan.

Manufacture of diesel generators
by BHEL

10428. SHRI H.N. NANJE GOWDA :
Will the Minister of INDUSTRY be pleased
to state :

(a) whether the Bhopal unit of the
Bharat Heavy Blectricals Limited is likely
to manufacture diesel generators in the near
future;

(b) if so, whether these will be better
than those manufactured by other countries;

(c) whether the BHEL have submitted
their proposal to Goveroment;

(d) if so, by what time Government
propose to give the decision; and

(¢) the details of the same ?

THE MINISTER OF INDUSTRY
(SHRI J. VENGAL RAO) : (a) and (b).
The Bhopal Uit of BHEL is already
manufacturing Diesel Generator Sets. The
performance of the BHEL sets is compar-
able to that of sets imported from abroad.

(c) to {¢). Do not arise.

Manulacture of pollusion free
buses by BHEL

10429. SHRI H.N. NANJE GOWDA :
Will the Minister of INDUSTRY be pleased
to state

(a) whether the Bharat Heavy Electricals
Limited is manufacturing pollution free
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buses for the Delhi Transport Corporation
and also for Jammu and Kashmir Transport
Undertakings;

(b) if so, how many buses they have
already purchased from the Bharat Heavy
Electricals Limited; and

(c) whether these buses are working
satisfactorily ?

THE MINISTER OF INDUSTRY
(SHRI J. VENGAL RAO): (a) and (b).
BHEL has manufactured and supplied 75
poliution free buses to Delbi Energy Deve-
lopment Agancy and 10 buses to J and K
State Road Transport Undertaking.

(c) Yes, Sir.
Flaring up of Natural Gas

10430. SHRI H. N. NANJE GOWDA :
Will the Minister of PETROLEUM AND
NATURAL GAS be pleased to state:

(a) wbether with natural gas emerging
as an attractive substitute for oil, Govern-
ment have drawn up an cffective strategy
to reduce its flariog;

(b) if so, the main points of the
strategy that has been adopted;

(c) to what extent it will be helpful;
and

(d) the time by which the results of this
are likely to be achieved ?

THE DEPUTY MINISTER IN THR
MINISTRY OF PETROLEUM AND
NATURAL GAS (SHRI RAFIQUE
ALAM): (a) Yes, Sir.

(b) The following are the major steps
taken to reduce flaring of gas :

(i) Compression facilities have been
augmented and are being further
developed.

(ii) Fall-back consumers are being
encouraged who can take gas when
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the regular consumers fail to utilise
the committed offtake. A 15%
discount is given on the basic price
for the fall-back consumers.

(iii) Additional consumers bave been
developed in the North-Eastern
Region where the offtake by regular
consumers has been very low.

(c) and (d). As a result of the various
moeasures taken, the percentage of gas flared
compared to the total production has come
down from 42 percent in 1984-85 to
28.per cent in 1986-87.

Meeting of Chief Executive of Pablic
Sector

10431. SHRI H. N. NANJE GOWDA :
Will the Minister of INDUSTRY be pleased
to state :

(a) whether in the meeting of the Chief
Executives of Public Sector held in Delhi
in-January, 1988 it was emphasised to give
top priority to generating internal resources
as Government considered the public sector
a major weapos in development and in the
war against poverty;

(b) if so, whether the suggestions and
guidelines enunciated in the meeting have
been circulated to all the public sector under-
takiogs;

(¢) if so, whether public- sector under-
takings Bave formulated any concrete
programme according; and

(d) how many public sector undertakings
have started work on those programmes ?

THE MINISTER OF INDUSTRY
(SHRI J. VENGAL RAO): (a) Yes, Sir.
In the Chief .Executives Conference held in
Delni in January 1988 it was cmphasised
to give top priority to generating internal
resources by public sector units but no
spacific suggestions/guidelines were enunciated
in-the mecting.
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{b) to (d). Do not arise.

Loeation of LPG Offices and Godowns

10432. SHRI N. DENNIS : Will the
Minister of PETROLEUM AND NATURAL
GAS be pleased to state :

{a) the details of the conditions laid
down for LPG distributors/dealers to locate
their offices and godowns to store cylinders;

(b) whether any gas cylinder godowns
arc located in the residential houses; if so,
the details thereof; and

(c) whether any periodical checks of
the godowns of gas cylinders are being
conducted to ensure that such godowns are
not located in residential premises ?

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM AND
NATURAL GAS (SHRI RAFIQUE

ALAM) : (a) The distributors are required
to locate their show rooms/office as far as
possitle at the market centre keeping in view
the convenience of the consumers. Subject to
their fulfilling the conditions laid down in the
Gas Cylinder Rules, 1981, the godowns can
be located at any place, preferably in the
marketing area of the distributorship or at
nearby locations. These godowns have to be
licensed by the Explosives Authorities before
the commissioning of the distributorship;

(b) No, Sir.

(c) Yes, Sir.

Agents for printiog and distribution
of telepbone directories

10433. SHRI N. DENNIS : Will the
Minister of COMMUNICATIONS be pleased
to state &

(a) the particulars of firms and/or
individual who have been appointed agenw
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for the printing and distribution of telephone
directories at various places, State-wise;

.{b) the amount and the period for
which these agencies have been granted;

(c) the number of yellow pages printed
in the various directories; and

(d) whether Telecommunications Depart-
ment gets any share of profit over the sale
of these yellow pages and if so, the details
thereof ?

THE MINISTER OF FNERGY AND
MINISTER OF COMMUNICATIONS
(SHRI VASANT SATHE): (a) to (d).
The information is being collected and will
be laid on the Table of the House.

Encouragement to Women entrepreneurs

10434. SHRI N DENNIS : Will the
Minister of INDUSTRY be pleased to
state :

(a) the steps taken by Government to
encourage women entrepreneurs to establish
industries;

(b) whether Government have received
any representation from women organisations
in this regard;

(c) if so, the details thereof; and

(d) the action taken or proposed to be
taken thereon ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF INDUSTRIAL
DEVELOPMENT IN THE MINISTRY OF
INDUSTRY (SHRI M. ARUNA-
CHALAM) : (a) A number of facilities and
incentives such as land and buildings, con-
cesssional finance, scarce raw material, and
marketing support etc, are provided to small
scale entreprencurs by the State and Central
Governments. Women Entrepreneurs are
also eligible to all these facilities.

(b) and (c). Some representations have
beeo received from womep organisations
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recently concerning land and buildings,
concessional finance, price preference in
Government purchases and abuse of incen-
tives given (o women entrepreneurs.

(d) The Government of India bas
constituted a National-level Standing Com-
mittee on Women Entrepreneurs to make
recommendations and suggestions to the
Government for further developmint of
entrepreneurship amongst women.

Complaiots of excess billing of
telepbones

10435. SHRI R.M. BHOYE: Will
the Minister of COMMUNICATIONS be
pleased to state :

(a) whether the complaints of excess
billing of telephones have registered sharp
increase in Delhi, Bombay, Calcutta and
Madras in recent years;

(b) if so, the details in this regard
during the last three years; city- wise and

(c) the steps Government have taken or
propose to take in this regard ?

THE MINISTER OF ENERGY AND
MINISTER OF COMMUNICATIONS
(SHRI VASANT SATHE): (a) No, Sir.
Though complaints of excess billing of
Telephones have increased in recent years
in Delhi, Bombay, Calcutta and Madras,
the increase capoot be termed as sharp.

(b) Details are given below in the
Statement.

(c) Steps indicated below have been
taken to minimise the number of complaints
and settle chem promptly :

(i) lotroduction of positive battery
metering in Cross Bar Exchanges.

(") Provision of automatic switch over
of day and night tariffs.

(iii) Reduction of forced release period
on called subscriber held condition
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Room.

DPs (Distribution
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from 1 to 2 minutes to 10 to 15 (xii) In order to settle the excess billing
seconds in case of subscriber dialled complaints promptly, adequate
trunk calls. powers have been delegated to the

field units at various levels and a
(iv) laotroduction of 500 milli seconds maximum time limit of 60 days
delay in trunk automatic exchanges laid down for secttling the

for recognition of called subscriber complaint.

answer condition.

. i . (xiii) lostructions have been issued to
(v) Routine testing of subscriber's put the telephone under MLOE
meters. observation in the event the fort-
. . pightly meter reading indicates a
(vn) Sealing of meters. sudden rise in the number of local
(vii) Locking of Meter Rooms. calls so that reasons of rise could
be immediately known and the
(viii) Restriction of entry into M.DF. interests of the subscriber as also of

the Department taken care of.

points). (xiv) The Department is also progressively
installing Automatric Message
(x) Raising of DPs. Accounting equipment indicating
details of local from a subscriber
(xi) Formation of mobile vigilance in order to check the misuse of
squads. phone and satisfy the subscriber.
Statement
Name of City Years Nos of bills No of excess Percentage  of
issued billing complaints excess  billing
complaints  to
No. of bills
(In lakhs) In lakhs)
(1) Delhi 1985-86 17.12 0.14 0.82
1986-87 18.80 0.13 0.69
1687-88 21.55 0.21 0.97
(2) Bombay 1985-86 25.38 0.16 0.63
1986-87 27.67 0.13 0.47
1987-88 29.59 0.25 0.84
(3) Calcutta 1985-86 10.95 0.10 0.91
1986-87 11.55 0.1 0.95
1987-88 11.88 0.16 1.34
(4) Madras 1985-86 06.32 0.05 0.79
1986-87 07.68 0.06 0.78
1987-88 07.57 0.07 0.92
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Capacity utilisation for hydro power
generation equipment by BHEL

10436. SHRI MULLAPPALLY RAMA.-
CHANDRAN : Will the Minister of
INDUSTRY be pleased to state :

(a) whether the Bharat Heavy Electricals
Limited is facing under utilisation of capacity
in the manufacture of hydro power genera-
tion equipment;

(b) if so, the reasons therefor;

(c) the installed capacity of the BHEL
for production of hydro generation equip-
ment and the demands for the eguipment
during 1985-86, 1986-87 and 1987-88
respectively;

(d) the details of orders for the equip-
ment for the coming years;

(e) whether his Ministry has discussed
with the Ministry of Ccmmerce and other
Ministries to find out the ways and possibili-
ties of increasing domestic demand for
hydro generation sets” and

(f) if so, the details thereof ?

THE MINISTER OF INDUSTRY
(SHRI J. VENGAL RAO): (a) and (b).
BHEL has been facing under-utilisation of
capacity for hydro power generation equip-
ment due to inadequate orders.

(c) BHEL’s installed capacity for pro-
duction of hvdro generation equipment is
1345 MW per-annum. The extent of orders
received by BHEL for hydro sets year-wise
is given below :

(in MW)
1985-86 741
1986-87 312
1987-88 892

(d) At present BHEL has got confirmed
orders totalhng to 1789 MW for hydro
power generation equipment.
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(¢) and (f). The ways and means of
adequately utilizing the capacity available
with BHEL for manufacture of power
generation equipment have teen periodically
discussed in meetings attended by repiesen-
tatives of all the concerned Ministries,

Setting op of petrochemical plant at
Nagpar

10437. SHRI BANWARI LAL PURO-
HIT : Will the Minpister of INDUSTRY be
pleased to state :

(a) whether there is any proposal under
the consideration of Government to set up
a petrochemical plant at Nagpur in the near
future;

(b) if so, the details thereof; and

(c) when the same will be set up and
start functioning ?

THE MINISTER OF INDUSTRY
(SHRI J. VENGAL RAO): (a) to (c). An
Industrial Licence has been issued to M/s.
DCL Polyester Limited for setting up a
plant in Nagpur District of Maharashtra
State for the manufacture of polyester
filament yarn for a capacity of 15,000
tonnes/anpum. This unit is expected to
be commissioned in the second half of
1989-90.

LPG Order, 1988

10438. SHRI BANWARI LAL
PUROHIT :
SHRI V SREENIVASA
PRASAD :

Will the Minister of PETROLEUM
AND NATURAL GAS be pleased to state :

(a) whether Government have issued
the LPG Order, 1958 to regulate the supply
and distribution of cooking gas in th
country;

(b) if so, the details thereof;
(c) the powers given to state Govert

ments to regulate the supply and distributic
by the Order; and
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(d) to what extent the Order will check
the use of unauthorised cylinders in the
country ?

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM AND NATU-
RAL GAS (SHRI RAFIQUE ALAM):
(a) The Liquefied Petroleum Gas (Regula-
tion of Supply and Distribution) Order,
1988 has been promulgated by the Govern-
ment oo April 21, 19388,

(b and (c). This Order seeks to (i)
control unauthorised possession and con-
sumption of LPG (ii) regulate storage and
transportation of LPG (jii) check the sale
and distribution of LPG below the standard
weight (iv) control the upauthorised posses-
siop, supply or sale of LPG equipment and
(v) to invest in designated officers of the
Central/State Governments and oil compar.ies
the power of entry, search and seizure with
a view to epsuring compliance with the
provisions of the Order.

(d) It is expected that effective enforce-
meat aof the provisions of this Order will
protect the interests of genuine IPG
consumers while preventing unautborised
diversion of LPG, in addition to enhancing
safety in hapdling.

Conservation of energy

10439. SHRI UTTAM RATHOD:
Will the Minister of ENERGY be plezsed
to state :

(a) whether any measures have !ccen
introduced to conserve energy keeping in
view the oveoal power shortage in different
parts of the country;

(b) if so, the details thereof;

(c) whether it is proposed introduce
legislation to effectively implement the above
measures; and

(d) the amount of cnergy expected tn
be conserved during the current year a< a
result of the measures taken so far ?
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THE MINISTER OF STATE IN THE
DEPARTMENT OF POWER IN THE
MINISTRY OF ENERGY (SHRIMATI
SUSHILA ROHTAGD : (a) and (b). The
measures introduced to conserve eneigy
include energy audits, training programmes,
awareness campaign, grant of fiscal ipcen-
tives including reduction in import duty on
certain energy saving devices, rectification
of inefficient pumpsets and amendments in
standards prescribed for various electric
appliances,

(¢) There is at present no such proposal
under the consideration of Government.

(d) A precise quantification of the
amount of epergy expected to be conserved
during the current year is not possible. It
is not obligatory that the consumers who
undertake energy conservation measures
should report the results to Governmert.

Incentives to industries in rural areas

1044¢. SHRI AMARSINH
RATHAWA :
SHRI CHINTAMANI JENA

Will the Minister of INDUSTRY be
pleased to s:ate :

(a) whether Government are considering
to grant more incentives to industries, parti-
cularly in rural areas;

(b) if so, the details thereof;

(c) wnether Government contemplate
giving some incentives to the exist ng indus-
tries also to develop them;

(dy whether it is a fact that there is low
utilisation of letters of intent issued by Unioa
Government; and

(e) if so, the reasons therefor ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF INDUSTRIAL - DEVE-
LOPMENT IN THE MINISTRY OF
INDUSTRY (SHR1 M. ARUNACHALAM) :
(a) to (c). A statement is given below,
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(d) aod (e). The rate of utilisation of
letters of intent, i.e. conversion of letters of
intent into industrial licences over a peried
of 10 years (1975 to 198:) has ranged
between SO0 and 60 per cent. Some of the
reasons for non-implementation of the letters
of iotent generally are lack of requsite
finance for the project, lack of infrastructural
facilities, lack of interest on the part of the
promotors, subsequent changes in demand
and supply position rendering the project
unviable etc.

Statement

(a) to (c). Government has been review-
ipg from time to time the progress of rural
industrialisation and taking measures to
promote the same. Recently, the foliowing
incentives have been announced :

(i) Introduction of a special scheme
for generation of self-employment
in rural areas for specified products
namely Radios, Cassette Ployers
and Recorders in combination with
Radios, Tape Recorders, Voltage
Stabilisers, footwear of value upto
Rs. 78 per pair and a few other
items,

(ii) Reduction in  Excise-duty from
20 per cent to 10 per cent ad-
valorem in respect of certain hand
tools like files, screw drivers, pliers
for the benefit of the self-employed
persons such as Carpznters, Fitters,
Electricians, Plumbers etc.

(iii) Exemption from excise-duty on
food items viz. jams, jellies, fruit
juices, sauces, ketchups and pickles
if manufactured 1n rural areas by
registered  cooperative  societies,
K.V.I.C. and State Khadi and
Villages Industries Boards.

(iv, Full exemption from Excise-duty
on laundry and carbolic soaps
manufactured in rural areas by
co operative and cottage and village

industries sector.

Establishment of industrial areas
and estates at District head quarters
and at certain selected talukas
towards de-centralisation of indus-
tria} activity for geocrating rural

(v
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employment, for tapping local

resources etc.

Industrial Licensing Policy

10441. SHRISATYENDRA NARAYAN
SINHA : Will the Minister of INDUSTRY
be pleased to state :

(a) whether industrial licensing policy
has been further liberalised to allow com-
panies to expand production upto the limit
they could achieve upto March, 1990,
irrespective of their earlier licensed capacity;

(b) if so, whether this provision will
apply to all companies irrespzctive of whether
they belong to MRTP groups or come under
FERA; aond

(c) if so, whether this would lead to
market dominance being establisbed by one
0 two companies to the exclusion of compe-
tition from others ?

THE MINISTER OF STATE IN THR
DEPARTMENT OF INDUSTRIAL DEVE-
LOPMENT IN THE MINISTRY OF
INDUSTRY (SHRI M. ARUNACHALAM) :
(a) and (b). According to the scheme of
re-endorsement of capacity announced on
30.3.1988, the wmaximum production
achieved by an industrial undertaking in any
financial year between 1.4.88 and 31.3.1990
would automatically be endorsed in its
licence or registration certificate subject
to certain conditions. It is available to
all companies  including MRTP/FERA
companies.

(c) No, Sir. as the scheme envisages
maximum utilisation of the existing capacity
only.

Slippage in power generation programmes
on National Thermal Power
Corporation

10442. SHRI G. S. BASAVARAJU:
Will the Minister of ENERGY be pleased to
state
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(a) whether after the synchronisation of
several power stations duriog the last one
year, the power generation programme of
the National Thermal Power Corporation is
expected to receive a setback becausc of the
heavy slippage in respect of development of
linked mioes to these plants;

(b) if so, to what extent Government
are considering to improve its position;

(c) whether any measures are being
considered by the National Thermal Power
Corporation in this regard; and

(d) if so, the details thereof ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF POWER IN THE
MINISTRY OF ENERGY (SHRIMATI
SUSHILA ROHTAGI) : (a) and (b). Coal
supply to therma! power stations, including
the stations of the National Thermal Power
Corporation (NTPC) 1s closely monitored
and remedial measures, wherever necessary,
are taken to ensure that there is no loss
of generation on account of inadequacy of
coal supplies.

There has been some delay 1n the
development of the Nigahi and Amlori coal
mines of the Northern Coalfields Limited,
linked to the Vinchyackal (6 X 210 MW)
and Ribaod (2X500 MW, Super Thermal
Power Projects of the NTPC. The Amlori
coalmine has since started production and
some out put of coal is being realised;
regular production from this mine would
start io 1990-91.

The first umit of 210 MW of the
Vindhyachal Super Thermal Power Project
bas been commissioned, Two more units of
210 MW ecach at Vindhy:chal and one uu ¢
of 500 MW at Rihand are expected to con ¢
into commercial opera‘on in 19%B : 90
Pending development cf the Nigaht and
Amlori mines, the coal requirements of the
Vindhyachal and Ribznd Super Thermal
Power Projects would be m:t from other
mines in the Singrauli area.

(c) apd (d). For the supply of coal to
thermal power stations in the Singrauli area,
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the merry-go-round system of the power
stations of the NTPC is being strengthened
by the Corporation, at an estimated cost of
Rs. 12 crores, which will provide flexibility
of coal movement for supply to its thermal
power stations in that area.

Funds for critical projects

10443. SHRI G. S. BASAVARAJU :
SHRI S. B. SIDNAL :

Will the Minister of ENERGY be pleas-
ed to state :

(a) whether newly constituted Power
Finance Corporation has decided to identify
critical projects 1D power generation for
providing adequate funds in consultation
with the State Electricity Boards;

(b) if so, the number of projects identi-
fied so far;

(c) the States where these projects are
set up; and

(d) whether the State Electricity Boards
will be asscciated or held responsible for the
implemeatation of these projects ?

THE M:NISTER OF STATE IN THE
DEPARTMENT OF POWER IN THE
MINISTRY OF ENERGY (SHRIMATI
SUSHILA ROHTAGI) : (a) to (d). For the
Pow: tipance Corporation (PFC), identi-
fica’ on of projects, in consutation with
S ate Electricity Boards/State Governments,
jca continuing process. During 1987-88,
PFC has financed six ongoing thermal power
prcjects and sevea transmission and distribu-
tion projects. The projects are located in
Haryana, Maharashtra, Tamil Nadu, Andhra
Pradesh, Rajastban, Uttar Pradesh, Madhya
Pradesh, Orissa and Karnataka. The Boards
of these States have committed that they
will maintain there own share of investment
and ensure that these projects are completed
withip the Seventh Plan.

.
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Increase of financial powers of
N.T.P.C.

10444, SHRI G. S. BASAVARAJU :
SHRIMATI BASAVARA-
JESWARI :
SHRI S. B. SIDNAL :

Will the Minister of ENERGY be
pleased to state :

(a) whether Government are consider-
ing to increase the delegation of financial
powers to the National Thermal Power
Corporation;

(b) if so, tte main features of the new
proposal for providing more powers;

(c) the axtent to which this will facili-
tate more projects coming up; and

(d) the extent to which the fivancial
powers have been raised ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF POWER IN THE
MINISTRY OF ENERGY (SHRIMATI
SUSHILA ROHTAGI): (a) to (d). In the
context of the Memoranda of Understandiog
concluded between the National Thermal
Power Corporation (NTPC) and the.
Government of India for the years 1987-88
and 1988-89, the NTPC have been delegated
enhanced powers which, inter-alia, include
sanction of advance expenditure on new
project proposals, releases of foreign exchange
upto specified limits in cases of committee
multilateral and bilateral assistance tied up
for the projects and sanction of incentives
ctc. within the guidelines laid down for this
purpose. The delegation of enhance powers
to the Corporation is expected to further
facilitate speedy implementation of its various
projects.

Assessment of board of Industrial and
Financial Reconstruction

10445. DR. B. L. SHAILESH : Will

the Minister of INDUSTRY be pleased to
state :

@) whether the problem of corporate
mortality has assumed special significance at
proscot;
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(b) if so, whether any assessment has
been made of the dispensation of the Board
of Industrial and Financial Reconstruction
set up under the provisions of the Sick
Industrial Companies (Special Provisions)
Act, 1985 and how far it has offered a
cure for the reconstruction of sick wunits;
and

(c) the steps proposed to be taken to
tackle the sick industry problem ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF INDUSTRIAL
DEVELOPMENT IN THE MINISTRY OF
INDUSTRY (SHRI1 M. ARUNACHALAM):
(a) Data on sick industrial upits assisted
by banks in the country are collected by the
Reserve Bank of India as per the definition
of sickness adopted by it. According to
the latest information available from RBI,
the pumber of large sick units in the country
for the last three years are as follows :

Dec., Dec,, Dec.,
1984 1985 1986
Number of
large sick
units 545 637 714

(b) To deal with the problems of sick
industrial companies in an effective manner,
the Board for Industrial and Financial
Reconstruction  (BIFR) was set up which

became operational with effect from the
15th May, 1987.

However, as on 30.4.88, the Board
received 674 references in respect of sick
industrial companies under section 15 of
the Act. Of these 474 bave been registered,
104 rejected and the remaining are under
scrutiny and removal of defects, The cases
registered are under various stages of process
as required under the Act.

(c) For revival of sick industrial units
in the country, Government of India bave

. taken various steps. Some of the important

steps are as follows :

() The Reserve Bank of India have
#ssued guidelines to the banks fos
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strengthening the monitoring systems
and for &rresting industrial sickness
at the incipient stage so that cor-
Tective measures are taken in
time.

(ii) The banks have also been directed
by the Reserve Bank of India to
formulate rebabilitation packages
for the revival of potentially viable
umnits.

(iii) Reserve Bank of India have also
issued guidelines separately to the
banks indicating parameters within
which banks could grant reliefs
and concessions for rehabilitation
.of potentially viable sick units
without reference to RBI both in
the large and small scale sectors.

(iv) The Government have also enacted
a comprehensive legislation namely.
‘The Sick Industrial Companies
(Special Provisions) Act. 1985
A quasijudicial body designated as
‘The Board for Industrial and
Financial Reconstruction (BIFR)
has been set up under the Act to
deal with the problems of sick
industrial companies in an effective
manper.

(v) Government of India introduced a
‘Margin  Money Scbeme’ with a
view to supplementing the efforts
of the State Government in reduciog
ibe iacidence of sicknmess in the
small scale sector. Under the
liberalised scheme the maximum
amount of assistance per unit
available to sick small scale units
for rehabilitation has been increased
from Rs. 20,000 to Rs. 50,000.

[Traaslation)

Creation of Central Zone of Oil
Selectior Board in Rajasthan

10446. SHRI SHANTI DHARIWAL :
Will the Minister of PETROLEUM AND
NATOURAL GAS be pleased to state :

(a) whether Government had conside-
red a proposal to create a Central Zone in
Rajesthan in respeot of Oil Selection Board;
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(b) if so, the action being taken in
this regard; and

(c) the time by which it is likely to be
created ?

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM AND
NATURAL GAS (SHRI RAFIQUE
ALAM): (a) No, Sir.

(b) and (c). Do not arise in view of

(a) above.

[English]

Oil Selection Boards

10447. SHRI SHANTI DHARIWAL :
Wil the Minister of PETROLEUM AND
NATURAL GAS be pleased to state :

(a) the present number apnd location of
Qil Selection Boards in the country;

(b) whether ths members of Oil
Selection Boards are elected according to a
set procedure; and

(c) if so, the details in this regard and
the names and paruculars of the present
members of these Boards, period-wise ?

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM AND
NATURAL GAS (SHRI RAFIQUR
ALAM) : (a) There are four Oil Sclection
Boards located at Delhi, Ahmedabad,
Madras and Calcutta.

(b) The Chairman of Oil Selection
Board is a Judge of a High Court (retired)
and the Momber is a senior civil servant
(retired). They are nominated by the
Government, after ascertaining their avai-
lability, for a period of three years,

(c) Particulars of the present Cbairman/,
Members with the dates of reconstitution of
the above Boards are given below ;
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Oil Selection Board Date of reconsti- Chairman Member
tution

North 26.5.87 Juustice T.N. Singaravelu Shri K.A. Ramasubra-
(Retd.) maniam

East 12.6.87 Justice S.). Deshpande Shri K.C. Sodhia
{Retd.)

West 6.7.87 Justice *Prem Shapkar Shri Aviar Singh

24.9.87 Sahay (Retd.) Rikby
South 17.3.87 Justice K.K. Dube Shri S.N. Bban

(Retd.)

Shertage of raw material for Paper
Industry

10448. SHRI! SHANTI DHARIWA! :

SHRI CHINTAMANI JENA ;

Will the Minister of INDUSTRY be
pleased to state :

() whether it is a fact that in view of
the poor financial condition of the industrial
units engaged in the production of paper in
the country the future of the industry
appears to be dismal according to the World
Bank:

(b) if so, whether it is also a fact that
the World Bank has mentioned this fact in
its apnual report;

(c) whether there is no shortage of raw
material for production of paper in the
country; and

(d) if so, the steps taken by Govern-
ment to make the country sell-reliant in the
matter of production of paper, particularly
the newsprint ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF INDUSTRIAL
DEVELOPMENT IN THE MINISTRY OF
INDUSTRY (SHRI M, ARUNACHALAM)
(a) and (b). Although paper industry is
currently facing a number of problems inclu-
ding finaocial problems, the overall perfor-

mance of the industry in terms of capacity
and production build up continues to be
satisfactory and likely to improve in the
coming years. ’

(c) Thers are constraints in the availa-
bility of cellulosic raw materials for the
paper industry However, with a view to
overcoming these constraints, the industry is
allowed to import wood logs, wood chips,
rulp and waste paper on a liberal basis.

(d) The installed capacity for paper and
paperboard in the country as on 1.1.88 is
78.51 lakb tonpes which is considered
adequate to cater to the demand for paper
and paperboard in the country for the next
five or six years. Proposals for establish-
ment of additional capacity are coosidered
keeping in view the availability of raw
material and other relevent considerations.
Paper Industry is being encouraged to use
non-conventional raw materials.  As regards
pewsprint, in addition to the existing
installed capacity of 3 lakbh tonunes, an
additional capacity of ~.96 lakh tonnes has
been approsed which is under various stages
of implementation.

Merger of Orieatal Power Cable
Limited, Kota witk Hindustan
Cables Limited

10443. SHRI SHANTI DHARIWAL :
Will the Minister of INDUSTRY be pleased
to state ;
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(a) whether Government have taken
a decision to merge the Oriental Power
Cables Limited (OPC) at Kota, Rajasthan
with the Hindustan Cables Limited;
and

(b) if so, the time by which this merger
is likely to be completed ?

THE MNISTER OF INDUSTRY
(SHRI J. VENGAL RAO) : (a) No, Sir.

(b) Does not arise.

{English)

Institate of Reservoir Studies of ONGC

10450. SHR1 D.P. JADEJA : Will the
Minister of PETROLEUM AND NATURAL
GAS be pleased to state :

(a) whether the attention of Govern-
ment has been drawn to the pews item
captioned “ONGC Institute saves Rs. 100
crore in foreign exchange” appearing in the
Times of India dated 10 April, 1988;

(b) if so, when the Institute of Reser-
voir Studies (IRS) of Oil and Natural Gas
Commission started functioning;

(c) the proposed expenditure on IRS in
1988-89 and 1989-90; and

(d) the foreign exchange incurred by
IRS during the last three years, year-wise ?

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM AND
NATURAL GAS (SHRI RAFIQUE ALAM):
(8) Yes, Sir.

(b) The Institute of Reservoir Studies
(IRS) of ONGC started functioning on 18th
May, 1978.

(c) The proposed expenditure of IRS
for the year 1088-89 (Budget REstimates) is
Rs. 6.60 crores and for 1989-90 s Rs.
8.19 crores,
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(d) The foreign exchange incurred by
IRS during the last three years is given
below :

Year Rs. in lakhs.
1985-86 9.47
1986-87 19.55
1987-88 3.54
(Provisional)

Investment in LPG

10451. SHRI D.P. JADEJA : Will the
Minister of PETROLEUM AND NATURAL
GAS be pleased to state :

(a) the investment proposed for domestic
LPG in 1988, 1989 and 1990:

(b) to what extent, in terms of numbers,
the above investment will meet the demand
during this period; and

(c) whether there is any proposal to
involve private investment in this regard ?

THE DEPUTY MINISTER IN THBE
MINISTRY OF PETROLEUM AND
NATURAL GAS (SHR1 RAFIQUE
ALAM): (a) A total investment of about
Rs. 700 crores has been proposed by the
three oil marketing companies during this
period for setting up of bottling and
marketing facilities, procurement of equip-
ment, etc.;

(b) It is expected that over 90 per cent
of the LPG requirement in the country will
be met from indigenous production during
this period;

(¢) No, Sir,

Drilling of wells in 1988-89

10452. SHRIMATI  VYJAYANT-
HIMALA BALI: Wil the Minister of
PETROLEUM AND NATURAL GAS be
pleased to state :
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(a) whether Government have worked
out any plan for drilling of wells in the
country for production of crude oil for the
year 1988-89,

(b) if so, the details thereof; and

(c) the number of drilling operations of
wells proposed 10 be undertaken in Gujarat,
Tamil Nadu and Andhra Pradesh during the
current year ?

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM AND
NATURAL GAS (SHRI RAFIQUE
ALAM) : (a) and (b) Yes, Sir. During the
year 1088-89 it is planned to drill 33§
development wells in the country including
offshore.

(c) The number of wells planned to be
drilled in onshore areas of Gujarat, Tamil
Nadu and Andh-a  Pradesh during the
current year are as under @

Area No, of wells
Gujarat 199
Andhra Pradesh 10
Tamil Nadu 15

Workers employed in Coir Tndustry

10453. SHRI T. BASHEER : Will the
Minister of INDUSTRY be pleased to state :

(a) whether Govercment have statistics
about the number of workers employed in
the coir industry;

(b) if so, th: total number of coir
workers in India, particularly in Kerala;

(c) whether it is a fact that a large
number of coir workers in Kerala have now
become unemployed due to various reasons;
and

(d) if so, the details thereof ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF JNDUSTRIAL
DEVELOPMENT IN THE MINISTRY OF
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INDUSTRY (SHRI M. ARUNACHALAM) :
(a) and (b). No ceat percent census of workers
engaged in Coir Industry has been conducted.
According to some estimates there are about
6 lakb full time and part-time workers,
engaged in Coir Industry in India, including
4.30 lakhs reportedly working in Kerala.
However, according to a survey conducted
by the Department of Economics and
Statistics of the Government of Kerala on
production of Coir and Coir products in
Kerala (1©84-85) 1he total number of
percons emp'oyed in unorganised sector is
estimzted at 7.75 lakbs only. The State
Governmeat is reassessing the nuomber of
people employed in Coir Industry, in Kerala.

(c) and (d). By the very nature of
operations, employment in the Coir Industry
is by and large on piece rate basis and
seasopal in character, However, poor off-
take of coir Yarn and coir products is re-
ported to have led to underemployment in
the Cooperative Sector, in Coir Industry in
Kerala.

Delinking of Directorate of film Festivals
from NFDC

10454. SHRI T. BASHEER : Will the
Minister of INFORMATION AND BROAD-
CASTING be pleased to have state :

(a) whether Goverament have decided to
delink the Directorate of Film Festivals
from the National Film Development Cor-
poration;

(b) if so, the reasons therefor;

(c) whether Government have received
any representaticn against this decision; and

(d) if so, the reaction thereto ?

THE MINISTER OF PARLIA-
MENTARY AFFAIRS AND MINISTER
OF INFORMATION AND BROAD-
CASTING (SHRI H.K L. BHAGAT):
(a) Yes, Sir.

(b) Government had appointed in
January, 1986 a one-man Committee headed
by Dr. Asok Mitra, former Secretary in the
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Ministry of Information and Broadcasting to
enquire into the functioning and performance
of the National Film Development Cor-
poration, One of its recommendations was
that the Directorate of Film Festivals should
be immediately retransferred in its eotirety
to the Ministry of I and B. Government
considered this recommendation and accepted
the same.

(c) Yes, Sir.

(d) Since the decision was taken after
due deliberation and taking into account
various points of view in this regaid,
Government proposes to implement this
decision.

Clearance to Pending Power Projects

10455. SHRI SOMNATH RATH : Will
thke WMinister of ENERGY be pleased to
state

(a) whether Government propose to
clear all the power projects which have teen
pending since long in view of the growing
demand for power in the country;

(b) if so, the details thereof; and

(c) the steps taken by Government in
this direction ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF POWER IN THE
MINISTRY OF ENERGY (SHRIMATI
SUSHILA ROHTAGI) : (a) and (c). While
all efforts are being made to expedite the
elearance of the power projects in order to
meet the growing power demand, the
approval of projects for execution depends
upon a number of factors such as the
comprchensiveness of the project reports,
expeditious response of the project autho-
rities tc the various comments/observations
of the Cestral Electricity Authority/Central
Water Commission, availability of various
inpats and clearances and the relative prio-
rity accorded to the projects in terms of
allocatiop of funds.

Electrification of Villages in Bihar

10456. SHRI RAM BHAGAT
PASWAN : Will the Minister of ENERGY
be pleased to state :
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(a) the percentage of villages in Bibar
which have been ¢lectrified so far;

(b) the pumber of villages having
Scheduled Caste/Scheduled Tribe basties
which bave been electrified so far;

(¢) the amount sanctioped by Union
Government to Government of Bihar for
expansion of electrification programme durirg
the current financial year; and

(d) the details of the amounts sanctioned
for other States during the current financial
vear, State-wise ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF POWER IN THE
MINISTRY OF ENERGY (SHRIMATI
SUSHILA ROHTAG!) : (&) In Bihar 60.76
per cent villages have been clectrified as on
31.3.1988.

(b The number of tribal villages electri-
fied in Bibar as on 29.2.198% was 4911
(Provisional). The number of Harijan Bastis
electrified in Bihar as on 21.3,:988 was
18406.

(c) and (d). The State-wise allocation of
funds for rural electrification for 1988-89 is
under finalisation.

Rroadcast of Kannada Programmes in
Vividh Bharati Service

10457, SHRI V.S. KRISHNA 1YER:
Will the Minister of INFORMATION AND
BROADCASTING be pleased to state :

(a) the details of the time given for
broadcast of Kannada pr-grammes cveryday

in Vividh Bharati Service from AIR,
Bangealore;
(b) whether Government propose to

increase the time for broadcast of Kanpada
programmes in Vividh Bharati Service; and

(c) if so, the details thereof and if not
the reasons therefor ?

THE MINISTER OF PARLIA-
MENTARY AFFAIRS AND MINISTER
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OF INFORMATION AND BROAD-

CASTING (SHRI H.K.L. BHAGAT):
" (a) Details of the time given for broadcast
of Kannada programmes everyday in Vividh
Bharati over All India Radio Bangalore is
given below :

Week days— 180 minutes out of 770
minutes

Sundays—165 minutes out of 800
mioutes

In addition, sound track of Kannada
films is broadcast once in a quarter.

(b) No Sir.

(c) The present quantum is considered
adequate to serve the requirement of ths
listening public. All India Radio, Bangalore
oD its primary chaonel, also broadcasts a
prepondereuce of Kannada programmes.

Kaonada Programmes oa AIR, Bangalore

10458. SHRI V.S. KRISHNA IYER:
Wiil the Minister of INFORMATION AND
BROADCASTING be pleased to state :

(a) whether there 1is a proposal for
increasing Kannada programmes on AIR,
Bangalore;

(b) if so, whether there is any proposal
to set up a Shortwave transmitter for AIR,
Bangalore exclusively for Kaanada pro-
grammes; and

(c) if not, whethe- Government propose
to nstall a Short Wave transmutier ior ALR,
Bangalore or 1iake steps 10 increase ib.
timings of Kannada program nss ?

THE MINISTER OF PARLIAMENTARY
AFFAIRS AND MINISTER OF INFOR-
MATION AND BROADCASTING (SHRI
H.K.L. BHAGAT): (a) No, Sir.

(b) Does not arise,

(¢) The programmes in Kannada already
account for 90 per cent of the spoken-word
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programmes broadcast from AIR Bangalore,
There is a scheme in the Seventh Plan to
upgrade the existing Mediumwave transmitter
of AIR Bangalore from 50 KW to 200 KW.

[Translation)]

Industrial development of Districts
of U.P.

10459. SHRI RAJ KUMAR RAT:
SHRI NIRMAL KHATRI :

Will the Minister of INDUSTRY be
pleased to state :

(2) the names of the districts of Uttar
Pradesh selected or proposed to be selected
by the end of the Seventh Plan for Indus-
trial development;

(b} whether Government are taking
some measures for industrial development of
Azamgarh, Ballia and Faizabad districts of
Uttar Pradesh; and

(c) if so, the details thereof and if not
the reasons therefor ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF INDUSTRIAL DEVE-
LOPMENT IN THE MINISTRY OF
INDUSTRY (SHRI M. ARUNACHALAM):
{a) to (c). Iodustrialisation of speeific
districts is primarily the responsibility of the
State  Government concerned. Central
Government supplements their efforts by
providing the priority ia the grant of iadus-
trial licences, Central incentives, cooces-
sions, concessional finance from the Finan-
cial Corporations, Incoms-tax coocessions
uoder the income-tax Act, etc. to the entre-
preoeurs for setting up industries in indus-
trially backward districts/areas identified by
the Central Government. Entrepreneurs
setting up industries in Ballia and Faizabad
are eligible for 15 per cent Central Iavest-
ment Subsidy subject to a maximum of Rs.
15 lakhs and Azamgarh is eligible for 10
per cent Ceatral Investment Subsidy subject
to a maximum of Rs. 10 lakhs besides
other concessions enumerated abovs,
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Kerosene Oll quota to Uttar Pradesh

10460. SHRI RAJ KUMAR RAl:
Will the Minister of PEIROLEUM AND
NATURAL GAS be pleased to state :

(a) the kerosene oil quota allotted to
Uttar Pradesh during the last three years;

(b) whether State Government has lifted
the entire stock; and

(c) the kerosene oil quota proposed to
be allotted to Uttar Pradesh for 1988-84?

THE DEPUTY MINISIER IN THE
MINISTRY OF PEYROLEUM AND
NATURAL GAS (SHKI RAFIQUE
ALAM) : (a) to (c). Kcroseue requiremuents
of States and Union Terntores, iocluding
Uttar Pradesh, are asses ed by allowiog a
suitable growib over the allocations made in
the corresponding period of the previous
year and allocations are made accordiogly.
Since November, 19«5, ailocauons are being
made at 7.5 per cent growth rate for the
Winter Block (November 10 February) and
at 7 per cent growth rate both for the
Summer Block (March to June) and the
Monsoon Block (July tu October). Besides
the regular allocations, additional adhoc
releagses are also made to meet specific
situations like floods, droughis, shortages of
LPG/soft coke, etc.

The quantity of kerosene oil allocated to
Uttar Pradesh and the actual offtake during
the years from 19%5-85 to 1987-88 were
as under :—

(Figures in tonnes)

Year Allocation Supplies
1985-86 681460 686

1986-87 704160 7 000
1987-88 718497 781497

(Provisional)

Kerosene aliocation at the rate of 64763
tonnes per month has becr made for April
to June, 1988. The above policy for
allocation of kerosene is proposed to be con-
tinued during 1988-89,
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Amount spent on Government tours
by Officers

10461. SHRI RAJ KUMAR RAl:
Will tbe Minister of COMMUNICATIONS
be pleased to state : )

(a) the amount spent on tours under-
taken by officers of the Ministry in and
outside the country during 1987 and how it
compares with such tours in 1984, 1985
and 1986;

(b) the details of the amount saved by
way of curtailing the pumber of tours in
pursuance cof toe instructions issued by
Government in view of the serious drought
and flood situation in the country in 1987;

(c) whether this saving is commensurate
with the instructions issved in this regard;
aod

(d) the steps taken to achieve the
targetted savings?

THE MINISTER OF ENERGY AND

MINISTER OF COMMUNICATIONS
(SHRI VASANT SATHE) (a) Travel
Expenses
(Rs. in crores)
Year Within Quiside
country counrry
1984-85 17.32 0.38
1985-86 17.11 0.85
1586-87 21.77 0.59
1987-88 25.60 0.24

(Upto Feb. 1988)

(b) and (c). Iostructions to effect
economy in expenditure on travel were issued
to all Heads of ficld units.

The postal and telecommunication
services have a vast network spread through-
out the country. Their expansion and
efficient maintenance requires periodic on-
the-spot visits by supervisory officers. There
was also an upward revision of the rates of
travelling allowance and daily allowance
with effect from 1-11-1986, which resulted
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in increase in expenditure on this account.

In spite of these factors, the increase in

travel expenses has not been commensurately
- high.

(d) A ceiling on expenditure on travell-
ing expenses is fixed for each Circle with
instructions that this should be contained
within the ceiling. Progress of expeanditure
is closely and regularly monitored at the
headquarters.

Other steps taken include—

(i) avoiding of routine and rotation
transfers.

(ii) directing the entitled officers to
travel by train ratber than by air,
if convenient ;

(iii) using of duty card passes on
the Railways as far as possible
whereas available;

(iv) exercising strict scratiny on visits
abroad and taking up cases for
clearance for such tours only where
it is considered absolutely essential.

[English}

Iodustrially backward/no industry
areas in Kerala

10462. SHRI VAKKOM PORUSHO-
THAMAN : Will the Minister of INDUS-
TRY be pleased to state ;

(a) the districts in Kerala which have
been identified as industrially backward
areas/No-Industry areas for providing in-
centives for setting up industrial units;

(b) tae oumber of units which have
been given incentives by Union Government
o each district;

(c) the number of applications pending
with Goverament district-wise;

(d) whether any decision has been taken
to discontinue this scheme; and

(¢) if so, the reasons therefor ?
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THE MINISTER OF STATE IN THE
DEPARTMENT OF INDUSTRIAL DEVE-
LOPMENT IN THE MINISTRY OF IN-
DUSTRY (SHRI M. ARUNACHALAM) :
(a) The following districts in Kerala have
been identified as industrially backward dis-
tricts by the Central Goveroment ;—

Sl. No. Category Name of the District
1. ‘A’ Wynad 1dukki
2. ‘B’ Alleppey Cannanore
Malapuram
3. ‘c Tricbur Trivandrum

(b) The Central Investment Subsidy is
first disbursed by the State Governments/
Financial Corporations to the eligible units
and then the State Governments claim reim-
bursements of the Central Subsidy disbursed
from the Central Goveroment. An amount
of Rs. 7.80 crores has been reimbursed to
Kerala State from 1985-86 to 1988-89
(upto 6.5.1988) as per details given below:-

Year Amount
1985-86 Rs. 1.66 crores
1986-87 Rs. 2.70 crores
1987-88 _Rs. .43 crores
1988-89 Rs. 0.01 crores
(upto 6.5.88)

Information’ on reimbursement of Central
Subsidy on district-wise basis is pot maintai-
ned.

(¢} No, Sir.

(d) and (¢). The Central Investment
Subsidy Scheme bas been extended wupto
30th September, 1988.

Programmes Promoting national usity

10463. PROF. P.J. KURIEN: Will the
Minister of INFORMATION AND BROA-
DCASTING be pleased to state :

(a) whether programmes promoting
national unity shown on TV are less as com-
pared to other programmes;
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(b) if so, whether Government have any
proposal to introduce more programmes
emphasising the batic unity of the people;

(c) if so, the details thereof; and

(d) whether programmes indirectly pro-
moting superstitious beliefs will be banoed
on TV?

THE MINISTER OF PARLIAMENT-
ARY AFFAIRS AND MINISTER OF
INFORMATION AND BROADCASTING
(SHRI H.K.L. BHAGAT) (a) No, Sir.
A large number of programmes propagsting
national integration and communal harmony
are shown on TV in formats like short
films/feature  films/documentaries/develop-
mental programmes/folk songs/interviews/TV
reports etc. Programmes meant for specific
audience on these themes are also telecast
from time to time.

(b) and (c). Does not arise.

(d) Doordarshan does pot promote
superstitious beliefs either directly or indirec-
tly. Therefore, the question of banning
such programmes does not arise.

Expansion of Doordarshao

10464, PROF. P.J. KURIEN: Will the
Mipister of INFORMATION AND BROA-
DCASTING be pleased to state :

(a) the total allocation for the expansion
of Doordarshap during 1988-89;

(b) th: details of the expansion plan;
and

(c) the programme being undertaken in
Kerala in this regard?

THE MINISTER OF PARLIAMENT-
ARY AFFAIRS AND MINISTER OF
INFORMATION AND BROADCASTING
(SHRI H.K.L. BHAGAT) : (a) Doordar-
shan’s Annual Plan outlay for 1988-89 is
Rs. 180 crores.
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(b) Doordarshan’s expansion programme
under the Seventh Plan envisages the setting
up of new studio centres, augmentation of
the existing programme production facilities,
establishment of a number of high power
and low power/very low power transmitters/
transposers besides a number of other
ancillary schemes. During 1988-89, 10
programme production centres and about 60
transmitters are expected to be commissioped
into service.

(c) Besides linking of TV transmitters at
Cochin and Calicut to Doordarshen Kendra
Trivandrum through microwave for relay of
regional service, it is epvisaged to set up a
low power (1C0 W) TV transmitter each at
Idukki, Kalpetta acd Malappuram.

Gas turbine technology

10465. SHR1 SRIKANTA DATTA
NARSIMHARAJA WADIYAR : Will the
Minister of PETROLEUM AND NATURAL
GAS be pleased to state :

(a) whether it is pecessary to upgrade
the expertise in the design, manufacture,
erection and maintenance of existing gas
turbines io the country;

(b) the steps-taken by various cil com-
panies to achieve self-reliance in gas turbine
technology; and

{c) the details thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM AND
NATURAL GAS (SHRI RAFIQUE
ALAM) : (a) BHEL has acquired technology
for design, manufacture, erection and main-
tenance of Heavy Industrial type gas turbines
above 3 MW rating from M/s. GE, USA.
The gas turbines are being supplied indige-
nously based on these technologies and the
sets already commissioned are giving satis-
factory performance.

(b) and (c). The work relating to con-
struction of HBJ Gas Pipeline was awared on
Turn-Key basis, including supply of Gas .
Turbines. However, the following steps
were ensured by GAIL before placement of
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the order of Gas Turbines by the Contractor
on foreign manufacturers.

(i) To provide product support service
through M/s. Hindustan Aeronautic
Limited for the turbines procured
by GAIL.

(ii) To provide training to Indian per-
sonnel by the foreign manufacturer
for operation and maintenance of
their turbines at Manufacturer’s
works for which GAIL personael
have already been traiced.

Procurement of Crude Oil

10466. SHRIMATI BASAVARAIES-
WARI : Will the Minister of PETROLEUM
AND NATURAL GAS be pleased to
state :

(a) whether Government are considering
to review the procedure for procurement of
crude oil in the international market in
order to reduce the foreign exchange outflow
from the country;

(b) ifso, the strategy worked out in
this regard; and

(c) to what extent it will reduce the
foreign exchange outflow ?

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM AND
NATURAL GAS (SHRI RAFIQUE

ALAM) : (a) to (3). Cur crude oil import
policy is governed by practical considerations.
It seeks to ensure security of supplies
through import on tern: contracts with
National Ol Companies of the oil producing
countries apd also flexibility to derive price
advantages through purchases cn the spot
market. As the present policy adequately
meets our requirement, there does not appear
to be need to review the basic structure of
the same.

Shifting of Headquarters of Western
Coalfields 1 imited

10467. DR. KRUPASINDHU BHOI :
Will the Miaister of ENERGY be pleased to
state :
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(a) whether Government propose to
shift the headquarters of the Western Coal-
fields Limited to Sambalpur or Jharsuguda in
Orissa; and

(b) if so, when and the steps taken in
the matter ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF 'COAL IN THE
MINISTRY OF ENERGY (SHR! CK.
JAFFAR SHARIEF) : (a) No, Sir.

(b) Does not arise,

Installation of Electronic Telephone
Exchaoges in Himmachal Pradesh

10463, PROF. NARAIN CHAND
PARASHAR : Will the Minister of COM-
MUNICATIONS be pleased to state :

‘a) whether apy preference bhas been
given in the formulation of the programme
for the installation of Electronic Exchanges
in 1988-89 to the Block/Tehsil head-
quarters;

(b) if so, the names of the block
headquarters, tehsil headquarters, and both
block ancd tehsil headquarters in Himachal
Pradesh where Electronic Exchanges would
be installed during the year;

(¢) if not, the reasons therefor; and

(d\ whether any programme for the last
year of the Seventh Plan would give priority
to the block headquarters/tehsil head-
guarters in  the installation of these
exchanges ?

THE MINISTER OF ENERGY AND
MINISTFR OF COMMUNICATIONS.
(SHRI VASANT SATHE) : (a) No, Sir,

(b; and (c). Not applicable in view (a)
above.

(d) No programme is there please.
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Prefereace to local persons/ex-servicemen
io cement factories run by Cement
Corporation of lndia

10469. PROF. NARAIN CHAND
PARASHAR : Will the Minister of
INDUSTRY be pleased to state :

(a) whether the cement factories in
Himachal Pradesh, Puanjab, Jammu and
Kashmir and Haryana run by the Cement
Corporation of India are giving preference
to local persons/x-Servicemen in the matter
of recruitment and to Cooperative Societies
formed by the local people/ex-servicemen
personnel in the matter of transportation;
and

(b) if so, whether Government have
ensured that these guidelines are observed
strictly by the recpective factories’ manage-
ments ?

THE MINISTER OF INDUSTRY
(SHRI J. VENGAL RAO): (a) and (b).
All Units of Cement Corporation of India
Ltd. are following the guidelines issued by
the Government of India regarding preference
to local persons/ex-Servicemen in the matter
of recruitment and to Cooperative Societies
formed by the local people/ex-servicemen
personnel in the matter of transportation,

[Translation}

Sick Power Cable industries

10470. PROF. NIRMALA KUMARI
SHAKTAWAT : Will the Minister of
INDUSTRY be pleased 10 staie :

(a) the number and the names of places
of power cable industries functioning in
Rajastban and how many of them are at
present closed;

(b) whethber the representatives of _the
people of those areas have drawn the
attention of Government to the plight of
the labourers who were working in those
power cable industries which are lying
closed:

MAY 1, 1988

Written Answers 256

(c) whether Government propose to

restart the closed power cable industries;
and

(d) if so, the time by which Govern-
ment will restart them by taking over
them ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF INDUSTRIAL DEVE-
LOPMENT IN THE MINISTRY OF
INDUSTRY (SHRI M, ARUNACHALAM):
(a) Acccrding to available information, two
companies, viz, M/s, Alcon Power Cables
Ltd. and M/s. Surya Power Ltd. are
functioning while M/s. Oriental Power
Cables Ltd.,, Kota is lying closed in
Rajasthan,

(b) to (d). There have been representa-
tions for the reopening of the Oriental
Power Cables Ltd. The matter is before
the Board for Industrial and Financial
Recopstruction for examipation under the
Sick Industrial Companies (Special Provi-
sions) Act, 1985.

[English)

Public Sector Industries in Rajasthan
and Gujarat

10471. SHRI1 VIRDHI CHANDER
JAIN : Will the Miaister of INDUSTRY be
pleased to state :

(a) the number and names of central
public sector indusiries in Rajasthan and
Gujarat at present;

(b) the number of employees working
and the amount invested in the Central
public sector in Rajasthan and Gujarat;

(c) whether there are any proposals to
set up new industries in the Central sector in
these States; and

(d) if so, the details thereof ?

THE MINISTER OF INDUSTRY
(SHRI J. VENGAL RAO): (a; The
number and names of Central public sector
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. undertakings with their Registered Offices
located in the States of Rajasthan and
Gujarat are given below in Statement-1I.

(b) The number of employees working
in various Central public sector units located
in Rajasthan and Gujarat and the gross
block of such units as on 31.3.1987 are
given below :
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States No. of employees  Gross Block

(Lakhs) (Rs. in crores)
Rajasthan 0.36 780.95
Gujarat 0.49 3197.79

() and (d). Given below in State-
ment-11.

Statement-1

Sl. No. Name of enterprises Registered office
1. Indian Petrochemicals Corpn. Ltd. Gujurat
2. NTC (Gujarat) Ltd. e
3. Hindustan Packaging Co. Ltd. .

4, Indian Dairy Corporation »s

5. Hindustan Zinc Ltd. Rajasthan
6. Instrumentation Ltd. Ve

7. Sambbhar Salts Ltd. -

8. Rajasthan Drugs and Pharmaceuticals Ltd. »

9. Rajasthan Electronics and Instruments Ltd. »
10. Hindustan Salts Ltd.
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Improvemeut by Techaology Mission on
Telecommupication in Rajasthan,
Gujarat and Uttar Pradesh

10472. SHR1 VIRDHI CHANDER
JAIN : Will the Minister of COMMUNI-
CATIONS be pleased to state :

(a) whether the technology mission on
telecommunication 18 in operation in Rajas-
than, Gujarat and Uttar Pradesh:

(b) if so, the details thereof;

(c) the details of the improvement
brought about by the mission in teleccommu-
nication service in these States; and

(d) the details of the futute plans ?

THE MINISTER OF ENERGY AND
MINISTER OF COMMUNICATIONS
(SHRI VASANT SATHE) : (a) Yes, Sir.
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(b) Under the technology Mission on
Telecommunications, following activities are
involved :

1. Improve quality of service.

2. Increase urban PCOs,

3. Improve delivery of tclegrams.

4. Provide Telex on domand.

$. Improve Rural Communications.

6. Build up National Digital Network
down to District HQs.

(c) The progress achieved in important
indicators of Telecom. Services under
Mission since its launching in April, 1986
in Rajasthan, Gujarat and Uttar Pradesh
has been quite significant as indicated in
Statement-1 given below.

(d) The details of future plans are
given below in statement-II,

Statement-1

Achievements in Important Indicators of Teleeom. Service

Rajasthan
14 86 14.88

1. Telephone Fault 509 31.2
Rate. (No. of
faults/100 tele-
phone/Month

2. Manual trunk 72.6 74.0
efficiency

3. Percent delivery 40 74.2
of telegrams
within 12 hours
between  large
cities.

Gujarat U.p.
1.4 86 1.4.88 1486 1.4.88
41,5 22.53 474 29.9
94.5 78.1 64.8 70.9
(1.2.88)
32.3 73.6 20.6 60.4
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Statement-11
The details of future plan (1988-90)
are as under :

—Replacement of old and worn oat
telephone instruments and exchange
equipmeot.

—Installation of Digital electronic
exchanges at Jaipur, Jodhpur,

Makrana, Nagpur, Bundi, Ahmeda-
bad, Rajkot, Surat, Baroda, Ghazia-
bad, Varanasi, Allahabad, Lucknow,
Kanpur, Barant, Khurja, Sikandrabad
and Gazipur.

—Training and motivation and reorien-
tation of staff members.

—Computerisation of Manual Trunk
exchange at Jawpur, Ahmedabad,
Rajkot, Baroda, Surat, Lucknow,
Kanpur, Agra, Allahabad and
Ghaziabad.

-—Computerisation of Directory Enquiry

Service at Jaipur, Ahmedabad, Baroda,

Surat, Kanpur Agra, Allahabad and
Varanasi.

—Opening of Urban PCOs.

Rajasthan 600
Gujarat 2360
uP. 1550
~-=-Opening of Rural LDPTs
Reajasthan 728
Gujarat 272
U.P. 400

—Opening small electronic exchanges in
-Rural areas (C-DOT design) during
1988-89.

Rajasthan 30
Gujarat 10
U.P. 40

—Provide Telex conrection on demand
by 1990

—Percentage delivary of cicgrams within
12 hours (day lLgnt) is raised to
99 per cent betwe:n large towns.
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Kerosene oil quota to Rajasthan

10473, SHRI VIRDHI CHANDER
JAIN : Will the Minister of PETROLEUM
AND NATURAL GAS be pleased 10 state :

(a) the details of kerosene oil quota
allotted to Rajasthan from } July, 1987 to
31 March, 1988;

(b) whether the quota was allotted at
enhanced rate;

(c) if not, the reasons therefor;

(d) whether Government propose to in-
crease the quota of kerosene oil 1n view of
the drought condition in the State; and

(e) if so, the details thereof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM AND
NATURAL GAS (SHRI RAFIQUE
ALAM): (a) to (e). Kerosene require-
ments of  States and Union Territories,
including  R-2jesthan  are assessed by
allowing a suitable growth over the alloca-
tions made _in the corresponding pericd
of the previous year and allocations are
made accordingly  Since Novem*“er, (€8S,
allocations are teing made at 7.€% prowth
rate for the Winter Block (November to
February) and at 7% growth rate both for
the Summer Block (March to Jurne) and
the Monscon Bleck (July to October)
Besides the regular allocations, addiiional
adhoc releases are also made to meet speci-
fic situations Like floods, droughts, shortages
of LPG/soft coke, etc.

Details of allocation of kerosene made
to Rajasthan from July 1, i9:7 to March
31, 1988, are given below :

(Figures in tonnes)

Mo th Regular Addi adhoc  Total
allocation allocation allocation

1 2 3 4
July, 87 6270 1746 18016
Aug., 87 16270 1946 18016
Sept., 87 16270 1746 18016
Oct., 87 16270 1746 18016
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1 2 3 4
Nov., 87 19240 1746 20986
Dec., 87 19240 1746 20956
Jan., 88 19240 2240 21486
Feb., 88 19240 1746 20386
March, 83 166030 1746 16346

The above policy is proposed to be con-
tinued dnring 19:8-%9.

Committee to look into the financial
aspects of the paper industry

10474. SHRI CHINTAMANT JENA :

Wil the Miaister of INDUSTRY be pleased
to state :

(a) whether a high powered commuttee
has been set up by Government to look
1ato the unancial aspects of the paper
industry,

(b) whether the atove com nittze has
finalised its report;

(c) 1if so, the detais thereof; and

(d) 1f not, the reasons therefor and the
likely date when the report 1s to be
submitted ?

THE MINISTER OF ST\TE IN THE
DEPARTMENT OF INDUSTRIAL DEVE-
LOPMENT IN THE MINISIRY OF IN-
DUSTRY (SHRI1 M. ARUNACHALAM) :
(a) to (d). A Commuttec uoder the Chair-
manship of Secretary, Industrial Develop-
ment, was set up in March, 1986 to look
into the financial aspects of the paper indus-
try. The Committee has since finalised its
report. The report maioly focuses on short-
tarm measures that are necessary to stimu-
late the demand for paper and paperboard
in the country and to tide over the imme-
diate difBculties faced by the Industry.
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Expansion of electronic remote
line exchange unit at
Shahdara, Delbi

10475, SHRI BALASAHEB VIKHE
PATIL : Will the Minister of COMMUNI-
CATIONS be pleased to state :

(2) whether the electronic remote line
exchange unit ar Shahdara, Delhi has been
expanded to 4,000 lines with code ‘228’;

(b) if so, the details thereof;

(c) whether all the telephone lines north
of the Delhi Shahdara, Ghaziabad Railway
line from the “20” exchange bave been
taken over by the new exchange to code
¢‘228”, and

(d) if so, the broad features thereof ?

THE MINISTER OF ENERGY AND
MINISTER OF COMMUNICATIONS
(SHRI VASANT SATHE): (a) and (b).
Yes, Sir.  The remote line unit has been
expanded to 5000 lines.

(c; and (d). Yes, Sir. All the tele-
phones north of Delhi Shahadara-Ghaziabad
Railway line and falling within the Union
territory of Delhi have been taken over by
the new exchange to Code **2:8%.

Telephone connectioas in
Ahmedoagar district in
Maharashtra

10476. SHRI BALASAHEB VIKHB
PAYIL : Will the Minister of COMMUNI-
CAT1IONS be pleased to state :

(a) whether there are any blocks in
Mabarashira which are not having telephone
connections;

(b) the number of telephone conuections
in Abhmednagar district, block-wise; and

(c) the target date by which all the
blocks will be connected by telephone
system ?
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THE MINISTER OF ENERGY AND
MINISTER OF COMMUNICATIONS
(SHRI VASANT SATHE) : (a) All blocks
in Maharashtra having telephooe conpec-
tions.

(b) The block-wise number of telephone
conpections in Ahmednagar district are
given below :

MAY 10, 1988

S. No, Name of the Block No. of con-
nections
1. Ahmednagar 3784
2. Akola 182
3. Jamkhed 180
4. Karjat 178
s. Kipargaon 1068
6. Newasa 506
7 Parner 227
8. Pathardi 178
9. Rahaori 766
10 Sangamner 865
11. Shevgaon 204
12. Shirampur 1269
13, Gonda 270
Total 9677

() Does not arise in view of (a) above.

Committee to examine the func-
tioning of Song and Drama
Division and Directorate of
Field Publicity

10477, SHRI BALASAHEB VIKHE
PATIL : Witl the Minister of INFORMA-
TION AND BROADCASTING be pleased
to state :

(e) whether Government bave appointed
aoy committee to examine the functioning of
Song and Drama Division and the Direc-
torate of Field Publicity;

(b) if so, whether Government have
taken steps to make the functioning of these
organisations more purposeful and cffective;
and

(c) if so, the details thereof 7
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THE MINISTER OF PARLIA-
MENTARY AFFAIRS AND MINISTER
OF INFORMATION AND BROADCAS-
TING (SHRI H.K.L. BHAGAT) : (a) Yes,
Sir.

(b) and (c). The Government has pot
so far taken any view on the recommenda-
tions of the Committee,

Setting ap of a paper mills in
Maharashtra

10478. SHRI BALASAHEB VIKHE
PATIL : Will the Minister of INDUSTRY
be pleased to state :

(a) tbe number of paper mills in Maha-
rashtra 1n the private and public sectors;

(b) whether Union Government have
taken a decision to set up scme more paper
mills in Maharashtra; and

(¢) if so, the details thereof ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF INDUSTRIAL DEVE-
LOPMENT IN THE MINISTRY OF IN-
DUSTRY (SHRI M. ARUNACHALAM) :
(a) Ason 1.1 1988, there are 48 units
borpe on the rolls of Directorate General of
Technical Development engaged in the
manufacture of paper and paperboard in
the State of Maharashtra. None of these are
in the public sector.

(b) and (c). The Central Government
have no proposal at present to set up any
paper mill in the State of Maharashtra,

Suobsidy for energisting pumpsets

10479. SHRI V.S, KRISHNA 1IYER :
Will the Migister of ENERGY be pleased to
state:

(a) whether sny subsidy is given to
States to provide power free of cost for
energising irrrigation pumpsets;

(b) if so, the details thereof; and
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(c) if not, whether there is any proposal
before Government to provide subsidy to
States for energis'ng irrigation pumpsets
free of cost ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF POWER IN THE
MINISTRY OF ENERGY (SHRIMATI
SUSHILA ROHTAGI) : (a) No subsidy is
given by the Central Government or the
Rural Electrification Corporation to the
States to provide power free of cost for
energising irrigation pumpsets,

(b) Does not arise.

(c) There is no proposal before the
Government to provide subsidy to States for
supply of power free of cost for energising
pumpsets

Setting up of New Oil Terminal in
Bangalore

10480. SHEI V.S, KRISHNA IYER :
Will the Minister of PETROLEUM AND
NATURAL GAS be pleased to state :

(a) the time by which the new oil termi-
nal 1s lkely to be commissioned n
Bangalore;

(b) the storege capacity of the proposed
new Oil terminal;

(c) the cost involved therein;

(d) the benefits that ere likely to accrue
after the establishment of the proposed new
oil terminal;

(e) the present stage of the new oil ter-
minal work at Bangalore, and

(f) the amount so far spent on this
terminal ? ‘

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM AND
NATURAL GAS (SdRI RAFIQUE
ALAM) : (a) Indian Oil Corporation and
Bharat Petroleum Corporation are putting
up additional oil terminal/depot with sto-
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rage and bandling facilities for POL pro-
ducts in Bangalore, which are likely to be
commissioned during 1990-91/1991-92,

(b) The storage capacity proposed is
50264 KLs.

(c) The total cost of putting vp these
facilities is estimated at Rs. 16 90 crores.

(d) The terminal/depot will ensure avai-
lability of petroleum products in the State,
as per oil industry norms and belp in meet-
ing the projected demand in the future as
the existing facilities are considered inade-
quate to mcet the same.

(¢} Action for identification and acquisi-
tion of suitable land for the proposed
terminal/depot is in progress.

(f) No expenditure bas yet been
incurred.

Closure of paper plant in Koraput,
Orissa

10481 DR. KRUPASINDHU BHOI :
Will the Minister of INDUSTRY be pleased
to state :

(a) whether the paper plant set up near
Jeypore in Koraput district, Orissa has been
closed down sirce more than one and a hailf
years;

(b) if so, the reasons of the closure; and

(c) the details of efforts made by
Goverrment to revive the above paper unit ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF INDUSTRIAL DEVE-
LOPMENT IN THE MINISTRY OF IN-
DUSTRY (SHR1 M. ARUNACHALAM):
(a) M/s. Sewa Paper Mills, Jaypore, Dis-
trict Koraput, Ornisa, is lying closed simce
March, 1987.

(b) The operations at the Mill have
been unsatisfactory from the very inception,
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due to low capacity utilisation, management
deficiency, liquidity problems and certain
sectiopal imbalances in the plant,

(c) The Financial Institutions, in con-
sultation with the State Government and
other concerned agencies were engaged in
efforts to 1evive and rehabilitate the unit
Since the Companv would be a sick incdus-
trial company in terms of the Sick Indus-
trial Companies (Special Provisions) Act,
1985, any rehabilitation scheme for the
company will have to be formulated under
the aegis of Board for Industrial and Finan-
cial Reconstruction.

[Translation)

Closure and shifting of industries
following Supreme Court
Judgement

10482, SHRI KALI PRASAD
PANDEY:

SHRI SARFARAZ AHMAD :

SHRI VILAS MUT-
TEMWAR :

Will the Minister of INDUSTRY be
pleased to state :

(a) whether a Division Bench consisting
of two judges of the Supreme Court has
stated in their judgement on 12 January,
1988 that those industries should not be
given licences which are not capable of
disposing of their effiuents;

(b) if so, the action taken by Union
Government so far to implement the judge-
ment given by the Division Bench and the
outcome thereof;

{c) the names of the industries for
closing and shifting of which Government
have taken action following the judgement of
the Supreme Court; and

(d) if no effective action has so far
been taken, the reasons therefor ?

THEB MINISTER OF STATE IN THE
DEPARTMENT OF INDUSTRIAL
DEVELOPMENT IN THE MINISTRY OF
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INDUSTRY (SHRI M. ARUNACHALAM):
(@) One of the directions given in the
Supreme Court Judgement dt. 12.10.1988
is that applications for licences to establish
pew industries in the future shall be refused
unless adequate provision bas been made
for the treatment of trade effluents flowing
out of the fectories. Immediate action
should also be taken against the existing
industries if they are found responsible for
pollution of water,

(b) Instructions already exists to the
effect that letters of intent granted in respect
of the identified highly poliuting industries
will not te converted into industrial licences
unless the State Pollution Control agencies
are satisfied that the equipments installed or
proposed to be installed are adequate and
appropriate for controlling pollution effec-
tively. It is also one of the conditions of
the letters of intent/industrial licences that
adequate steps are taken to the satisfaction
of the Government to prevent air, water and
soil pollution.

(c) and (d). The directions given by
the Supreme Court in this regard have
been brought to the notice of the concerned
State Governments for teking immediate
necessary action.

[English)

Foreing exchange earned by ONGC

10483. SHRIMATI JAYANTI
PATNAIK : Will the Minister  of
PETROLEUM AND NATURAL GAS be
pleased to state :

(a) whether the Oil and Natural Gas
Commission has taken some steps to earn
foreigo exchange;

(b) if so, the details thereof and the
amount of foreign exchange carned by the
Oil and Natural Gas Commission during the
period of taking steps in that direction;
and

(c) the details of the expertise developed
therefor ?
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THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM AND
NATURAL GAS (SHRI RAFIQUE
ALAM) : (a) to (c). The information is being
collected and will be laid on the Table of the
Sabha.

Letters of Intent to Employment
oriented units

10484. SHRIMATI JAYANTI
PATNAIK : Wil the Minister of
INDUSTRY be pleased to state :

(a) whether Government have a pro-
posal to give priority in granting letters of
intent to the emplovment oriented upits;

(b) whether Government have received
some suggestions from diffcrent quarters in
this regard; and

(c) if so, the steps taken by Govern-
ment thereon, particularly for the growth of
such industries ?

THE MINISTER OF STATE IN THE
DEPARTMENT CF INDUSTRIAL
DEVELOPMENT IN THE MINISTRY OF
INDUSTRY (SHRI M. ARJNACHALAM):
(a) to (c). Government takes into account
various factors including employment genera-
tion and ava+lability of skilled and other
technical manpower required for the project
Prionty can be given for proposals which are
employment oriented. Any supgestions
recetved in this regard will be considered
by Government in the context of national
priorities.

Computerisation in the Postal
‘Nepartment

10485, SHRIMATI JAYANTI
PATNAIK : Will the Minister of COM-
MUNICATIONS be pleased to state :

(a) whether the Departmentment of
Posts has been trymg to develop various
types  of muachines to tackle the ever
Increasing mail traffic 10 the msjor urban
areas;
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(b) if so, the efforts and achievement
made by the Department of Posts in this
regard;

(¢) the steps taken to computerise the
Postal Department as a whole; and

(d) what other steps are proposed to
be taken to expedite the processing of
mail ?

THE MINISTER OF ENERGY AND
MINISTER OF COMMUNICATIONS
(SHRI VASANT SATHE): (a) and (b).
The Department has not developed any type
of machine on its own but has got some
machines developcd through private manu-
factures of mechanical and office equipment
for use by post offices to tackle the increa-
sing urbap traffic. Machines manufactured
by private manufactutres in India according
to the requirements and specification of the
Department of Posts :

1. 261 Registration Booking Machines.

2. 146 Money Order Booking

Machines,

3. 443 Stamp Cancelling Machines.

Machines imported for use by the
Department of Posts :

(i) 60 advanced type High Speed
Franking Machines;

(c) The use of computers in the
Department is recent, The following four
areas have been identified for computer
application :

(i) Money Order reconciliation work.
(ii) Postal Life Insurance work.

(iii) International Mail  Accounting

work.

(iv) Saviog Bank work on computer
system each has been instalied in
four Circles for above applica-
tions.

(d) The Department 1s processing a
proposal for mechanised mail sorting in
Bomby in order to expedite the processing
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of mail. However, no final decision has
been taken in this matter,

New telephone connections in Kerala

10486. SHRI VAKKOM PURUSHO-
THAMAN : Will the Minister of COM-
MUNICATIONS be pleased to state :

(a) the total number of new telephones
installed at various places in Kerala during

1987-88,;

(b) the total number of applications
pending with the Kerala Telecommunica-
tions Circle as oo 31 March, 1988;

(c) the target set for new telephone
connections in the State during 1988-89;
and

(d) the time by which the pending
applications are expected to be cleared ?

THE MINISTER OF ENERGY AND
MINISTER OF COMMUNICATIONS
(SHRI VASANT SATHE): (a) Total
Number of telephone connection provided
in Kerala during 1987-88 is 16449.

(b) Total application pending with
Kerala Telecommunication Circle as on
31.3.88 is $3940.

(c) Target set for new telephone cop-
pections in the Circle during 1988-89 js
14,000.

(d) By the end of the 7th Five Year
Plan, it has been proposed to provide on an
average telephone connection to those
applicants who have registered upto 1.4.87
in exchange system of capacity 2000 lines
and above, upto 1.4.88 in medium size
exchange system and up to 1.4.90 in rural
exchanges depending on supply of equipment
and associated strores for works. The
remaining applicants will be provided
telephone conbection progressively during
the 8th Five Year Plan,

MAY 10, 1988

Written Answers 276

Supply of power by Damodar Valley
Corporation to Eastern Coalfields
Limited

10487. SHRI PURNA CHANDRA
MALIK : Will the Minister of ENERGY
be pleased to state :

(a) whether production of the Eastern
Coalficlds Limited has suffered due to non
availability ferratic supply of power by the
Damodar Valley Corporation;

(b) if so, the losses incurred thereby
in terms of value and also in terms of
tonnage during the financial years 1984-85,
1985-86 and 1986-87, year-wise;

(c) the amount of overtime involvement
in terms of money due to non-availability/
erratic power supply by the Damodar Valley
Corporation; and

(d) the action Government propose to
take to revitalise the Damodar Valley
Corporation and also to  streamline its per-
formance and for installation of captive
power plants to ensure continuous power
supply to FCL collieries ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF COAL IN THE
MINISTRY OF ENERGY (SHRI C. K.
JAFFAR SHARIEF): (a) Yes Sir.

(b) The estimated loss of coal pro-
ducticp in ECL and its value during the
years 1984-85, 1985-8¢€ and 1986-87 oo
account of power failure are given as
below

Year Loss of Value of
producrion production
loss

(In lakh (Rs. in

tonnes) crores)
19f4-85 19.81 48.24
1985-86 24.47 61.25
1986-87 23.20 66.97

(c) No overtime becomes payable on
account of non-availability of power supply.
However, mines bas to work for production
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on Sundays/Holidays to endeavour to
maintain the production targets. Amount
of overtime payment for Sunday/Holidays
production in 3 years period is Rs. 12.60
crores, 3.09 crores and 2.92 crores for
1984-85, 1985-86 and 1986-87
respectively.

(d) A gas turbinc plant of 3x30 MW
capacity is under installation in DVC to
supply power to core sector consumers like
Railways, Coal and Steel. In addition, two
other projects i.e. Bokaro ‘B’ stage 1I
(2x210MW) apd Mojia (3x210 MW)
thermal power projects are being implemen-
ted by DVC.

For captive power generation, ECL
proposes to set up a 2x10 MW thermal
plant at Chibakuri.

Import of French Techoology in
Longwall Mining by CIL

10488. SHRI AJIT KUMAR SAHA :
Will the Minister of ENERGY be pleased to
state :

(a) whether the Coal India Limited and
its subsidiaries propose to induct French
techoology in Lopgwall Mining by way of
direct import from France; and

(b) If so, the reasons for restoring to
direct import while MAMC in Iaodia is
equipped to cater the needs of subsidiaries
of CIL in this respect ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF COAL IN THE
MINISTRY OF ENERGY (SHRI C. K.
JAFFAR SHARIEF) : (a) and (b) 1c 1s
proposed to import suitable longwall mining
equipment from France for mioing thick
coal seams (thicknesses of 4 metres and
above) involving mining techoniques like
‘sub-level caving’ and ‘multi slicing’. These
techniques are well developed 1n  France
and the FPrench have considerable experience
and expertise in the manufacture of this
tquipment. MAMC, at present, does not
manufacture longwall equipment suitable
for mining coal seams of thicknesses 4 metres
sad above,
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Advance orders on Mining and Allied
Machinery Corporation Limjted by
CIL Subsjdiaries

10489. SHRI AJIT KUMAR SAHA {
Wil the Minister of ENERGY be pleased to
state :

(a) whether the assurance by the Coal
India Limited subsidiaries for placing three-
four years advaoce orders on Miniog and
Allied Machinery Corporation Limited
(MAMC) for their requirements of equip-
ment and spares has been kept with;

(b) if not, the reasons therefor and
whether this is creating a severe hindrance
to the balanced loading of MAMC; and

(c) if so, the action Government pro~
pose to take to feed MAMC properly throug-
hout the year with repetitive nature of orders
from another public sector organisation i.e.
Coal India Limited ?

THE MINISTER OF STATE IN THR
DEPARTMENT OF COAL IN THE
MINISTRY OF ENERGY (SHRI C. K.
JAFFAR SHARIEF) : (a) to {(c). Depending
upon the requirement, availability of com-
petitive technically acceptable offers from
MAMC, the manufacturing capacity and
delivery schedules of MAMC, CIL and its
subsidiaries have been following the potlicy
of placing advance orders for different types
of equipment manufactured by MAMC.

Completion of project in Mining and
Allied Machinery Corporatioa
Limited

10490. SHRI GADADHAR SAHA‘:
Will the Minister of INDUSTRY be pleased
to state :

(a) the number of orders for turnkey
jobs received by the Miniog and Allied
Machioery Corporation Limited, Durgapur,
West Bengal during 1985-86, 1986-87 and
1987-88, both in terms of value and
tonnage;

(b) the dates of commencement and
completion of major tura-key prajocts
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undertaken by the Mining and Allied

Machinery Corporation Limited in respect

of steel, coal and power plants with details

thereof and whether the completion schedule
: formulated month-wise/year-wise is being
“‘adhered to; and

(c) if not, the reasons for slippages and
whether company bas to bear penalty for
the slippages and whether there exists any
mechanism to fix up responsibility and action
taken in such cases ?
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THE MINISTER OF INDUSTRY
(SHRI J. VENGAL RAO) : (a) Statement
is given below.

(b) and (c). Statement II, is given
below. The delay in many casesis not
attributable to MAMC, There bas been no
instance in which it was necessary to fix
responsibility against any individual officer
‘I’ for any slippages.

Statement-1

(a) The pumber of turn-key jobs received by MAMC during the years 1985-86
1986-87 and 1987-88 1n terms of value and tonnage arc given below :

S. No. Name of the project Tonnage Value
1985-86 :
Scrapper and Screw Con- 299 MT Rs. 231.97 lakhs
veyors for VSP
1986-87:
1. Chutes for COBPP of VSP 524 MT Rs. 224.47 lakhs
2. Chutes for Sintar Plant 250 MT Rs. 123.11 lakhs
for VSP
3. Madhuband Washery 12690 MT Rs. 7250.00 lakhs
+ 41000 M3
Concreting
Total 13484 MT Rs. 7597.58 lakhs
+ 41000 M3

Concreting
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1987-88 :

1. Bharatpur CHP 471 MT Rs. 328.00 lakhs
2. Farakka CHP Stage II 6798 MT Rs. 3618.30 lakbs
+ 8856 M3

concreting
3. Granulated Slag Handhng 396 MT Rs. 98.66 lakhs
conveyors for VSP
4. Balast Furnace Conveyor 341 MT Rs. 122.80 lakhs
for VSP
5. Sinter Plant Conveyor for 549 MT Rs. 196.51 lakhs
VSP
8555 MT Rs. 4261.27 lakks
+ 8856 M3

concreting




284

Written Answers

MAY 10, 1988

Written Answers

283

fiuol) jJo Ly I 0041 00°€AT 6L61°SO'1E oLzt dHD Od1a L
-1q8[IeA8 00O
‘Jowioysnd oy (9861°9°0¢€)
woJj s3oimep LW oo¥ 8L°S0¢€ €861°70°'82 181062  29p(ddil NODYM "ZOW ‘9
Jo ddas ur
Aepop ‘Jorjaeo (a)p861°50°0¢€
paredidpioe LN 161y S9°sL8 1861°¢0'0¢€ 08°20°'10 dHO 1eq8ejoy ‘s
jou sdfihuenb
o1 958310
-1 ‘udisep {d) 98°10°1¢€)
s,washs  uy I 0Is? 00°ZP¥I v861°C0°01 8’1ot dHD wedoy ‘v
JPWOBNd  jo
ued oy uwo (98°T1°1€)
Aepop se gons 1IN 0801 ILEvE L861 ‘Aing T861°50°€0 88°20°€0 dHO 1da ‘€
SOOSBAl  JO
£yp1s8a 10§ 10§ 1N 08L2 TU'8Y9 $861 ‘AN T861°S0°1€E 64°11°60 Sd1 Hoqyeuep ‘g
e d woywy
sasq  sdeppQq LW 000¥ 9EPPII ¥861 ‘Ang 1861°60°0¢ 64°90°6T OdIN Sd1 eqioy 1
B ~ B 403208 49408
8 L 9 < L4 € T [
*9)8p ‘9)ep ‘08p
o3eddis ‘LN sqye| Ul osonejdwod uoneidwod 103WITOWWOD
30 suOsEOY Ul ‘M jBIOY, onjeA oseg [smoy [8D3081)U0D) [8mou1u0) 199{01d oq) jo omeN °ON °S
11-)usmdj®)§



288

VAISAKHA 20, 1910 (SAKA) Written Answers

Written Answers

285

(d)8851°%0 06)

101938 19918

INW 052 1AN14| L86L'ZI'IE $861°01°p1 juupd 1a)uis aInd) dSA ‘s
(w)sse1'v0°0€)
1IN bZ§ Ly've LB6I'TIIE ¥861°0:°p1 dddoD smyd dsA ‘L
(M886E P0°0f)
I 662 L6 1ET LP6I'H0°0E §861°20°€0 *Ag0)) Jadeldog dSA ‘9
(8861°50 0€)
LW 928 £6°80 $861°90°0¢ +861°10°50 15798)S MI[S dSA "$
(4)8861°'%0 0F)
LI 8€0€ 6E'1¥6 $861°80 [€ $8°20 82 "Au0D) uB[d 13)8IS dSA v
-ofedord (4)8861°v0°0F)
3¢ pauop 1IN SEEE 6£°896 $861°v0°0¢ 8°00°I€ *Auo) ddd 0D dSA ‘€
g3l s8
oweg ‘010 (8861'¢'0:)
‘swajqod LI sop} £€°9S¢ 9861°10°1€ 78°L0 82 ‘Au0) SHINY dSA T
Anpinby
pus  ‘juem A
-dinbo poutod -+ LN 008€ 00'29) s8 ‘o9 0561°€0° ¢ 8LEDIE 7154 JOIW ‘1
- Saned
ug Keop
‘35050bss
doxd ® af (d)s861°€0° 1€
pue owp Ul IN ZIIE 0;5°L921 v801°20°tT 18 70'82 DAd g, oseyog ‘8
8
L 9 S v £ 4 i




288

MAY 10, 1988 Written Answers

Written Answers

287

1A
+1W 069Z1  00°05ZL 6861°10°80 9861°10 60 A1oysem pusqngpe ‘€
1A
+1WN LSLY 00°TLKT €8 ‘B 6L61°€0°IE $L61°60°0€ A19ysep qiplucoN  °Z
00'48¢1 L8 ‘udy 7861°10°1€ 6L61°20°10 A1aqsep wddesfey  °f
405055 100D
(L861 €£0°1€)
LW S8p  S8°I81  LB6I ‘4B $861°'80°€C $861°20°€2 "Auo) 8uniog a0 4s4  °Zl
(LB6I'E0°LE)
LN §pS  6°6LL L8 udy $861°60°L0 $861°€0°60 ‘A0 dodg dsE (I
(L361°20°82)
IN L9  L69SE 88 ‘YoreW $861°20°L1 £861°20°L1 npwppsy/PYns dsd "ol
INZZE  20b02 8861°Z1'1€ v861°21°KT 1DWRPIY/INOBS dSA  °6
4 9 $ v 3 (4 1




289 Written Answers

Expenditure on TA/DA in Mining and
Allied Machivery Corporation
Limited

10491. DR. SUDHIR ROY : Will the
Minister of INDUSTRY be pleased to
state :

(a) the amount of expenditure incurred
during 1986-87 and 1987-88 on account
?f Travelling Allowance and Daily Allowance
in the Mining and Allied Machinery Corpo-
ration Limited, Durgspur, West Bengal by
the functional Directors including CMD of
the Company;

(b) the percentage of the expenditure
incurred by the functional Directors on
account of TA and DA out of the total
expenditure incurred on this account and the
percentage represented out of the tolal ex-
penditure incurred against *‘Bstablishment”
during the above period; and

(c) whether the expenditure incurred
against TA and DA is properly reflected on
the overall performance including securing
orders for the organisation ?

THE MINISTER OF INDUSTRY
(SHRI J. VENGAL RAO) : (a) The figures
of travelling expenditure during 1986-87 and
1937-88 are as follows :

1986-87 : Rs. 1.73 lakhs (Actual)
1987-88 : Rs. 3.89 lakhs (Prov.)

(b) The TA/DA expenditure incurred
during 1986-87 and 1987-88 represents
3.90 p=r cent and 8 94 per cent of the total
expenditure on the same account and 0.08
per cent and 0.18 per cent of the total
establishment expenditure respectively.

(c) Yes, Sir.

Lostes in Mining and Allied Machinery
Corporation Ltd.

10492. SHRIMATI BIBHA GHOSH
GOSWAMI : Will the Minister of INDUS-
TRY be plcased to state :
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(a) the projected losses in the Mining
and Allied Machinery Corporation Limited,
Durgapur (West Bengal) during 1987-88
and losses actually suffered during this year
with month-wise break-up;

(b) the details of reasons for incurring
the losses even after capital re-structuring
and earning profit duriog 1986-87; and

(c) whether Government propose to
revamp the management set up of the Min-
ing and Allied Machinery Corpération
Limited, Durgapur to improve its perfor-
mance ?

THE MINISTER OF INDUSTRY
(SHRI J. VENGAL RAO): (a) The projected
loss in MAMC during 1987-88 was Re,
591 lakhs. As the financial accounts of the
year have not yet been finalised, the actual
losses suffered during the year cannot be
furnished at this stage.

(b) The main reasons for incurring
losses are the increase in the cost of inputs,
cancellation/deferment of certain export
orders, increase in wages and salaries and
stoppage of production due to strike in
November, December, 1987 etc.

(c) Itis not considered necossary to
revamp the management set up of the
company.

Workers® participation in manwgement
of Mininig and Allied Machinery
Corporation Ltd.

10493. SHRIMATI BIBHA GHOSH
GOSWAMI : Will the Minister of INDUS-
TRY be pleased to state :

(a) whether the scheme of worbers'
participation in the management bhas been
formalised and implemented in the Mining
and Allied Machinery Corporation Limited,
Durgapur, West Bengal and if not, when it
is going to be materialised ; and

(b) the number of mectings of the
existing plant council held in the Mining and
Allied Machinery Corporation Liwited during
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1986-87 and 1987-88 and if not, the
reasons thereof ?

THE MINISTER OF INDUSTRY
(SHRI J. VENGAL RAO): (e) and (b).
The Scheme of workers’ participation in
‘management was introduced but it is not
working satisfactorily due to inter-union
differences.

Foreign tours by Directors and General
Managers of Mining and Allied
Machinery Corporation Limited

10494. SHRIMATI BIBHA GHOSH
GOSWAMI : Will the Minister of INDUS-
TRY be pleased to state :

(a) the details of the foreign tours
undertaken by Directors and  General
Mapagers of the Miniog and Allied Machi-
nery Corporation Limited during the last
two years and to which country and the
purpose of such visits and the amount of
expenditure incurred on such tours;
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(b)_whether it is a fact that officials sent
abroad by MAMC for specialised trainiog
and expertise have ot been put on jobs for
effective utilisation commensurating with
their training after their return;

(c) the number of such officers sent
for such training and expenditure incurred
thereby; and

(d) the action Government propose to
take to rationalise the whole affair of foreign
tours to control the wasteful expenditure and
also to make the foreign tours result-
oriented ?

THE MINISTER OF INDUSTRY
(SHRI J. VENGAL RAO) : (a) and (c). A
statement is given below :

{b) No, Sir.
(d) It bas not been feit mecessary to

further ratiopalise the system as foreign
tours are need-specific and result-oriented.

Statement

(a) The Foreign Tours undertaken by Functional Directors and General Managers
of MAMC during the financial year 1936-87 and 1987-88 are shown below :

8. No. Desigostion Total period of trip Place Total Expenditure
with dates visited
1 2 3 4 5
1986-87
1. General Manager 16 days from 14.1.86 to USSR 0.34 lakhs
(D) 29.1.1986
2. C.M.D. 12 days from 4.10.86 to USA/UK 0.62 lakhs
15.10.86
s. Geners! Manager 12 days from 4.10.86 to USA/UK/ 0.59 lakhs
(D) 15,10.86 w.G.
4. Geperal Manage. 16 deys from 4.10.86 to -do- 0.63 lakhs

(MS) 19.10.86
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1 2 3 4 ]
1987-88
1. CM.D. 9 days from 18.5.87 to USSR 0.19 lakhs

26.5.87
2. General Manager 9 days from 18.5.87 to USSR 0.20 lakhs
(D) 26.5.87
3. Director (Mkig) 9 days from 16.9.87 to BEast 0.23 lakhs
24.9.87 Germany
4. General Manager 14 days from 3.10.87 to Poland/ 0.36 lakhs
(D) 16.10.87 France
W. Germany
s. Director (Mktg) 6 days from 20.10.87 to Huogry 0.35 lakhs
25.10.89
6. CM.D. 8 days from 14.11.87 to USSR/ 0.41 lakhs
21.11.87 W. Germany
7. Director (P & P) 6 days from 31.1.88 to France 0.28 lakhs
5.2.88
8. General Manager 8 days from 7.1.88 to USSR 0.32 lakhs

(D) 14.1.88

(c) The total No. of officers sent for
training abroad alongwith total number of
mandays as well as expenditure for the
years 1985-86, 1986-87 and 1987-88 are
shown below :

Year No. of Officers Total Expenditure
(Rs. in lakhs)

1985-86 8 4.19
1986-87 7 2.81
1987-83 10 3.45

Reservation for SCs and STs in Pubtic
Enterpriscs

10495. DR. V. VENKATESH : Will
the Minister of INDUSTRY be pleased to
state ¢

(a) whether any recommendations have
been made by the Special Commissioner for

Scheduled Castes and Scheduled Tribes, New
Dzlhi to the Department of Public Enter-
prises to incorporate and to implement
reservations for Scheduled Castes and Sche-
duled Tribes effectively in public enterprises;
and

(b) if so, the details thereof ?

THE MINISTER OF INDUSTRY
(SHRI1 J. VENGAL RAO): (a) and (b).
The special Commissioner for Scheduled
Castes and Scheduled Tribes, New Delhi
bas, ioter-alia, made the following sugges-
tions to the Deptt. of Public Bnterprises :

(i) Review of time bound promotion
schemes adopted by public enterpri-
ses as to provide for relaxation in
the minimum eligibility criteria in .
favour of Scheduled Castes and
Scheduled Tribes;

(i) Stay on the implementation of time
bound promotioa schemes by public
inox: .
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(ifi) Rosterisation and due reservation
with  _sppropriate relaxations/con-
cessions for Scheduled Castes and
Scheduled Tribes wherever time-
bound promotion schemes  involve

] - S
some element of rejéction of indi-
vidual candidates;

(iv) A time-bound action programme
for bringing up the representation
of 'Stheduled Castes and Scheduled
Tribes to the level equivalent to
their population percentages in each
publi¢ enterprise; and

(v) Consultation by th,c‘ management of
public enterprises with associations
of ‘Scheduled Caste and Scheduled
Tribe employees on service matters.

Setting op of industries in backward
aress of Maharashtra

10496. SHRI VIJAY N. PATIL : Will
the Mingister of INDUSTRY be pleased to
state :

(2) whether Government have selected
some industrially backward districts in
various parts of the country;

{b) if so, the regions selected in Maha-
rashtra;

(c) the type of industries proposed to be
set up by Government for industrial develop-
ment of backward regions of Maharashtra;

(d) whether apart from setting up in-
dostries, Government propose to take any
otber steps for upliftment of these backward
aress; ‘and

(¢) if 80, the details thereof ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF INDUSIRIAL DEVE-
LOPMENT IN THE MINISTRY OF IN-
DUSTRY (SHRI M ARUNACHALAM) :
) Yes, Sir.

Ab) The following districts in Maha-
rashtra bave been identified as industrially
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backward districts by the Central Govern-
ment :

Category Name of the district

uA’
‘B

Gadchiroli

Ratnagiri
Aurangabad
Chandrapur
Bhandara
Bbir
Buldhana
Colaba
Dhulia

. Jalgaon
. Nanded
. Osmanabad

. Parbbani

© v 9NN e W D= W N =

. Yeotmal

—

(c) to (e). Setting up of industries and
taking other steps for upliftment of back-
ward areas is primarily the responsibility of
the State Government concerned. The
Central Government supplements their efforts
by providing priority in the grant of indus-
trial licences, Centra) incentives concessional
finance from financial institutions, income-
tax concessions under the Income-tax Act,
etc. All types of industries are eligible for
these incentives.

Ralsing of prices of Low Density
Polyethylene by Indian Petro-
chemicals Corporation Limited

10497. SHRI ARVIND TULSHI
KAMBLE : Will the Minister of INDUS-
TRY be pleased to state :

(a) whether the Indian Petrochemicals
Corporation Limited had raised the price
of its General Purpose Grade Low Density
Polyethylene  from  Rs. 21,300/ to
Rs. 30,500/- per MT i.e. by more than
43 per cent from March, 1987 to April,
198s;
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(b) if so, whether this increase is to
subsidise the import of low Density Polye-
thylene and to indirectly canalise the import
through the State Trading Corporation;

(c) whether the Indian Petrochemicals
Corporation Limited has managed enough
imports to meet the shortage of this raw
material in the country:

(d) whether the industry was taken into
confidence by the Indian Petrochemicals
Corporation Limited about the price hike;
and

(e) whether the IPCL has not imple-
mented its distribution policy dated 23
September, 1987 and if so, the steps
Government propose to take to make it a
realistic policy of implementation ?

THE MINISTER OF INDUSTRY
(SHRI J. VENGAL RAO): (a) to (e).
There 15 an overall shortage of Low Density
Polyethylene (LDPE) raw material 1n the
couatry. About 50 per cent of its require-
ments are met by way of imports. This raw
matenal is used by about 10,000 units in
the small scale sector. LDPE is under OGL
category of imports. However, these small
scale unus find it difficult to 1mport the
material because of sharp rise in prices and
also limited availability in the international
market during the last year. In order to
give relief to the small scale units, Indian
Petrochemicals Corporation Limited (IPCL)
arranged for import of quantities to the
extent possible through STC. To provide
further relief in the matter of prices, IPCL
introduced the concept of pooled prices both
for their indigenous raw material as well
as imported one and as a result they were
able to make available the LDPE raw
material to the consumers at a uniform
price. Imported prices would have been
much higher but for the concept of pooled
prices adopted by IPCL. IPCL’s price rise
for theit own product has been Rs. 21,300
to Rs. 26,300/MT however, the price to
coosumer which was Rs. 27,000/MT from
October 1987 after pooling, had to be
raised to Rs. 30,500/MT due to sharp rise
in international prices.

Normally the consuming industry is not
consulted on price revision in order to avoid
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speculation sand hoarding. However. IPCL
has explained the councept of pooling of
prices to the industry association.

As regards the distribution policy dated
23rd September, 1987, IPCL made best
efforts to implement the same except when
the imported material was not available in
time or due to non-availability of certain
grades in the international market. To
improve the availability of raw material, the
Government is continuously making efforts
to supplement the indigenous production by
imports to the extent possible.

[Translation)

Opening of Public Call Offices
and telephone exchanges in
Uttar Pradesh

10498. SHRI NIRMAL KHATIRI:
Will the Minister of COMMUNICATIONS
be pleased to state .

(a) the number of Public Call Offices,
and telephone exchanges opened im Uttar
Pradesh during the Seventh Five Year Plan;

(b) the norms laid down therefor;

() the district-wise number of rural
areas in Uttar Pradesh in which P.C.Os and
Telegraph Offices are proposed to be opened
during the remaining period of the current
Five Year Plan; and

(d) the names of the places in Faizabad
and Barabanki districts in Uttar Pradesh
where P.C.Os and Telegraph Offices have
been opened in 1985, 1986, 1987 and
upto March 1988 ?

THE MINISTER OF ENERGY AND
MINISTER OF COMMUNICATIONS
(SHRI VASANT SATHE): (a) 487 Public
Call offices and 213 Exchanges have been
opened in Uttar Pradesh during the 7th Plan
upto 31.3.88. '

(b) The policy for opening of Long
Distance Public Telephones envisages for
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the provision of telecom facllity on fully
subsidised bagis at principal village in every
inhabited geographical area bounded by a
Hexagon of 5 Kms. sides.

A Telephone Exchange is opened for a
registered demand of 5, 10, 23, and 46
with a capacity of 9, 25, 50 and 100 lines
respectively subject to the availability of
eguipment.

(c) The information is given below in
the Statemgent-I.

(d) The information is given below in
Statement-1I,

Statement-1

District-wise number of rural areas in
U.P. proposed to be provided with PCOs
during the remaining period of the 7th Five
Year Plan, Telegraph facility on phonocom
basis will be provided from PCOs which are
opened in the Post Offices :

No. of PCOs pro-

posed to be opened

during the remain-

ing period of 7th
Plan

Name of District

Mathura
Faizabad
Hardoi
Shabjahanpur
Jalon
Jhansi
Maiopuri
Sitapur
Lakhimpur
Lalitpur
Itawa
Barabanki
Banda
Unnso

uuaa\oququwqqn
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Hamirpur
Farakhabad
Gorakhpur
Sultanpur
Balia

Basti
Deoria
Mirzapur
Pratapgarh
Gonda
Raebrelli
Ghazipur
Fatehpur
Azamgarh
Pithoragarh
Pilibhit
Nainital
Bijoore
Almora
Moradabad
Badaun
Barelli
Rampur

Aligarh

Muzzafarpagar

Pauri

Meerut
Tehrigarhwal
Dehradun
Chamoli
Uttarkashi
Saharanpur
Varanasi
Allghabad
Bulandshshar
Ghaziabad
Agra
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Statement-II

The names of the places in Barabanki
and Faizabad District where PCOs and
Telegraph Offices (COs) have been opened
in 1985-86, 1986-87 and 1987-88 up to
March 1988 :

Name of Year
District

Name of Place

Barabanki 1985-86 Barwara

N -

. Badwani

1986-87 . Surajpur

. Tejwapur

. Kherakumkum
. Sharifabad

. Omapur

A W N e

1987-88 . Isroli
. Sathemao

Malariganj

o BN e
h

Faizabad 1985-86 Mundera

2. Mahawari
3

1986-87 1.
. Daulatpur

Amolbujurg

Burmadpur

~

Jajal
. Majakamaria
Rajapurpatti

> w

1987-88 1. Raiona
. Pachia

Rajna

. Bandipur

S. Mehraghat
6. Hukampur
7. Kasimpur
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Power demand in Uttar Pradesh

10499. SHRI NIRMAL KHATTRI:
Will the Minister of ENERGY be pleased to
state ¢

(a) the power requirement of Uttar
Pradesh by the end of the Seventh Five Year
Plan;
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(b) the gap between power generation
capacity and power demand in Uttar
Pradesh;

(c) bow this gap will be bridged up;

(d) the time by which power generation
in Tanda Thermal Power Project will be
started; and

‘e) the extent to which the gap between
power peneration and power demand will
be bridged up on the commissioning of this
project ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF POWER IN THE
MINISTRY OF ENERGY (SHRIMATI
SUSHILA ROHTAGI): (a) According to
the 13th Annual Power Survey Report, the
energy requirement and peak demand of
Uttar Pradesh by the end of the Seventh
Five Year Plan are estimated at 25053 MU
and 5251 MW respectively.

(b) The gap between power generation
capacity and power demand (peaking deficit)
in Uttar Pradesh by the end of the Seventh
Five Year Plan bhas been estimated at
1221 MW.

(c) The measures taken to bridge the
gap in power demand and supply in Uttar
Pradesh include expediting commissioning
of new capacity, implementation of short-
gestation projects, improving the performance
of existing power stations, reducing trans-
mission and distribution losses and imple-
mentation of demand management and
energy conservation measures. Power supplies
from Central Generating stations and neigh-
bouring systems are also being arranged to
the extent feasible

(d) and (e). The Tanda Thermal Power
Station, Unit |, has already been commis-
sioned. Units 2-4 are expected to be
commissioned i 1988-89/1989.90. On
commissioning of these additional units of
Tanda TPS, a capacity of 330 MW will be
added to the Uttar Pradesh power systom.
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[English]

Energy plantation on sub-standard soil

10500. SHRI BHADRESWAR TANTI :
Will the Minister of ENERGY be pieased
to state :

(a) whether any plan has been chalked
out for energy plantation on sub-standard
soil or waste land to augment the non-
conventional energy sources; aod

(b) if so, the details thereof ?

THE MINISTER OF ENERGY AND
MINISTER OF COMMUNICATIONS
(SHRI VASANT SATHE): (a) and (b).
Yes, Sir. The Department of Non-Conven-
tiopal Bnergy Sources has launched an
all-India field level demonstration programme.
Plaotations of species particularly suitable
for sub-standard soil or waste land and for
epergy purposes have been taken up in
various States—Aandhra Pradesh, Gujarat,
Haryana, Declhsy, Himachal  Pradesh,
Karnataka, Madhya Pradesh, Maharashtra,
Orissa, Punjab, Rajasthan, Tamil Nadu and
West Bengal. rhis programme is being
implemented through State Nodal Agencies,
Forest Departments, Universities, and
Voluntary Agencies.

Reserves of crude oil in Bombay offshore

10501. DR. KRUPASINDHU BHOI :
Will the Minister of PETROLEUM AND
NATURAL GAS be pleased to state :

(a) the approximate balance reserves of
crude oil in Bombay offshore including the
South Bassein fields;

(b) how long, the oil reserves may last
if the exploration continues at the present
ratio; and

(c) the steps taken to undertake survey
of oil in the pew areas and the details
thereof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM AND
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NATURAL GAS (SHRI RAFIQUE ALAM):
(a) As on 1.7.87, balance recoverable
reserves of crude oil in Bombay Offshore
including South Bassein were estimated at
339.31 million tonaes.

(b) About 17 years; at the present rate
of production, However, exploration is a
continuous process and more reserves are
expected to be added in future.

(c¢) ONGC has deployed two offshore
vessels viz; MV  Anveshak and Sagar
Sandhani, for acquisition of seismic data
and one vessel, Sagarika-11, for collecting
geo-chemical information. In the pext two
years of the 7th Five Year Plan, it is pro-
posed to acquire about 75,000 lkm 2D and
3D seismic data,

[Translation)

Telephone Connections to Exporters
on priority basis

10502. SHRI MANVENDRA SINGH :
Will the Minister of COMMUNICATIONS
be pleased to state :

(a) whether Government provide tele-
phone conpections to the exporters on
priority basis: and

(b) if so. the number of exporters
provided telephone connections on priority
basis during the past one year ?

THE MINISTER OF ENERGY AND
MINISTER OF COMMUNICATIONS
(SHRI VASANT SATHE): (a) Foreign
exchange earners like manufacturers of
exportable goods, individuals, firms and
organisations earning foreign exchange by
way of services rendered; export houses and
commercial organisations earning foreign
exchange, can register for one telephone
coanection under ‘OYT-Special’ catego'y,
if they earn foreign exchange ecquivalent to
atleast Rs. 2 lakhs in a year. They can
register for more connections in’ OYT-
Special’ category depending upon the amount
of their foreign exchange earnings. Telephone
connections under ‘OYT-Special’ category
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ore released on priority on availability of
spare exchaage capacity.

(b) No separate waiting list is maintained
for the demands for telephone conpections
from exporters in the matter of allotment.
It would, therefore, not be possible to give
information on number of such app'icants,
who have been providsd telephone connec-
tions during the past one year.

Computers in Central Telegraph
Office, New Delhi

10503. SHRI RAJ KUMAR RAI:
SHRI MANVENDRA
SINGH :

Will the Minister of COMMUNICA-
TIONS be pleased to state :

(a) whether it is a fact that the Central
Telegraph Office, New Delhi has been
computerised,

(b) if so, the number of compurers
working in the Central Telegraph Office,
New Delhi;

(c) the number of computers out of
them lying out of order; and

(d) the steps taken to repair them ?

THE MINISTER OF ENERGY AND
MINISTER OF COMMUNICATIONS
(SHR1 VASANT SATHE): Yes Sir.
Transmission of Telegr«ros has been partially
computerised at Central Telegraph Office
New Delhi to eliminate manual traasmitting.

{b) Three —Micro Processor hased Store
and Forward Telegraph systems (SFT 141)
have been installed at Central Telegraph

Office, New Delhi.

(c) Nil All the three systems are in
working order,

(d) Does not arise,
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Trade Union Act for KVIC Employees

10504. SHRIMATI VIDYAVATI
CHATURVEDI : Will the Minister of
INDUSTRY be pleased to state :

(a) whether it is a fact that the Khadi
and Village Industries Commission has
superseded the Trade Unions Act, i926 by
their standing order No. 1418 dated 19
Japuary, 1988;

(b) if so, whether Government have
received any memoranda opposiog the
aforesaid order; and

fc) if so, the decision taken by Govern-
ment thereon ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF INDUSTRIAL DEVE-
LOPMENT IN THE MINISTRY OF
INDUSTRY (SHRI M. ARUNA-
CHALAM) : (a) Khadi and Village Indus-
tries Commission have issued a Standing
Order No 14'8 dated 19.1.1988 reiterat-
ing, for the information of its employees,
the provisions of regulation 3(?) and 13tii)
of KVIC Employees (CDA) Rcegulations
1961. Regulation 3(3) requires every
employee of the Commission to observe
regulation of procedure and other regulations
framed by the Commission and also circulars
and instructions issued by Competent
Authorities from time to time. Regulation
13(ii) requires that no employee of the
Commission shall resort to or in any way
abet any form of strike in connection with
any matter partzining to his/ber service or
the service of abpy oiher employee of the

Commission.

(b) and (c). Represeptations bave been
received by the Government ageinst the
Standing Order. The standing order issued
by KVIC is in purcuarce of KVIC employees
(CDA" Regulations, 1961,

Checking of stiiched items by KVIC

10505. SHRIMATI VIDYAVATI
CHATURVED] : Will the Mipister of
INDUSTRY be pleased to state :

(a) whether it is a act that the work
relating to dying, printing, stitching etc. of
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crores of rupees is got done every year from
outside agencies by the sales establishments
of Khadi and Village Industries Commission;

(b) if so, the details of the formalities
required to be observed as per rules before
getting such items of work done by outside
agencies;

(c) whether it is also a fact that there
is no proper arrangement for checking of
the stitched items and for the testing of
the dyed and printed items for their fast
colours; and

(d) if so, whether Government propose
to take any effective steps for the improve-
ment of quality of the items of work being
done by these establishments ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF INDUSTRIAL DEVE-
LOPMENT IN THE MINISTRY OF
INDUSTRY (SHRI M. ARUNA-
CHALAM) : (a) Yes, Sir.

(b) Kbadi and Village Industries Com-
mission has a Tender Committee for each
sales departmental unit which invites and
scrutinizes such tenders before assigning jobs
to processors.

(c) The checking of stitched items is
done on sample basis. It is also ensured
that the couotractors use quality material and
fast colours for dyiog and printing.

(d) Does not arise,

Prometion policy of K.V 1.C,

10506 SHRIMATI VIDYAVATI
CHATURVEDI] : Will the Minister of
INDUSTRY be pleased to state :

(a) whether it is a fact that no promo-
tion policy has been formulated for the
employees of Khadi and Village Industries
Commission and its sales centres;

(b) if so, the reasons therefor; and

(c) whether Government propo-e to
issue directive to the Khadi and Village
Industries Commission to initiate steps to
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provide equal opportunities of promotion to
its employees in future ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF INDUSTRIAL DEVE-
LOPMENT IN THE MINISTRY OF
INDUSTRY (SHRI M. ARUNA.
CHALAM) : (a) to (¢). Khadi and Village
Industries Commission (KVIC) has a
common policy of promotion for its regular
and trading staff according to which %0
per cent of the vacancies except for the
lowest posts in the cadre are filled in on
the basis of seniority-cum-fitness. Talented
employees are also provided with the
opportunities for selection to higher posts.
The Commission is identifying the total
number of posts available with its various
establishments where no promotional avenues
are existing so that the matter could be
examined by the Recruitment Committee.

Confirmation policy of Khadi and
\ jillage Industry Commission

10507. SHRIMATI VIDYAVATI
CHATURVEDI] : Will the Minister of
INDUSTRY be pleased to state :

(a) whether the Khadi and Village
Industries Commission bas framed any rules
etc. to confirm all categories of its employees;
and

(b) if so, the details thereof ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF INDUSTRIAL DEVE-

LOPMENT IN THE MINISTRY OF
INDUSTRY (SHRI M. ARUNA-
CHALAM): (a) and (b). Kbkadi and

Village Industries Commission bas framed
regulations according to which all employees
of the Commission recruited against perma-
nent vacancies shall be on probation for
12 months and all such employees recruited
against temporary vacancies shall be on a
period of trial for six months. Such period
of probation or trial may be extended by
six months in individual cases. After
satisfactory completion of the trial period
employees are to be continued in the
temporary posts. Employees recruited against
permanent vacancies are to be confirmed
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therein after satisfactory completion of
probation, provided that the employees have
passed the prescribed Hindi Examination.

[English]

Setting up of sub-centre of Central
Tool Room and Training Centre
at Bhubaneswar

10508. SHRI RADHAKANTA DIGAL :
Will the Minister of INDUSTRY be pleased
to state :

(a) whether Government have a propo-
sal to set up a sub-centre of the Central
Tool Room and Training Centre at Bhuba-
neswar;

{b) if so, the estimated cost of setting
up the sub-Centre including the recurriog
cost;

(c) whether the project is proposed to
be financed by the Danish Government; and

(d) the steps taken to implement the
proposal ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF INDUSTRIAL DEVE-
LOPMENT IN THE MINISTRY OF
INDUSTRY (SHRI1 M. ARUNA-
CHALAM) : (a) A proposal to set upa
Tool Room at Bhubaneswar is under coasi-
deration of Govt. of 1ndia.

(b) Detailed cost of setting up of the
centre is being worked out,

(c) Efforts are being made to obtain the
assistance from Danish Governmeot.

(d) A Danish Mission has recently
appraised the proposal.
Electrification of villages
10509 SHRI RADHAKANTA DIGAL:

Will the Minister of ENERGY be pleased
to state :

(8) the details of the State where ail
the villages bave been electrified;
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(b) whether the Rural Electrification
Corporation has impressed upon some States
to electrify all the villages by the end of the
Seventh Plan; and

(c) if so, the names of those States ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF POWER IN THE
MINISTRY OF ENERGY (SHRIMATI
SUSHILA ROHTAGI): (a) Haryana,
Pupjab, Kerala, Tamil Nadu, Himachal
Pradesh, Nagaland and Gujarat (excluding
5 villages located in the protected forest
areas) have achieved cent-percent village
electrification.

(v) and (c). Concerted efforts are being
made by the Government through REC to
achieve cent-percent village electrification in
the country speedily. All the villages in the
country are expected to be electrified by the
end of 8th Plan subject to availability of
resources and other inputs. During the
7th Plan, Tamil Nadu, Himachal Pradesh,
Nagaland and Gujarat have already achieved
cent-percent village electrification. Andhra
Pradesh, Mahrashtra, Goa. Karnataka and
J and K are likely to achieve cent-percent
electrification by the end of the 7th Plan.

Measares to improve performance
by IDPL

10510. SHRI RADHAKANTA
DIGAL : Will the Minister of INDUSTRY
be pleased to state :

(a) whether the Indian Drugs and Phas-
maceuticals Limited (IDPL) had taken a
series of measures to make up its losses and
to improve its performance;

(b) if so, the extent of losses incurred
by the IDPL duriog 1987-88; and

(c) the projection made by the IDPL for
1988-89?

THE MINISTBER OF INDUSTRY
(SHRI J. VENGAL RAO) : (a) Yes, Sir.
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(b) The provisionally estimated net loss
incurred by IDPL duriog 1987-88 is
Rs. 28.01 crores.

(c) IDPL has drawn a plan to achieve
production and sales target cf Rs. 210
crores and Rs. 194 crores respectively,
during 1988-89. The projected net loss
during 1988-89 is around Rs. 21.34 crores.

Modernisation of thermal plants
by BHEL

10511. SHRI RADHAKANTA
DIGALU : Will the Minister of INDUSTRY
be pleased to state :

(a) whether the Bharat Heavy Electri-
cals Ltd. (BHEL) bas taken steps to
modernise some thermal plarts in the
country,

(b) if so, the names of thermal plants
of which modernisation programme has been
undertaken by the BHEL;

(c) the plant load factor of those plants;
and

(d) the details thereof ?
THE MINISTER OF INDUSTRY
(SHRI J. VENGAL RAO) ta) to (d).
Renovation and Modernisztion has been
carried out by BAEL primarily 1n seven
Thermal Plants. The names of these Plants
and the extent of improvement are given
below :

S. Location of P.L.F. before P L.F_after

No. Thermal R& M R & M (Ave-
plants (Average of  rage-April,
3 years) 1987 10
Jon, 88)
% %
1. Faridabad 32 43.1
2. Obra 36 52
3. Hardusganj 32 39.1
4. Gandhinagar 53 £3.8
5. Ukai 48 36.5
6. Kothagudam 35 67.3
7. Ennore 34 5s.1

(R & M = Repovation and Modernisation)
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Experimental farming project
by Mathura Refinery

10512. SHR1 SRIKANTA DATTA
NARASIMHARAJA WADIYAR : Will the
Minister of PETROLEUM AND NATU-
RAL GAS be pleased to state :

(a) whether the Mathura Refinery has
started an experimental farming project to
study the impact of the water from its plant
on crops in the area;

(b) if so, what are the different pro-
grammes included in that project; and

(c) tbe results achieved so far ?

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM AND
NATURAL GAS (SHR1 RAFIQUE
ALAM) : (a; to(c). A statement is given
below.

Statement

An Experimental farming project bas
been started by the Mathura Refinery in
collaboration with Aligarh Muslim Univer-
sity to study scienufically the long term
effect of using treated effiuents from the
Refinery on the yield and quality of crops
and soil cha-acteri;uics.  The cultivation was
started 1n  September/October, 1987 and
local crops like wheat and Berseem etc. are
grown in 40 plotsof 50 sq. mtr. each under
differeat combinations of irrigants and ferti-
lizers. The parameters related to growth,
yield and quality of the crops are being
monitored by the scientits of AM.U. The
soil characieristics will also be checked
periodi-ally.

The first wheat crop has been harvested
on'y in April, 1988 and no adverse effect
oo the crop bas been observed.

Telecast of TV serial “Ramaysoa”™
by Cable Tell

10513. DR. B.L. SHAILESH : Wil
the Minister of INFORMATION AND
BROADCASTING be pleased to state ;
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(a) whether Indradhanush Channel of
the Cable Tell, a multinational TV Company
with viewers in United Kingdom and
northern islands will telecast Indian epic
serial *‘Ramayana’ from Jupe, 1988 and
the three years contract would cover screen-
ing of 73 episodes in Hindi;

(b) the foreign exchange estimated to be
earned by the Indian producer on this
account; and

(c) whether the entire amount or part
thereof will be repatriated to India and if
not, the reasons therefor ?

THE MINISTER OF PARLIAMENTARY
AFFAIRS AND MINISTER OF INFOR-
MATION AND BROADCASTING (SHRI
H.K.L. BHAGAT) : (a) to (c). Such in-
formation about the serial ‘‘Ramayana” is
not maintained as the Goveroment bave
only its telecast rights on Doordarshan. All
other rights including the foreign telecast
rights vest with the producer, who is a pri-
vate person.

[Translation)

Setting up of petrol/diesel pumps

10514, DR. CHANDRA SHEKHAR
TRIPATHI : Will the Minister of PETRO-
LEUM AND NATURAL GAS be pleased
to state :

(a) whether Government are aware that
several retail outlets of diesel/petrol pumps
are not being set up due to dispute in regard
to land selection list, etc ;

(b) if so, the total
diesel/petrol pumps;

number of such

(c) whether the Indian Oil Corporation
bas issued licences to some persons despite
their cases be.ng pending in the court about
land/sclection list;

(d) if so, the number of such pumps in
Uttar Pradesh, particularly in Lucknow,
Basti and Gorakhpur districts; and

(e) the reasons for issuing licences to
them for retail outlets ?
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THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM AND

NATURAL GAS (SHRI RAFIQUE
ALAM) : Yes, Sir.

(b) The oil industry has not been able
to set up 65 retail outlet (petrol/diesel)
dealerships in the country due to disputes
regarding land ‘'selection of candidates;

(c) to(e). Yes, Sir. The Indian Oil
Corporation has issued Letters of Intent
(LOIs) for scven locations, despite cases
pending in the Courts about land or selec-
tion disputes, etc., in the State of Uttar
Pradesh. Of the seven cases, two cases fall
io district Basti and nooe in the districts of
Lucknow and Gorakhpur, In all these
cases, the LOIs were issued as there were
no court stay orders nor were there legal
impediments, and also after obtaining legal
undertakings from these persons (dealers-

select) for the purpose of safeguarding the
interests of 10C.

[English)

Strike in Engineers India Limited

10515. SHRI D.P. JADEJA : Will the
Minister of PETROLEUM AND NATU-
RAL GAS be pleased to state :

(a) whether dissatisfaction in the form
of strikes, non-cooperation, go-slow, etc,
has been resorted to by the officers/employees
of the Engineers India Ltd, during last
years;

(b) if so, the major gricvances of the
officers of the Eagineers India Limited; and

(c) the steps being taken by Govern-
ment in this regard ?

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM AND
NATURAL GAS (SHRI RAFIQUE
ALAM) : (a) The officers resorted to lunch
time demonstration and work to rule for
some days during February and March,
1987. The workmen resorted to token
strike, lunch time demonstration and relay
hunger strike on some days during Spetember
and October, 1987.
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(b) and (c). The major grievances of
the officers of Engineers India Limited relate
to revision of pay-scales, DA and other
allowances/perquisites on the lines of 4th
Pay Commission. Pursuant to the direc-
tions of the Supreme Court the matter of
their pay revision ectc. has already been
referred to High Power Pay Committee.

Prodoction of 1000 cc passenger
Cars by Maruti Udyog Limited

10516. SHRI UTTAM RATHOD :
SHRI YASHWANTRAO
GADAKH PATIL :

Will the Minister of INDUSTRY be
pleased to state :

(a) whether the Maruti Udyog Limited
is planning to produce 1000 cc passenger
cars with more seating capacity;

(b) if so. the details of the plan and the
additional funds earmarked for the same;
and

(c) the capacity of the new car apnd
when it will be available in the market ?

THE MINISTER OF INDUSTRY
(SHRI J. VENGAL RAO) : (a) Yes, Sir.

(b) and (c). The proposal, which is
- under consideration of the Government, is
to manufactare aonually 30,000 3-Box
Cars of 1000 cc engine capacity. It involves
an investment of Rs. 97.9 crores. The
requirement of funds will be met by addi-
tional equity from Suzuki Motor Company
of Japan and from internal generation of
resources of the Company. No financial
support from Government is envisaged. The
production is expected to commence after
about two years from the date of approval
of the Project.

Chemical prodocers guilty of
restrictive trade practices

10517. SHRI G.S. BASAVARAJU :
SHRIMATI BASAVARA-
JESWARI :

Will the Minister of INDUSTRY be
plcased to state :
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(a) whether some chemical producers
bhave been held guilty of restrictive trade
practices in supplying Aluminium Phosphate
fumigant to the Food Corporation of India;

(b) if so, whether any of the employees
of the Food Corporation of India have been
found involved in it; and

(o) if so, what action Government have
taken against them ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF INDUSTRIAL DEVE-
LOPMENT IN THE MINISTRY OF IN-
DUSTRY (SHRI M. ARUNACHALAM) :
(a) Yes, Sir.

(b) The Food Corporation of India
Limited bas informed that none of their
employees is involved in it.

(c) Does not arise.

Perspective plan for Energy
Development

105i8. PROF. P.J. KURIEN : Will
the Minister of ENERGY be pleased to
state :

(a) whether Government have formulated
a twenty-year perspective plan for the energy
development;

(b) if so, the details thereof; and

(c) the State-wisc break-up of the
Central investment proposed to be made in
the power sector in the coming three years ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF POWER IN THE
MINISTRY OF ENERGY (SHRIMATI
SUSHILA ROHTAGI) : (a) and (b).
Government have not formulated a twenty-
year perspective plan for energy develop-
ment. A long-term power plan has been
prepared by the Central BElectricity Autbo-
rity for the period upto 2000 A.D. The
plan envisages a capacity addition of about
48000 MW and 62000 MW in the Eighth
and Ninth Five Year Plans respectively,
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(c) The State-wise break-up of the
Central investment in the power sector in the
pext three years will be known when the
Anoual Plans are finalised.

Reserved Posts in Bbarat Heavy
Plates and Vessels Ltd.

10519. SHRI ANADI CHARAN DAS:
Will the Minister of INDUSTRY be pleased
to state :

(a) the policy followed by the Bharat
Heavy Plates and Vessels 1td. Visakha-
patnam for de-reservation of reserved posts;

(b) the total number of posts of execu-
tives and supervisors required to be reserved
and actually filled by Scheduled Caste/f
Scteduled Tribe candidates and the details
of posts de-reserved since 1 April, 1981 till
date, post-wise and year-wise details thereof;

(c) whether management is observing
relaxations to Scheduled Caste/Scheduled
Tribe candidates ic promotions made to
posts of executives and supervisors; and

(d) the details of complaints made by
the Scheduled Castes/Scheduled Tribe Uplift
Union about caste discrimination in pro-
motions made since 1 Apnl, {986 till date
and the action taken thereon by the manage-
ment ?

THE MINISTER OF INDUSTRY
(SHRI J VENGAL RAO): (a) Bharat
Heavy Plate and Vessels Ltd., Visakha-
patnam, follows the policy of de-reservation
of reserved posts as per directives issued by
Government.

{(b) From Ist April 1981 10 3lst
March 1988, 45 posts of exccutives and
supervisors were reserved for Scheduled
Casts candidates and 22 posts were reserved
for Scheduled Tribe candidates. Acainst
this, 32 posts were filled by Scheduled Caste
candidates; and 6 posts were filled by
Scheduled Tribe candidates None of the
reserved vacancies have been de-reserved so
far,
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(c) Yes, Sir.

(d) Prom 1.4.19%86, six rer:2sentations
on various aspects were received from the
BHPV SC/ST Uplift Union and action as
necessary was taken by BHPV,

Leather export by Bharat Leather
Corporation

10520. DR. KRUPASINDHU BHOI :
Will the Minister of INDUSTRY be pleased
to state :

(a) whether the Bharat Leather Cor-
poration is dealing with export of leather
and leather goods;

(b) if so, the total quantum of leather
and leather goods exported by the Cor-
poration in last three years;

(c) the other activities of the Corpora-
tion;

(d) whether the Cotporation has taken
steps to modernise leather industry; and

(e) if so, the details thereof ?

THE MINISTER OF INDUSTRY
(SHRI J), VENGAL RAO : (a) Yes, Sir.

(b) The export figures are as follows :

Figures in lakhs

1985-86 i986-87  1987-88

106 19 163 60 160.00 (Provisional)
(c) Other main activities of Bbarat

Leather Corporation are :

1Y Marketing of footwear and leather
products through retail outlets.

2) Bulk sales of footwear and leather
products,

3) Providing infrastructure/material to
shoe artisans upnder Package Assistance
Scheme for fabrication of footwear.
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4) Manufacture of wooden shoe Lasts.

(d) and (e'. The Corporation is pro-
posing to set up a Unit Sole Plant.

Hybrid Techoology for Polyester
Resips

10521. SHRIMATI JAYANTI PAT-
NAIK : Will the Minister of INDUSTRY be
pleased to state :

(a) whether Government have a pro-
posal to adopt some hybrid Technology in
the field of polyester resins;

{b) whetber the help of Norway has
been sought for the above purpose;

(c) if so, the help extended/experiment
made or demonstration shown by Norway
in the above matter; and

(d) when such hybrid technology is pro-
posed to be introduced in pclyester resins ?

THE MINISTER OF STATE IN
THE DEPARTMENT OF INDUSTRIAL
DEVELOPMENT IN THE MINISTRY OF
INDUSTRY (SHRI M. ARUNACHALAM) :
(a) to (d). M/s. Eastern Chemofarb
Limited, Calcutta have a foreign collabora-
tion with M/s. Jotun Polymer A S. of
Norway for the manufacture of Unsaturated
Polyester Resin, including certain hybrid
grades of such resins. The company has
stated tbat the introduction of this tecbno-
logy in the country will depend upon the
technological advancement of and the
resultant demand by tbe user industries.

Distribution of power from Kalpakkam
Atomic Power Station

10522. SHRI BHATTAM SRIRAMA-
MURTY : Will the Minister of ENERGY
be pleased to state :

(a) the share of power from Kalpakkam
Atomic Power Plant allocated to Tamil
Nadu, Aodhra Pradesh and other Soutbern
States and the basis thereof;
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(b) whether Government of Andhra
Pradesh has claimed a share of 100 MW
out of the total installed capacity from
Kalpakkam; and

(c) if so, the reaction of Union Govern-
ment thereto ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF POWER IN THE
MINISTRY OF ENERGY (SHRIMATI
SUSHILA ROHTAGI): (a) to (c). The
allocation of power from the Kalpakkam
Atomic Power Plant (2x235 MW) to the
constituents of the Southern Region is as
follows :

Tamil Nadu 3150 MW
Andhra Pradesh 40 MW
Karnataka 30 MW
Kerala 25 MW
Pondicherry 5 MW
Unallocated 20 MW

470 MW

The distribution of power from the
Kalpakkam Atomic Power Station is based
on the decision to allocate the entire output
of the first unit and balf of the output of the
second unit to Tamil Nadu. The balance
output of the second unit is earmarked for
the neighbouring States in the Southern
Region for distribution in accordance with
the Central formula for sharing of power,
The Andhra Pradesh authorities, who bad
requested for reviewing the matter, were
informed of the position.

[Translation)

Floating of Shares by Private
Compapies

10523. SHR1 MANVENDRA SINGH:
Will the Minister of INDUSTRY be pleased
to state :

(a) whether Government propose to take
suitable action against those public or private
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limited companies which even after giving
notices in the newspapers about floatipg of
shares of their companies for public subs-
cription do not actually come in market
with their public issue of equity shares and
if not, the reasons therefor; and

(b) if so, the number of such cases
which came to the notice of Government
during the past th-ee years and the action
taken by Government against each such
company ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF INDUSTRIAL DEVE-
LOPMENT IN THE MINISTRY OF
INDUSTRY (SHRI M. ARUNACHALAM) :
{a) and (b). If a public company gives
notice in the newspapers about floating of
shares of its company for public subscription
but does not file a prospectus with the
Registrar of Companies, no action can be
taken undet the Companies Act against the
company for not actually coming into the
markeat with its public issue.

A private company is prohibited by
Section 3 (1) (iii (c) of the Companies Act
from making any invitation to the public to
subscribe for any shares in, or debentures
of, the company

11.48 brs.

[ English)
(Interruptions)

SHRI N V.N. S3MU (Madras North) :
Sir, I have given a privilege notice against
the Governor of Tamil Nadu. (I terruptions)

Dr S. JAGATHRAKSHAKAN
(Chengalpat(u) : Sir, 1 have given a privilege
notice (Interruptions)

SHRI BASUDEB ACHARIA (Bankura):
We have given adjournment notice. (/nter-
mptions)

[Translatior)

MR. SPEAKER : You must go through
the rules,
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You must read the Rules before you
give a notice.

(Interruprions)

MR SPEAKER : Have you given the
notice according to the Rules ?

(Interruptions)

SHRI N V.N. SOMU : We have given
a privilege motion against the Governor of
Tamil Nadu (Imtersuptions)

MR. SPEAKER : 1 will look into it.

(Inte ruptions)

SHRI N.V.N. SOMU : When Sir? He
himself has announced policy matter. (Inzer-
ruptions)

MR. SPEAKER : Look here. 1 will have
to look into it. I cannot do it blind-folded.

(Interruptions)

SHRI N.V.N. SOMU : Session is going
on. How can he do it ?

He announced policy matter involving
fifteen crores of rupees. (Interruptions)

MR. SPEAKER : It is oot a matter of
privilege.

(Interruptions)

MR. SPEAKER : Order, order.

(Interruptions)

SHRI N.V.N. SOMVU (Madras North) :
The House is in session (Imierruptions)

MR. SPEAKER : This is not a matter
of privilege. Over-ruled.

(Interruptions)

MR. S°EAKER : I am doing it accor-
ding to the rules.
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{Tvanslation}

MR. SPEAKER : What are you doing ?
Why are you interrupting ? 1 am speaking to
him.

(Interruptions)

[Erglish)

MR. SPEAKER : Look here, whatever
you might say, but the things will go
according to the rules. And according to the
rules I have over-ruled it.

(Interruptions)**

MR. SPEAKER : Not allowed.

[Translation)

SHRI RAJ KUMAR RAI (Ghosi):
Mr. Speaker, Sir, in the new Railway Time-
Table of 198: the departure time of
Rajdbani- Howra-10? is shown as 1610 hrs
while it leaves at 0525 hrs. Similarly, the
timing of Deluxe is also not correctly shown
due to which many passengers missed their
trains. I also missed Rajdhani and Decluxe
and it caused me much inconvenience. There-
fore, it may please be corrected

MR. SPEAKER :
writing. Mr. Tewary.

Kindly, give in

(interruptions)

[English)

MR. SPEAKER : 1 have given the floor
to Mr. Tewary,

(Interruptions)

MR. SPEAKER : | have told you that
I have over-ruled it. It is not a matter of
privilege. 1t does not fall under the rules.

(Interruptions)

MR. SPEAKER : Do not argue with me
now.

DR. S. JAGATHRAKSHAKAN : We
are walking out.
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(Ar this stage, Dr. S. Jagathrakshakan,
Shri N.V.N. Somu and some other
Hon. Members left the House)

PROF. K.K. TEWARY (Buxar):Iam
raising a very important matter and I hope,
you will give me one minute’s time to for-
mulate my views. The Constitution of India
is the surest guarantee for India’s unity and
integrity.

MR. SPEAKER : Who disputes that ?

PROF. K.K. TEWARY : Separatist and
seditious elements in Punjab want sedition
from India. They say that they do not
recognise the authority of the Constitution
of India. Can any national party or national
leader say that talks can be held even out-
side the framework of the Constitution. This
has beeo stated by a national leader. And
we should remember that this Parliament
and all political processes as also unity of
India are creatures of the Corcstitution. I am
sure, Prof Dandavate does nct subscribe to
this view But he bas a chance on the floor
of tte House to say whether or not he
supports the seditious demand to throw
away the Constitution and demand of a
separate homeland for a particular number
of people. Mr. Chandrasekhar, the Janata
Party leader, has said that the Constitution
is not important and talks can be held even
outside the fromework of the Constitution.

MR SPEAKER : I will have to find
out.

PROF. K.K. TEWARY : Are we nego-
tiating a second partition of India ?

MR SPEAKER : Look here, this is
something.

(Inserruption)

PROF. K K. TEWARY: Mr. Dandavate
you have a chance to say whether you wup-
hold the view of Mr. Chandrasekhar or you
are not with them.

PROF. MADHU DANDAVATE
(Rajopur) : 1 do oot have to declare my
loyalty to the Constitution... (Interruptions)
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PROF. K.X. TEWARY : You must
make your position clear.

PROF. MADHU DANDAVATE : Why
do you allow him to cast aspersions on a
party here ? ..(Interruptions)

MR. SPEAKER : First of all, thisisa
paper report. Secondly, Mr. Chandrasekhar
is not a member of this House. And I do
not think,

(Interruptions)

PROF. K.K. TEWARY : His Party is
represented in this House. Let this House
know, let this country know . (/sterruptions)
Why is Mr. Dandavate silent? ([nterruptions)

MR. SPEAKER : Shn Saifuddio Chou-
dhary...

(Interruptions)

MR. SPEAKER : I have listened to you
and have given my ruling. Now, you please
sit down.

(Interruptions)

MR. SPEAKER : I have allowed Mr.
Choudbary.

PROF. MADHU DANDAVATE : | am
pot answerable to Mr,,. . Tewary; I am
answerable to the people . ..(/nterruptions)
Keep quiet, Do not try to browbeat the
Members (Interruptians)

MR SPEAKER : Mr. Tewary, You
are interrupting the proceedings. I have
asked Mr. Choudhary to spzak.

PROF. MADHU DANDAVATE : Sir,
be is browbeating the Members  What does
he mean? Does he feel that we are his
boughten Members?,.,

(Interruptions)**

MR. SPEAKER : Now you don’t talk
to him, you talk to me,
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PROF. MADHU DANDAVATE : Sir,
you ask him to keep quiet...(Juterruptions)**

MR. SPEAKER : Pleasec don’t talk to
him. He is not going on record.

(Interruptions)**

MR. SPEAKER : Mr. Tewary, You are
not going on record. 1 have allowed Mr.
Chowdbary.

(Interruptions)**

MR. SPEAKER : Mr. Tewary, will yon
let the House run or not now ?

(Interruptions)**

PROF. MADHU DANDAVATE : Sir,
he wants to put everybody ip the dock as if
he is a Judge ..(Interruptions)**

MR. SPEAKER : What is he doing ? 1
don’t like it.

(Interruptions)

PROF. MADHU DANDAVATE . Ask
him to keep quiet, Sir.

MR. SPEAKER : He is not allowed. |
have not allowed him anything.

(Interruptions)

PROF. MADHU DANDAVATE: Sir,
he has taken my name ten times and asked
me to give the explanation. Who is he to
ask me for explanation ? Is he a Supreme
Court Judge?

MR. SPEAKER : I have not allowed
him.

(Interruptions)

MR. SPEAKER : Mr, Tewary, you are
exceeding the limits now. It js not proper.
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SHRI SAIFUDDIN CHOWDHARY
(Katwa) : Sir, I am raising a very impor-
tant matter about the freedom of Press in
our country...(Interruptions).

MR. SPEAKER : No, not allowed.

(Interruptions)

MR. SPBAKER : Mr. Chowdhary,
don’t make a mockery of this. ..

(Interruptions)

SHR1 SAIFUDDIN CHOWDBARY :
What is the mockery, Sir? 1s freedom of
Press 8 mockery ?...(laterruptions)

MR. SPEAKER : Mr. Chowdhary, this

is the rules book. You must read it before....

(nterruptions)

SHRI SAIFUDDIN CHOWDHARY :
Freedom of Press is a right in the Constitu-
ution...(Interruptions)

MR. SPEAKER : You must go accord-
ing to the book and you have not read your
book.

SHRI SAIFUDDIN CHOWDHARY :
You tell me, Sir.

MR. SPEAKER : Yes, | will tell you.
Come to me. Sit down now...

(Interruptions)
MR. SPEAKER : This is irrclcvant

(Interruptions)

PROF. MADHU DANDAVATE : Mr.
Speaker, Sir...(Interrupiions).  Sir, will
you please restrain them so it t1 can make
my point ?

MR. SPEAKER : Yes, please.

PROF. MADHU DANDAVATE : Sir,
1 am saising & question conpected with ter-
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rorism. Please listen to my plea first. In
this country, terrorism is increasing. The
other day, the question of Haryana and
Punjab was also raised. 1 have pointed out
to you, Ia the Observer of London dated
24th April, the news has appeared and it
has been confirmed that from Kabul. The
Indian Airlines flight was...(Interruptions).

MR. SPEAKER : No, not allowed.
(Interruptions)**

MR. SPEAKER : I cannot allow things
without basis. ..

{(Ineerruptions)**

MR. SPEAKER : No, not allowed.

(Interruptions)**

MR. SPEAKER : Not allowed like this.
It is wrong, absolutely wrong.

(Interruptions)**

MR. SPEAKER : This is irrelevant

PROF. MADHU DANDAVATE : What
is irrelevant, Sir?

MR. SPEAKER It is irrelevant. 1
caopot go without facts. It is absolutely
irrelevant,

(Innrmplion.r)"
MR. SPEAKER : Overruled, Sir,.,

(Interruptionsy**

MR. SPEAKER : I must get facts .

(Interruptions) **

MR. SPEAKER : Now you are gc.ng in
the steps of Mr. Tewary. You were con-
demning Mr. Tewary and now you are doing
the same thing ...

(Interruptions)**

**Not recorded.
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MR. SPEAKER : 1 will have to look
into this matter. Without satisfying myself ..

(Intereuptions)**

MR. SPEAKER : Not allowed.
(Interruptions)**

MR. SPEAKER : I will have to get the
facts and then do it...

(Interruptions)**

PROF. MADHU DANDAVATE : One
submission to you, Sir _(Iaterruptions).

MR.. SPEAKER : No submission. Not
allowed ..

(Interruptions)*™*

MR. SPEAKER ; You are doing the
same thing which you bave condemned in
Mr. Tewary...

(Interruptions)**

MR. SPEAKER : 1 say overruled. I
am listening and 1 am not allowing you. |
am to first find out the facts and then sec.

(Interrnptions)**
MR SPEAKER : Now you sit down.

(Interruptions)**

MR. SPEAKER : Again you are doing
the same thing.

Unterruptions)**

MR. SPEAKER : It is all right. Then
sit dowa.

(Interruptions)**

Mr. SPEAKER : Please take your seat...

(Interruptions)**
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MR. SPEAKER : Nothing doing...

(Interruptions)

DR. DATTA SAMANT (Bombay South
Central) : Sir, I have given three Calling
Attention notices...

(luterruptions).

MR. SPEAKER : Does not matter.
Calling Attention is not the business here. I
canpnot decide it here...

(Interruptions)

SHRI SHANTARAM NAIK (Panaji) :
Sir, Prof. Madhu Dandavate has made a
statement in Bombay that he will raise a
resistance movement to oppose the Fifty-
ninth Constitution (Amendment) Bill.........
(Inte.ruptions)  Therefore, he has violated
the oath that he has taken to protect the
dignity of this House...(Interruptions).

MR. SPEAKER : This is a democratic
country...

(Interruptions)

MR. SPEAKER : No, not allowed ..
(Interruptions)**

MR. SPEAKER : Not allowed,..
(Interruptions)*”

MR. SPEAKER : This is no way.
(Interruptions)**

MR. SPEAKER : Not altowed.
(Interruptions)**

MR. SPEAKER : Does not matter.

(Interruptions)**

**Not recorded.
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MR. SPEAKER : Mr. Naik, overruled.

(Interruptions)**

MR. SPEAKER : Does not matter. It
is pot anything like that ..

(Interruptions)

SHRI SHANTARAM NAIK : Sir, he
has violated the oath to uphold the Constitu-
tion...

MR. SPEAKER : Over-ruled.

(Interruptions)

SHRI SHANTARAM NAIK : He bhas
violated the Constitution very clearly. He
has said that he is going to raise a Resista-
nce Movement to oppose the 59th Constitu-
tion Amendment Bill. (Jaterruptions)

MR. SPEAKER : Mr. Naik, why do
you threaten like this ? The Law will take
its own course if he does it. No problem.
What is the problem with you ?

(Interruptions)

SHRI SHANTARAM NAIK : Sir, you
kindly give a fresh oath to him. He has
violated the oath he has taken,

MR. SPEAKER : You are not going to
teach me the rules in this regard 1 koow
what my job is.

(Interruptions)

MR. SPEAKER : Not allowed.

(Interruptions)

MR. SPEAKER : Papers Laid on the
Table. Shri Vengal Rao.
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PAPERS LAID ON THE TABLE

[ English)

Bhopal Gas Leak Disaster (Registration and
Processing of claims) Amendment Scheme,
1988 and Reviewed on the working of and
Annual Report of Bengal Chemicals and
Pbarmaceuticals Caicutta 1986-67.

THE MINISTER OF INDUSTRY
(SHRI J. VENGAL RAO) : 1 beg to lay on
the Table—

(1) Acopy of the Bbopal Gas Leak
Disaster (Registration and Processing
of Claims) Amendment Scheme, 1988
(Hindi and English versions) publi-
shed in Notification No. G.S.R. 394
(E) in Gazette of India dated the 30th
March, 1988, under sub-section (3)
of section 9 of the Bhopal Gas Leak
Disaster (Processing of Claims) Act,
198S.

[Placed in Library. S¢e No. LT-6128/88]

(2) A copy each of the following papers
(Hindi and English versions) under
sub-section (1) of section 619A of
the Companies Act, 1956 :—

(i) Review by the Government on
the working of the Bengal
Chemicals and Pharmaceuticals
Limited, Calcutta, for the year
1986-87.

(ii) Annual Report of the Bengal
Chemicais and Pharmaceuticals
Limited, Calcutta, for the year
1986-87 along with Audited
Accounts and the comments of
the Comptroller and Anditor
General thereon.

[Placed in Library. Ses No. LT-6129/88]

Indian Telegraph (Second Amendment) Rules,
1988, Reviews on the working of and Agpusal
Report of Mahavagar Telephone Nigam for
1986-87,
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THE MINISTER OF ENERGY AND
MINISTER OF COMMUNICATIONS
(SHRI VASANT SATHE) : | beg to lay on
the Table—

(1) A copy of the Indian Telegraph
(Second Amendment) Rules, 1988
(Hindi and English versions) published
in Notification No. GS R 361(E) in
Gazette of India dated the 21st
March, 1988 under sub-section () cf
section 7 of the Indian Telegraph Act,
1885,

[Placed in Library. See No. LT-£ 130/8§]

() A copy each of the following papers
(Hindi and English versions' under
sub section (!) of section 6!9A of
the Companies Act, ' 956 (—

(i) Review by the Government on
the working of the Mabanagar
Telephone Nigam Limited, New
Delhi for the year 1985-87.

(i Anpual Report of the Maha-
nagar Telephone Nigam Limited,
New Delhi, for the year 1986-87
along with Audited Accouats
and the comments of the Com-
ptroller and Auditor Geaeral
thereon.

[Placed in Library. See No. LT-6131/88)

Liquified Petroleum Gas (Regulation of
Supply and Distribution) Order 1988.

THE MINISTER OF STATE OF THE
MINJSTRY OF PETROLEUM AND
NATURAL GAS (SHRI BRAHMA
DUTT) : I beg to lay on the Table a copy
of the Liquified Petroleum Gas (Regulation
of Supply and Distribation) Order '988
(Hindi and Eaglish versions) publish=d in
Notification No. G SR 475:E) in Gozette
of India dated the 2'st April. 1988 under
sub-section (6) of section 1 of the Essential
Commodities Act 195S.

{Placed in Library. See No. LT-6132/8%]
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Notifications under Cuostoms Act, 1962 and
Centra)l Excise Rules 1944,

THE MINISTER OF STATE IN THE
DEPARTMENT OF INDUSTRIAL
DEVELOPMENT IN THE MINISTRY
OF INDUSTRY (SHRlI M. ARUNA-
CHALAM) : On behalf of Shri Ajit Panja,
I beg to 1>y on the Table—

(') A copy of the Notification No. G S R.
172(E) (Hindi and Epglish versions)
published in Gazette of India dated
the 18th April, 1988 together with an
explanatory memorandum regarding
exemption to specified medical equip-
ments including spare and accessories
thereof, when imported into India by
a Non Resident Indian from payment
of basic customs duty in excess of 20
per cect ad valorcm and the whole cof
the additional duty of customs levia-
ble thereon subject to the conditions
stipulated in (he notification under
secton 1597 of the Customs Act,
1962,

[Placed in Library. See No. LT-613%/88]

(2) A cepy of the notification No. G.S R.
424(E) (Hindi and English versions)
published ic Gazette of India dated
the 18th April, 1988 together with
an explanatory memorandum making
certain amendments to Notification
No. 84/87 Central Excises dated the
1st March, 1987 s0 as to allow the
benefit of proforma credit under Rule
S6A, to the duty paid souff falling
under sub-heading 2.04.50 used in
the manufacture of Creamy Souff
falling under sub-heading 2404.90
issued under the Central Excise Rules,
1944,

[Placed in Library See No. LT-6134 88]

Notification under Coal Mines Provident
Fund and Misc, Provisions Act 1948 and
Coal Mires Provident Fund (Second Amend-
ment) Scheme, 1988 etc. etc,

THE MINISTER OF STATE IN THE
DEPARTMENT OF COAL IN THE
MINISTRY OF ENERGY (SHRI CK.
JAFFAR SHARIEF) : I beg to lay on the
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'l:nble a copy each of the following Notifica-
tions (Hindi and English versions) under
section 7A of the Coal Mines Provident

Fund and Miscellaneous Provisions Act,
1948 :—~

(1) The Coal Mines Provident Fund
(Second Amendment) Scheme 1988
published in Notification No. G.SR.
237 in Gazette of India dated the
2nd April, 1988.

(2) The Andhra Pradesh Coal Mines
Provident Fund (Second Amendment)
Scheme, 1988 published in Notifica-
tion No. 238 in Gazettc of India
dated the 2nd April 1988,

(3) The Rajisthan Coal Mines Provident
Fund (Second Amendment) Scherne,
1v88 published in Notification No.
G.S.R 236 in Gazette of India dated
the 2nd April, 198%.

[Placed in Library. See No. LT-613%/8%]

THE MINISTER OF STATE IN
THE DEPARTMENT OF INDUSTRIAL
DEVELOPMENT IN THE MINISTRY OF
INDUSTRY (SHRI M. ARUNACHALAM):
On behalf of Sh i Eduardo Faleiro, | beg to
lay on the Table —

(1) A copy each of the following Reports
{Hindi and Eng'ish versions) ubnder
article 151(1) of the Constitution :—

(i) Report of the Comptrolier aad
Auditor General of India for the
year 1986-87—-Union Govern-
ment (Other Autonomous
Bodies).

[Placed in Library. See No. LT-6136/88]

(ii) Report of the Comptroller and
Auditor General of India for
year 1986-87—Union Govern-
ment (Delhi Administration).

(Placed in Library. See No, LT-6137/88]

(iii) Report of the Comptroller and
Auditor General of India for the
year 1986-87—Union Govern-
ment (Reveouc Receipt—Indirect
Taxes).

(Placed in Library. See No, LT-6138/88]
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(2) A copy each of the following Notifica-
tions (Hinai anod English versions)
under sub-section (4) of section 19
of the Banking Companies (Acquisi-
tion and Transfer of Undertakings)
Act, 1980 :—

(i) The Oriental Bank of Commerce
(Officers’) Service Regulations,
1982.

(Placed in Library. See No. LT-6139/88]

(i) The Vijaya Bank (Officers’)
Service Regulations, 1982.

{Placed in Library. Sec No. LT-6147/88]

(iti) The Corporation Bank (Officers’)
Service Regulations, 1982.

(Placed in Library. See No. LT-61 41/88)

(iv) The Andbra Bank (Officers)
Service Regulations, 1982,

[Placed in Library. See No. LT-6142/88)

(v) The New Bank of India (Officers’)
Service Regulations, 1982.

[Placed in Library See No. LT-6143/88]

(3) A copy each of the Annual Reports
(Hindi and English versions) of the
State Bank of India and its subsidiary
Baoks viz. State Bank of Bikaner and
Jaipur, State Bank of Hyderabad,
State Bank of Indore, State Bank of
Mysore, State Bank of Patiala. State
Bank of Saurashirs and State Bank of
Travancore for the year ended the
315t December, 1987 along with the
Accounts and the Auditor’s Reports
thereon, under sub-section (4) of
tection 40 of the State Bank of India
Act, 1955 and sub-section (3) of
section 43 of the State Bank of India
(Subsidiary Banks) Act, 1959.

(Placed in Library. See No, LT-6144/88]

(4) A copy each of the following Reports
(Hindi and Eoglish versions) under
sub-section (8) of section 10 of the
Baoking Companies (Acquisition aod
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Transfer of Undertakings) Acts, 1970
and 1980 :

(i) Report on the working and
activities of the Allahabad Bank
for the year ended the 31st
December, 1987 along® with
Accountg and the Auditor’s Re-
port thereon.

[Placed in Library, See No. LT-6145/88]

(1) Report on the working and acti-
vities of the Bank of India for the
the ended the 31st December,
1987 along with Accounts and
the Auditor’s Report thereon,

[Placed in Library. See No. LT-6146/88]

(iii) Renort on the working and scti-
vities of the Bank of Maharashtra
for the year ended the 31st
December, 1987 along with
Accounts and the Auditor’s Re-
port thereon,

[Placed in Library, See No, LT-6147/88)

(iv) Report on the working and acti-
vities of the Canara Bank for
year ended the 31st December,
1987 along with Accounts and
the Auditor’s Report thereon.

[Placed in Library. See No. LT-€148/88]

(v) Report on the working and
activities of the Central Bank of
India for the year ended the 31st
December, 1987 along with
Accounts and the Auditor’s
Report thereon.

[Placed in Library. See No. LT-6149/88]

(vi) Report on the working and
activities of the Dena Baok for
the year ended the 31st Descem-
ber, 1987 along with Accounts
and the Auditor’s Report
thereon,

{Placed in Library. See No. LT-6150/88]

(vii) Report on the working and
activities of the Syndicate Bank
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for the year ended the 31st
December, 1987 along with the
Accounts and the Auditor’s
Report thereon.

[Placed in Library. See No. LT-6151/88)

(viii) Report op the working and
activities of Union Bank of India
for the year ended the 3ist
December, 1987 alopg with
Accounts and the Auditor’s
Report thereon.

[Placed in Library. See No. LT-6152/88}

(ix) Report on the working and
activities of the UCO Bank for
the year ended the 31st Decem-
ber, 1987 along with Accounts
and the Auditor’s Report
thereon,

[Placed in Library. See No. LT-6153/88]

(x) Report on the working and
activities of the Andhra Bank
for the year ended the 3ist
December, 1987 along with
Accounts and the Auditor’s
Report thereon.

[Placed in Library. See No. LT-6154/88]

(xi) Report on the working and
activities of the Corporation
Bank for the year ended the 31st
December, 1987 along with
Accounts and the Auditor's
Report thereon.

[Placed in Library. See No.LT-6155/88]

(xii) Report on the working and
activities of the New Bank of
India for the year ended the
31st December, 1987 along with
Accounts and Auditor's Report
thereon,

[Placed in Library. See No. LT-6156/8¢]

{xiii) Report on the working and
activities of the Oriental Bank of
Commerce for the year ended the
31st December, 1987 along with
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Accounts and the Auditor's

Report thereon.
[Placed in Library. See No. LT-6157/88)

(xiv) Report on the working and
activities of the Vijaya Bank for
the year ended the 31st Decem-
ber, 1987 along with Accounts
and the Auditor’s Report
thereon.

[Placed in Library. See No. LT-6158/88)

THE MINISTER OF STATE IN THE
DEPARTMENT OF INDUSTRIAL DEVE-
LOPMENT IN THE MINISTRY OF IN-
DUSTRY (SHRI M. ARUNACHALAM) :
I beg to Jay on the Table :

(1) A copy of the Companies Unppaid
Dividend (Transfer to  General
Revenue Accounts of the Central
Government) (Amendment) Rules,
1988 (Hindi and English versions)
published in Notification No. G.S.R
363(E) in Gazette of India dated the
22nd March, 1988 under sub-section
(3) of section 642 of the Companies
Act, 1956,

{Placed in Library. See No. LT-6159/88]

(2) A copy of the Half-Yearly Report
(Hindi and English versions) of the
Coit Board, Ernakulam, for the period
from 1st April, 1987 to 30th Sep-
tember, 1987, under section 19 of
the Coir Industry Act, 1953.

{Placed in Library. See No, LT-6160/88]

(') A copy each of the following Notifi-
cstions (Hindi and English versions)
under sub-section (6) of section 3 of
the Bssential Commodities Act,
1985 :

() Tbe Blectrical Appliances (Qua-
lity Control) Order, published in
Notification No, G.S.R. 356(E)
in Gazatte of India dated the
18th March 1988,

(ii) G.S8.R. 349 (E) published in
QGazette of India dated the 18th
March, 1988 rescinding Notifi-
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cation No. G.S.R. dated the 8th
April, 1987.

(iii) G.S.R. 358 (E) published in
Gazette of India dated the 18th
March, 1988 making certain
amendments to Notification No.
SO. 797 (E) dated the 12th
November, 1981.

[Placed in Library, See No. LT-6161/88)

Budget estimate of the Damodar Valley
Corporation for 1988-89 etc. etc. and a
statement showiog reasons for delay in laying
these papers on table.

THE MINISTER OF ENERGY AND
MINISTER OF COMMUNICATIONS
(SHRI VASANT SATHE) : On behalf of
Smt. Sushila Rohtagi, I beg to lay on the
Table :

(1) A copy of the Budget Estimates (Hind1
and English versions) of the Damodar
Valley Corporation for the year 198 8-
89 under sub-section (1) of section
44 of the Damodar Valley Corpora-
tion Act, 1948.

(Placed in Library. See No. LT-6262/88)

(2) () A copy of Aanual' Administration
Report (Hindi and English ver-)
sions) of the Punjab State Electri
city Board for the year 1985-86
under sub-section (1) of section
75 of the Electricity (Supply)
Act, 1948.

{Placed in Library. See No. LT-6163/88]

(ii) A copy of the Annual Financial
Statement lncorporating 1986-
87 (Actvals) 1v87-88 (Budget/
Revised Estimates) and 1988 89
(Budget Bstimates) (Hindi and
English versions) of the Punjsb
State Electricity Board.

(Placed in Library. See No. LT-6'64/88)

(3 A statement (Hindi and English ver-
sions) showing reasons for delsy in
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Committee Report

laying the papers mentioned at (2)
above.

[Palced in Library. See No, LT-6163 and
6164/88]

12.02 hrs.

COMMITTEE ON GOVERNMENT
ASSURANCES

(English}

Eleventh Repors

SHRIMATI USHA THAKKAR (Kutch) :
I beg to present the Eleventh Report (Hindi
and English versions) of the Committee on
Government Assurances.

COMMITTEE ON ABSENCE OF
MEMBERS FROM THE SIT-
TINGS OF THE HOUSE

[English)

Twelfth Report

CH. RAM PRAKASH (Ambala) : I beg
to present the Twelfth Report (Hindi and
English versions) of the Committee on
Abseace of Members from the Sitttngs of
the House.

Interruptions

SHRI H, N. NANJE GOWDA
(Hassan) : Sir, it is a very important
matter. The Chief Minister of Karnataka
Shri Hegde, is trying to...(/mferruptions)

MR. SPEAKER : What I can do ? We
cannot discuss the Chief Minister.

(Interruptions)

MR. SPEAKER : We caonot discuss
the Chief Minister here. The Coastitution is

(Det. of Con. of Ser.) Bill

there and the Government of India will have
to deal with it and they will desl with it
under the Constitution. We have no autho-
rity to discuss the Chief Minister here.

(Isterruptions)

12.03 brs
LOKPAL BILL

[English)

Extention of time for presentation of
Report of Joint Committee

SHRI SOMNATH RATH: Ibeg to
move :

“That this House do further extend
upto the last day of the Monsoon
Session, 1988, the time for presenta-
tion of the Report of the Joint Com-
mittee on the Bill to provide for the
appointment of a Lokpal to inguire
ioto allegations of corruption against
Union Ministers and for matters
connected therewith’*

MR. SPEAKER : The gaestion is :

““That this House do further extend
upto the last day of the Monsoon
Session, 1988, the time of presenta-
tion of the Report of the Joint Com-
mittee on the Bill to provide for the
appointment of a Lokpal to inquire into
allegations of corruption against Union
Ministers and for matters connected
therewith.”

The motion was adopted,

12,03} brs.

BHARAT PETROLEUM CORPORATION
LIMITED (DETERMINATION OF
CONDITIONS OF SERVICE OF

EMPLOYEES) BILL*

[English)

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND NA-



343 Matter under Rule-377

TURAL GAS (SHRI BRAHMA DUTT):
1 beg to move for leave to introduce a Bill
to empower the Central Government to
determine the conditions of service of the
officers and employees of Bharat Petroleum
Corporation Limited and for matters con-
nected therewith.

MR. SPEAKER : The question is :

““That leave be granted to introduce
a Bill to empower tbe Central Govern-
ment to determine the conditions of
service of the officers and employees
of Bharat Petroleum Corporation
Limited and for matters coonected
therewith.”

The motion was adopted.

SHR1 BRAHMA DUTT:
the Bill,

I introduce

12.04 brs,
MATTERS UNDER RULE 377

{Translation)

(i) Need to take steps to protect the
agricaltural labour from exploita-
tioms.

SHRI JAGDISH AWASTHI (Bilbaur) :
Mir, Speaker, Sir, our country is basically
an agricultural country but despite making
Jot of progress in scientific and technical
fields it has not achieved the desired standard
in agriculture. Consequebtly, most of the
farming in our country is done in a tradi-
tional way even today and the agricultural
labour is exploited. Undue advantage is
taken of the unemployment problem in the
country, and the agricultural labour is forced
to work extra hours while they are not pa d
even the minimum wages prescribed by the
Government. As the agricultural labour
engaged in the agricuitural secter are illiter-
ate and unorganised, they are not able to

® Pablished in Gazette of India Extra-
ordipary, Part 1I, Section 2, dated
30-5-88,
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raise their voice collectively against this
exploitation,

Therefore, 1 request the Government to
take effective steps to protect tbem from ex-
ploitation and if required, a Central legislation
should be epacted in this regard.

[English)
(ii) Need to jmprove the functioning of

\/ulephone system in Calcutta.

KUMARI MAMTA BANERIJEE (Jadav-
pur) : Telephone Exchanges at Calcutta are
in very pitiable condition. Calls do not
materialise for hours and exaggerated bills
are presented to the consumers. There is
also a long waiting list for the telephone
copnections., The functioning of Calcutta
Telephone Exchange could be seen from its

Telephone Directory which bas lot of
mistakes.

I urge upon the Union Government to
take necessary steps to improve the working
of Calcutta Telephone Exchanges by toning
up the administration and posting efficient
technicians,

[Translation)

(ili) Need to properly utilise unculti-
vated Jand in Chamba) region of
Madhya Pradesh,

SHRI KAMMODILAL JATAV
(Morena) : Mr, Speaker, Sir, many rivers
like Chambal, Kunwari, Asan, Saak Kuno,
Parvau etc. flow through Chambal region of
Madhya Pradesh. These rivers have rendered
lakhs of hectares of land uncultivable due to
soil crosion which is still continuing. The
Government have formulated a scheme of
spraying seeds in this region and have spent
crores of Tupees on it but all that money has
gone waste. Had this money been spent on
plantiog trees, the poor people would have
got jobs and assets worth crores of rupeces
would have been created. I, therefore,
request the Government that the land should
cither be distributed among the landless
farmers or usefu! trees like Mango, tamarind,
Jo nun, Mausammi, oranges, cashewnuts,
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rosewood, teak, eucalyptus, neem etc. should
be planted there. By making these arrange-
ments the Goverament will have assets worth
crores of rupecs, the unemployed persons
will get jobs and it will also reduce the
intensity of drought in this region.

[English)

(iv) Neced to include Sonepat (Haryana)
in the National Capital Region.

SHRI DHARAM PAL SINGH MALIK
(Sonepat) : District headquarters Sonepat is
big industrial town of Haryana which is
situated only about forty kms. from Delhi.
It is a fast developing town and requires
proper planning in all respects. The other
towns situated for away from Delhi, Iike
Panipat, Mathura, Alwar, Rewari and Rohtak
have been included in the National Capital
Region whereas Sonepat has not been includ-
ed in National Capital Region. About forty
thousand people daily come from Sonepat to
Delni to attend their offices and other busi-
ness . concerns. It is, therefore, requested
that Sonepat Town of Haryana be included
in National Capital Region to check hapha-
zard and unplanned growth of this area.

[Translation)

(v) Need to introduce question papers
in regional languages in competitive
examinatjons.

SHRI AKHTAR HASAN (Kairana) : I
want to draw the attention of the Govern-
ment towards the compulsory Enghish paper
and English medium 1n All India Competi-
tive Examinations and Admission Tests held
for Enpgineering Colleges and Technological
Institutes. Even aiter forty years of icde-
pendence, students of our country are forced
to learn Engiish language and as a result
only the students belonging 1o the well-to-do
families are anle to pass the aforesaid exa-
minations wnereas most of the students
belongirg to the rural and backward areas
are not able to clear these examinations
due to their poor knowledge of English
language. According to the survey of
NCERT only seven per cent students
study English and the remaining 93 per cent
students study in Hindi and other regional
languages in the whole country. Last year
90 per cent of Boglish medium students
Qualtfied in L1.T. cxaminations while 93 per
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cent students studying Hindi and regional
lapguages could get only ten per ceot scats
in it. Besides, All India ; Examinations such
as National Defence Acadamy, All ladia
Premedical Test, FMC, Puna, Indian Forest
Services, there are several other examinations
in which English paper is of 150 marks and
is compulsory, though there is no need of it
along with science subjects and a Question
Paper in Hindi and other regional languages
can be substituted in its place. This should
be done because it is very difficult for the
students to compelete these examinations
after studying upto class 12th in Hindi and
regional medium.

Keeping in view these problems I, there-
fore, request to the Government that English
paper should not be compulsory in such
examinations but it should be made optional
in the interests of the regional students and
the candidates should be allowed to opt for
Hindi or their own regional language so tbat
every citizen of the country may be able to
compete in all important examinations like
Civil Services etc.

{English]

(vi) Need to construct a bridge over
Brahmpatrs river near Dibrugarh in
Assam,

SHRI M. R. SAIKIA (Nowgong) : Sir,
Duliajan and Naduwa are two important
Indian Army base-stations ip Upper Assam.
Troop movement from this area to far-fung
Chinese border in Arunachal Pradesh used
to be done via Guwahati which bhas now
been switched via Kalia Bhomaraguri over
Brahmaputra river near Tezpur. The army
has to travel approximately 500 kms. from
these bases to reach their destination. The
entire North bank of Brahmaputra river
and Arunachal Pradesh is very much
backward in all spheres viz,, trade commerce
and industry, as the srea is not connected
with any major town of Assam. Guwabhati
is more than 500 kms. by road. In case
there is a direct road-link through a bridge
over the Brahmaputra, aear Dibrugarh
town, it will be only 100 kms, from North
Lakhimpur and 150 kms. from Itanagar.

Therefore, 1 urge upon the Central
Government to take initiative for construc-
tion of a bridge near Dibrugarh over the
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Brahmaputra river which would go a long
way for development of this region.

(vii) Need to probe the disappearance
of some people from Meerut during
1987 riots.

SHRI G. M. BANATWALLA (Ponnani) :
Mr. Speaker, Sir, the United Nations
Working Group on Enforced and Involuntary
Disappearances bas transmitted to the
Government of India a communication
relatiog to thirty allegedly enforced or
involuntary disappearances fromn in and
around Meerut on May 22, 1987, i.e.
during the last riots in Meerut. This has
been admitted by the Government in reply
to my Unstarred Question No. 7560 on
20th April, 19%8. The Government of
Uttar Pradesh has instituted enquiries in the
matter. As the matter and the alleged
circumstances of enf.rced disappearaoces are
rather serious and have also attracted
international attention, I urge upon the
Government that inquiries be instituted by
Ceatral agencics, preferably by the CBI
and action be taken against those responsible
for the said disappearances and full compen-
sation be given to the next of kith
and kin.

[(Translation}

(viii) Need to include ‘Rajbhar’ and
‘Gond’ (Kabar) Commaunities in the
list of Scheduled Castes and Schedu-
led Tribes.

SHRI RAJ KUMAR RAI (Ghosi) i
Mr. Speaker, Sir, there is a large population
of ‘Rajbbar’ community in Uttar Pradesh
and adjoining States and most of the persons
belonging to this community are landless
and illiterate. Their cconomic condition is
very pitiable. Thecy bave not been provided
any reservation of any other facilities.
Keeping in view their economic and social
condition there has been a long standing
demand for decades that they should be
benefited by providing them the facilities
of Scheduled Castes and Scheduled Tribes
and thus their standard of living should
be uplifted. The State Government of
Uttar Pradesb bas recommended on 26th
May, 1982 that the persons belonging to
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this community should be provided the
facilities of Scheduled Castes and Scheduled
Tribes but despite this and also my sub-
missions in the House the Central Govern-
ment has not taken any action. The
condition of ‘Gond’ (Kahar) community
living in Eastern Uttar Pradesh is also
somewhat similar., They are Dot provided
the facilities, benefits and certificates which
are available to this community in other
States and Commissionaries thereby causing
great resentment among them. From 17th
April to 21st April, persons belonging to
‘Rajbhar’ community had drawn tte attention
of the Government by staging a ‘dharna’ at
the Boat club New Delhi.

I, therefore, request the Government to
include ‘Rajbhar’ and ‘Gond’ (Kahar)
community residing in the districts of
Eastern Uttar Pradesh in the list of Schedu-
led Castes and Scheduled Tribes so that
these communities could also enjoy the
facilities which are available to the Scheduled
Castes and Scheduled Tribes.

12.17 hrs.

DISCUSSION UNDER RULE 193

(English]

Defence Minister's statement of 21 4.1988
Re. Allegation of payment of Commission to
Indian Agents in connection with purchase of
submarines from M/s. HDW of Federal
Republic of Germeny

THE MINISTER OF DEPENCE (SHRI
K. C. PANT) : Mr. Speaker, Sir, 1 heard
the debate very patiently and 1 requestsd
my Hoo. friends to give me a patient hearing
also and 1 am glad that yesterday even
Prof, Dandavate scemed to react to this
suggestion favourably, 1 made a detailed
statement in the House on 218t April, 1988
and there I went into some detail about the
sequence of events which are related to
the acquisition of submartines from the
HDW in the year, 1981, nearly 6} years
ago and I also informed tbe House about
the inquiries  conducted, about (he
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outcome of the inguiries and about the
investigative agencies and the correspondence
which the Government of India undertook
both with tbe FRG Government and the
HDW. All those pertinent matters were
raised by me and were acswered by me in
that particular  statemsnt. Some Hon.
Members have quoted from that statement.
I find, by and large, that there bas not
been any serious objection with regard to
that statement. But, pevertheless, there
bFave been some points made, some misgiv-
ings have been expressed, some doubts
have pot been cleared and 1t is my cuty
to the House and to the Hon. friends who
have spoken, a: far as possible to clear
those doubts and to remove those misunder-
standings so far as they are relevant.

The fact of the matter is that the
acquisition of submarines as such is not
in dispute. The peed for India to bhave
submarines is acknowlcdged The interven-
tion of Gen. Sparrow--1 don’t tnd him
here today—- was 1 thought necessary in the
debate in oider to intrcduce a dimension
which otherwise would rot have been men
tioned namely, the geo-strategic ¢+ mpulsiors,
the other military considerations which are
pertinent as a background of this issue, as
to the need as well as urgency of acquiring
submarines and I think many Hon Members
referred to the fact that the proces* bepan
carly in 1979, even earlier than 1979 1
make this point because =all of us sitting
on both sides of this House are equally
interested in the defence preparedness of
this country: all of us are witally interested
in seeing that our armed forces are well-
equipped and 1, for one, have never claimed
a monopoly of patriotism. 1 am a little
disappointed when anybody on the «ther
side claims a monopoly of honety, 1
think a certain amount of mutual under-
standing is essential for the functionine of
Parliamentary Democracy. When [ respond
to the debate, 1t is in that spirit and
accepting the bona fides of the points that
bave been made, accepting the fact that
on both sides of the House, we arc in “rested
in seeing to it that we have a clean public
life that we purchase weapons and equipment
which are needed at 1ihe nght price, of
the right quality and if there is any hanky-
panky anywhere, we are equally interested
in exposition the gwlty and punishing him.
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This has to be the basic frame within which
this discussion takes place. But if 1
discuss it from a point of view of scoring
a few debating points and you discuss it
from the point of view of presuming the
Government guilty before you start to
speak then, 1 am afraid, this discussion
loses all direction and perbaps the construc-
tive aspect of the debate will be lost in
total polemics. Therefore, it is ip ti. t spirit
that I approach it,

Sir, throughout, my fricnds opposite
referred to the co-called telex of 24th
February and they complained that the
Government 1s suppressing the truth ard
has rot dared to disclose the telex. This is
what they said. This was the coded message
received from our Ambassador in Bonn.
That was the starting point, in fact, of
this entire 1ssue 1 think, some Hon.
Member stood up to correct arother Hon.
Member and said: ‘‘No. This message has
been placed on the Table of the House™.
The fact 1s that this message has been placed
verbatim cn the Tabtle of the House, 1
think Shri Bipin Pal Dis corrected the
gentleman who was speaking. So, this has
been tabled by vs

One of the points which has to be noted
it that one of these two Members who
referrcd to the teleeram not being placed
on the Table of the House was Shri Sombath
Chatterjee. I think he was looking perhaps
for the Cipher Code reference. That has
been removed for obvious reasons. We do
not want our Cipher Codes to be known,
The text of the message is verbatim there,
I bave known Shri Chatterjee for a long
time. | have had the pleasure of also
fistening to his father in this House. Sir,
he is a careful man and it is his profession
to scrutinise papers carefully. He is a
Lawyer and a good Lawyer at that. So,
now he misses a basic document on which
the whole edifice of this debate is buile,
on which he builds up a case thereafter and
he fails to notice that the Government has
already grven him this piece of information
and tabled this document. 1 would like to
ask him one thing. Suppose he has missed
this document-- it 1s possible He scrutinised
but he could not locate the document or
he rmussed 1t altogether and such things
can happen But then, be jumps to the
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conclusion that the Government is interested
in suppressing the truth. I don’t say this
out of any rancour. I say this because even
in the most obvious cases of boma fides
on our part, the obvious thing would have
been for Shri Chatterjee to say : “Why
didn’t the Government table this ? This is
an important document. I am surprised it
has pot tabled it’ But he suspects our
bono fides. So, having missed it, he jumps
to the conclusion that there is mala fide
involved; he jumps to the conclusion that
suspicion is warranted; he jumps to the
conclusion that this is a suppression of
truth. Therefore, my request to my Hon,
friends is this, Do not start by reaching
a conclusion and then look for evidence. If
you start by reaching a conclusion and then
go backwards, then everything becomes
suspect and everything does not fall within
the parameters of the case that you have
built up yourselves and if it does not
correspond to that, then your tendency is
to reject it out of hand. So, my earnest
appeal to you is nct to approach these
matters in that spirit but to approach them
with an objective mind, with an open mind,
and to see how far it is warranted to
reach the conclusions with which you
bave started. Otherwise, 1 am very much
afraid of suspicious being taken for facts,
being substituted for evidence, and it will be
a sad day when we in this House, leave
aside the country at large, begin to suspect
each other and air those suspicions
without having a solid base. 1 do not, for
one mioute, say that you spare anybody
who is guilty, but 1 do say with all the
strength st my command that the day
we take suspicions for evidence, we distort
the entirc system of justice in this couptry.
Not only that, we distort the basis of the
relationship between wus in this House,
That is more important than even the
first point because we have to make this
democracy work together; it is not our
responsibility alone; we may have a majority;
but you count—and we want you to count—
in the country. Together we have to make
this work and for that purpose 1 make this
point to you that we cannot afford to allow

people t0 have wrong notions on these
basic issves before us.
A point was made that the Prime

Minister’s officc got a copy of this telex
or this message but did not 1ake any action
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on it. The usual manner in which these
messages are treated is that the Ministry
concerned deals with them 1 think, perhaps,
the Prime Minister’s office may be getting
a hundred message a day, coded messages.
Ordinarily, whichever Ministry gets it deals
with it. In this case it was addressed to
the Defence Secretary with a copy of the
Raksha Mantri—and one copy went to
the Prime Minister—and what is more,
action was taken on it in the Defence
Ministry. So, in the normal course, once a
policy is laid down— and in this case there
was the policy of having direct negotiations
with the foreign suppliers.

SHRI S. JAIPAL REDDY (Mahbub-
nagar) : It was not an ordinary message.
(Interruptions).

SHRI K. C. PANT : Once the general
policy is laid down, then there is no
occasion, there is normally no occasion,
for the Prime Minister or his office to
intervene in individual cases. This happens.
Those of you who have been in the Govern-
ment know this tecause you know the
volume of papers we have to deal with
every day 1 am sure Prof, Dandavate
remembers very well

SHRI BASUDEB ACHARIA : It is the
importance of the message which matters.
(Interruptions).

SHRI K. C. PANT: Those of my
friends who bave Dot been in the Govern-
ment will, I hope, one day, come to learn
about it in their respective States. Here
1 do not see much chance of their coming.

The Defence Secretary had advised the
FRG Ambassador as early as November
15, 1985, about the npeed for direct
negotiations with the foreign suppliers. This
point was specifically raised by Shri Rao
yesterday. He said that the Government
communicated to the FRG Government
Therefore, 1 am just mentioning this. That
is all.

Some friends raised the question of this
message having been received in February
and our Aide Memoire having gone to the
FRG Government and our letter baving
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gone to the HDW in June. And they asked
why there was delay. Now, where is the
question of delay ? I, in my earlier state-
ment, .gave a sequence of events. Now,
their point is : what were the steps that we
took and what was the course of action
we 1dopted in looking into this matter ?
Where did it start ? It started with this
particular message Then it came up to
the then Ruk:ha Mantrr and he ordered that
three enquines should be held. Now, ali
those dates are given in my earlier state-
meat. If you care to go through it, dates
are given as some time in March and so on.
There is nothing concealed It is all open.
You can go into the document. I have my
statement here  But if I read it out here,
again it will take a long time. The dates
are given,

The point ‘s that even though he was in
the Defence Ministry, those orders that he
issued were in relation to the agencies in the
Finance Ministry  That is only a technical
point. J don’t make it. It is pot relevant
to the main thrust of the point that we are
discussing The point is that he wanted
some enquiiies to be made, He left the
Governnzn'.  The Government could bave
taken a view saving, ‘‘no, we will consult
our Ambissedir and foish. We need not
hold the ingquity  We need not ask these
agencies to go into it. [ will come to you
and say : a'l right, this is the inquiry and
this is the result and we don't, feel it is
pecessary to hive aany other inquiry.” The
Government did not take that position. The
Government said: ‘‘no, the then Defence
Minister may not be there but we will order
an inquiry as he wanted.” And all the in-
quiries were ordered. It was communicated
to the Finance Ministry. Those iequiries
were held and the details are given in my
statement  So, | would like 10 make a point
quite clear that the inquiries which he want-
ed were conducted, were carried out by the
investigative agencies which he had specified
in those orders.

The other point is that having made
those inquiries, I think, you won't want me
to read it. But on page 5, I have given all
the details  about different agencies which
conducted the inquiries. Then, we found
and I have stated it very frankly that the 1n-
vestigative agencies of the Fipance Ministry
were not able 10 make much headway. 1

have said it on page 6 of my statement.
Now, once again, we could have come to
the House and said : ‘‘sorry, the Finance
Ministry agencies could not make much
headway, what can we do. Therefore, bere,
the matter is ‘closed.” We didn’t say that,
we didn’t do that. This Government was
very much interested in gettiog at the truth.
We are not interested in suppressing the truth
as some Hon. Members have alleged. And
instead of that, we involved the CBI. We
said : “no, let the CBI look into it also.””
The CBI was not aspect to enquire by the
former Raksha Mantri. We introduce CBI.
CBI held its own inquiries. Then we said :
“‘Let the inter-ministerial team be sent to
the FRG snd to the UK so that they could
pursue the matter there also™ And we
sent this team and 1 will indicate later what
was the constitution of that team. And it
is this team that came to certain conclusions.
And ultimately, we have, on the basisof
the entire facts, reached to some conclusions
which were in my statement.

Now, the Government obviously took
the step of approaching the HDW and the
FRG Government also. The way this case
was preseated by some Hon. Members, they
seem to suggest that the Government were
content only with getting the version of the
HDW and leaving it at thatt We have
asked the HDW. The HDW has said
something and the Government is content to
stay with that and not to enquire further,
not to make its own inquiry. You will bave
seen from the facts that are placed before
you that the facts are very different, that we
did employ our own agencies. Apart from
HDW, we consulted the FRG and the FRG
Government, the Government of the Federal
Republic of Germany was involved very
much in this, because this is a public sector
company and they own this —75% or some-
things; 1 have given those figures also some-
where. So all these facts have to be seen
together.

While 1 don’t want to again take the
time of the Housc on this, I think that in
the light of what has been said here it is
necessary for me to make it clear by reading
out a few extracts.

Take the Aide Memoire of 12th June
which was sent to the FRG Government. In
the last sentence what has been said is that §
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“The Government of India, therefore,
would impress upon the Government
of FRG to make known to the Indian
Government that fullest details of any
commissions paid, to whom, when
and for what services, and whether
such agreement still subsists.”

There was no attempt to water it down
or to dilute, to put any different construc-
tions on it. 1In fact, at thc beginning of
that para we said :

‘It will be seen that Dr. Molitor had
made a very definite statement to the
Ambassador of India in Bonn on
Febroary 24, 1987, that a scven
per cent commission was payable to
Indian agents at HDW under the
terms of an open-ended agreement.”

So there was no attempt to push any-
thing under the carpet. What can be clearer
than this ?

Then something has been quoted by
some Hon. Members from the letter sent to
the Chairman of the HDW on 2 7th June by
the Defence Secretary. 1 don’t want to read
out the whole thing.

SHRI SAIFUDDIN CHOWDHARY
(Katwa) : What is the reply of the FRG
Government ?

SHRI K.C. PANT : I think I am being
quite polite and 1 am being clear in what 1
am saying. If my friend bas patience, 1
think the whole matter will come before him
clearly. (Interruptions)

I quote from the letter of June 27..
Para 3 :

“In the aforesaid context, we call on
your Company to furnish us complete
information regarding the agreement
which has been entered by you with
Indian agents and specifically in regard
to the following aspects ¢

(i) the precise amounts which bave been
paid and the amounts which are
due to be paid by you by way of
commission, secret payment, etc.
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along with dates, places and modes
of payments.

(ii) Full details of the recipients of such
payments, whether they be persons’
or Companies, and in the case of
latter, their Proprietors/Presidents/
Directors and place of incorpora-
tion.

(iii) The services rendered by such per-
sons/Companies with reference to
which such amounts have been
paid/are due to be paid.

(iv) Copies of the contracts, agreements
acd correspondence between your
Company and such recipients.

(v) AN other facts, circumstances and
details relating to these transac-
tions, in your possession.”

1 would not have taken the trouble to
read all this out again; but for the fact that
we are charged of suppressing the truth, 1
put this before you and 1 ask you to improve
upon this; any ore of you make a sugges-
tion that improves upon the question that
we have posed. One improvement and 1
am prepared to take any suggestion,

SHRI S. JAIPAL REDDY : We cannot
improve upon the questions, It is a part of
suppression. .. .. ...(Interruptions)

SHRI K.C. PANT : | will read anotber
letter which we sent to HDW; that also 1
will quote. What it says in Para 4 is :

“‘Questions regarding the alleged
payment of commission to an Indian
ageot by your Company have been
raised in our Parliament and the
issue has developed into an impor-
tant public debate.”

‘...~ It is the responsibility of our
Government to establish the truth
and initiate appropriate action against
those who have infringed the laws
of the country. We expect that HDW
adequately appreciating in the situa-
tion will cooperate fully and furpish
complete facts in respect of the ques-
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tions asked in para 3(1) to (v) of
my letter of June 27, 1987.”

t

Finally in para § it says :

“‘We trust that your company will do
nothiog which may jeopardise our
future business relations and supply
the requisite information on the most
immediate basis.”

SHRI V. KISHORE CHANDRA S.
DEO (Parvathipuram) : Sir, may I ....

SHRI K.C. PANT : No. (Interruptions)

Now, Sir, Sbri Somnath Chatterjee gets
very irritated when somebody interrupts him
and he has the habit of smiling when some-
body else is interrupted.

SHRI SOMNATH CHATTERIJEE
(Belpur) : Is there any ban on smiling ? He
should appreciate instead of interrupting

SHRI K,C. PANT : 1 appreciate it when
he smiles but when he starts giggling I do
not appreciate it.

SHRI SOMNATH CHATTERJEE
When I was ioterrupted yesterday he was
also enjoying. He oever stopped his Mem-
bers. Please go through the record of
yesterday’s debate.

SHRI K.C. PANT : I did not interrupt
you. (Interrupsions)

MR. SPEAKER : Order. It is enough.

SHRI K.C. PANT : Now, Sir, this is a
letter to the State Secretary, Ministry ot
Defence again by the Defence Secretary.
This letter is dated 28 September, 1987, In
para 5 it says :

““J request your personal intervention
to ensure that complete information is
supplied to us in respect of all the
Indian/Foreign agents involved and
services rendered by them, details of
the payments made, due to be made
by HOW and whether such arrange-
ment atill subsists. We shall greatly

appreciate your most urgent assistance
in the matter.”

This is the extent to which we went in
trying to secure the information from FRG
and from HDW. This should establish to
those who are objective that in this matter
the Government bas certainly gene to the
fullest extent to get the information. Tbhat
is why I quoted extensively from this and, I
think, any fairminded person will say ‘yes’
unless he has reached different conclusions
for different reasons. He will say that this
was a very fair way of going about it. You
have made strenuous efforts, If he is fair
enough he would say we appreciate the
efforts made by the Government.

SHRI S. JAIPAL REDDY : It is an
exercise in self-congratulations.

SHRI K.C. PANT : Several references
bave been made to the statement attributed
to Dr. Molitor and conveyed by our Ambas-
sador. Naturally this is an important aspect
of the whole matter. Many Hon. Members
have referred to the mis-understanding and
they say what mis-understanding could bave
arisen. Now one Hon. Member even went
to the extent of doubting whether Dr. Moli-
tor was questioned. He raised the issue:
Has be been questioned ? 1 would refer him
to para 15 of my statement wherein it is
clearly mentioned that discussions were held
by the investigative agencies with Dr. Moli-
tor. The inter-Miuisterial team deputed
abroad by the Government of India duly
examined Dr. Molitor during their visit to
Bonn.

SHRI S. JAIPAL REDDY : What did
be say ?

SHRI K.C. PANT : I will tell you what
be said. Now what was the team ? The
team led by CBI included the Director Ene
forcement, Director Iaspection, Income Tax,
Mioistry of Finance and Joint Secretary
Navy. These were the people. CBDT was
there, Income-tax peopie investigative branch
as well as Directorate of Enforcement
branch. Dr. Molitor denied baving said
anything to our Ambassdor about alleged
payment of commissions. This is what you
wioted t0 koow and thiv is what the team
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bas ‘féported t6' us. (Inferruptions’ They had
beld discussions with him and this is the
report, (Interruptions)

““Sir, T asseit. T am not yielding.

MR. SPEAKER : This is something...You
are doubting -your own Government.

SHRI 8. JATPAL REDDY : He is attri-
buting a statement to Dr. Molitor which is
not to b& found in records.

MR. SPEAKER : He is stating the facts
which he has with him. '

(Interruptions)

SHR1 S. JAIPAL REDDY : Statement
of Dr. Molitor is not to be found on record
anywhere.

MR. SPEAKER : Please sit down. No,
sit down.

(Interruptions)

MR. SPEAKER : Doesn’t matter, you
see, whatever agency is here.

(Interruptions)

MR. SPEAKER : No, we cannot charge
him like that.
L 3

(Interruptions)

MR. SPEAKER : It cannot be coming
out of the hat. Mr. Reddy, this is not the

proper way.

SHRI S. JAIPAL REDDY : Where is
Dr. Molitor's statement op record ?

(Inserruptions)

“MR. SPEAKER : You are transgressing
every limit of parliamentary norms.

(Intetruptions)
" SHRI K.C. PANT : This was asked.

(Interruptions) Shri Kishore Chandra S. Deo
sbould kuow that a question was rajsed in
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this House. It is not as though I have
come forward with something on my own.
A pointed question was raised. Therefore,
I sought to give a reply, Are you blaming
me for it ?

SOME HON. MEMBERS : No, no,

SHRI K.C. PANT : Then where is the
question...... (Interruptions). As the Speaaker
has said, I have gone by the material with
me. (Interruptior s)

MR. SPEAKER : No running debate.

SHRI K.C. PANT : If the fact is not
convenient to you, even then, I bave to go
by the facts with me. ({nterruptions) Yester-
day, some friends bad expressed lack of
clarity about the letter received by Dr.
Molitor on February 24, 1987 from the
Indian Embassy. While I have tabled all
the documents, I would like, once again, to
repeat the sequenee of events replying to
our aide memoire of June 12. The FRG
Government replied as follows :

““With regard to the remarks by a
member of the Federal Defence Minis-
try staff, which were referred to in
the memorandum of June 12, 1987,
Dr. Molitor stated that on February
24, 1987, he had received without
comment a letter from the Indian
Ambassador concerning the Indian
position on commission payment that
was paid to any Indian or noo-Indian
agents in India or abroad.”

({aterrup:ions)

SHRI SOMNATH CHATTERIJEE :
What was the misunderstandiog ?

SHRI K.C. PANT : I shall come to the
misunderstanding part also.  (lmtertuptions)

MR. SPEAKER: Mr. Chatterjec, will
you take your seat ?

SHRI SOMNATH CHATTERIJEE : He
says vital matter, You appreciate vital
matter. But our doubts are not cleared,
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[Translation)

MR. SPEAKER : Mr. Chatterji, that is
not good on your part.

SHRI SOMNATH CHATTERIJEE :
What is not good ?

SHRI S. JAIPAL REDDY : Please ask
him what is good ?

MR. SPEAKER : Mr. Reddy, what you
do is good. You are the lone angel here.

[English)

SHRI S. JAIPAL REDDY : I am merely
a man, Sir. This is better than angel.

MR. SPEAKER : This is what, I think,
we are all We are men.

SARI S. JAIPAL REDDY: I don't
believe in angel. I believe I am just a good
maun.

MR. SPEAKER : Let us be men. That
will suffice.

(Interruptions)

SHR! K C. PANT : 1 have quoted from
a communication from the German Govern-
ment. I have not fabricated it. I have not
produced out of thin air. (Interruptions)
Just see this. This is what I mean He thinks,
he is streogthening his case. (Interruptiont)
This is a clear and categorical statement by
the FRG Goverpment.

Now, on the question of misunderstand-
ing, a great deal had been said yesterday.

SHRI DINESH GOSWAMI : 1 promis-
ed pot to interrupt If you yield, T will......

SHRI K.C. PANT : I will be the last
person to make bim break his promise,

(Interruptions)

The fact is that there is no basis for
any misconception with regard to the
misunderstanding. 1 would refer the Members
to what the FRG Government says, Aide

Memoire of 27th July, 1987 which unfortu-
nately is read out of context. What does
the FRG Government say ? It has asked
the HDW to co-operate closely with the
Indian Government to answer the questions
asked by us. That is what it says and it
has been quoted by friends opposite also.
Now let me revert to the HDW letter of
9th July. It clearly says that HDW are
surprised to learn of the information which
they say is not correct. Mark these words.
They say that ‘this information is not
correct’. This is a quotation. Only after
saying this, HDW proceeds further and says
that this could only have been caused by
misunderstanding. That is the genesis of the
‘misunderstanding’ and unless you read the
sentence. ..(Interruptions)

When they say that this information is
not correct, this could only have been
caused by misunderstanding. Gentlemen use
such expressions. What it means, 1 think,
you should ask the friend next to you and
he will tell you Mr. Chatterjee, Now, it is
wrong and he says that it is not correct.
Therefore, it could have only been caused by
misunderstanding. (/nterruptiaus)

MR. SPEAKER : Now, what you have
to say, you have saixd Now, he is saying
what he has got to say. So, listen. He is
not saying something wrong or fabricated.

(laterruptions)

MR. SPEAKER : He cannot say what
you like.

(Interruptions)

SHRI1 S. JAIPAL REDDY : Are we to
be blamed if we misunderstand the Minister
on this question of misunderstanding.

MR. SPEAKER : Mr. Reddy, he is pot
going to say what you put in his mouth.

(Interruptions)

SHRI K.C. PANT: So, Sir, whatit
has come to is this, whether my friends like
it or not. The team met Dr. Molitor and
reports back that he has denied having
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made the statement, The FRG Govaroment
says (Interruptions)

MR. SPEAKER : He is only stating the
facts.

(Interruptions)

MR. SPEAKER : Mr. Rao, do you
think that he can fabricate and come before
the House like that ?

(Interruptions)

(Traaslation)

MR. SPEAKER : It is of no use.

[English)

He bhas already explained tbe genesis.
To believe or not to believe is up to you.

SHRI S. JAIPAL REDDY : What is
that statement ?

MR. SPBAKER : Can you believe that
be has fabricated such a document and come
before the Hoase ? No. I don’t believe.
Please sit down...

(Interruptions)

MR. SPBAKER : Mr. Acharia, I don’t
like it.

[Translasion)
Your accusations will be of no relevance.

(English]

SHRI SAIFUDDIN CHOWDHARY :
Who created the misunderstanding ?

SHRI S. JAIPAL REDDY : He should
be taken to task...(Interruptions)

MR. SPEAKER : Anybody could have
doae it.

(Interruptions)**
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MR. SPEAKER : Please sit down. I am
oot allowing you; I am not allowing you
cither. Please sit down. Over-ruled,

SHRI SAIFUDDIN CHOWDHARY :
Who is responsible for this ? Who created
this misunderstanding ? He should be taken
to task,,.(Interruptions)

MR. SPEAKER : All right, you have
done it.

(Interruptions)

MR. SPEAKER : No interruptions now.
1 will name you.

(Interruptions)

[Translation)

MR. SPEAKER : Why are you making
a noise ? Your noise adds more to this noise
what is the remedy of it with me ?

(Innmlptians)

[English)

MR. SPEAKER : Is this democracy ?
Is this parliamentary practice ?

(Interruptions)®*

MR. SPEAKER : You are doing all this
without my permission. What is this ?
Mr. Chowdhary, there is limit to everything,
You have made your point. That is all.

(Interruptions)

MR. SPEAKER : 1 am going to say the
same thing to you also. Mr. Acharia, please
sit down, Mr. Chowdbary, it is beyond
my limit.

No interruptions now.

SHRI K. C. PANT : Sir, for one yeat
pow we have been listening to all kinds of
allegations burled at us from across the floor
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of the House on Bofors, on the submarine
deal and a hundreds of other things. We
have not tried to silencs them throvgh
noise. We have not tried to drown them
out; we have heard them. We have met
the points squarely. We bave defeated them
in arguments.. and whep they are defeated
then they 1aise to npoise (interruptions).
Every time it happens. There is no sure
indication of defeat in Parliament than to
raise a noise and try to drown another
person. This is the only way, this is the
surest indication that they have lost the
debate and they are free to do it. They are
not going to distrub me. I have been in this
Parliament long enough, but any time they
raise a noise, the whole country will know
that they are afraid of the truth.

(Interruptions)**

MR. SPEAKER : No interruptions . I
am going to name you. 1 would like you
to take your seat. Mr. Chowdhary, please
take your seat. Sit down. I am not allowing
you. For God's sake, please keep silent.

(Interruptions)

MR SPEAKER : Mr. Kurup, take your
seat...No yielding Mr. Chowdbary, you
sit down. This i, improper; highly improper.

Yes, Mr. Pant

SHRI K. C. PANT : Some Hon. friends
here referred to the proceedirgs of the
Bundestag, that is the German Parliament
and they referred to certain questions tbat
had been raised by opposition Members in
German Parliament and the reply of the
German Goveroment thereto, particularly
in the ligbt of the fact that HDW is a public
sector undertaking owned by the Federal
Government of Germany and one of the
State Governments of Germany.

13.00 hrs.

Now, in that case the FRG Government
have said and 1 think the Hon Members
bave quoted what exactly they bave said,
that payments of commissions are not
unknown snd it is a fact In fact, Shri
Shahabuddin said that this is a part of

**Not recorded.

international transactions and many of my
friends opposite know. So, the FRG
Government have said that this is a fact,
that it is known that commissions are paid
and then they go on to say, but the decision
in such matter lies with the concerned
management. And I might say this that their
sense of autonomy is much more perhaps
than in our public undertakings. Aga'n, this
is a fact which most of our friends opposite
will know but the point here is not this.
The point is that did we sleep over this or
did we do anything about it.

SHRI S. JAIPAL REDDY : You slept
over it.

SHRI K. C. PANT : Sir, we have speci-
fically brought to the HDW’s notice the
questions asked and the answers given in
the FRG Parliament. We have done that.
Anybody who has seen the record will be
able to tell. Again, 1t is a part of the record
and what is the reply that we have got. It
is that the HDW reiterate what they bave
said earlier that no commission was paid
to any Indian or non-Indian agent in India
or abroad. This is what they said. This is
HDW's reply. What is the objection to
this ? (Interruptions)

SHRI S JAIPAL REDDY : Sir, I am
on a point of order.

MR. SPEAKER : No point of order.
What 1s the point of order ? Which rule has
been vitiated, wbich rule has been violated ?

(Interruptions)

[Translation)
MR. SPEAKER : What are you doing ?
(English)
No, over-ruled.
(Interruptions)

SHRI K.C PANT: Sir, now, this is
the reply from the Chief Executive of the
company which is fully State owoed. Please
remember.
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SHRI SURESH KURUP : So, what ?

SHRI K. C. PANT: Therefore, the
inference can be drawn. (Interruptions)

MR, SPEAKER : Please sit down.
Whatever he has to say, he has to say. He
has heard what you have said.

SHRI BASUDEB ACHARIA : You are
relying on their words.

SHRI K. C. PANT: No, I have told
you what our team has said. If you read
my statement, vou will see that the team
which went abroad and the investigating
agency’s report, at the end of that | have
given the conclusions and I can read them
out again if you like. Therefore, it is no
use trying to again put a haze over the
whole matter. It is quite clear. No amount
of smoke is going to obscure the truth.
The Hon Member has referred to discussions
between the Dcfence Secretary and the
former Raksha Mantri and the minute
recorded by the latter on April 9. I do not
want to go into this in detail but T might
tell my Hon. friends that I have stated in
my statement, ] have mentioned the name
of Hindujas. T bave said that this is what
was ssid by the Defence Secretary, that the
Raksha Mantri recorded it. It is not as
though anything bas been hidden from the
House. We- have brought it forward and
we are putting it before you. Some of you
have quoted it from my statement, therefore,
Sir ..

SHRI DINESH GOSWAMI : That was
not the question. The question was ..
(Interruptions)

SHRI K. C. PANT : I will come; I have
very carefully (In-erruptions)

{Translation)

MR. SPEAKER : It is not like that.

[English)

MR. SPEAKER : He
according to your wishes.

cannot  speak

SHRI K. C. PANT : [ have very care-
fully noted what my Hon. friends have said.

They are trying to divert me from the main
thrust of my argument. I would request
them, it is a request to them if they like,
to share because afger all 1 have heard them
with patience und in peace. I have tried to
appreciate whatever points they had to
make, although I have heard the same
debate in the other House also. I could
have been impatient with them, 1 was
not impatient. 1 could have been
impatient with many of the points
which I have heard in the other House and
even answcred in the other House. 1 was
not impatient. 1 heard you with great
patience; 1 heard you with respect. There-
fore, 1 cannot understand this kind of
running dialogues which detract from the
seriousness of the occasion. Are you interest-
ed in noise or are you interested in argu-
ment ? If you are ioterested in argument,
we must listen to each other.

SHRI V. SOBHANADREESWARA RAO
(Vijaiwada) : We are interested in the facts.

SHRI K C. PANT : If you are interest-
ed in facts then you must listen to me
because noise will not make you listen. If
10 persons from you will speak at the
same time, you will not be able to hear me.

(Interruptions,

Now Sir, the important question which
the House is entitled to know is, since the
Hindujas name is recorded in the minutes,
whether it has been brought to the notice
of the investigating agencies or not. This is
the important guestion. Was this concealed
from them ? Did they go into it or not ?
This is the only relevant point. 1 can tell
the House that these minutes under reference
were in the koowledge of the investigating
agencies who undertook appropriate inquiries
and came to the conclusion...

SHRI S. JAIPAL REDDY : Isthata
gospel truth ? (Inrerruptions)

[Translation)

MR SPEAKER : There is nothing in it.
This is the view of our agency only.

(Interruprions)
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(English)

MR. SPEAKER : Where else can you
go ? It is your agency only.

SHRI K.C. PANT : I think my Hon.
friend Shri Bipin Pal Das made a point that
this was a suspicion which was recorded
and the former Raksha Mantri did not take
i as a conclusive fact. He also recorded
that the Defence Secretary bad told him
that probably it was the Hindujas. The
words used were ‘'most probably’. He also
recorded that after full confirmation, fullest
action should be taken. So, this was what
had been recorded. Let me reiterate that
this is ‘s matter of record and this is not
what I am saying. He had recorded this,

Then, there are two points to consider.
One is whether there is any attempt to
conceal this. The answer is ‘no’. The
investigating agencies did go into it. The
second point is, “Who said this to whom ?”
Well, the Defence Secretary told the erstwhile
Raksha Mantri. So, here at least one thing
is clear, Even if all the rest of us are
villains, the Defence Secretary did not
defend the Hindujas. He did not attempt
to protect them and he had no bias in favour
of the Hindujas.. (Interruptions)

It is obvious. Otherwise, he would not
have mentioned his name. Let us be fair
about it. You canunot have it both ways.
After all, it was not as though the erstwhile
Raksha Mantri mapufactured this. He had
recorded that he got this from the Defence
Secretary. The Defence Secretary is an
important officer of the Government. He
had conveyed this information to the former
.Raksha Mantri. What greater proof than
this is required to establish that the Govern-
ment is trying to get .t the truth 7 Where
is the complaint against the Government,
when the Defeoce Secretary conveys tbis
news 7 Let us be fair. It is an established
fact that the D:fence Secretary informed
the former Raksha Mantri. Therefore, my
Hon. friends in all fairness must concede
that the Defence Secretary had absolutely
no bias in favour of the Hindujas. Now,
if you concede that, you go a loog way
towards conceding the bonafides of the
Government, Therefore, I would like you
to cpnsider these points in all geriousness.
({nterruptions)

My Hon. friends are very much exercised
because the house that they built is being
demolished. If I were in their place, 1 would
also be exercised. Ican understand it and
1 can appreciate it. But the point is, even
if it is demolished, there has to be patience.
There is no other choice. Therefore, let us
accept that sometimes our houses do get
demolished. What can one do ? Facts can
demolish them. But no amount of noise can
construct them. Only logic can construct
them; only facts can construct them;
only reasoning and arguments can construct
them.

SHRI SOMNATH CHATTERIJEE:
You are giving a judgment over your own
performance.

MR. SPEAKER : You have done yours
and he is doing his own. Why should you

bother ?

SHRI K. C. PANT : In fact, yesterday
Mr. Chatterjee in a bout of fairness, which
was one of the unaccustomed bouts, said
that this Government was pegotiating for
the fifth and sixth submarines. It bad nothing
to do with the four submarin:s that were
purchased. That is what he said.

Then, he developed his argument further.
He tried to establish a certain link. He is a
a very able man. I am not guestioning his

ability.

SHRI SOMNATH CHATTERJEE:
Your certificate makes me suspect |

SHRI K. C. PANT : But bhe said that
this Government has not purchased any
submarine. It negotiated. After the negotis-
tion, it did not purchase. It is not going to
purchase those two sub-marines. So, the
guestion of commission does not arise here.

SHRI SOMNATH CHATTERJEE: 1
bave never said that.

SHRI K. C. PANT : That is what | am
saying; *n an unexpected bout of fairness™.
That is why I said. There is no agent
involved. There is Do commission involved.
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So far as this Government is concerned,
there is no purchase and therefore the
question does not arise.

SHRI SOMNATH CHATTERIJEE : Sir,
be is very un-Pant like Pant today !

SHRI K. C. PANT : Allright. So, what
is the whole argument "about ? This whole
argument is about the four sub-maripes
which were contracted for in 1981,

Therefore, so far as this Government
is concerned, you yourself concede tbat
there is nothing. You concede out of that
unexpected bout of fairness. That has affect-
ed your case totally, because it is not against
us. You may say anything you like about
tbe previous Government. I have tried to
give you the facts with regard to that also.
I do not think later on when you go into
the fects, you will find much that is
objectionable in that. But so fur as we are
concerped, there is nothing to say and 1 am
very grateful to Shri Chatterjee for baving
made this point with guch clarity.

SHR1 SOMNATH CHATTERIJEE : Now
that I find in. writing bis acknowledgement
of my contribution towards this debate, he
should not bave objected to my smiling
earlier.

SHRI K.C. PANT : No writing. You
see how dangerous it is to be truthful
sometimes. FEitber it should be a babit
when you do pot fall into this trap.

SHRI DINESH GOSWAMI : That is
why, you have oot been truthful so far.
(Imserruptions). :

SHRI K.C. PANT : One point was
made in all seriousness in the debate and
that is with regard to Code of Conduct that
should apply to service officers who retire.
It was a serious point. 1 think it has to be
looked into. So far as Globtech contract
is concerned, Shri Bipin Pal Das dealt with
that. There is no occasion for me to deal
with that, He mentioned the amounts that
bad been paid as retaiver and so on. But
the broader point is a poist on which |

would like to get suggestions from my Hon.
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friends. In the heat of the moment, my
submission is that we should not take any
position.

In this particular case, for instance, 1
made enquiries. I found that Admiral
Nanda, retired in 1973. His son, who was
a Lt. Commander, who was mentioned
here-Suresh  Nanda—sought premature
retirement in May, 1971. Normally, this
two year rule etc. apply; it was long before
that. But I bold no brief for anybody. If,
today, in your wisdom, collectively, you
feel that there should be Code of Conduct—
some restrictions— I am certainly prepared
to consider that. That is another aspect of
the matter. I do not think we should mix
it up with this debate.

Then, Sir, there was one other serious
point which certainly calls for a reply and
that was with regard to the sub-marine
designs of HDW which were alleged to have
been transferred to South Africa. We bad
guestioned HDW about this allegation in
the FRG Parliament, HDW reported that
an in-complete set of Type 1500 sub-
marine documents bad been delivered to
Soutb Africa, that the basic design of Type
1500 wag the property of HDW and, there-
fore, their design has been . and would be
offered to other customers as well. HDW
further reported that builiding specifications
of the Indian submarine had not been
delivered to South Africa, but only those of
the basic design type 1500. It was also
reported that no trials data relating to the
Indian submarine had been passed over to
South Africa.

So, some friends asked : ‘Did you take
up the matter with the Government aiso,
or only with HDW ? So, 1 checked, and 1
find that we did take up this matter with the
FRG Goveroment and seek an authoritative
confirmatioo of the position reported by
HDW. Here also, the question of going to
FRG Goveroment arose because that
Government is 75% owner of HDW, The
FRG Government confirmed that neither
classified information on the design of the
Indian submarine nor apny trials deta had
been disclosed to South Africa, and that
there has been no violation of the agreement
on techoical secrecy for the protection of
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classified materials between the two

Governments.

SHRI S. JAIPAL REDDY : Basic data
have been admitted by passed on.

SHRI K. C. PANT: Yes; basic data
have been passed on; and in fact there is an
inquiry, as I said, of the Parliament of FRG
going into that matter. We shall await that.
We shall also see what it brings out. So,
that is not the last word on this question,
but on the basic data, all I have to tell you
is that nine other countries possess these
submarines. It is not as though it was sold
only to India, or that we have proprictory
right over this basic desiga. I think 30
submarines of the same generic design have
been supplied by HDW to nine couatries.
So, this is a point that we have to bear in
mind; but, as I said, 1 would like to await
the final outcome of the committee of the
Parliament of FRG, before saying anything
finally on this matter.

I would like to end by endorsing the
appeal which was made yesterday by Shri
Bipin Pal Das. It was made in great sincerity.
(Interruptions).

1 can understand that certain subjects
excite a lot of controversy; and [ know that
debates can sometimes get bitter. That
is all part of the game. 1 also fully appre-
ciate that the Opposition has a role 10 play;
and that is, oppose us. They have a role to
play, to oppose us. They want to displace
us. I can uiderstand all those things.

PROF. MADHU DANDAVATE
(Rajapur) : You have also played that
role.

SHRI K. C. PANT: You have been
playing it for a long time. (laferruptions).
I also did, and I have sat in this House, I
have sat in the other House. I have sat in
the treasury beaches; I have sat in the
Opposition. Therefore, Prof Dandavate
will grant me the courtesy of listening to me,
and of granting that I do really like him.
I am a supporter of the basic institations of
this country —I have always been, and still
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1 am —emong which Parliament comes
uppermost.

PROF MADHU DANDAVATE : Did
you find me disturbing you throughout ?

SHRI K.C. PANT : No; that is why I can
always speak to you and appeal to your good
sense because, 1 think that we have reached
a stage now where this matter of allegations,
of smokescren, of dust being raised, con-
troversies being raised day in and day out
without sufficient evidence without sufficient
basis, must end, because utlimately we are
all interested in the security of this country.
If we discuss certain matters in relation to
the wrong-do og of certain people, I can
understand. 1 hold brief for nobody; but
if we are going to discuss things like submar-
ines and guos and create an atmosphere and
a climate in this country as though the
Government :s unmindful of the impact of
buying substandard goods for the Army and
the Navy...

SHRI S. JAIPAL REDDY : Who said
it?

SHRI K C. PANT : Well, if you are
pot sayiog that, I am glad. I am very glad.
1 say this because 1 feel that in this matter
we are one, I bave not said that you are
diffierent. I have not said that you do not
feel the same way. Have 1 ?

Therefore, in these matters where defence
preparedness is concernad, where defeoce
forces are concerned, my only appeal to
members opposite is that we should rise
above party politics and just to gain a point
here or there we should not jeopardise the
largest interest of the couotry; and it is in
that spirit that I am appcaling to them,

MR. SPEAKER: The House stands
adjourned for lunch to meet at 1420
hrs.

13,21 hrs.

The Lok Sabha adjrurned for Lunch
Till twenty minutes past Fourteen
of the Clock,
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The Lok Sebhka re-assembled after
Lunch at swenty-three minutes
past Fourteen of the Clock

[MR. DEPUTY-SPEAKER in the Chair)

(Exglish)

KUMARI MAMATA BENERIJER
(Jadavpur) : There was a bomb blast in
the Parliament Street. The terrorists bave
cxploded them. This is a very serious
matter. (Interruptions)

The Home Minister should make a
statement.

MR. DBPUTY SPEAKER :
order.

Order,

KUMAR]I MAMATA BANERIJEE : We
want a discussion on him.

Tbe terrorists have hurled the bombs.
(Interruptions)

SHRI N.V.N. SOMU (Madras North) :
It scems there was a bomb blast in
Parliament street. The Home Minister should
make a statoement. (Interruptions)

KUMARI MAMATA BANERIJEE : We
want a discussion on this.

MR. DEPUTY SPEAKER : 1 will find
out the facts first.

SHRI N.V.N.SOMU : Let the Home
Minister come and make 8 statement in the
House. (Interruptions)

KUMARI MAMATA BENERJEE: It
is & serious matter. Two people were killed.
We want a discussion. (/aterruptions)

MR. DBPUTY SPEAKER : Listen to
me. Ordes, order.

SHRI N.V.N, SOMU : Let the Home
Minister come aod make a statemement
bore,  (Inzerrupiions)
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PROF. MADHU DANDAVATE
(Rajapur): Shall I make a submission to
you, Sir 7 In the past whenever, such inci-

-dents took place in the Capital, suo-motu

statement is made by the Minister in the
House. Now a statement has to be made
by the Home Mipister as in the past.
(Inerruptions)

MR. DEPUTY SPEAKER : Please listen
to me.

(Interruptions)

MR. DEPUTY SPEAKER : 1 will ask
out Parliamentary Affairs Minister to find
out the facts.

(Interruptions)

THE MINISTER OF STATE IN THE
MINISTRY OF PARLIAMENTARY
AFFAIRS (SHRIMATI SHEILA DIKSHIT)
I will find out the facts., (Interruptions) :

MR. DEPUTY SPEAKER : Please
order. She will pass on the message and
ascertaip the facts. (Interruptions)

SHRIMATI SHEILA DIKSHIT : 1 will
pass on the sentiments of the House to the
Home Minister...(Interrup:ions)

PROF. MADHU DANDAVATE
(Rajapur) : Apart from the Prime Mipister,
I mean Parliamentary Affairs Minister-sorry
for the pleasant lapse—what 1 was saying is,
in the past when such things bappened,
unilateral sou motu statement used to be
made by the Home Minister. The entire
House is disturbed. Therefore, he ought
to have come on his own and make a
statement in the House. (Jnrerruptions)

SHRI T. BASHEER (Chirayinkil) : You
can ask the Home Minister to furnish infor=
mation. (Interruptions)

MR. DEPUTY SPEAKER : 1 bhave

asked bher to find out the facts. That is
all,

(Interryptions)
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MR. DEPUTY SPEAKER : I have
taken into account the sentiments of the
whole House and passed on this message to
the Parliamentary Affairs Minister. She will
ascertaip the facts and inform the House.

(Interruptions)

MR. DEPUTY SPEAKER : We will
find out.

(Interruptions)

SHRI C. MADHAV REDDI
(Adilabad) : Till we know from the Home
Minister, let us adjourn for fifteen to twenty
minutes. (Interruptions)

MR. DEPUTY-SPEAKER :
ment—I cannot understand it.

Adjourn-

(Interruptions)

SHR1 BASUDEB ACHARIA (Bankura):
You adjouro the House. (/nserruotions)

MR. DEPUTY-SPEAKER : No. After
finding out the facts
(Interruptions)
SHRI BASUDEB ACHARIA : We are

very much concerned about it.
(Interrutions)

SHRI N.V.N. SOMU (Madras North) :
You adjourn the House for tifteca mioutes,
(Interruptions)

MR. DEPUTY-SPEAKER : Please take
your seat. I understand the feclings of the
Members. By way of adjourning the House
immediately, what arc we goiag to achieve ?
1 understand the agitation, some kind of fee-
lings of the Members. By way of adjourning
immediately, we cannot do anything now.”
Therefore, 1 rsquest the Minister to pass on
the message and find out the facts.

(Interruptions)

MR. DEPUTY SPBAKER : I will ask
the concerned Minister 10 come with the
facts.

(Interruptions)

<

AN HON. MEMBER: How much
time ? (Interruptions)

MR. DEPUTY SPEAKER : As .soon
as possible, we will get the facts.

(Interrupstions)

SHRI MADHAYV REDDI (Adilabad) :
At least you must bave a time limit.

(Interruptions)

14 30 brs,

EMPLOYEES PROVIDENT FUND
AND MISCELLANEOUS PR OVISIONS
(AMENDMENT); BILL— Conrd.

[English)

MR. DEPUTY SPEAKER : The House
will now take up further consideration of
the Employees Provident Fund and Miscella-
neous Provisions (Amendment' Bill. Shri
Ajay Biswas.

(Translation)

*SHRI AJAY BISWAS (Tripura West):
Mr. Deputy Speaker Sir, a new amendment
has been brought forth to the Employees
Provident Fund and Miscellaceous Provisions
(Amendment) Bill. This has been brought
because ths existing Act failed to protect
the interests of the workers and labour. In
tuc statement of the Hon. Minister we find
that the employers did not deposit Rs. 183
crorers of Provident Fund amount. Even
5 years azo, the arrears were below Rs. 100
crores. Now the employers bave deducted
Rs. 185 cro:es from the emp'oyees and that,
together with the employer’s coatribation
have not been deposited with the authorities®
This is vary dangerous but I doubt whether
the present Bill also will be able to remedy
the situation.

As in the old Act, some loopholes have
romained in this Bill also. In the pareat
Act..there was a ponal provision of imprisons
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ment for one year and/or fine. Will the
Labour Mibpister be able to say how many
employers have been imprisoned under the
old Act ? Now that penalty is being enharce
from one year’s imprisonment to 3 years
imprisonment in this Bill.

The amount of fine is also being raised.
We find that although the owners or
employers did not deposit the Piovident
Fund Amount runniog into, Rs. 185 crores,
nota single of th:m has been sent to jail.
Then how can we expect that only by
making the penal provisions more stringent
in this new amendiog bill, the interest of the
workers can be protected and the employers
can be kept under control ? Sir, I think
that the Goveroment has not studied the
problems of the workers and of the provident
fand, in depth. Had they done that, then
the provisions of this Bill could have made
more workable and practical whereby the
interests of the workers could be effectively
protected. We know where the problem lies.
The problem is that the employers are
deducting the contributions of the workers
from their pay but are not depositiog than
alongwith their own contributions. What
are they doing with this accumulated money ?
They -are investing this Rs. 185 crores in
business for their own benefit. They =are
investing this amount ip their own business,
With this money cf the workers they are
creating their new assets and increasing their
own profit. Many times we have seen that
the Government having failed to recover
this Provideat Fund money have gone to the
eourts. What are the orders of the Court ?
The Courts are passing orders for staggered
payment to be made by the employers, Now
staggered payments mean that the employers
shall deposit this money in instalments. Now
this stagerred payment is giving rise to
certain diffi;ulties. [ do not know whether
the Laabour Minister bas considered this
angle or oot.  Suppose one worker has died
or one worker bhas died or one worker has
retired. So long as the staggered payment
fs not complete, the accouut is also not
complete. So long as the provident fund
account is not complete, the beirs of a
decceased worker or a retired worker is not
able to get the payment.

*Translation of the speech originally
delivered in Bengall.
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Where is the provision in this Bill that
in the case of a worker who has died or one
who bas retired, the employer shall bave to
deposit the arrears in one lump-sum and in
one instalment ? No such provision is there
in this Bill. The Government must be
thinking that through this amendment all
the existing loopholes will be removed. But
I have my doubts, I think that the old order
will continue. One year ago the arrears were
to the tune of Rs. 185 crores when after 3
years another amendment will be brought
forth, it will perbaps be found tbat the
amount of arrears of deposit is rupning into
Rs. 300 crores and not a singl¢ employer
has been punished. There is no provision in
this Bill about staggered payments on court
orders due to which dead and retired
workers are not getting their payments for

years. Then, this Bill provides that the
defaulting employers will pay a simple
interest. I want to ask the Hon. Minister

how much interest will the employers earn
if they keep Rs. 185 crores in fixed deposit
in Banks ? How much interest are they
getting ? They are getting at least 10 p.c. or
17 p.c, interest. But after defaulting and
committing a cognizable offence when they
/are depositing that amount, they are paying
only simple interest. Why they should not
pay at least compound interest 7 1 want to
know this from the Labour Mipister, How
much are the employers earning from the
workers’ money in this manner ! Therefore,
1 say that by making this provision for
payment of simple interest, the interests of
the owners are being protected. No account
is being maintained. In all those establish-
ments where contributory Provident Fund
exists, the workers simply do pot know how
much money is it their credit in the Fund.
Yearly account slips are not issued. How
the workers will know tbat their employers
are not indulging in fraud, how will they
know whether their mobpey is being properly
deposited or not? The Hon. Labour
Minister has not provided in this Bill for the
issue of monthly or yearly account slip to
the workers. Another problem of the
workers is about getting loans. After obpe
applies for Joan, he does not know when he
will be able to get the loan amount, I can
say about the situation in Tripura. 1f one
applies for loan in Tripura, the papers will
be sent to Shillong or Guwabati. Now one
labourer cannot go to Guwahati to pursue
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his loan application. A small time worker
in some establishment has to wait for a long
time because the final decision on his appli-
cation will come from the Regional Head-
quarter at Guwahati. Can this poor worker
chase his papers at Guwahati ? Therefore
this problem about loans and even for final
settiement remains as before. About belated
payment, I bave to say that from the present
provision of simple interest, it should be
made compound interest,

About penal provisions it is said that
penality is being made more stringent. Term
of imprisonment is being raised from existing
year to 3 years now and amount of fine s
also being raised to Rs. 5000. The Govern-
ment is trying to show the worker that tbey
are on their side, through this amendment
Recovery of provident fund amount from the
workers and the not depositing it with the
concerned authorities— what type of offence
is it cousidered by the Government ? Do
they view it only as a simple offence ? In
my view this should be treated as a criminal
offence. From the way this amepdment bas
been made, it appears that the Goveroment
does pot treat this as a criminal offence. If
really stringent measures are taken, if somer
employers are imprisoned then all of them
will become alert and they will sit up. They
will be disuaded and discouraged from doing
such unjust and illegal work in future. The
present Bill will not provide the real stringent
measures, ] want to know whether some toe
other Bill will be brougbt forth in the near
future that will provide real stringent
measures whether default in the case of
deposit of provident fund amount by tbe
employers will be treated as a criminal offence
or not ? If the employers can be seot to jail
under the code of criminal offence, then
perhaps some bepefit will be there The
injustice to the workers aand the flaws in the
present working can be removed thereby.
The Supreme Court has given a clear verdict
in this matter The Supreme Court has
passed stricturgs that these offences should
not be viewed as simple offences. They
should be treated as cirminal offences. Now
this outlook or opinion cf the Supreme Court
does not find a place in this amendment.

1 will give an example how the provident
fund authority is functioning : there was the
need of opening one Syb-divisional Office in

North Bengal. It was decided to open that
office at Jalpaiguri. The decision has been
taken, office premises bas been rented. Since
December, 87 a monthly rent of Rs. 7000/-
is being paid. Quotations bhave been invited
for supplying furniture here. Quotations bave
been invited for painting signboards, But
that offce bas not been opened till today,
although a monthly rent of Rs 7000/~ is
being paid for that office. If a provident
fund authority works in tbis manner, how
will tbey look after and protect the interests
of the workers ?

In this Bill it has been said that the
contribution will be raised from 8% per cent
to 10 per cent and from 6} per cent to
& p.c But it has also been provided that the
Central Goveroment shall by notification
ascertain whether it is applicable or not and
thereafter it will be made !0 per cent. How
i it possible ? Whey is the Law not pro-
viding straightaway that it shall be made
10 pc. Why is it being left in the bands of
the Central Governmert to decide tbrough
potification whether to make it 10 pc. or
not. But the Standing Labour Committee
took a clear decision in its meetings on 22nd
and 23rd September, 87 to raise the coptri-
bution to 10 p c.. To bypass the unanimous
decision of the Standing Labour Committee
why is it being left in the hands of the
Central Government ? Again in Clause 5 AA
it has been provided that an Executive -
Committee shall be constituted. What is the
function of this Executive Committee ? It is
to assist the Boird. We are watchiog the
working of this Board year after year. The
Board is indulging in various uscless and
worthless works. I gave the example of the
opening of a office at Jalpaiguri. Now an
executive committee is  being constituted
above its head to assist the Board. The
Question is whether this Executive Committee
has any utility or oot. The Board itself
should be made powerful, it should be mads
more democratic in functioning. It should be
made more effective. The Executive Com-
mittee will not serve any purpose, It will
orly be a TA/DA Committec. What
assistance will tbey give to the Board ?

As I said in the beginaing, the provident
fund problem of the emyloyees and workers
is oot being studied in depth when some
problem or crisis erupts, an  ad-hoc amend-
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ment is brought forth cursority. Whether
that amendment will solve all the problem of
the workers or not is not considered deeply.
Merely an Executive Committee is being set
up.

Then again Sir, a Tribunal is being set
up, I am not against tribunals but we bave
a bitter experience about tribunals. 1o the
Labour tribunals Labour Disputes are pend-
ing. Can the Hon. Labour Minister sey how
many thousand labour disputes are pending
witn the Labour tribunals ? It will run into
several lakhs, The Labour tribunal is not
disposirg cff several lakhs of Labour disputes
but are sitting over them year after year,
Suppose a provident fund authority takes a
decision, the employer does not accept that,
The matter goes to the tribunal. Now sfter
the decision of the provident fund authority,
the worker could get redres-al of his grie-
vance. But now the employer goes to the
tribunal and the case will linger there for $
years or more. Therefore, the worker will
have to wait for that long. Actually the
employer is being benefited this way by
opening the road for him to linger the cases
in the Tribunal, We are not against tribunals
but our doubt is whether the tribunal will
be able to solve the problem of the workers
speedily and effectively.

In the end Sir, I will mention about the
tea gardens. In the tea gardens of West
Bergal, Assam, Tripura etc. the manage-
ment has not deposited thg provident fund
amount of the workers. Lakhs of rupees in
the tea gardens of Tripura have not been
deposited with the authoritics. The Govern-
ment has instituted court cases, which are
lingering year after year. The Government is
adopting half hearted measures in the
matter. This is not going to benefit the
workers, This will not do. This legislation
should be further amended to bring the
employers to book and to keep them under
control. Otherwise the emplcyers will go on
cheating the workers, and the problem will
not be solved.

J SHRI DAMODAR PANDEY (Hazari-
bagh) : Mr. Deputy Speaker, Sir, it is a
welcome step taken by the Government and
bas been supported by ell jincluding the
opposition, It has only been suggested that
whatever is being done is not enough and a
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lot needs to be done in future. The provision
proposed in the present amendment only
enables the Government to raise the pro-
vident fund subscriptions by two per cent on
the basis of suggestion made by the National
Labour Commission in 1969. It should
have been done much earlier. Neither the
workers nor the employers ever obstructed to
put the Act into force or to bring forward an
amendment on it. Though there has been
some delay nevertheless, 1 welcome the steps
taken by the Goveroment in this direction.

One more thing requires attention. There
are several other schemes also besides the
Emplcyees Provident Fund Scheme. For
example, somre industries have been exempted
frcm it and they run their own provident
fund scheme. The coal mines have their
separate provident furd. The private sector
and the public sector have been given certain
exemptions But the present arrapgement
does not indicate anything whether both
the sectors should be treated equeally, There
has been lot of loss on this account and
therefore, I want to draw the attention of the
Government to it. For example, the Govern-
ment raised the rate of interest but bas it
come to its noticc that the companiss which
have been exempted are running their own
provident fund schemes but they do not
even give 11 per cent interest. It has not
come into force ¢ither in the public sector or
in the private sector. I, therefore, suggest
that the scheme to be given effect with
regard to provident fund should be binding
on these people on an uniform basis. The
Goveroment should take appropriate decision
and issue suitable direction in case it finds
that any departure from the above scheme
has been made anywhere.

I would like to submit one thing more,
The proposal to increase two per cent isa
part of social security. Though we want to
provide social security to the latourers we
are following the age old practice, in this
regard. There bas to be a change in the
attitude and outlook but no thought has
been given to it so far, This 2 per cent
increase in the rate of interest in the Pro-
vident fund scheme has been made oo the
recommendations of the Industrial Laboue
Commissioper and after consul'ing the
industrics 50 that a pension scheme could be
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formulated for the workers. About 8 lakh
labourers work in the coal mines. They have
formulated a scheme. Not only the labourers,
but also the officers and employers have
prepared it jointly. The Government did
never refuse the above scheme. But the
whole scheme is the doldrums due to pending
of the Bill here.

Those who are about to retire from
service are hopeful of getting a handsome
amount from the provident fund in lump
sum. But the innocent and uneducated
luboures f:ce numerous difficulties when they
have to withdr.w the amount. Pecple also
decive them. In order to safeguard their
interests it was provided that the provident
fund money will be kept in.act and the
deposits to be made will be deposited is the
pension scheme so that they may get some
or the other svpport till they survive. 1t
was apprehended that somebody may cheat
them of the lumrpsum amcunt and waste it.
That is why the above arrangement was
made. 1 do not say that this scheme may
be withheld kere, but the labourers feel that
the Government wants to utilise the amount
on pensions, brcause it is in the enabling
clause. There are no indications that it will
come into force forthwith. 1 would, there-
fore like so submit to the Hon, Minister to
allow the industries concerned to invest this
mooey in production. Presently, the money
deposited 1in the provident fund is a vital
source for the country’s economy. Rs.
17,000 crores from the Workers Provident
Fund bas been invested for promoting
country's economy and industry., The
increase proposed will be a very important
step in the direc'ion of leading the country
a head and strengthening the country’s
economy. But the pension scheme may
prove better than it. It will add a speciffic
amount in @ particular month., If we can
maintain non-inflationery social security on
this basis a lot of welfare of the labourere
could be done. 1, therefore, request the
Hon. Minister to reconsider it, Tt is the
the opportune time and even after the Bill
is passed he is fully empowered to show the
right path to the people.

1 do not want to repeat the points which
have be:n made by several Hon. Members.
Large number of people are not regularly
soatributing to the Pravident Fund, 1t was
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mentioned that Rs. 185 crores are still to be
recovered. But what exactly happens ?
There are no two opinions that many indus-
trialists have made it into a business. They
want to become owners of big factories ever-
night. They do not want to put bhard, labour.
They have a tendency to raise loan from
the Government on one plea or the other,
say for example, by reinstating some
employees. They swindle the money of
those labourers which they are supposed to
deduct from their wages and deposit in the
provident fund. Misappropriation in
Provident fund is the foremost factor leading
to the sickness of an industry. Besides,
they do not pay any tax to the Government
and keep the money deducted from the
labourers with them. When the entire
industry becomes sick and swindle the
entire capital they tell the Government that
they want to close the industry. I would like
to ask the Government as to why it cannot
make out their intentions in the first instance,
The Government should make out that the
intentions of the industry concerned are not
good from the month it stops contributing to
the provident fund. It means that they want
to indulge in dishonesty. The concerned
industrialist wants not only tc deccive the
people but also thc Government and the
society as well. Ob the plea of sickness he
is able to cheat everybody. Now, it has
been provided in the Bill to award three
year’s imprisonment or a fine of Rs. 5000
in case of default. This has been done
with a view to recover Rs. 18$ crores. We
feel that this wov..xld be cheaper for the
people. The person, who will be awarded
three month’s imprisonment or a fine of
Rs. 5000 must have carned over Rs. §
crores. He will prefer to spend the jail
term for a few days and enjoy there after.
There is no dearth of such people in our
country. We will have to evclve some
concrete measures to frecover the money.
Only realisation of this amount of Provident
Fund contribution would not “be sufficient.
Few years back only Rs. 3 crores were to be
recovered while opow it has mounted to Rs.
185 crores. The people have started believ-
ing that nothing happens if they embezzle
funds. Some Hon, Members pointed out
that earlier there was a provision for one
year imprisonment in case of default but
how many people were prosecuted 7 When
no one was punished under the ooe year
jmprisonment provision one fails to uade-
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stand bow you could guarsntee three year
jmprisonment in case of default. What
should the Government do now ? It should
take steps to root out this irregularity.

Appropriate action should be taken
immediately after the very first or second
month when the contribution to provident
fund is not deposited by the employers so
that in future it may not accumulate from
Rs. 185 crores to Rs. 285 crores. I firmly
believe that this irregularity could be checked
if immediate action is taken at the initial
state, Otherwise these industrialists have
decided to swindie the money of poor
labourers for the fulfillment of their ambi-
tions and acquiring luxuries. Immediate
action is the only way to check it. There-
fore, provision should be made so that
Provident Fund Contributions do not get
accumulated with the employers.

1 agree with my colleague’s contention
that the Employees Provident Fund Scheme
has given coosiderable relief to the workers.
But as scveral Members have pointed out the
workers are unaware of the exact amount
in their Provident Fund account because
they are not issued any account slips  You
should issue passbook to all the workers.
It is not a difficuit task. The Coal Mines
Welfare organisation has issued passbooks
to all its workers showing their amount in
Coal Mines Provident Fund Scheme. That
is why most of the workers cannot complain
about their accounts. The company pos-
sesses their passbooks aBld workers could
check them whenever they like. When a
company can mapsage to issue pass books to
to its 8 lakh workers why this system cannot
be followed throughout the country,

I also want to suggest about the refund
of Provident Fund amount. Workers have
to face inumerable difficolties in getting
refund. They lead a miserable life and even
die but they do not get their refund. 1t has
been stated that there is huge amount of
unclaimed Provident Fund. Many Members
bave suggested that this money should be
utilized for housing scheme or some other
welfare scheme. 1 am speaking of only one
scheme that total insurance, so that worker
could get his full amount of Provident Fund
on 1be very day be retives. The insurance
com paoy will guarantee this amount, This
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unclaimed amount of Provident Fund should
be used for timely payment to the retired
workers. On the day a worker retires he
should be handed over the entire amount
of his Provident Fund. This is my
suggestion.

These were a few issues which 1 had to
raise, 1 bope you will pay attention on
these issues.

SHRI RAM NARAIN SINGH
(Bhiwani) : Mr. Deputy Speaker Sir, 1 do,
not oppose the Provident Fund Amendment
Bill, Although the Bill moved by the Hon.
Minister of Labour in the interest of workers
is a good Bill but it has many loopholes and
deficiencies. 1 will offer you a few sugges-
tions to plug them. You may consider them
if so desire.

It has been stated by many Hon.
Members that the employers have not
deporited the Provident Fund Contribution
to the tune of Rs. 185 crores. First of
all Government should take action against
the concerned officers of this department
for the their pegligence T-ose officers are
corrupt because employers cannot swindle
the money with out their connivance.
Action should, therefore, be taken against
the guilty officers,

15.00 hrs,

Although you propose to make the
Act more stringent by making provisions
for 3 year term of imprisonment yet in
practice it would be difficult to recover
money from the employers when matter
is dragged into litigation. When 8 depart-
ment is involved in litigation it becomes
very difficult to recover the money. In my
opinion this money should be recovered by
treating it as arrears of land revenue because
then there is no scope for litigation.
Collectors and Assistant Collectors are
empowered to imprison defaulters and
attach their property. In my opinion
Provident Foud Contribution can only be
realised from the industrialist only if it is
treated ss arrears of land revenve. If the
omatter is dragged into the court tbere
will be lot of workers who would face
innumerable difficulties and may even, dJie
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before getting their Provident Fund. There-
fore, immediate solution of the probiem is
to recover Provident Fund coatributions
from employers in the same way as arrears
of laod revenue.

Every Government servant gets an
annual G.P.F. statemeat showing the amount
of his Provident Fund as on 31st March
and he is provided opportunity to point
out errors in it if any. Likewise a worker
should also be given an annual statement
of bis contribution to the Employees
Provident Fund by Labour Commissioner
and should also be provided an opportunity
to point out errors if any. That statement
will also confirm whether the employer
bas deposited tbe Provident Fund contribu-
tion of employees ? Why canoot the workers
be supplied with acnual statement of
Provident Fund contributions when crores
of Government servants are  being supplied.
Attention needs to be paid in this direction,

Besides, there is lot of buogling 1n
this department. After retirement the workers
do not get the refund of their Provident
Fund amount for years together. The
procedure of Provident Fund refund is so
complicated that the worker is fed up of
sending applications and 1o the event of
death of the worker on in the event of
his giving up the job it becomes all the
more difficult to get the repayment. If any
worker waats to get loan for the marriage
of his daughter or for any other work
the attitude of the department is pathetic
instead of being sympathetic. The Govern-
meat should pay atteation to these short-
comings. Besides, sumplifying the procedure
for refund money should be recovered from
the employers by treating 1t as arrcars of
land revenue. Workers would not be
benefited if they are dragged into hitigauon,
Similarly, workers should also be 1ssusd
an annual statement of their Employees
Provident Fuad Coantributions like the
G.P.F. staternent issued to Govérament
Servants. Workers would bs beaefited only
through these measures,

(English)

SHR[ ASUTOSH LAW (Dum Dum):
Sir, 1 stand to support and to congratulate
the Governmeat, particularly, the Minister
of State for Labour for bringing forward

this Employees’ Provident Funds and
Miscellaneous Provisions (Amendmeat Bill),
1988. What 1 feel and what I find from
this proposed amendment Bill is that
Government has decided to put more teeth
into the Provident Fund Act to enable
timely transfer of funds. It is a regular
feature and from our experience we find
that a large namber of employers and a
large number of companies in the Private
Sector, whether they are exempted under
the exempted category or upexempted are
oot depositing monecy. Sometimes, they are
not depositing the Employers’ contribution
and therc are cases where the employers
are also not deposi.ing employee’s contribu-
tion after deducting moncy from the
employees’ salaries..1 find that the object
of ihis Amendment Bill is very noble,
but we do not know how far this legislation
will be implemented. We have come across
a number of Acts, a8 number of amendmend’s
Bill, which have been passed in this House,
but in the practical field w® find that the
implementation of the Acts is not very
rapid or not prompt. The Hon. Minister
is here. 1 can poiot out certaio shorte
comings of Bill. I do not konow whether
it has been considered before presenting
this Amendment Bill or not. There is one
practical difficulty to achieve the main
object of the Bill. There is an Act called the
Companies Act. I am talking from my
practical experience. The Companies Act,
1956 has sections 417 to 420 which give
certain right to the management or the
officers of the company to get relief under
section 633 of the Companies Act if any
default is committed, Suppose today one
officer commits default in depositing the
money in Provident Fund, he has right to
go before the Court under the Companies
Act, and make an application under section
633 of the Companies Act read with
sections 417 to 420 asking relief from the
court to relieve him from all the conse-
quences for not depositing the money and
in that event will grant him relief. This
is happening cvery day. Ultimately +the
defaulty management may take the instalment
order from the court. If they commit
default again in making payment of iastal-
ments, the matter can be moved before the
Constitution Bench under article 226 of the
Coostitution. I d¢ not koow—at present
1do not haveé the exact statistics——of the

peadiog befory the Bih Courts, Of cours,
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a large pumber of cases are pending before
the Caicutta High Court. I am sure, the
Minister is well aware of that fact.

I admit the Bill is a well drafted one,
but the moment Goveroment will try to
implement the sections which are being
amended, the Companies Act and the other
Acts will come in the way and again declay
wiill be caused in recovering the money
from the management or from the establish-
ment, Therefore, in order to implement
this Amendment Bill. Government should
look into the matter; it should ensure
effective enforcement of this Bill. Secondly,
the main purpose of this Amendment, as
I understand, is to reduce the arrears.
The whole purpose should be to ensure
reduction of arrears of Provident Fund.
Thirdly, by implementing this Amendment
Bill, an attempt should be made to bring
efficiency into the organisation, When |
sy ‘orgamisation’, I mecan the Government
officers who are controlling Provideat Fuuod
affairs. It is also necessary to revitalise
the Providenot Fund machinery with the
definite object to realise the 2rrears and to
detact the defaulters and taking timely
action against the defavlters so that by
committing default, a defaulter cannot take
advantage of the long drawn iegal
procedures. Timely action should be taken
immediately.

1 may also point out that proposed
amendments contemplate that various organi-
sations will come up. Information should
be given very promptly to the workers
regarding the changes which are taking place
in the legislation, Somectimes the workers
are pot sware of their right. They do not
know what to do. If any potification is
issued, if any change takes place in the
legislation, they are not promptly informed.
So, they should be ioformed about their
rights and such wings or departmeats should
be maintained by the Government so that
workers could be informed.

In this Act, it bas been proposed in
Clause SAA:

**The Central Govermment may, by
notification in the Official Gazette,

constitute, with cflect from guch date
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as may be specified therein, an
EBxecutive Committee to assist the
Central Board in the performance of
its functions.”

It is a very noble idea. But I do not know
wby this Act is totally silent about the
cduties and functions of the Executive
Committee. Therefore, it should be spelt
out. I find, the Amendment Bill is totally
silent about this aspect of the matter.

15,11 hrs,

[SHR1 SOMNATH RATH in the Chair)

I find from the proposed Clause 9 which
intends to amend the Section 6 of the
Principal Act that contribution will be
enhanced from 64 per cent to 83,, per cent.
That is the highest level. But the minimum
rate of cootribution should be fixed. A
provision should be made in this Act
enhancing the minimum cootribution of the
workers towards the provident fund and that
rate should be enbanced. Here, it has
been contemplated that at the discretion of
the management, the scope has been given,
should be enhanced to ten per cent. A
line should be drawn that beyond this
percentage, no worker should be allowed to
cootribute.

The most important clause for the rapid
and speedy disposal of the arrear cases is the
Ciause 10. Clause 10 provides as follows :

*“The Central Provident Fund Commis-
sioner, any Additional Central Provi-
dent Fund Commissioner, any Deputy
Provident Fund Commissioncr, any
Regional Provident Fund Commis.
sioner, or any Assistant Piovident
Fund Commissioner may, by
order ;

(a) in a casc where a dispute ariscs
regarding the applicability of this
Act to ao establishment, decide
such dispute; and

(b) determine the amount due from
any employer under any provision
of this Act, the Scheme or the
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Family Pension Scheme or the
Insurance Scheme.”’

The idea is very good. I heartily support
this idea. But time should be limited. From
our experience, we find that these tribunals
and quasi-judicial authorities take unneces-
sary long time to dispose of the matter.
Some specific time shouid be given in
the Act itself within which period whatever
disputes are referred to whichever forum: it
should be disposed of and the Government
should be very vigilant about it. Otherwise,
the entire purpose of this Act will be totally
defeated. Justice delayed is justice denied.

Clause 7C provides a section which
says ;

‘ he may, within a period of five years
from the date of communication of
tbe order passed under section 7A
or section 7B, re-open the case,, .”

So, for re-opening the case five years time
has been given under this Amendment Biil.
Why is it five years ? It should be ten
years Why such a short time is given ?
Suppuse an emplover bhas supressed certain
documents and the authornity fails to detect
these documents, within five years and after
ten years it comes to light, then an oppor-
tunity should be given to re-open the case.
A period of ten years should be kept if
not more. This is my suggestion to the
Hon. Minister. Five years is too short a
time. Even in the Income Tax Act a long
time is given for re-opening the case. So
why is it only five years here ?

Then I find about Tribunals under
Clause 7D. It bas been contemplated that
tribunal will be set up. I am lumbly
submitting that by simply constituting
tribunal disputes cannot be disposed of
expeditiously Soine machiney can be set
up. Again I ain repeating that unless the
time Jimit is provided for within which
period whatever disputes are referred to the
tribunal has to be disposed of, the tribupal
may take to dispose of the case more than
five years, by which time the purpose of this
Act will be totally frustrated.

Regarding deposits again the question of
time limit comes. I would refer to Clause
7L (2) which says :

“A Tribunal may, at any time within
five years from the date of its order,
with a view to rectifying any mistake
apparent from the record, amend any
order passed by it...”

I would again say that five years time is
very short; it should be ten years within
which period the Tribupal can rectify its
mistakes.

Regarding deposits in case of appeal it
bas been suggested under Clause 70 that :

‘“No appeal by the employer shall be
entertained by a Tribunal unless he
has deposited with it seventy-five per
cent of the amount due from him...”

Why is it 75 per cent ? The total amount
should be deposited like in any other court.
After all, the money will be deposited with
tbe Tribunal: it is not the payment. If the
management succeeds in the appeal it will
get the refund; but defaviting management
bas to deposit the total amount. Instead
of 75 per cent, it should be made total
amount—whatever the claim has been deter-
mioed that bas to be deposited and then
only the right to go before the Tribunal will
be entertained.

Today the arrears of Provident Fund
position throughout Iodia, particularly in
West Bengal is very bad. 1n most of the jute
industries, the management are not deposit-
ing their contribution to the Provident Fund.
Some strict measures have to be taken to
force these managements to deposit their
share of the Provident Fund.

In this Amendment Bill I find another
contradiction. A provision has been made
for treating the entire amount of arrears of
PF dues as first charge on the assets of an
establishment in the event of its liquidation.
Corresponding amepdment in Section 530 of
the Companies Act should be made otherwise
it will become infructuocus, It will clash with
Section $30 or the Companies Act, With-
out making corresponding changes in Section
5§30 of the Companies Act it will become
infructuous.

With these words, 1 support this Bill
wholebeartedly and congratulate the Hon.
Minister although this piece of legislation
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has been brought too late yet this amendment
has been brought for the bencfit of the
workers of our country,

SHRI BHADRESWAR TANTI (Kalia-
bor) : Sir, the Employees’ Provident Funds
and Miscellaneous Provisions (Amendment)
Bill, 1988 has been taken up for the inter-
ests of the working class. I would have been
happy to support this Bill but I am cons-
trained to oppose this bscause of the fact
that this is nothing but an old record io high
sound. After Independeace of the country
you bave brought so many laws in this
House. India is a member of the ILO. Out
of 150 1LO conventions India has adopted
only 30 and that too on paper. You have
not adopted them in letter and spirit. So
far as our experience is concerned the iabour
laws are nothing but a scrap of paper.

There cansot be any social security
withouat social justice and without social
justice there cannot be any social security.
Under Article 19 of the Constitution of
India there is provision for protection of
certain rights. Under Article 42 thepe is
provision for just and humane conditions of
work, under Article 43 there is provision for
living wage to the workers® and under Article
43A there is provision for workers’ participa-
tion in the management. These things are
there in the Constitution and you have
adopted so many laws bat the same have
pot been implemented so far. I will give an
example. If a worker in a private concern is
today dismissed by thc management the
worker will have to take his wage dispute
before the management, labour officer or the
Inspector. Then after a few months the
Labour Inspector or the Labour Officer will
start coaociliation proceedings. Then conci-
Jiation proceedings after a few months will
fail. The management will oot come to the
table of the conciliation proceedings. Then
he will sabmit a failare report to the Labour
Commissioner. The Labour Commissioner,
at bis sweot will, after six months will send
a report to the Labour Department and the
Labour Department after some moaths or
years will refer the matter to the labour
court for adjodication and the workers after
two-threc years will have to go to the labour
Gouri. Thea in the labour oourt the trial
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will start and 1t may take three to five
years,

On one fine morning, you will find that
the case is dismissed against the workman.
Then, he will have to go to the High Court and
from the High Court to the Supreme Court.
These are nine stages. How can you expect
a poor workman, getting Rs. 10-12 a day,
to go through all the nine stages ? Can a
man, getting Rs. 12 a day, follow all these
stages? Can he go to the Supreme Court ?
This is the present position. Such are the
laws now. Why have you failed to bring
forwmard a law uader Article 323-B ? Why
don't you set up a labour administrative
tribunal for the private workers ? The
moment a8 worker is dismissed, he can
directly go to the labour tribunal. From the
labour tribunal, he can go to the High Court
and then to the Supreme Court, instead of
following the procedures. These are the
lacunae. These are nothing but draconian
laws. These are not helping the workmen.

THE MINISTER OF STATE OF THE
MINISTRY OF LABOUR (SHRI JAGDISH
TYTLER): Don't get angry.

SHRI BHADRESWAR TANTI] : Have
paticace. You have compelled me to lose
my temper. (/nterruptions)

In my State, there are about 8§00 tea
estates. The condition of these estates is
worse. The workers have not been given
housing facilities, accommodation, medical
facilities, sanitation, water, etc. Nothing of
this sort has been given.

You will definitely say that there are
AGP and my Government. But far the last
36 years, there was the Congress Govern-
ment. You have failed to implement the
labour laws in the tea plantations of Assam,
Assam is earning 60 per cent of foreign
exchange out of tea. Tea Board is there for
the welfare of the people of the tea planta-
tions. But who is getting the benefit out of
the Tea Board’s funds 7 Not a single worker
is getting the benefit out of 1ts funds. They
have set up some estates. The Tea Board is
functioning at their goodwill, but not in the
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spirit of the established procedures. It is
only busy in making policies. The policies
are nothing but fiasco.

Now 1 am referring to amendment of
section 14. Io place of three months, now
they have extended to one year, a fine of Rs.
10,000. Why ? You bave failed 10 make
a law for compulsory imprisonment in the
event of failure on the part of the manage-
ment. If the management failed to implement
these provisions or laws, then if be tried in
a court of law, he will have to undergo an
imprisonment or a fine~either of the two.
What prevented you to make a provision
for compulsory imprisonment in case of
failure on the pait of the management ? Why
not that ? What ne~ changes you have
brought here ? Nothing more, nothing new.
Make the law compulsory so that the
management is compelled to comply with the
provisions and implement the laws. Suppose
the management is required to conmstruct
8,000 houses in an area. He is to invest
Rs. 10 lakhs 10 a year. He does not to
care to construct the houses for the work-
ers. He always violates the rules. The
moment the case is taken to the court, he
hesitates because he is saving money out of
that. So he does not care to pay Rs. 5000.
There is no penalty or compulsory imprison-
ment. If you want to give social security to
the working class, the laws must be based
on the Constitution and implemented pro-
perly. They must be scrutinised in a
microscopic view. Otberwise. these laws will
not be helpful and for the last 14 years,
the workiog class is suffering. You keep on
saying Garibt Hacao and Bekari Hatao. This
wiil cot help us, this unity and integrity.

MR CHAIRMAN : Why doo't you
speak on the Bill ?

SHR! BHADRESWAR TANTI : What
is there in this Bill ? Nothing Itisorly a
set of paper. | have the Constitution here.

MR CHAIRMAN: Why I am telling
you is because the time is short and if you
80 on speaking on general aspects, you will
have little time to speak on the Bill. Already
your t:me has exhausted.

SHRI BHADRESWAR TANTI : So far
as the provident fund is concerned, Assam

Tea Plantation provisions are still there,
They do not give any statement or account
the workers. The innocent workers do not
know whether there is any provision t0 geta
statement of accounts or not. This is very
scrious. For the last 14 years, even on the
date of retirement, they do not get their
dues. And the law says that within six
months or 14 days, they have to get their
dues. They do not get the retirement bene-
fits, the PF money and their contribution.
This is happening in every industry and
what to speak of the public sector industry
and 1n the private sector indusi:y, the picture
is very much dim. The workers render their
service for building the nation and in returp,
even on the date of their retirement, they do
pot get their benefits. There is no law to
protect their life and property. Only for
name sake, ours is a welfare state and in a
welfare state, everybody is protected except
the workers This is bhappening and parti-
cularly in tea in‘ustries in Assam, the
worlers are in severe starvation, There is
no opportunity of any kind, So, I pray,
through you Sir, the Hon Minister to take
such steps that the warkers are properly
protected, paid and are given all benefits due
for them Otherwise, this will not help at
all With these words, 1 conclude.

(Translation)

SHRI HARISH RAWAT (Almora) : Mr.
Chairman, Sir, the purpose of this Bill is
to safeguard the interests of the employces,
Through this Bill not only the representation
of employees has been increased in the
Board but 1t also seeks to vest all the neces-
sary machinery and resources with the Board
so that it can check and take steps against
the defaulters,

We welcoine the Government’s decision
to increase the percentage of contribution,
The provisions made by the Government are
well-intended but the problem is in imple-
mentation, Provision has been made that
interest will be charged from the defaulter.
Besides if a recovery is made against &
defaulier or a case is registered in the court,
there is a provisicn that first of all the
amount of Provident Fund will be deducted
from his assets and will be given to the
employees. Therefore, we welcome sll these
steps but now will they be implemented. The
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pumber of defaulters is on the increase and
peither the Government nor we areina
position to tell whether this oumber will
decline as a result of this legislation. Just
now an Hon. Member said that a number of
industrialists have awindled the provident
fund contribution of employees to the tune
of Rs. 185 crores. A number of cases are
pending and no action is taken, It has been
suggested repeatedly that pass books should
be issued compulsorily to all the employees
of those establishments which have come
under the purview of the Act, so that the
workers could ¥now about their own contri-
bution and that of their employer’s contri-
bution in the fund. They will also come to
know the amount that they are likely to get
on retirement. This is not an impossible
task which the Government cannot take,

Another thing, which has come into our
notice is that we charge only simple interest
on this fund from the defaulters instead of
charging compound interest from them. A
defaulter is a defaulter end therefore we
should not show any leniency to him. Action
should be taken against him by making it a
cognizable offence but in thic regard no pro-
vision has been made in this BJdl. 1 would
like to urge the Hon Minister that in case
we are unable to get the desired results for
the workers through this Amendment Bill
then this suggestion should be considered in
future.

Recovery powers vested with the District
Magistrate have been transferred to the
Recovery officer. Perbhaps the Hon. Minister
thought that the District Magistrate bad to
discharge many duties and therefore he could
not pay required attention towards it. ] think
that it is likely to cause more harm instead
of benefiting. The S'ate Governments should
be instrocted to recover Provident Fund
arrears from the defaulters on the similar
lines as land revenue. If the arrears of
Provident Fund are recovered like the land
revenuc arrears, I think every person would
desire to chase it right from District Magis-
trate to Chief Secretary of State and even
the Chief Minister, but the arrears of
Provident Fund are not recovered like the
land revenue arrears. That is why nobody
feels responsible except this Provident Fund
Organisation. 1 would, therefore, like to
request the Government (o direct to State
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Governments to recover the arrears of Pro-
vident Fund on similar lines as recovery of
land revenue arrears and utilise the entire
State machinery to recover the dues so that
the defaulters do not dare to swindle the
money. I fail to understand how the Re-
covery Officers would be successful when
they are not vested with those powers which
are with the District Magistrate. Even the
latter have failed in this field. .

With these words, 1 welcome this Bill
wholebeartedly and I hope that the facilities
and concessions provided by the Government
to the workers, will be welcomed by all.

{English)

SHR1 VIJAY N. PATIL (Erandol):
Mr. Chairmaa, Sir, in a democracy we ex-
pect that the majority should rule
and the minority sitting in the Opposition
should oppose on constructive points.
But 1 have seen some Members who
are not satisfied wth this very good,
comprehensive amendment and they are
trying to seek loopholes in that Of course,
in any Act or amendment thereto. there may
be some loopholes, there may be some scope
for improvement but all the same the fact
cannot be denied that this amendment to the
Employees Provident Fund Act is very com-
prehensive 1t is almost a new Act, new pay
slip. More than 70 per cent of the old things
are chapged, right from the size of the
Board which has been increased from 6 to
10 to accommodate more representatives of
the employers and employees, so also the
percentage of contribution is being increased
from 6 per cent to 8 per cent with enabling
provisions up to 10 per cent and the mode
of recovery. In case of the mode of recovery
also there will be very strong machinery
for the recovery and it will work effectively.

Many Members were harping on the
figures of arrears, ie. Rs. 185 crores, but
they have ignored the fact that starting from
Rs. 3 crores the increase has reached to
Rs. 185 crores. But at the time of arrears
when the figure was Rs. 3 crores the number
of industries was also small. Now, the
number of industries, cspecially the small
scale industries bas increased and it 1s run-
ning into lakhs. So, definitely when the
indusiry becomes sick or when the intenions
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tions of the employer are not honest there
may be some arrears and to reeover such
arrears to protect the interest of the wérkers
even in such units, even against the bad
intentions cf such employers this amerd-
ment has been brought. And with this
amendment we will take care of those things.
But we must see what is the percentage of
arrears. It is hardly one per cent but even
to take care of that one per cent, the
Central Government under the dypamic
leadership of Rajivji and our dynamic
Labour Minister, Shri Tytler, they have
brought forward this amendment. You may
say this is late. Many things in democracy
are delayed.

SHRI NARAYAN CHOUBEY (Minda-
pore) : Democracy means late.

SHRI VIJAY N. PATIL : My CPI and
CPI (M) friends should welcome this. I was
expecting that they will be sitting in majo-
rity here, in full nun.ucr,

SHRI NARAYAN CHOUBEY: You
see your number.

SHRI VIJAY N, PATIL : We are as
usual. But sometimes when you are only the
protectors, you try to show that you are the
only godfather of workers in this country.
You should have shown 1t just now,

Mr. Chairman, Sir, there are the provi-
sions for charging simple interest on the
arrears. 1 would like to suggest that if the
industrial unit 1s facing sickness, if there is
no increase in turn over, the interest can be
simple interest. There are some other diffi-
culties in the industrial unit or to the emp-
loyers. If the employer’s turn-over 1s doubl-
ed, if there is expansion and if there is pro-
fit earning, in that case even if he is main-
taining an arrears of provident fund then
the interest should be the compound interest
There should be some differeace for different
types of defaulters of provident fund.

Mr. Chairmaa, Sir, | would also like to
suggest that we have got certain instrument
in our hand  For many industries we are
giving some special quota of raw materials
ftom the Government If the employers in
such jodustries are defaulting the provident

fund, then it is very bad and we can think
of stopping the priority allotment of such
raw material quota. In many areas we are
giving industrial subsidy to the exteot of 10
per cent, 70 per cent and even 25 per cent.
If an employer fails to make the provident
fund paymesits to his employees, there should
be a provision whereby the amount of sub-
sidy must be adjusted against the payment
of arrears. Many banks do take advantage
of this provision and adjust this type of sub-
sidy against loans. We also can make a
similar provision for adjusting the subsidy
which runs into lakhs and lakhs of rupees
even in the case of small scale industries,
against the provident fund arrears which
remain due from the employers.

I would like to suggest that though this
isa very good amendment, our workers
must be educated about the provisions of
this type of laws. They should be made
aware of their rights. In big industrial
units, where the number of workers is more,
where there are unions like the INTUC,
uniops of the CPI and the CPI (M) and
unions of our friends like Datta Samant,
the workers are very much conscious about
their rights. They can bring the employers
even to their own terms. They need not go
to the Provident Fund authorities for reco-
very of the arrears. They can see to it that
the employers contribute to the fund pro-
perly and deposit the amount regularly in
their accounts. But workers in small units,
especially when they are mew and when
their number is not more than 20 or 30, are
pot covered by the unions. Such category
of workers also should be educated about
their rights. They should have an under-
standing of the various provisions of the law
so that they know their rights. Whea they
are conscious of their rights, the work load
on the part of the Union and State Govern-
ments and other law enforcing machineries
will be greatly reduced. 1fa person is cons-
cious of his rights, he will fight for it. He
may go to a court or & tribunal or any other
relevant authority for getting his dues back.

Lastly, I would like to tell my Hon.
friends in the Opposition, who want every-
thing readymade, that this also is being
given in a readymade form. After getting
everything readymade, they still want to take
the credit for it. At least now, they should
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give credit to the Hon. Minister for bring-
ing forward this comprehensive amendment
and support it wholeheartedly.

DR. DATTA SAMANT (Bombay South
Central) : Sir, my friend from Maharashtra
Shri Vijay N. Patil is talking of taking & lot
of credit. 1 will definitely give some credit
at the end of my speech.

Bat first, I would like to submit that
workers contribute a8 lot to the government
funds through provident fund,” family insur-
ance and so on. The Hon. Minister may
kindly give me the exact amount of their
contribution, but as far as my knowledge
goes, an accumulated amount of 70,000
crores of rupees which belongs to the
workers is being used by this Goverament
for various schemes.

Your concern here is only about 1.3
crore workers. You arc not taking the
workers of the Central Government, State
Government and various corporations and
public sector undertakings into considera-
tion. So, in the case of an equal number of
government workers, you are not going to
implement this amendment or increase their
provident fund contribution, 1 think that
this is not a correct step. At least in the
case of 21 lakbs of public sector workers,
you should bave done sometbhing. Even the
workors feel so much conscious about it at
the end of their service. They themselves
want to contribute more to the fund. Also,
the Government is going to gain from this,
This is a question of collection of the fund.
According to my figures, the annual collec-
tion from all Central and State Government
workers and public sector units comes, to
sbout Rs. 3000 crores to Rs. 4000 crores.
The Government collects such a amount.
I you consider increasing the amount from
6.1 per cent to 8 per cemt or from 8 per
cent to 10 per cent, anotber ooe thousand
crores of rupees can be collected by the
(_iovemnum. Sir, I made all these calcula-
tions on my own. Therefore, I want the
Hon. Minister to give me the correct details.
T say this because we are also concernned
about the national ecosomy. I am more
intersted in knowing as to how much is being
contributed by my workers. That is why,
&l sych figures are very important.
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Secoadly, it is not s question of com-
pound interest and simple interest- 1 bhave
inquired about this aspect from Yyous
Accounts Offices in States as well as bere in
the Centre. A very huge amount of money
belonging to the workers i8 being ©sed by
the Government. You are giving only
simple interest on the amovnt, They depos
sit their contribution three or four times,
every year. But you calculate the interest
only at the end of the year, So, there will
be an accumulation of interest amounting to
crores of tupees. This Government has
literally deprived them of interest amount-
ing to crores of rupees. You calculate if
they work for thirty years or so, how much
will be the interest. Therefore, 1 would
appeal to the Government to direct the
banks or other financial institutions to cal-
culate the interest on monthly basis. This
discrimination should pot be there, regarding
calculation of interest on & yearly basis.
It is only the workers money which they
contribute towards the Provident Fund which
is being wsed for various schemes. I am
bappy about that.

The bosses of sick industrial ubits are
taking away the hard-carned moncy of these
workers. They are using this money for
their various schemes. Ultimately, when you
see the net result, there is nothing in it.

I would appeal to the Hon. Minister—
the Public Ursidertakingts Commitiee had
given you the recommendation—that  the
interest calculations shbould be made on
monthly bagis instead of yearly basis and the
compound interest should be given to the
workmen.

Comiog to the Provident Fund Office, 1
would say they are the dens of corruption.
1 come from Bombay. I was also a leader
of their Union. For getting the forms, for
filling up the forms, the poor workman has
to go ten or fifteen times to that office.
Everywhere money is demanded. There are
sgencies involved in that. There arc cven
the Trade Union Leaders who also induige
in such types of activities. There are big
such rackets. Everybody is involved, except
a few. If anybody receives Rs. 30 000 or
Rs. 40,000 as commission or some such
thing, the rest of the people will also demand
their sbare out of thgt money.
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MR. CHAIRMAN : Mr. Thomas takes
an exception to this.

DR. DATTA SAMANT : Everywhere
there are good and bad people. This can be
corrected. 1 would like to say something
more regarding corruption. When the
widows of the workers or their dependents
approach them for the money, they are not
treated properly. Anyway, they are not
with the Unions. We do not look after the
widows., They need money very bgdly with
the result, even for a signature, they demand
money. They raise small technical points
and demand money from the poor widows,
The same thing is happening in case of retir-
¢d people.

So my submission is that you setup a

Vigilance Cell in the Central Office of the
Provident Fund Commissioner. You set up
such Vigilance Cells and *make enquiries
from them. Definitely, I would say, there
will be some improvement. Apnyway, you
! are trying to make some improvement by
raising your interest rates from 6°per cent
to 10 per cent. But the point is the workers
should get their interest without any
difficulty.

Regarding this, I tzave already given an
Amendment. T hope, you will allow me
to move it. In that, what I am proposing
is, if any worker contributes on his own
more than 10 per_ cent, then, You should
give him Income Tax rebate. In Bombay
and also in many other places, the salaries
have gone upto more than Rs. 3,000 or

Rs. 4,000. So, the workers would like to .

contribute more money towards the Provi-
dent Fund. ’ .

Last month, we had discussed High
Court Judges Pension. We have passed
that also. This Actis encouraging the Pro-
vident Fund trusts., A lot of Trusts are run
at present. You give permission to the
employes. He will collect it and deposit
the same with you. The provision in the
law is very good. The Hon. Minister is
now going to treat ths representative of the
workmen, the representative of the employer,
equally. But the Chairman, will always be
the employer. Although the Acts are there,
but these trasts are using their own emplo-

yers, their own properties and they are not
depositing the money. Nobody has got
time to look into it.

Next comes, the problem regarding
loans. There is one provision in this Bills
which you have added, viz. Clause 2. This
is a big joke. The intention is good., The
Minister is talking like a progressive, in the
matter of contract labour. The strength of
contract labour in India is 25 per cent. In
the case of 10 per cent, there is no record
kept by anybody.. In the law, there is no
provision to reinstate them. In the law,
there is no provision to make them perma-
nent. The Hindustan Lever bosses can
appoint all the people as contract labour.
So, this provision is going to be there just
on paper—I mean about contract labour.

Secondly, about Apprentices. They get
Rs. 300/- or Rs. 400/-. They will be sent
out after onec year. The employer will suit-
ably deduct this amount and keep it in his
pocket. If the Government keeps it, I will
be happy. But the employers will not part
with the receipts. Even though all these
provisions are there, since the Apprentices
want their bread, all the deductions from
them will be swallowed by the employers,
who wi'l not part with the receipts. There-
fore, this should not be done.

Now, in Clause 14 you are making the
punishment  stricter, because they have
deceived to the extent of Rs, 185 crores.
Therefore, itisa very important aspect.
Under the existing law, the punishment is
Rs. 5,000 fine or six months’ jail. Every-
where this word ‘or’ is there. 1 am not
going into details. But such punishments
are not going to work. The man who has

‘cheated the workers of their provident funds

amounts should really receive punishment.
Forget his contribution, There is a Brad-
bury Mill in Bombay. The employer there
has cheated Rs. 2 crores of workers’ money.
Still, such people go scot-free. Therefore,
please remove all your provisions regarding
mounetary punishments. The man who has
committed this fault must go to jail. Let
him go to jail for three months, - You send
me for three years, I do not feel any agony
about it, because I fight for the workers.
But about the ecomomic offenders in this
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country, and those who are cheating to the pay simple interest. Instead of depositing
extent “of RS. 200 crotes,—what isto be Rs. 1 crore with you, the employers will |
done ? This law was passed earlier in 1952. create litigation, because the e¢mployer will I
There are 1.35 lakh establishments. Have get loan from outside at 20 per cent. Here,
you sent a single employer to jail, for one he would feel that if the case is decided I
day- in the last 30 years, for committing this agaiast him, he will bave to pay at less than
fault ? This shows th: attitude of the the bank interest, So, I am suggestivg an
Government.  You have the National Secu- amendment that 13 times the rate of interest
rity Act and other Acts for us. In-Bombay, should be there. Otherwise, through all
we sent one man for one day to jail. He these legal litigations, your collection will be
came out the next day. I remained in the much less.

Jail for one year. Forget it; I never feel it. > |
But this shows the attitude of the Govern-

ment. This is a very important point. I You are giving powers, through a provie
want the figures of such economic offenders. sion, to the tribunal or the committee, to
I hope the Hon. Minister can give me these reduce the provident fund amounts etc
figures. You are making amendment in Please do not start this practice. After the
Clause:14. What is the meaning of this law on sick uonits was passed, all the healthy
fine of Rs. 5,000/- 7 They have swallowed units are becoring sick. In Bombay,
Rs. 200 crores. And they will never give employers bring certificates.  They pay
the fine of Rs. 5,000/-. If a stricter punish- something to some committee, get the certie
ment is to be awarded; the Judge must give ficate and then say : ‘I bave got a sick certi-
the reasons for it. Al your laws are soft. ficate. I want concessions in respect of pro-

vident fund etc.” The intention was good,
when we discussed that Bill here.

-

All 1 would like to suggest to you is
this, You are going to appoint legal tribu~
nals. It is a good thing. But by the 16.00 hrs.
working of all these recovery officers, people
who serve notices, make enquiries, and pass
them on to the tribunals, who is going to be
benefited ? It is the employer, Are the poor
workers, these chhota upions or others going
to attend the tribunals ? So, by the provi-
sion of a tribunal here, and by passing this
Bill, you are not going to help the workers.
Your intention may-be good. That is
why I tell you that you may enjoy full
power; and I do not mind your using it to
some extent. But because you have provid-
ed for the tribunals etc., the big business
houses will create a lot of legal litigation.
They are not going to help the poor
workers,

Now a sick unit is becoming a Certifying
Board of making every unit sick and you
are adding sickness here, Definitely, if you
are going to give ceitain concessions, then
“the sickness is going to increase. If any
company is liquidaied, the first claim is of
the workers., It is good to talk on the plat-
form. . There ar¢ 3500 companies which
are liquidated in this country—about 70-75

- from Bombay. Is there any single employes
from such companies who got their providenfy
fund ? It is very clear that nobody is going
to get it. Before a company is declared
liquidated, everything is removed from there;
nothing is available there, And the liguida~«
tion decision comes after {0 years. By that

. time either the workers go to their native

15.58 hrs, ) o places or die. So, it is becoming an

. academic discussion. But it is a very impor-
[SHRI N. VENKATARATNAM_ tant thing.
in the chair)

Here 20 or more workmen are required,

~ Secondly, it is a good thing to say tiat but the employer always keeps a register of
75.per cent of the amount should be depo- 19 workmen. When my union was formed,
sited. But there also, yoy have given powers -two casual workers were removed and the
1a the tribunal to reduce that amount, or litigation started. This is a big problem.
oake it less. Thirdly, whatever te the We can look after the organised workers in

mm ount under dispute, the employer should  the Godrej and Prémier. Therefore, I think,
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that is not the need of this country. Small
industries &re coming up and there they ate
getting Rs. 12 to Rs. 15 per day. For
90 per cent of the workers, they are not
givipg provident fund slips, forget about
the cards; they have not been giving them
for the last four years. Therefore, there are
such administrative difficulties. If a worker
does not get his provident fund slip, then
that money wiill be swallowed by his
employer—they know the weakness—or by
the accountant or some other clerk. There-
fore, there is a lot of provident fund money,
but, officially, they must be showing Rs. 185
crores. It is a serious offence. About 1G per
cent of the money collected by the Govern-
ment is not takeno by the workers The Hon.
Minister will correct me if I am wrong.
The proper claimants are not there. There-
fore, there is a lot of dissatisfaction among
the workers. 1 think it is good for the
Goveroment to get this money at a Simple
rate of interest and always save money. So,
this is a major contribution by the workmen
to the nationa[ economy. There are a few
thousand crores of rupees of this nature;
1 do oot know; | am not getting this figure.
1 have tried to get this figure from the
Library, but I am not able to get it and the
Government is also not giving it. This is
the biggest contribution of the workmen to
the national economy. The industrialisation
is increasing and it is a sure contribution
from the workmen to the national economy.
It will go into losses. 1 am proud to mention
that this is the biggest contribution from
the workers to the national economy. There-
fore, the interest of the workers in all these
units should be maiatained. .Therefore I
am giving this suggestion that all the units
of the Central Government, State Govern-
ments, corporations and public sectors must
be included. 1 think the Governmeant is going
to gain in that, because the GoOvernment is
getting money at a cheap rate of interest for
national development,

I have got a case in the Bombay High
Court. They say that they have collected
Rs. 764 crores in eight years, but they have
given for peasion only Rs S crores. So, it
is good that Goveroment is getting this
money on this account, So, the Governmeot

' must cover all workmen. If some workers
want to contribute voluntarily more than
10 to 55 per cent—1I think in some countries
it is 33 per cent; if you want, I can give
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the names—then at least you keep it income
tax free.

This tribunal system and litigation system
is not going to help the Government., That
is why 1 request the Government to take
all these powers and punish the employers
who are makiog all types of defaults by not
using the money properly. Though there is
a fine, it is not going to help. According
to the Companies Act, if a company
diversifies its fund, then there is a fine of
Rs. 400; if it swallows Rs. 4 crores, the
fine is only Rs 400, There is no criminal
prosecution and we are talking is economic
offences. Under the Compinies Act, last
year, 7000 employers were prosecuted and
a fine of Rs. 7 lakhs was collected from
tham for making serious offences for not
bolding the meetings and diversifying the
fund. So, all ihese eccnomic offences are
there. Then the privatisation is going on.
Then they are not making the trusts work
properly; they are becoming trusts of the
emp'oyers, In Bombay, it is sl right that
we can dictate in some places. Bat when a
dispute comes, whatever facilitiecs we get
from your office, we get; if there is a Jock-
out, we gst loan; if there is a strike, illegal
strike, we get loan. Though you have made .
a provision, but ‘nobody is going to be
prosecuted. For sick units, there should pot
be any concessions.

For opening a provident fund accounts
there should be 20 workers; it should be
reduced to 10 workers, because workers of
this country always desire that some money
should be saved so that it will help them
in their old age. For that, the Government
is going to gain. I request that the Govern-
ment may look into this provision. Then
about maintenance of the Provident Fund
slip. At least the card should be maintained.
Immediately after the money is deposited
you know that the worker will like to get
the slip to se¢ the amount deposited, because
the employers are going to cheat. Therefore,
there should - be soch a provision. Buot
there is no provision. I will say,-that the
worker after working for four years and
three years after depositing the money, in
a city like Bombay we are getting the slip.
What can bs said of small small places.
Thers are companies under liquidation and
50 On,
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1 thought that though you are making
rules they are not going to help the workers.
In legal cases I think provision should be
made to provide for interest. And the
imterest should be more. The employers are
-golng to make all sorts of provisions suitable
t0 them and to maintain the provident fund
accounts as they want. 1t is a serious matter.
Oun the contrary the benefits do not reach
the workers, I am with the Minister so far
8 the benefits to the workers are concerned.
This is a good measure and on this basis I
conclude my speech.

SHRI NARAYAN CHOUBEY (Midna-
pore) : Mr. Chairman, Sir, Mr. Soz wauts
me to support this Bill. Since Mr, Soz’s
party has joined bands with the Congress,
be does pot find anything wrong in what-
ever the Congress party does. Am I
correct ?

PROF. SAIFUDDIN SOZ (Baramulla) :
s it oot a good measure ?

SHRI NARAYAN CHOUBEY : I can-
not say, lock stock and bartel that I agree.
It is not my choice. Anyway, some important
obscrvations bave bzen made. But there
arze some loopholes which you have to plug,
f you want to casurc that the bepefit which
you are giving by this Bili reaches tho-e
workers for whom it is meant.

Ope point which has been made is, that
why not cover all sections of workers and
employees 7 Why only one section ? Why
not tbe State Government employees ? Why
pot the employees of the Central Govern-
ment, Railways, Defence P&T etc., why
oot the public sector employees —why pot
all these be included ? I cannot re-state that
they should all be covered by this Act.

Apother point I big to submit is about
the exempted scction as per the provisions
of this Act, according to which only the
employers are to manage everything. Small
‘factories have nothing to do with the
‘Provident Pand Commissioner’s office. The
employers will collect, and they will disburse
the money. Who sre the employers ? These
‘are the employers who cheat the workers.
Those are the employers who make wrong
declarations. Those are the employers with
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whom ©both the Government and the
workers, both are tired. I do not think that
it is proper to allow such employers to be
kept out of the purview of the Provident
Fund Commissioner or the Provident Fund
office, and to allow them to do whatever
they like. I think this will be remembered.

Another point has been mentioned,
which 1 support. Almost all the Provident
Fund offices they are made for the dalals
and agents and not for the workers. I koow
the Calcutts office. It is a dangerons den
where nothing can be done without making
payment to this Devata, that Devata and
saying “Ganeshaya AAdi Panch Devataya
Namaha’. I know that nothing can be done
without that. So, npaturally some steps
should be taken. They do not care for
anybody. They do not care for even
Ministers. They are very powerful people,
and they bhave got stroog links with the
management.

So, what steps do you propose to take
80 that the workers, the poor workers, and
even the workers of the organised sector,
led by ITUC, INTUC, HMS, STU etc. do
not suffer ? A provision should be there
that if the payments are not made to the
Provident Fund there will be some puaish-
ment. They should be told that if they do
pot make the payment they will be punished.
At least that tendency shou'd be put an end
to; at least it should be curbed.

You bhave also brought in the question
of punishment. One thing is that you have
increased the punishment to some extent.
Fine is also punishment. You have etated
one year pubishment or Rs. 5,000/- fine
or both. Both these are there, What is
interest ? If a man defalcates say, Rs. 1
lakh, in the market he will earn Rs. 5,000/-
in fifteen days. So, naturally it is nothing
for him To make defalcation of two lakhs
or five lakhs and then to pay Rs. 5,000/-,
it is nothing for him. My suggestion is that
the punishment should be for three years
and Rs. 10,000/- must be the fine.

Our workers or employees go to jail
very often, they do strikes, they are arrested
and put behind the bar I would like to
suggest the punishment should be three
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years and tbe fine must be Rs. 10,000/-.
If you can put some of the owners in Jail
for six months, or one year or two years
and get the work inside the jail, then they
will ~understand what is what and they will
be afraid. Naturally, if you want to do this,
then the punishmeut should be increased.
This is my submission to you.

Another point which 1 would like to
submit is regarding contribution of ten per
cent. There was unanimous resolution of
the Standing Labour Committee. After it
has been increased from 6} per cent to
more, what are the factories and estabiish-
ments where it was more ? Now you have
made it little diluted. Under the pressure
of tt.:e mapagement, do not dilute the
unanimous resolution of the Standing Labour
Committee. My request to you is that the
Government should stick to the unanimous
resolution of the Standing Labour Committee
and do not dilute it under the pressure of the
mansgement,

1 wou'd like to submit another point.
You are thinking of having an Executive
Committee to assist the P.F. authonities. Tt
is another addition only. 1 do not think it
will solve the problems. Only ornamental
committee is coming up. I suggest that the
PF suthornies should bs restructured;
representatives of the workers should be
increased and further more, sub-divisional
and regional offices should be opened so
that it can function properly. By having
another committee with the induction of
some officers, we do not think it will serve
the purpose of the workmen, for whose
interest you have brought this Bill.

Much begefits have been said regarding
calculation of interest. The employers do
not remit, but they defalcate. The workers
are definitely psying money every month
and it is not reaching the Government
coffers. 1 fail to understand why can’t you
give them some initiative and certain leverage.
If I take & loan from any bank, the interest
which I have to pay; if an agricultural
farmer gets some Joan; if any youog
unemployed youth gets some loan from
the bank, be bas to pay on the basis of
compound interest. I fail to understand
why the same rule does not apply to the
workers who remit the money late to the
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Government, 1 hope, the Minister will
consider all these points and he will be

strong enough to see that punishment is
stropgly applied to defau'ting employees.

With these words, 1 thank you and I
hope our Minister will be kind enough to
see that those loopholes are sealed.

PROF. SAIFUDDIN SOZ (Baramulia):
1 bad suggested to Mr. Choubey that he
must straightaway support this Bul because
in the Statement of Objecis and Reasons
1 see several good measures 1 a TOW. For
instance, raising the membership from six
10 ten of the Central Board of Trustees is
a very good idea. Then tibere is another
good idea of raising the contribution from
61 to 8} per cent and an enabling provision
is also being made for raising the rate of
contribution from 8} to 10 per cent. The
Minister needs to be congratulated for
that. He is also making a provision for an
independent machinery for recovery of the
outstanding amount of provident fund aod
other dues under this Act. 1 will come
to that later. A provision is being made
for setting up one or more single-member
Sribunals for hearing of appeals. Theso
are some of the very good measures. 1
feel that this Bill deserves support from atk
sections. But 1 would w.sh that the Minister
had taken a little more time to make it
comprehensive  because be came to this:
Ministry very recently. I have no doubt
that he will care to consider these suggestions-
and he will incorporate these suggestions:
wherever necessary or in future be will try
to make this measure very comprehensive
and it must be in toto a welfare measure.

The Statement of Objects and Reasons
says that it covers about 1.66 lakb establish~
ments with about 1.38 crore subscribera
under this Act. This is a very big area.
But the figures have not been given as to
what is the total amount of moncy that is
being collected and what is the total money
that is being disbursed. This Bill mentions
that there are arrears of subscription amoun-
ting to Rs. 185 crores. That is a very
substantial amount. 1 am woerried about
the sick industries because that will also add
to arrears furthes,
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On one or two points 1 would like to
draw Minister’s attention. One is Appellate
Tribunal which is a very laudable idea.
Firstly, we must know how many Tribunals
will be there and whether the Tritupals will
be there and whether the Tribunals will be
performing their "job very effectively. But
on one point I am very much worried
and that deserves Minister’s pointed atten-
tion. It is under clause 7D(3) : ‘‘A person
shall not be qualified for appointment as the
Presiding Officer of a Tribunal unless he
is, or has been, or is qualified to be, a Judge
of a High Court.” Now see clause 7E.

*‘The Presiding Officer of a Tribunal
shall hold office for a term of five
years from the date on which he
enters upon his office or until he
attains the age sixty-two years which-
ever is earlier.”

So, whosoever comes to the Tribunal must
retire at the age of 62. We have a funny
sitpation in the country. 1 do not suppose
all lawyers and advocates are very eager
to become judges because many of them
are having very good practice. So, you
have a lot of pressure in the country to
find very good Judges for the High Courts.
And here you want to have people for the
Tribunals. You want to have honest people,
capable people, men of integrity and
efficiency. Where do you get them if they
have the term only for five years and if
they have to retire at the age of 62 years?
Only one category is available to you, that
is, the category is of retired judges. So,
in the case of retired judges, 1 would
mequest the Hon. Minister to consider
relaxing the age bar till 65. It ,should not
be 62 at all, if you want that very good
people should man these Tribunals.

Then Sir, recovery of arrears is a very
good clause in the Bill. Clause 88 says that
the recovery will be made like this :

‘“(a) attachment and sale of the movable
or immovable property of the
establishment or, as the case may
be, the employer;

(b) arrest of the employer and his
detention in prison.

(c) appointing a receiver for the
management of the movable or
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immovable properties of the
establishment or, as the case may
be, the employer.”

Ncw, these are very laudable measures so
far as recovery of arrears is concerned. But
what about sick units ? In fact, very good
viable units are falling into the category of
sick units and this area is already vary vast,
very big So, ultimately it depends upon
how the Minister organises the implementa-
tion of these provisions, and I hope he will
take all measures to implement these
provisions properly. Meanwhile, 1 wish him
well and 1 welcome this Bill,
!

JSHRI THAMPAN THOMAS (Maveli-

kara) : Sir, of course, this is an improve-
ment on the present statute and to that
extent I welcome it. At the same time, I
would like to point out to you certain
importagt things. One is the persons who
are not covered under the Provident Fund
but who are eligible to be covered, and
keering that perspective in view, bow the
law can be amended or changed in future.
This is one question which [ would like
to put, that is the unorganised workers,
large in numbers, are not yet covered.
In fact, for and on their behalf the collec-
tions are made and the money is dispersed
immediately. For example, 1 will explain
about the workers working in the ports
or in some other particular area, When
there is a contract or an agreement with
the employers or the shop owner, or
whoever it is, indirect benefits on wages like
ESl, Provident Fund, etc. are also taken
into consideration and they are collected.
But there is no machinery to keep it and
disperse 1t to them with the perspective that
this is an amovunt which is due to them
at the tme of their ietirement or when
they cannot work and they go back. So,
my submission is that in a overall angle
this has to be reviewed and a method by
which all these people can be brought
under the purview of this Act will have to be
evolved.

My second point is that there should
a one-window system at the time of payment,
that is, there should not be any difficulty
for a worker to get his provident fund
when he superannuates. This money which
8 person has earned is not the money of
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the management. This money has nothing
to do with the employer. This is a4 money
which the employer, by way of contract or
agreement, agree to pay to the worker on
the date of his superannuation. This mobney
is being reduced from his day to day
wages. Yesterday 1 was negotieting with
the Modern Food Iudustries on their wage
agreement, The total amount offered by
the Modern Food Industries to the workers
is about Rs. 26 lakhs. Then they said,
not only this Rs. 26 lakhs, there is another
Rs. 5 lakhs as indirect commitment. I
asked what are the indirect commitments
and they said the provident fund comes in
that. So, when a trace union goes and
makes an agreement with any mapagement,
provident fund ic a part of that agreement,
«The er ployer gets this amount period:cally
but the workers gets it only at the time
of his retirement. So, I was just elucidating
n example. Therefore, my submission is
that any delay in the payment of provident
fund on superannuation cannot be justified.
There shonld be a proper law enforcing
machinery to s2e that the amonnt is paid
to the worker on the date of his super-
annuation. At the most you may fix up a
time limit for putting thc onus of proof
on the managemeat which is not paying it.
For example, somebody wants to keep
their money on one pretext or the other,
Their arrears are not settled. Their accounts
are with the management and they are
not settled and therefore, the mobey is not
paid to them. Sir, if a person has retired,
within 30 days the amount which he claims
is otherwise is not seuled, will be given
to him. Such a provision should be there,
such a directive should be there, such an
approach should be there in the law.

Another point is that the present offices
and their set up are quite inadequate. With
this money, with this fund, now you are
expanding even the Board of Directors
with more members. You are forming an
Executive Committe But if you look at
the way the office 1s functioning now, the
regional offices are functioning now, the
Provident Fund Commissioners’ Offices
functioning now, you wiil know that they
are not ounly not well-equipped with staff
but also they are not decentralised. The
Headquarters and other offices should not
bave any restrictions and the workers
should have casy access to those offices and
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by doing so malpractices and other K3~ of
difficulties could be avoided so that o
workers could go to these offices easily
and get their amount without much difficulty
because it is their own money and nobody
has got any right to keep their mooey.

Sir, recently 1 go, some information from,
your Ministry that the amcant unclaimed
by the workers works out to many crores’
of rupees. 1t is a wonder to me, Sir. The
money is contributed by the working class’
and it is their hard earned money. Thousands
and lakhs of people who could not claim
their money are unaware of this fact. They
could pot claim their dues because of their
being inefficient or absence of knowledge
to claim their money or because the neces-
sary forms filled in by them are not proper
or they approached very late to claim their
dues. Therefore, Sir, in this way thousands
of crores of rupees are pending with the
authorities non-disbursed. If that is the
fact, this was revealed by the Labour
Minister earlier while replying to & guestion
in this House, that this much amount has
been lying wunclaimed, 1 want to kpow
whom this money belongs to now. What
will happen to that money ? Therefore, this
justifies and fortiies my argument that
there should be an effort to give the workers
their due share within a stipulated period.
Sir, the accumulated arrears lying with the
Government is an example for this. There
should be proper steps taken to liquidate
these arrears. Then, of course, my friends
bhave talked about non-payment of amount
and the provisions for punishment are
inadequate. Therefore, , serious steps and
stringent measures will have to be takem
against those who do not take actios to
disburse the workers® dues.

Sir, the Hon. Minister may be aware
that in Modi Nagar very near from Delhi,
about 30,000 workers are working there
and one fine morning something happened
there and all the workers had to go. Bveam
now, the provident fund of those workers
bave not been paid by the employer. That
employer has now started some other
industry there. He is running the industry.
Instead of textile industry, now he bas
converted it into hotel industry or engineer-
ing industry and the poor workers who bave
come from Kerala and Tamil. Nadu o¢



419  Disc. under Rule-193

elsewhere had to go back to their State.
without receiving their dues. In that way, a
few thousands of crores of rupees are there
with them unclaimed. It goes to whom ?
Sir, this thing is a frequent phenomenon
taking place in many places. Take for
instance, Dalmianagar in Bihar. For the
Jast six years, the Dalmias have closed their
industries there and the workers’ money
which is due to them is kept by them, The
workers have contributed their share of
provident fund but that morey is kept by
them. Sir. if the Government or any other
enforcing machinery could not take any
steps in this matter, is it pot criminal waste
and how such an action be justified ? So,
Sir, these are my few submissions and I
hope that the government will take immediate
steps after studying the whole problem
throughout the country wherever the indus-
trialist have blocked the workers’ money
and kept it as unclaimed but utilising the
same for their own purpose. With these
words, I conclude, thank you.

THE MINISTER OF STATE OF THE
MINISTRY OF LABOUR (SHRI JAGDISH
TYTLER, : Sir, first of all, I am very
grateful to all the Members for their support
to this Bill and paturally this will ultimately
help the people for whom this Bill has been
brought forward in this House. Sir, I would
like to say that this Provident Fund Bill is
more of a saving scheme and more of also
social security measures for the workers and
also in their old age, their families and their
dependents ‘can have some amount of
money which they have earned and then
they can rely on that also. SO, we bave
got quite a number of amendments to this
Act which is ultimately going to help the
worker and see that this mogey is also being
utilised, 1 would like to say that when
this Act was first initiated, we had six major
industries in 1952 and now it is applicable
to 273 indastries, classes of establishments
employing 20 or more persons. By the
eod of September 1987 the scheme covered
about 1.7 lakhs establishments with about
1.41 crores as members, and now the scheme
by and large covers almost all the establish-
ments employing 20 or more persons.
Sir, the total provident fund collection, as
many Members wanted to know, which was
donc during 1986-87 was about Rs. 1800
crores and the total number of claims

mﬁedvm sbout 6.55 lakbs, sbe amount
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paid was about Rs. 566.96 crores, say,
about Rs. 567 crores,

Sir, recently under the initiative of the
Prime Minister, the family pension benefits
under the EPF Act bhave been recently
liberalised and the revised rate of family
pensions will rapge from Rs. 225 to
Rs. 750 as aga‘nst the existing 1ate of
Rs. 140 to Rs. 630. The retirement-cum-
withdrawal benefits have also been substan-
tially liberalised, the revised rate of with-
drawal will range between Rs, 110 to
Rs. 400 for one year membership and
Rs. 6000 to Rs. 19,825 for about 40
years' membership, These rates are effective
from 1,4.19885,

Sir, about the rate of interest, as many
Members have been wanting to know, the
rate of interest on provident fund is teing

" increased every year and the rate for the

year 1987-88 was 11.5 per cent per aunum
and for the year 1988-89 we have decided
to enbance the rate to 11.8 per cent per
annum.

Sir, about the investment of the money,
the provident fund is one of the major
sonrces of resource mobilisation for develop-
ment activities of the Government. Accord-
ing to the existing pattern of investment,
85 per cent of the provident fund contribu-
tion is required to be invested io special
deposits by the Government apd the balance
of 15 per ceot in the Central/State Govern-
ment securities and an on 31.3.1987 the
total provident fund investment that the
Government had was about Rs. 15,267
crores and during 1985-86, 5.09 per cent
of the total net domestic saving in the
country was generated by collection under
the Provident Fund Act. So, we have now
proposed to raise the rate of provident fund
contribution from 6-1/4 per cent of 8.31
per cent and to 8 to 10 per cent on the
basic pay and the D.A. This will benefit
the employees, at the same time it will
also help in mobilising additiona] resources.

Sir, at present the recovery of provident
fund was made tbrough the revenue recover-
ing machine. This arrangement bas not been
very effective. As on 30.9.87,- 28,252
fovenue recovering certificates for Rs. 127
crores were pending with the coliectors.
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In order to extract the recoveries we are
now providing for setting up an independent
recovering machinery on the lines of the
recovering machinery of the Income-Tax
Department, The establishments which are
at present exempted from the operation of
the provident fund scheme have been
defaultiag in the payment of provident fund
dues. As on 30.9.1987 the total amouat
net transferred to the exempted establish-
ments irrespective of the Board of Trustees
was Rs. 102 crores. At present we cannot
recover the dues agaigst them as arrears
of land revenue. We are pow making &
suitable provision for the recovery of the
dues from the exempted establishments as
arrears of land revenue. We are also making
a provision for levy on damages not exceed-
ing tbe arrears on the exempted establish-
ments. For reducing the belated payments,
we are also making various penal provisions
applicable to the exempted establishments
s0 as to ensure better compliance. I also
expect that the officers and the staff of the
Provident Fund Organisation will make
more coacentrated cfforts and exhibit a
greater sense of discipline and dedication
to ensure that members of the Fund get
prompt services from the Organisation and
mobilise their energies and resources to
recover the arrears due. In this connection,
1 might also mention that the Central
Board of Provident Fund has already taken
a decision to iotroduce computer based
accounting system for the Provident Fund
Organisation in a phased manner. To begio
with, it is proposed to computerise the
accounting work in Regional Office in Delhi.
For this purpose, 14 data entry machines
have already been installed and regular data
entry work oo the maching is in progress.

Some members bave raised various
quaries, and I would like to answer them
Mr. Reddy has said that data is not available
on the working of the finances. The annual
report which was tabled in both the Houses
bas all the figures which he has wanted.
Many Members bave said about Rs. 183
crores which has been due as arrears. Of
course, if you look at Rs. 185 crores,
itis a big amount But if yoo look at the
total money received in the country, this
is one per cent of the total collection and
the situation is not as alarming as it has
been made out. Yet provisions are made to
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enforce the Act, as you had also mentioned
about it. The machinery has been created
and penal provisions have been introduced
so that, we can enforce the Act and recover
money as quickly as possible.

t

Mr. Reddy has also mentioned that
there is no enough incentive for investment.
We are giving a fairly high percentage, 11.5
per cent in 1987-88 and 11.8 per cent in
1988-89.

DR. DATTA SAMANT : What about
calculation every month ?

SHRI JAGDISH TYTLER : I will come
to your query.

And the rate of interest is reviewed
annually by tbe Central Board of Trustees
and the rate is higher than the rate of in-
flation normally. He also wanted to know,
bow many tribunsls are going to be set up
and will there be some shortage ? We have
decided that as many tribunals as necessary

' will be set up. We would go in for this, so

that litigation is reduced and the aim is to
give more time to the tribunal for making
decision. Specially the tribunals will be dedic-
ated only to pravident fund cases and not
any other cases. He has also mentioned that
there are not enough qualified personnel
availabie to the tribunal because the term is
only 5 years. The term will be up to the
age of 62 years or 5 yesr term, whichever is
carlier. He will have all India jurisdiction
and the qualification has been fixed at the
High Court level because the tribunal will
be first replacing the jurisdiction of the High
Court in respect of this Act. Therefore, it
should at least have the status of a High
Court.

PROF. SAIRUDDIN SOZ : The retire-
ment age should be fixed at 63. That could
solve your problem.

SHRI E. AYYAPU REDDY: Any
person who is directly recruited to the tri-
bunal from the bar, who is qualified to be
High Court judge, will have only S yea
term. That is the difficulty. He will not
retire up to the age of 62, but after the
term of 5 years. The wotdinguit!n,h
whichever is carlier, e

&
-
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SHRI JAGDISH TYTLER : Thereis a
provision for reappointment. Mr. Sharad
Dighe has mentioned, what kind of disincen-
tive provided to the pcople who go for
appeal. The employers will have to deposit
75 per cent and above of the amount before
they go in for appeal, which provision was
not there before,

As of now, appeals under section 19A
against the order of the Regional Provident
Fund Commissioner are only between 200
and 300 per year, out of assessments in
relation to 1.70 lakh establishments.

So, it is not going to be a big burden on
this tribunal. The work will bs done quicker.
For a single dedicated tribunal, it will be
possible to dispose of ali and if need be, we
bave no hesitation to appoint more.

Shri Ram Bahadur Singh had aiso men-,
tioned about the delay in getting money and
many other Members also expressed it. We
have taken certain steps. We hbave started
computerisation. We have issued instructions
that the amount standing io the balance of
account should be paid within 20 days in
the case of missing credits, 1 would like to
inform the Members that $1.46 per cent of
the total claims were paid within 20 days in
1986-87 and 76 per cent of the total claims
were paid in 1987. 56 per cent of the total
claim were returned in  93+-87. Only 8 per
cent of the total claims remaio pendiog after
1956. The case is not as bad as it is made
out.

We have also started the system of hear-
ing public grievances.

The pattern of investment is settled by
the Minisiry of Finance. We have no Cells.

Shri A. Charles and Dr. Datta Samant
had also mentioned that lots of forms had
to be filled and pcople have to go through
all sorts of processes. This is not .orievt.
At the time of membership, oaly one
fost namely, the pomination fo: -1 18 requir-
od to be furnished by the memb:is. At the

tle of seqtiement of provident fund accounts,

m form is required to be filled in by
thd member. On desth cases, additiooal

documenty pre required which is as per
S lew,
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We are also reviewing rules and regula-
tions and other things so that the worker
does not get harassed and be must get his
money in time. That is one of our aims
that we must see that the day he retires, he
must get his money. This is my aim and 1
hope we will very soon do it. Please help us
in computerisation.

DR. DATTA SAMANT : What about
corruption ?

SHRI JAGDISH TYTLER : Many
complaints have come up. We are aware of
it. We are trying to do everything possible
about that. You be rest assured that we will
not spare anybody as far as anybody who
is indulging in corruption and who is haras-
sing the workers in getting their hard-earned
money comes to our notice.

SHRI N. V. N. SOMU (Madras North) :
There is difficulty in getting the P.F,
money.

SHRI JAGDISH TYTLER : You and
Shri A. Charles have asked how many con-
victiops have been made. During 1986-87,
the convicuons made are 1,569. The number
of peopte who were imprisoned is 856. That
means we are trying to catch them. We are
not very happy. We will catch more people
who are misusing the money.

DR. DATTA SAMANT : Put them in
jail at least for one year.

SHRI JAGDISH TYTLER : 1 am not
responsible for that. As regards penal in-
terest on arrears. we have proposed penal
damages up to 100 per cent of arrears. This
will go in a big way.

Separate legislation for amendment of
Section 405 of the Indian Pepal Code is
being made. This is béing amended by this -
Bull because Section 405 deals with criminal
breach of trust. Explapation to this Scction
clearly says that the employer whe misuses
any employee’s contribution is guilty of
criminal breach of trust. This will also deter
t'hem from misusing the money.

Shri N. V. N. Somu had yesterday said *
that unclaimed fonds should be used for
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welfare measures. These funds are kept
aside in order to be repaid. For this purpose,
newspaper advertisements, mnotice to the
original employees are issued and in general
all eﬁons are made to locate the employees
to whom the payments are to be made, and
to pay them the unclaimed arrears. Out of
Rs. 15,000 crores deposited in the Govern-
ment through Provident Fund, only Rs. 20
crores is unclaimed. I have got figures and
1 will give the figures to you later on. Out
of the amount of Rs. 20 crores, we bhave
already identified 50 per cent of the claim-
ants after their death. I will give you the
figures later.

Dr. Rajhans wanted to know as to  why
not we invest this in Indira Vikas Patras.
Probably, the Member is unware that all the
money relating to Provident Fund has to be
ipvested 4s per the direction of the Ministry
of Finance.

Shri Asutosh Law said that because of
the use of Company Act, there is a delay in
recovering the dues. 1 would say that the
Company Act has been enacted under the
Civil Law. It cannot permit continuation of
of the criminal act. As per the scheme of
Provident Fund, defaults and arrears are
already held as criminal offence under Sec-
tion 405 of the Indian Penal Code.

Shri Ajoy Biswas wanted to know as to
how many people have been put behind bars
or convicted regarding default etc 1 have
already given the figures.- He has also point-
ed out that people find a lot of difficulties
in getting loan applications. They have to
come from Tripura to Guwahati, But, I
think the Member was not informed because
even till now, a Sub-Regional Office exists in
Tripura which could sanction loan and 1t is
saactioning loan. Recently, one full-fledged
Regional Provident Fund Commissioner’s
Office has been sanctioned and an officer has
also been posted in Tripura. He said that even
in this ameandmeat, defaults are oot being
declared criminal offence. This is what he
has mentioned. Bat this is again wrong
because defaults are considered a violation
of Section 405 of the Indian Penal Code
which deals with the criminal breach uof
trust.

Shri Pandey and Shri Thomas wanted to
know about the use of unclaimed funds for
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the insurance of the Provideot Fund. Un-
claimed funds money is due to the individual
members and therefore, cannot be used for
any purpose othsr than the benefit of the
Members or the claimants,

Sir, Hon. Members would be happy to
know—which you probably wanted to know
and about which I have mentioned earlier—
that the claimants for Rs. 10.58 crores out
of the Rs. 20 crores which I mentioned, have
been identified through newspaper advertise-
ments last year and the Provident Fund
papers are being processed to see that pay-
ments are made to the widows or their
children. These things were not possible
before. But we did everything possible now
to sec that through the wunion leaders,
through the local officers, through the
Police, through the Governmental machinery
we must identify those people because big
amount is involved. 1 am happy to say that
more than £0 per cent of the claimants to
whom the money belongs has been identified
and the paper work is on. The Provident
Fund officers have done a good job on this.
We hope that we will also be able to identify
the other people to clear the dues. I would
like to say here that it is their hard-earned
‘money and 5o either the Government or any-
body has no right to use their money in apny
other way.

Shri Tanti had mentioned that regarding
labour disputes, Labour Tribunal should be
set up under Article 323 B of the Coastitu-
tions of India. I would like to inform him
that we have taken note of his soggestion
and in one of the Bills which is to come, we
will be able to do it in that. Faurther, Shri
Tanti was not informed about one particular
thing i.e, the Provident Fund Act is not
applicable to the workers of the Tea Estates
of Assam. Io Assam, they are covered under
the Assam Tea Plantation Provident Fund
and Pens.on Fand Act, which is administered
solely by the State Goverament.

Shri Harish Rawat and Dr. Datta
Samant mentioned that compound interest

should be charged from the employers who
are defaulting.

DR. DATTA SAMANT : Thepoiat is
that the workers’ money is deposited with
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you and it is charged once in a year in
January. But, in between, the instalments
are deposited. They lose interest for the
year. That is very important point.

SHRI JAGDISH TYTLER : What you
are telling is they are doing only at the end
of the-ycar regarding whatever deposits are
given. .

DR. DATTA SAMANT : In the Banks
and Governmen! Departments it is charged
month-wise. But here, the workers are losing
a few thousand rupees. This is important
and this is what I have suggested. I think
the Pablic Sector Undertakings bhave also
given you this suggestion. That is why 1
request you to pay attention.

SHRI JAGDISH TYTLER : [ wili see
to that matter. You had also mentioned
that the Public Sector Undertakings should
also follow the same rate of contribution as
is done by the Private Sector. This is what
you have meationed. I would like to inform
you that the Pablic Sector Undertakings
usaally follow the same ratc of contribution
and it will also pay —

DR. DATTA SAMANT: Are you
making any provision in this Law  because
you are exempting the Governments and the
State Governments and Corporations. Then
you can correct me; 1 will be very happy.
Are you covering by this Amendment the
21 lakh workers of the public sector ?

SHRI JAGDISH TYTLER : After the
notification, you have to see...

DR. DATTA SAMANT : In the Bill
you have not meationed. If you are doing
that, we will appreciate,

‘SHRI JAGDISH TYTLER : [ cannot
change it now. As you know, somettmes
the public sector has a better scheme thaon
the Provident Fund and it is never less thao

the benefit under the Provident Fund scheme.

So give them the benefit of doing that; the
workers will benefit.

DR. DATTA SAMANT : That is a
different aspect. (Interruptions)
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SHRI JAGDISH TYTLER: You had
mentioned that the employers would pay a
fine of roughly Rs. 5000 or so and go back
scot free with crores of rapees of default.
Now, for default the penpalty is uptoa
hundred per cent of the default plus the
recovery of the full amount of the default,
both recoverable as arrears of land revenue.
Simple interest is only on delay in payment
but it gets added to the default in payment;
the penalty can be levied upt6 a bundred
per cent.

With these words, 1 would like to con-
clude. I have received good suggestions and
1 am happy that most of the Members have
contributed to the debate.

DR. DATTA SAMANT : The fine may
be removed. Let the punishment be
one month’s imprisonmeat, minimum.
(Interruprions)

[Translation)

SHRI NARAYAN CHOUBEY : A fine
of Rs. 5000/- will serve no purpose... (Inter-

rupllom)

(English)

SHRI JAGDISH TYTLER : It is the
person behind who gets the thing implemen-
ted. We will make sure that we get it
implemented . (fnrerruprions)

Hon. Member Shri Thampan Thomas
mentioned about Modi Industries. This is a
serious matter which he has brought to our
notice ..

DR. G. S. RAJHANS (Jhanjharpur) :
Publish the names of defaulters in the news-
papers once in six months.

SHRI JAGDISH TYTLER : 1 would
like to inform bim that our office will inquire
into the whole thing and if they have defauit-
ed, if the workers’ money has been misused,
I can assure you, we will take the stringent
action against those people, however high or
big they may be.

With these words, I would conclude.
(Interruptions)
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SHRI DAMODAR PANDEY : This is
only an enabling provision to enhance the
provident fund contribution. I have sugges-
ted that this enhanced amount, wherever

possible, may be converted into a Pepsion

Fund. Will the Hon. Minister consider
this ?

SHRI JAGDISH TYTLER : It is a very
good scheme. We will consider that upext

time.

MR. CHAIRMAN : The question is ¢

“That the Bill further to amend the
Employees’ Provident Funds and
Miscellaneous Provisions Act, 1952
and the Indian Penal Code, be taken
into consideration.”

The moztion was adopted.

MR. CHAIRMAN : The House will
now take up clause-by-clause consideration
of the Bill.

Clsuse 2 (Amendment of Section I)

SHR! E. AYYAPU REDDY (Kurnool) :
Sir, 1 beg to move :
Page 2, line 2,—

for “may” substitute ' shall (13)

Let this be made maundatory. That is
why 1 have proposed that the word 'may’
be substituted by ‘shall’.

SHRI JAGDISH TYTLER : I am pot
accepting the amendment.

MR. CHAIRMAN : 1 shall now put the
Awmendmeet No. 13 moved by Shri Ayyapu
Reddy, to Clause 2 of the Bill to the vote
of the House.

Amendment No. 13 was put and negatived

MR. CHAIRMAN : Since there are no
amendments to Clauses 3 to 8, I put
Clauses 2 to 8 together to the vote of House,
The question is :
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‘““That Clauses 2 to 8 stand part o’
the Bill.” '

The motion was adopted
Clauses 2 to 8 were added to the Bill

Clause 9 (Amendment of scction 6)

'MR. CHAIRMAN : Now Clause 9.

DR. DATTA SAMANT: I beg to
move :

Page 6 —

after line 17, insert—

“*{c) after section 6, the following sub-
secticn shall be inserted, namely :

**(2) If any wcrkman voluntarily
desires to contribute his provident
fund upto twenty per cent of bis basic
pay and dearness allowance and
retaiping allowance (if aby) he can
do so without the contnibution of
employer over ten per cent of provi-
dent fund and such additiopal con-
tribution made by the workman over
ten per cent shall be exempted from
income—tax.”.” (2)

SHRI MANIK SANYAL (Jalpaiguri)
I beg to move :

Page 6,—
for lines 11 to 17, substitute—

“'Provided that in its application to
any establishment or class of establish-
meats, the Central Government shall
by notification in the Official Gazette
specify that this section shall be
subject to the modification that for
the words ‘‘cight and one-third per
cent.'” at both the places where they
occur, the words ‘‘ten per cent™ shall
be substituted :* (8)

DR. DATTA SAMANT: I beg to
move : .
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Page 6, line 8,—
after ‘““section” insert—

““and such amount shall be deposited
in the provident fund account of the

— employee and the interest shall be
calculated monthly, taking into_
account the previous deposits, mone
thly subscriptions and withdrawal,
as is done in the case of Governtment
employees.” (18)

MR. CHAIRMAN : Mr. Datta Samant,
please confine yourself to Clause 9 and
amendments 2 and 8.

DR. DATTA SAMANT : On Amendment
No. 18, I have already 1alked in this House
and the Hon. Minister has been apprised of
it. It is a buge amount which the worker
is paying throughout the year. Workers
deposit, on an average, about Rs. 1,000
in the provident fund office. It is dene in
three or four instalments in January, in
April, in August and in November. But
interest is calculaied only in the month of
January next. This the procedure fcllowed
in the Government so far. In banks and
other institutions and in other private deali-
ngs, whatever balance is there, month-wise
interest is charged. With the result, the
workers are losing a big quantum of amount
eyery year which is about Rs 30, Rs. 40
or Rs. 50 and it gets accumulated. It
comes to a few thousands at the end of his
service, that is, at the time of his retirement.
The Public Undertakings Committee has
recommended it very strongly. They have
mentioned that the workers” provident fund
is the only amount on which simple interest
is charged. Buat in all other Government
accounts, on the monthly contribution,
compoand interest is charged. With the
result, the workers are the losers. At the
time of retirement, he loses Rs, 2000 to
Rs. 3,000. 1, therefore, appcal to the Hon.
Minister to nccept my amendment and to see
that it is passed,

MR, CHAIRMAN : Have you spoken
on both the amendments ?

DR. DATTA SAMANT : 1 have spoken
on Amendment Number 18, What js the
other amendment ?
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MR. CHAIRMAN: Did you not speak on
both the amendments ?

DR. DATTA SAMANT : Yes, Sir.

MR. CHAIRMAN:  Shri Manik

Sanyal,

SHRI MANIK SANYAL: 1 beg to
move my amendment for the consideration
of the House. 1 will speak in Bengali.

*SHRI MANIK SANYAL: Mr.
Chairman Sir, a meeting of this Standing
Labour Committee was held on the 22nd
and 73rd September, 1987. In that meeting
the Government’s representatives and the
Hon. Mibister was also present. In item 5 of
the resolution that was upanimously adopted
there, it was decided that since it wasa
Contributory Pjovident Fund, the contri-
bution of the employers and the employees
will be 16 p.c. each. In those establishments
where the numter of workers was less than
50, the contribution was to be raised from
the earlier 6} p.c. to 84 p.c. andin al
those establishments where more than 50
workers were employed, it was to be raised
from 8% pc.to 10 pc But Sir, in this
Amending Bill we find that the Government
has tried to by pass the unanimous decision
of the Standing Labour Committee.  This
is because the ultimate decision is being left
to the new Executive Committee that is
sought to be constituted in this Bil. We
bave a suspicion that there can be only one
reason behiod the attempt of the Goverament
to bypass the unamimous decision of the
Standings Labour Committee of raising the
contribution to 10 p.c. ~This reason is
pothing but pressure of the employers and
the coming elections. There they will have
to please the -management and side by side
they will have to please the workers also by
saying that we have made a provision of
50 p.c. for you. Here I want to say that
if the Go-ernment is desirous of benefiting
the workers through this weifare measure,
then they should make a firm commitment
and say that ‘we shall make it 10 p.c." This
should have been clearly and unambiquously
provided in this amending Bill. The amend-

*Translation of the speech originally
delivered in Bengali.
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ment we are suggesting is to that effect only.
We are demanding that in the proviso to
Clause 9 (b) of the Bill at page 6 (lines 10
to 17).the word *may’ should be substituted
by the word “shall’. From now on both the
employers and the employees shall contribute
10 p.c. to the Contributory Provident Fund.
Then only we will be convinced that the
intention of the Government is very clear.
This is my amendment Sir. Thank you.

17.00 hrs,

DR. DATTA SAMANT : Sir, I want
to speak about my Amendment No. 2. It
only says that the following sub-section shall
be inserted in Page 6 after line 19.

“(2) If any workman voluntarily
desires to contribute his provident
fund upto twenty per cent of his basic
pav and dearpess allowance and
retaining allowance (if any) he can do
so without the contribution of emplo-
yer over ten per cent of provident
fund and such add tional contribution
made by the workman oOver ten per
cent shall be exempted from income-
tax *’

1 have said during my speecb that many of
the workmen uvsually draw high salaries as
per this Government's ceiling that if anybody
gets more than 18000 rupees he comes
under income tax bracket.  Actually the
salaried workman are the honest tax
payers.

MR. CHAIRMAN : You have already
spoken, You have already mentioned this
point and the Minister also replied.

DR. DATTA SAMANT : This is on my
amendment Sir, which is very important.
The working class is deprived of this benefit.
In the last three years the whole sale and
the consumer price index have gone up by
20.6% but the workers' income tax level
remained aPRs. 18000. A lot of concessions
are given to the private sector—I have no
time to mention them—but the salaried
workmen are the maximum sufferers because
you have kept thc same level for three years.
Here workers want voluntarily to coatribute
mor¢ towards the PF, I think you want
the moncy also beceuse it is on 1134% without
compound iaterest. 1t should be allowed.
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What I say is if any workman contribates
over 10 per cent in his provident fund then
he should be given income-tax rebate. In
this very House the High Court Judges
Remuneration Act was passed and additional
house reat and other facilities to the tune of
of thousands of rupees were given income-
tax free. Therefore, I would hke to urge
that Government should accept this amend-
ment of mipe and it should be applicable to
the workers also.

MR. CHAIRMAN : Has the Minister
to say anything on this ?

SHRI JAGDISH TYTLER : Sir, as far
as the point raised by Dr. Datta Samaat is
concerned 1 would like to say ooce ful
computerisation is dose of the accounting
system it will be easier for us to calkculate
the interest every month. Tl such time shat
computerisation is pot done I cannot give
bim an answer but we will consider favousa-
bly once full compdterisation is done. As.
far as his second point is concerned itisas
good suggestion and, I think, what we will
do is that I will convey this feeling of his
to the Finance Ministry. If the workers can
benefit from my side we will favourable
recommend this.

SHRI MANIK SANYAL: In the
Standing Labour Committee meeting held
on 22nd and 23rd September 1987 decimion
had been taken unanimously that where lege.-
than 50 workers are working the limit should
be raised from 61% to 81% and where more
than 50 workers are working it should be
raised from 8% to 10 per cent. It is your
decision and not mince. Why are you
objecting ? After inquiry if Government may
deem fit by notification in the gazette they
should raise it from 8% to 10 per cent. Why
are you not agreeing to this ?

SHRI JAGDISH TYTLER : This par-
ticular reference which you are giving surely
we can look into this also.

MR. CHAIRMAN : I shall now pat
Amendments Nos. 2, 8 snd 18 to claase 9
moved by Dr. Datta Samant and Shri Manik
Sanyal to the vote of the Houss.



~

435 Disc. under Rule-193

Anendu;eﬁs Nos 2, 8 and 18 were
put and negatived.

MR. CHAIRMAN : The question is :

“That clause 9 stand part of the
Bill.”

The motion was adopted
Clause 9 was added to the Bill.

Clause 10 (Amendment of section 7A)

DR. DATTA SAMANT:
move :

I beg to

Page 7, line 4,—

Jor “three months”
substitute “one month”

)

Sir, this amendment is about giving three
months time to the employer. 1f you give
a lot of time in between, the employer can
misoes it. That’s why I have mentioned
that it should be only one month. This is
-a technical amendment and time should not
be wasted for depositing the money on which
the worker will lose the interest Therefore,
I do not think there is any difficulty in
accepting this.

SHRI JAGDISH TYTLER:
accept the amendment.

1 don't

- 17.12 bre,
[{MR. DEPUTY SPEAKER in the Chair]

MR. DEPUTY SPEAKER : I shall now
puot amendment No. 9 of the vote of the
House.

Amendment No. 9 was put and
negatived,

MR. DEPUTY
questions is ¢

SPEAKER : Tbe

*“That clause 10 stand part of the
Bill.”

MAY 10, 1988

Disc, under Rule-193 436

The motion was adopted.

Clause 10 was added to the Biil,

Clause 11 (Insertion of a new section
7B to 7Q Review of orders passed
under section 7-A)

DR. DATTA SAMANT:
move

I beg to

Page 11, line 14,—
Jor ““twelve per cent.”
substitute—

“one and half times the interest

charged by any scheduled bank.” (3)
Page 11,—
omit lines 18 to 20, (&)
Page 8, line 27,—
Sor ‘'five years”
substitute “two years” (10)

Page 11,—

omitlines S5to 7 (11)

SHRI E. AYYAPU REDDY : I beg -to
move :

Page 7,—
after line 37, insert—

*“Provided furtber that no such review
shall be made after the expiry of three
years after the passing of the order.”
a4

Page 8,—

after line 40, insert—

“Provided that the Tribunal shall not
have jurisdiction in respect of esta-
blishments situated more than (wo
hundred fifty kilometres from the
place of its office :
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Provided further that where no
notification is issued by the Central
Government the district and sessions
judge where in the establishment is
situated, shall ipso focto function as
the Appellate Tribunal.”(15)

Page 8, line 46,—

Jor *‘Hign Court"’
substitute **District and Sessions Court.”
(16) .

Page 11, line 6,—

omis ‘‘waive or” (17)

DR. DATTA SAMANT : The amend-
ment No. 11 is for omitting lines 5 to 7.
Here the whole problem is who has raised
the dispute with the tribunal. It isa good
compulsion that he has to deposit 75 per
cent money with the Provident Fund
Tribunal. That is a good arrangement for
the employer. In order to delay the payment,
the big bosses are going to create a lot of
litigation and the poor workers always svffer.
This line initially was very nice. The Hon.
Miniser has mentioned but subsequently he
says that it has been provided that the
tribunal may, for reasons to be recorded in
writing, reduce the amount to be deposited.
Goveroment’s hope is like that. You say,
that we are for the workers. You just show
off. You deposit the 75 per cent disputed
amount with the tribunal. This is a good
lesson to the employer. Immediately after
that clause, you are given powers to the
tribunal to reduce the amount or to waive
it completely. I want that thess lines
should be deleted. There can be some
compulsion. '

SHRI E. AYYAPU REDDY : Sir, the
amendment given by me is ¢

‘ ‘Provided further that no such review
shall be made after the expiry of three
years after the passing of the order,”

Under Clause 11, they have provided that a
review can be made on the basis of some
discovery of new facts or on accouunt of
some mistakes or error apparent on the face
of the record. A review certainly can be
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made baut there should be a period of limita-
tion between which a review has to take
place. It cannot be after four years or five
years or after the orders have been passed
by Provident Fund Commissioner or the
concerned authorities. It is a sound principle,
not only of jurisprudence but of business
management that a period of limitation
should be there. Otherwise, there, will be
no finality to any order- Any order can be
subjected to review even after five years or
ten years or six years and this will be a
limitation for concoction or budging or
threatening. Some person or other interpre-
ted by saying that we will review the entire
matter. On the basis of the principles of
the limitation Act, 1 have suggested that
there should be no review after a period of
three years, after the order has become final.
This principle has been incarporated in the
very same Clause because if you refer to
Section 7C, it is stated there as °‘Provided
that no order re-determining the amount
due from employer shall be passed under
this section unless the employer is given a
reasonable opportunity of representing his
case’. That is a period of five years limita-
tion is placed there. So, on that basis, I
am saying that you must not permit apy
review of an order after the expiry of three
years.

SHRI JAGDISH TYTLER : We are
satisfied with the present provisions which we
have brought and we do not want to add
anythiog further.

MR. DEPUTY SPEAKER : ] shall now
put all the amendments to Clause 11 toge-
ther to the vote of the House.

Auwndments Nos, 3, 4, 10, 11 and
14 to l7mpttnq-uaﬂvd

MR, DEPUTY
question is :

SPEAKER : The
“That Clause 11 stand part of the
BilL.”

The motion was adopted
Clause 11 was added to the BiR

MR. DEPUTY SPEAKER; - Tue
questions is ;
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*‘That Clayse 12 stand part of the
Bill.”
The motion wa s adopted

Clause 12 was added to the Bill
. Clawse 13 (Amendment of section 8 A)

DR. DATTA SAMANT: I beg to

" move

Page 11, line 27,—
odd at the end—

‘and after sub-section (1) the following

proviso shall be inserted, namely :

‘*Provided that it shall be obligatory
on the principal employer to collect
the provident fund from the contract
labourer or apprentice, as the case
may be, and issue roceipt therefore,
failing which he shall be liable to
prosecution under section 14.” {12)

It is an important thing that the Govern-
ment i8 going to introduce the provident
fand for the contract labourer which is
already there. Twenty-five per cent of the
labour of this country is cootract labour and

there is no provision to make them permanent.

If their services are terminated, we cannof
make 8 claim. Tatas and Birlas can appoint
thundsred per cent labour as contract labour.
“Ttuit Is the position in this country. You
must realise what is bappening in this
country. I want that it should be made
obligatory on the employer to collect pro-
~vidont fund from the contract labourer or
sapprentice and isswe receipt therefor and
keep proper record. Even for ten per cent
of the costract labour, the recdrd is oot
kept. The employer swallows the contri-
bution. The geceipt is received by the
employee after three years and in the mean-
tiode, his services are terminated. He never
gets that money. I have seen a number of
contract labour accounts in Bombay. You
slways talk of the socialistic pattcra  of
soclety. Even ten per cent of the contract
labour will not get this provident fund. The
QGovernment is now making it compulsory
fos apprentices also. These people do not
et the jobof sppeentice and even if they
get, they are paid Rs. 200 or Rs. 300 per
. #onth. There is no gustantee of the job,
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He will get the receipt after one year. In the
meantime, his services will be terminated
and after termination, he is not keen to get
that money and he does not get that now.

I know the Government’s attitude, they
are not going to accept my views. It must
be made compulsory for the employers to
keep proper records for the deductions they
made for the provident fund in respect of
contract labour and apprentices, so that even
if their services are termipated, they will get
the money.

It is a very concrete and healthy sugges-
tions though it is difficult to implement.
I bope the Minister will accept it for the
sake of the poor labour,

SHRI JAGDISH TYTLER : Section 8 }
already casts the liability on the employer
to recover provident fund money in respect
of the contract employees. That provision
is considered adequate. I do mot accept the
amendment.

MR DEPUTY SPEAKER : I shall now
put amendment to clause 13 moved by Shri
Datta Samant to the vote of the Houso,

Amendment No. 12 was put and
negatived.

MR. DEPUTY SPEAKER : The question
is :

“That clause 13 stand part of the
Biti”.

The motion was adopted,

Claase 13 was added to the BIN.

MR, DEPUTY SPEAKER : The gquestion
is :

**Tbat clauses 14 to 17 stand part of
the Bill”,

The motion was adopted.
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Clauses 14 to 17 were added to the Bijll.
Clause 18—(Amendment of section 14)

L
DR. DATTA SAMANT: I beg to
move :

Page 16, line 4, —

after ‘‘one year’’ insert —

*but shall not be less than three
months”  (5)

Page 16, line 30,—

after *‘onc year'’ insert —

“but shall not be less than three
months’’  (6)

Sir, the Hon. Minister has said that
Rs. 185 crores have not been deposited,
but that is not the authentic figure. What
tbey bave swallowed of the contract labour
must be ten times. Nobody keeps the record.
If they have twenty workers, they show only
cighteen or so. There is no record, »o
receipts. The employers are committing
frauds and not depositing the money. The
employers give false accouats to the
Provident Fund Commissioner, The workers
contribution is collected, but not deposited
with the Provident Fund Commissioner.
They give false record to the Provident
Fund Commissioner and do oot deposit the
money collected. You are pow providing a
fine of Rs. 5000 and imprisonment of one
year, cither or both. Out of the 800 cases
which have been prosecuted, none of them
has gone to the jail. I am not keen in
sending anybody to the jail. But your
intention is not to implemeant this provision
of punishment. Therefore, 1 am saying that
in this punishment, at least made some
three moaths compulsory imprisonment.
This 1 thiak is a compulsory and good
provision for those who swallow the money
of the workers after collecting from them
and those who give false rccords to the
Provident Fund Commissioner’s office. The
economic offerders must be taught a lesson.
I think the Hon. Minister will definitely
agree with me. He was sitting by my side,
aoyhow he is now in the big Party, I do
not know what be will say now. But I
think for such grievous offence the punish-
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ment of three months imprisonment must
be there.

SHRI JAGDISH TYTLER : 1 think
there is adequate penalty for furnishing false
statement or avoiding the payment. It is
already there in the sub-Section 1 of the
Section 14 and we are quite satisfied with
this. As far as the compulsory punishment
is concerned, it is for the courts to decide.
We cannot take any decision.

MR. DEPUTY SPEAKER: Now, 1
put amendment No. § and 6 moved by
Dr. Datta Samant to the vote of the’House.

Amendments No, 5 and 6 were put and
negatived,

MR. DEPUTY SPEAKER : Since there
are no amendments to clause 19 to 21, 1
put clauses 18 to 21 together to the vote
of the House. The question is :

‘‘That clauses I8 to 21| stand part of
the Bill”,

The motion was adopted,

Clauses 18 to 2! were added to the Bill.

Clauses 22 - (Insertion of New Section
16A Asthorising certain employers
to maintain provident fond <
accounts)

DR. DATTA SAMANT: I beg to
move .

llpage ‘7.—
after line 48, insert—
“(3) Where an establishment is

authorised to maintain provident fund
account under sub-section (1), it shall
be the duty of employer that the
workman may get provident fund
loans for housing and wmarriage of
his daughter, during lock-out or lagal
strike on similar conditions as be
would have got from Provident Pund
Commissioner :

Provided that in the case of any
dispute in regard to the paymemt of
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provident fund loans to the workman,
the employer shall follow the instruc-
tions of Provident Fund Commissioner
or otherwise shall be liable to punish-
ment under Section 14.” (7)

Sir, it is very important. There are already
trusts created by the employer to collect
the provident fund amount. In Bombay the
big mill owners, like the Morarji Mills and
others they run these sort of trusts. Though
there is a provision that the provident fund
laws should be applicable to them, but the
mill owners or the big bosses or the persopal
Managers operate these accounts and the
workers are depied of the loan. They are
humiliated. When there is legal strike or
lock-outs, we get money from the provident
fund commissioner’s office. The Government
is good enough to have done that. But in
these private trusts the employers are not
giving the money to them and they are
using the trusts as their personal trusts.
They are nat depositing the mooey. As per
this provision of the Act, Government is
introducing that if in any establishment
there are more than 100 workers, the
employer of that establishment can start the
private trust. As per your policy you are
doing this privatisstion with such type of
employers who are notorious. Thercfore,
through this amendment I would like to
suggest that if you are going to create or
going to encourage the private trust, thep
you are selling out your respoasibility. But
I think you should keep 3 restriction on
these employers who arc creating private
trust that the workers should get the loan
as per the other provisions of the Govern-
ment. The money should be paid properly
in time. And secondly, if there is any strike
or legal lock-outs, the worker should enjoy
the provisions of the Provident Fund Act.
I know the Hon. Minister will say that in
the Taw there is a provision. But my agooy
is that it is pot implqmented. I have written
2 or 3 letters last week to you. The widow
or the individual worker, whose husband
or the father has worked throughout his
life in tbat establishment, kecps on begging
from the employer for her whole life,
Therefore, what 1 mentioned was that you
make it compulsory on the part of the
employer who raises the provident fund
trust that he should see that all the pro-
visions should be made applicable to the
workers. He must follow the instructions
of the Provident Fund Commissioner.
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However, here -1 may point out to the
Hon. Minister that the Provident Fund
Commissioner in Bombay has written letter
to the private trust that they must give the
loans., They just throw it in the basket,
and the workers go on begging. Itis a very
serious thiog. We discuss a lot of things
but a poor widow or a poor individual
worker suffers a lot. |

Therefore, 1 am bringing this amend-
ment, i.e. you make it compulsory for the
employer to operate or follow the instructions
of the Provideat Fuod Commissioner and
if he fails to follow the order of the
Provident Fuod Commissioner then as per
Section 14 the employer shall be liable to
punishment. I do not think it is seifish on
my part to ask for this. Let me stress here
that this is not political criticism. I am
sure the Hon. Minister definitely likes
my amendment.

SHRI JAGDISH TYTLER : Sir, there
1s already enough provision in the law to
deal with this.

MR. DEPUTY SPEAKER : I will put
Amendment No. 7 of Dr. Datta Samant
to the vote of the House.

Amendment No. 7 was put and
negatived.

MR. DEPUTY SPEAKER : Since there
are no amendments to Clauses 23 to 27,
1 will put Clause 22 to 27 together to the
vote of the House. The question is :

‘“That Clauses 22 to 27 stand part
of the Bill.” N

The motion was adopted.

_Clanses 22 to 27 were added to the Bill.

MR. DEPUTY SPRAKER :The gques-
tion is :
*“That Clause 1, Epacting Formala
aod the long title stand part of the
Bill.”

The motion was adopted,
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Clguse 1, Enacting Formula and the
Title were added to the Biil.

SHRI JAGDISH TYTLER: I beg to
move :

‘*That the Bill be passed.’

MR. DEPUTY SPEAKER :
moved ;

Motion

‘’That the Bill be passed.”

SHRI MANIK SANYAL ; Sir, 1 may
be permitted to speak in my mother tongue
because I feel that I can express my feelings
and views in 8 more comprehensive manner
in my own language.

[Translation)

*Mr. Deputy Speaker Sir, we are dis-
cussing this Employees’ Provident Funds
and Miscellaneous Provisions (Amendment)
Bill for a long time. Were 1 will like to
remind that since the time our country
became independent, a large number of
legislation has been epacted for the benefit
of the workers. But if we examine closely
and impartially we will find that this plethora
of Laws has failed 10 achieve the desired
results and the condition of the workers
has actually deteriorated day by day. A
large pumber of Acts has been passed. In
no other country of the world so many
Labour Laws have been passed. But
unfortunately there are many loopholes in
our Laws and taking advantage of those
loopholes, the employers are getting away
scot free. The intention of the Hon. Minister
behind this present Bill is surely to plug
such loopholes. Effort is being made to
plug the loopholes. But if we look closely
what will we find ? Mapy things have been
said about the provident fund. A figure of
Rs. 185 crores has also been mentioned
as arrears. But if we go in depth we will
find that this is not a correct figure. The
employers have misappropriated a much
larger amount than that. Our Government
does Dot possess the correct account. This
matter is very painful for the workers.
Dissatisfaction is growing and crystalising
in such a fashion that the workers are saying
that they no lodger want to be a membcr

*Translation of the speech originally
delivered ip Bengali.

or contributor to the Provident Fund, Our
experience is that after the death of a
subscriber his nominee has to wait for years
before the claim is settled. Maoy Hon.
Members bhave mentioned about it. Here
1 will mention that Ashutosh Babu has
rightly stated that under the Companics
Act we cannot drag any Managing Director
or owner to the court for defarit. Only the
paid managers or principal oft.cers come to
the court. They are paid employees. They
come to the court and may pay a fine of
some rupees and go away Sir, the Supreme
Court has issued a stricture in this connec-
tion. Perhaps in 1985 or 1986, I cannot
recall exactly, the Supreme Court issped a
stricture that the judges do “not view the
breach of Labour Laws as a cognizable
offence, and impose a fine of only 200,
300 or SO0 rupees on the defaulters. Even
a fine of 5000 rupees would be very light.
If a Company defalcates one crore of rupees
and invests the same in its business, it will
earn a profit of 1 lakh or 2 lakh rupees,
In such situation the owner or employer
will gladly pay a fine of 5000 rupees.
Many other things have been said in this
Bill. An executive Committee is sought to
be constituted under this Bill. I do not
thick tbat this executive committee Will
serve any purpose. I want to suggest that
instead of constituting the executive com-
mittee, the Provident Fund Trustee Board
may be giver more powers and it may be
formed in a more democratic way. If this
is done, then it will perheps be able to .
produce better results and give more benefit
to the workers, Here 1 will like to raise
another pont for consideration. As already
stated by my colleague Dr. Datta Samant,
besides the bill should provide for com-
pulsory imprisonment of the owner of an
establishment if he is a defaulter. But the
Bill provides for either imprisonment ‘or
fine. Because of this provision of ‘or’, the
owner is never sent to jail. Unless we are
able to send the employers to jail for default,
the purpose of this Bill will never be achiev-
ed. I do not want to make a long speech.
1 will onlv request you to reconsider this
Bill in consultation with all the Central
Trade Unions. The other side has a vast
majority and I kpow that this Bill will be
casily passed by them. Still 1 will request’
them to hold consuitation with all the major
trade unions and reconsider the same 30
that the defaulting cmployers may oot
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be uble to escape anyhow. Yhis is my
request to the Hon. Minister. With that
conclude.

THE MINISTER OF STATE OF THE
MINISTRY OF LABOUR (SHRI JAGDISH
TYTLER): Itis for this reason that the
Bills of this kind were brought, He bas
mentioned some problems which are being
faced. We are satisfied with that. So, we
would be able to help the worker in remov-
ing all those difficulties which have been
faced by him.

.MR. DEPUTY SPEAKER : The question
is:
‘“That the Bill be passed.”
The morion wos adopted,

17.35 bws

STATEMENT RE : EXPLOSION IN
JEEVAN BHARTI BUILDING,

NEW DELHI
[English}
MR. DEPUTY SPEAKER: Shri
Chidsmbaram.

SHRI BASUDEB ACHARIA (Bankura) :
Sir, at about 12.00 noon, there was an
incident of Bomb explosion in which some
persons were killed and some were

MR. DEPUTY SPEAKER : No. No-
thing will go on record.

(Interruptions)**

THE MINISTER OF STATE IN THE
MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS AND
MINISTER OF STATE IN THE MINIS-
TRY OF HOME AFFAIRS (SHRI P.
CHIDAMBARAM) : The Minister of State
for Parliamentary Affairs informed me that
the Hon. Members desired to know the
facts about an incident which took place in
Dethi this afternoon We have gathcred the
facts and 1 wish to place the facts.
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These are the facts regarding the incident
of explosion in Delbi earlier today, as
received from the Delhi Administration,

At about 12,10 hours today (10.5.88)
a bomb exploded in the Reception area of
the City Bank located in the new LIC
building called ‘‘Jeevan Bharti’’ near Regal
cinerna in the Conpaught Place. City Pank
is an American Bank. The explosion caused
considerable damage to the baok premises.
One person whose identity has been deter-
mined is :

—Satish Chaudhary, resident of NOIDA
died in the explosion. Fourteen others
were injured and one of them is in a
critical state. Out of these fourteen
persons, eight have been discharged.
As regards the in-patients, five are in
Ram Manohar Lohia Hospital and one
in Lok Nayak Jai Prakash Hospital.
Four of the injured persons were
employees of the gank and others were
outsiders.

The case has been handed over to the
Crime Branch of the Delbi Police for investi-
gation. The Bomb Disposal Squad and
Forensic Experts are examining the scene of
occarrence.

All the injured are Indian nationals and
the identity of all of them except one person
who is unconscious and in a serious condi-
tion, has been established.

(Interruptions)

MR. DEPUTY SPEAKER : Please...
order. The Minister has made a statement.
That is all. Now next item.

(Interruptions)

MR. DEPUTY SPEAKER : He has
given his statement. That is all. Now
Mr. Chidambaram, you may move, for
consideration, the next Bill.

(Interruptions)
SHRI P. CHIDAMBARAM : 1 cannot

understand this. A bomb bas explodcd. One
man has been killed, (laterruptions)
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SHR!I MANIK SANYAL : Our lives
are at stake.

SHRI P. CHIDAMBARAM : Your life
is dot at stake. Don’t get excited. Your
life is not at stake. A bomb bas exploded.
Bombs are exploded elsewhere also. Just
because it has exploded in Delhi, your life
is not at stake. You are unnecessarily
exaggerating. Your life is not at stake.
(Interruptions)

17.41 brs,

SPECIAL PROTECTION
GROUP BILL

[English]

MR. DEPUTY SPEAKER : Now we
take up next item Mr. P. Chidambaram.

THE MINISTER OF STATE IN THE
MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS AND
MINISTER OF STATE IN THE MINIS-
TRY OF HOME AFFPAIRS (SHRI P.
CHIDAMBARAM) : 1 beg to move.*

“That the Bill to provide for the
constitution and regulation of an
armed force of the Union for provi-
ding prozimate security to the Prime
Minister of Ind:ia and the members of
his immediate family and for matters
conpected therewith, be taken into
coansideration,” .

Sir, during the last few years, incidence
of terrorist violence in the country has been
on the increase, the aim of the terrorists
being to destabilise the democratically elect-
ed government by resorting to selective kill-
ing of prominent members of the public
including those in the Government. Follow-
ing the assassination of Shrimati Indira
Gandhi, a cpmmittee was appointed to go
into various aspects of the assassination rnd
it suggested the setting up of a siogle agency
to devote itself to the exclusive task of look-
ing after and ensuring {he security of the
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Prime Minister. In pursuange of the abow,
the Government om April 1, l9§5 constifyte
ed the Special Protection Group, a specialie-
ed force consisting of well trained motivated
professionals to provide proximate security
to the Prime Minister and to the members
of his immediate family both in the cobotry
as well as abroad.

The Group was formed to provide pro-
ximate security which includes protection
provided from close quarters to the persoa
of Prime Minister in static and mobile loca-
tions as well as in an aircraft. A unit of
Central Reserve Police Foroe (CRPF), called
the Special Duty Group (SDG) is alkso
attached to the Special Protection Group for
doing outer cordon duties in static locations
for Prime Minister in Delhi; this unitisa
uniformed contingent which is placed under
the operational control and direction of the
Director of the Group.

On the operational side, SPG hss a
strepgth of about 1400 officers who sre
handpicked from various Cestral Police
Organisations and State Governments on the
basis of their special inclination and physical
and mental agility. In discharge of its
duties and responsibilities, the Group carries
out advance security liason at places to be
visited by the Prime Minister and for this
purpose, it is eguipped with a technical
wing have a wide range of technical equip-
ment aond gadgets.

The purpose of the Special Protection
Group Bill, 1988 is to have a self-contained
statute for regulating matters concerning this
force as well asto provide the essential legal
status to its functioning. The Bill provides
for the constitution of the Group and for
deeming the existing Special Protection Group
as the force constituted thereunder. It pro-
vides for the terms and conditions of seyvice
of the members of the force -and for its com-
trol and direction. It has provisions restric~
ting the application of some of the fusda-
mental rights to the members of the fores
insofar as this is necessary for the maie-
tonance of disciplipe. Keeping in view te
exclusive task entrusted to this focce, e
Bill makes it obligatory on e pemt of
Ministries and Departpents of
Goveroment and State Governments snd W
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Unien Territories, Indian Missions abroad
and Jecal or other authorities, civil or
military, to act in aid of the Group.

I commend the Bill to the House for its
eonsideration.

"MR. DEPUTY SPEAKER : Motion
moved :

‘““That the Bill to provide for the
constitution and regulation of an arm-
ed force of the Union for providing
proximate security to the Prime Minis-
ter of India and the members of his
immediate family and for matters
connected therewith, be taken into
consideration,”

Now Shri V. Sobhanadreeswara Rao.

SHRI V. SOBHANADREEESWARA
RAO (Vijayawada) : Mr. Deputy Speaker,
just now, the Hon. Minister of
State has explained the reasons for bringing
this Bill. 1 will not repeat what he has said
and what has been contained in the State-
ment of Objects and Reasons that 15 attach-
od to this Bitl. I do not object to this Bill
in spirit. I appreciate the special circums-
tances in which this Bill i3 brought before
this House. But we feel sorry about the
necessity to bring forward such a Bill in this
House, in our country, which is the largest
@emocratic country in the entire world. In
fact, -our country is the land of Buddha; it
is the land of Mahatma Gandhi who bad
shown a path of non-violence to the entire
world. But, unfortunately. today, the cir-
cumstances have undergone a sea change,
Just now the Hon. Minister has quoted a
particular incident that occurred today in
Delhi, the Capital City. Every day, we are
hearing so many things and this House has
discussed so many times violence that s
being unleashed by some elements in some
parts af our country.

1t is really a pathetic scene to find, to
observe the Prime Minister of this country
speaking from the ramparts of the Red Ford
on the Independence Day in a bullet-proof
enclosure. Net only there, at several other
places, wherever he weat to address some
election meetings, there also be bad to take
the assistance of the bullet-proof enclosuze.
Jtis really @ very pitiable pictute for the
poople of this country that the Prime Minis-
21 should face sych a security risk. We gro
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one and also share the feelings of the mem-
bers of the Treasury Benches. I do admit
that the present circumstances are not the
same as they were in the days of Pandit
Jawahar Lal Nehru, the first Prime Minister
of this country. He was loved by one and
all. Even his opponents in the opposition
parties, the leaders who differed with his
policies held him in the highest esteem; they
were having a lot of reverence for him.
Whenever he used to go to the masses for
participating in the meetings, in any govern-
ment programmes or e¢lection meetings,
wherever he want, he used to mingle with
the people : Then there was some security
arrangement even in those days, but there
were security people in plain clothes. It was
the people who were the real gaurds to him.
It was because of the affection and dedica-
tion to that map, nobody could date to do
any harm to that great man. Unfortunately,
the situation has changcd subsequently,
especially from the time of the previous
Prime Mibister,

SHRI HAROOBHAI MEHTA (Ahmeda-
bad) : Are you advocating that we should
give a red carpet treatment to terrorists ?

SHRI V. SOBHANADREESWARA
RAO : Why should you put your words
into my mouth ? 1 am sorry. You have
not understood it at all. 1 am supporting
the Bill. Partly due to the style of function-
ing of the previous Prime Minister, some
circumstances had occurred when during the
introduction of emergency in this country
fundamental rights were taken away.
(Interruptions) Not terrorists. I am speaking
on the Bill for giving protection' to the
Prime Mipister of this country; I am not
speaking about terrorists. You should
certainly appreciate it. During that Emer-
gency, unfortunately, the Fundamental
Rights of the people were taken away. I
will not go ioto the details. But even the
Supreme Court had said that as long as
such an Emergency was there, ‘the Court
caonot assure the citizen of Fundamental
Rigbts’,

And 80, the Press censorship was there.
Even in the British days some of those pro-
visions were not there. But during the

Bmergency days due to Press censorship
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people in-some parts of the country did not
know what was heppening in Delhi. People
in some parts of the country did not know
what was going on in some other parts of
the country. And because’ of scme such
circamstances, due to the Government’s
policy decisions, and later due to the
Operation Blue Star at the Golden Temple
the situation bad taken a bed turn and in fact,
if strong action had been taken much earlier,
I think it would have had a different impact
on the State of Punjab and upon the minds
of the peop'e of Punjab.

I will not go into the details. But what
I want to impress upon the House is that
certain decisions, certain actions of the pre-
vious Government have r.sulted in a very
sorry state of affairs, whereby the life of the
Prime Minister of this country was endan-
gered  And ultimately this country really
lost a great leader, Mrs. Indira Gandbi.
Her own security people taking her nfe !
That is the biggest tregedy. Never before
bad it happened like that. May be,
the President of the United States
of America, John Kennedy might have
succumbed to the bullets of some fellow.
And even our own Father of the Nation, he
was killed by one fanatic. But the Prime
Minister’s security guards killing the Prime
Minister | That is really unthinkable. And,
though the present Prime Minister 1s really
in no way connscted with all these develop-
ments, but unfortunately some misguided

elements are trymmg to cause harm to
him.

And on the 2od October, 1985 when he
and the President of India went to Rajghat
to pay homage to the Father of the Nation,
we know what happened then Again on
29th July, 1987 in Sri Lanka while he was
taking the Guard of Honour, there again
one attempt was made on his life. This
countrv really felt so sad and was astonish-
ed. The irony is the Hon. Minister stated
that this Special Protection Group was
formed in April 1985 itself !

On the 2nd October, 1986, really it was
only a miracle that the Prime Minister and
the President survived the bulicts of the
home-made pistol of Karamjeet Singh. He
remained there for the whole night, He
was sitting on @ canopy under the cover of
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a creeper, in spite of the Special Protection
Group and in spite of the National
Security Guards and several other forces
which were expected to take care of every-
thing, every aspect, including the movement
of the Prime Minister going along a parti~
cular route. Somehow, they failed. If
really something had happened on that day,
then the consequences would be b-yond our
comprehension. What | impress upon the
Government is, let pot this type of lapses
recur in future and lot adequate precautions
be taken so that this type of defects do not
repeat in safeguarding the life of the Prime
Minister of this tountry.

Sir, 1 would like to say one word. If we
analyse, why Karamjeet Singh has done this.
Ou information is that be admitted that he
was takipg vengance for the death of one of
bhis relatives, who was killed in 1984 riots
in Delhj. More than 2,200 people were
killed. This was the Goveroment report.
There may be many more people who might
have jost their lives in those riots, I believe
(Interruptions)

SHR1 HAROOBHAI MEHTA (Ahmeda-
bad) : It is sub judice.

The Supreme Court is hearing the appeal
(Interruptions)

AN HON. MEMBER : High Court.

(Interruptions)

SHRI SATYAGOPAL MISHRA : (Tam-
luk) : Not a single person is arrested so
far .. (Interruptions)

MR. DEPUTY SPEAKER : If atall it
is sub judice, it would not go on record.

(Interruptions)

SHRI V. SOBHANADREBS“_IARA
RAO : 1 have not said anything which is
sub judice (Interruptions)

MR. DEPUTY SPEAKER : If “atall
\here is any sub judice matter, it would not
go on record.

(Interruptions)
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SHRI HAROOBHAI MEHTA (Ahmeda-
bad) : He is appreciating the evidence.
bere. It is the job of the Supreme Court.
(Interruptions).

SHRI V. SOBHANADREESWARA
RAO : My point is, he was hurt because of
the death of his relative in Delhi. Suppose,
if he actually had some collusion with terro-
rists, who are baving very very sophisticated
arms, even our ArmedJ forces are not having
it... .. (Interruptions)

MR. DEPUTY SPEAKER Try to
conclude.
SHRI V. SOBHANADREESWARA

RAO : Sir, I have just started it.
some more time.

1 want

(Interruptiops)

SHRI AMAL DATTA (Diamond Har-
bour) : Only two minutes are left. T et him
take it,

(Interruptions)

_ MR. DEPUTY SPEAKER : I do not
think be will finish within two minutes. His
demand is that he requires some more time,

(Interruptions)

SHRI V. SOBHANADREESWARA
RAO : Sir, what I want to impress upon
this is, on that fateful day, October 2, 1986,
if Karamjeet Singh was having a very power-
ful weapon, then what would have. been the
fate of this country. This is what I am tell-
h{g. Since he was having a country-made
ml. which was not very powerful, our
Pr.emdent and Prime Minister survived. In
spite of the first shot, the Army peop'e. the
Special Protection Group people, NSG
people and Commanded forces were there
80d everybody heard it, but they did not
prevent the Prime Minister from going
further, and instead, he still proceeded, and
again there was shot. It was really a miracle
that they survived. My only point is that
thls type of lapses should ot occur in
furtare. 1 hope this type eof situation will
0ot continve for ever,
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MR. DEPUTY SPEAKER : Yon please
continue tomorrow.

Now, Shri Narayan Dutt Tiwari will
make a statement.

18.00 hrs,

STATEMENT RE : DECISION OF THE
GOVERNMENT TO PAY AN INSTAL-
MENT OF DEARNESS ALLOWANCE
TO CENTRAL GOVERNMENT EMPLO-
YEES

[English)

THE MINISTER OF FINANCE AND
MINISTER OF COMMERCE (SHRI
NARAYAN DATT TIWARI) : Sir, on
the basis of the recommendations of the
Fourth Central Pay Commission, as
accepted by the Government for Group ‘A’,
‘B’, ‘C’' and ‘D’ of Central Government
employees, dearness allowance at the revised
rates has become due for consideration with
effect from 11,1988, on the basis of per-
centage increase in whole numbers in the
twelve monthly average of the All India
Consumer Price Index Numbers for Indus-
trial Workers (“eneral) (Base 1060=100)
for the period ending 31.12.1987 over the
index average of 608, the base figure to
which the revised pay scales are pegged.
The twelve monthly average Consumer Price
Index for the period ending 31.12.1987 is
719.75 which works out to an increase of
18.29 per cent over 608. Employees
drawing basic pay upto Rs. 3500/- are to
be allowed 100 per cent neutralisation and
those drawing basic pay between Rs. 3501 /-
and Rs. 6000/- 715 per cent and those draw-
ing basic pay above Rs 6000/- 6% per cent
and are, therefore entitled to the revised
DA.of 18 percent, 13 percentand 11
per cent of basic pay reepectively with effect
from 1.1 1988 as against 13 per ceat, 9
per cent and 8 per cent of basic ray respec-
tively from 1.7 1987.

Government have decided to pay the
instalment of decarness allowance due to
Groups °‘A’, ‘B, ‘C’and ‘D’ employees
from 1.'.1988 in cash. Orders in this
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behalf will be issued by the Ministry of
Finaoce.

The additional annual cost of this instal-
ment of D.A. payable to all Central Govern-
ment employees with effect from 1.1.1988 is
estimated at Rs. 354 crores. The total ex-
penditure on this account in the current
financial year will be Rs. 413 crores because
payment on account of January to March
will be made in 1988.89.
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MR. DEPUTY SPEAKER : The House

is adjourped to meet tomorrow at
11.00 A.M.

18.02 hrs.

The Lok Sabha then adjourned till eleven
of the clock on Wednesday, May 11, 1988/
Vaisakha 21, 1910 (Saka)





